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LOK SABRA DEBATES 

LOK SABliA 

Monday, July 20, 1980/Sravana 6, 190)2 
(Saka) 

The Lok Sabl .... a met at Eleven Of tne 
Clock 

[MR. SPEAKER in the Chatr] 

ORAL ANSWERS TO QUESTIONS 

Malik-E-Maidan CaBDOD 

*715. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION be pleased to state: 

(a) whether it .w a fact that the 
cannon by name Malik-e-Maidan dur-
ing Adillhahi relime and lyin, at the 
Clty wall 01 Bijapur has been pre-
pared by using five metals and weighs 
55 tonnei; 

(b) whether it is also a fact that 
gold is one of the metals used in 
the preparatIon 0::( this cannon and 
quanhty of gold is over five tonnes; 
and 

(c) if so, how best Government pro-
pose to make use of this £old lying 
idle in the cannon? 

TlfE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SfIRI B. SSANKi\RA-
NAND) : ( a ) and (b) . Yes, Sir. The 
cannon IS reported to have been <.ast 
in gun metal. No mctallographical 
analysis, however, has sO far been 
done to confirm if gold is one of the 
alloys used for its manufacture. 

(c) Does not a~~6e. 
1711 LS-l 

SHRI BAPUSAHEB PARULEKAR: 1. 
am really sorry that no proper atten-
tIon has been paid by the Government 
to the problem which is posed by this 
Question. If proper attention is paid, 
I believe the Government would get 
crores of rupees from this particular 
point which has been raised in this 
particular question. This particular 
canon is in the home State of the Hon. 
Minister and only about a hundred 
miles away from nis home town. Still, 
I am surprised at the way In which the 
answer has been given. 

AN HON. MEMBER: Perilaps he bas 
not visited that place. 

SHRI BAPUSAHEB PARULEKAH: 
He has visited it many times and the 
guide who was with me told me tile 
informatIon which, 1 am submitting, 
was given to him a1so. Primarily. tile 
answer has beet\ prepared by the De-
partment and probably he has not ap_ 
plied his mind. .. 

MR. SPRAKER: He is keeping it as 
a fixed deposit, 

SHRI BAPUSAHEB PARULEK:AR: 
This being a very important subject, 1 
would seek your indulgence lor n Inin_ 
ute or two to say that tile BijaJur 
Gazette written by Mr. Henry Cousin .. 
which IS in the Golkomat Library, men-
tions that this cannon is made out of 
fi ve alloys and gold is one of them. 
One Mr. Athale, who is a student of 
hIstory is ready to affirm and give 
evidence to show that it is not only 
five tons-which I have mentioned-
but there is 20 per cent or el€!ven 
tons of goid in this particular can-
non. ThIS gigantic piece wac;; to be 
taken to London by the British Go-
vernment because of the I.!ontents 
but, because it was unwieldy p 

they could not Itake it. Even 
the answer mentions indirectly~ft 
gives the reply eVes Sir'-that it Con-
tains some gold, but they have not so 
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far made any analysis. May I there": 
fore kne.w from the Hon. Minister 
whether the Government would do a 
metallographical analysis to confirm if 
one of the alloys used tbere is gold, 
investigate into it, make enquiries with 
Mr. Athale who has sufficient proof of 
it and whether, after making a detail-
ed enquiry, an answer we,uld be laid 
on the Table of the House? 

MR. SPEAKER: It is too long. 

SHRI B. SHANK~ANAND: It is a 
s~gestion for action. 

SHRI BAPUSAHEB PARULEKAR: 
My second question is this. 

MR. SPEAKER: Be brief this time, 
let it not be as long as the cannon is. 

SHRI BAPUSAHEB PARULEKAR: 
To show that there is prt?na facie evi-
dence that the;,e is gold, I will tell you 
that a few years back, the golds111iths 
of sholapur committed a theft of one 
ring of this particular cannon, they 
melted and separated gold from it, the 
gold \vas confist:ated snd they were 
prose:?ute~1. May I know whether Gov-
ernment is aware of this particular 
fact? 

Seccndly, I would like to know whe-
ther the Government are aware of the 
fact-the first question that I had 
Taised-that the Britishers were going 
to take this particular cannon because 
it contains goul. It is not only a sug-
gestion for action. I would request 
him to go into this particular matter, 
investigate it and lay the details on 
the Table of the House. 

SHRI B. SHANKARANAND: The 
hoc. Member should know it that it is 
one 01 the protected objects under 4-he 
law which is the Ancient Monuments 
and 1\ "chaeo1ogical Sites and Remains 
Act, 1958. And if I do anything, It 
will go, against the law. I cannot des .. 
troy that. It is D. protected one. 

MR. SPEAKER: Mr. Mhalgi. 

SHRI ATAL BIHARI VAJPAYEE: 
Are you satisfied with the reply, Sir, 1 
leave it to you. 

MR. SPEAKER: 
question. 

Let him put his 

SHRl R. K. MHALGI: Without deb-
troyina that particular cannon, will 'Lt 
be possible for you to investigate into 
it, take the House into\ confidence and 
tell us whether the cannon is contain-
ing gold? 

SHRI B. BHANKARANAND: Can 
anything be done by way of investiga-
tion without disflguriag or destroying 
it? 

MR. SPEAKER: Some way bas to be 
found. Please fi:ld out. (InterT1J,ptions) 

DR. -SUBRAVANIAM SWAMY: What 
he said should not go on record. He 
has said that, without disfiguring 
it cannot be ascertained what the com-
positIon of the cannon is. It is wrong. 
You "can do metallographical analy~js. 
I am surprised that he should say what 
he has said. It should not go on re-
cord. 

MR. SPEAKER: He will find out. 

SHRI R. K. MHALGI: What is his 
reply, Sir? 

MR. SPEAKER: They will find out. 

~~~~~z1. it. m:l 
IfiT ~ ~ 

(Cfl) CflfT ~ ~ ~~ fcf; 1979-80 1f-
~~<:;ft ~ 4110e "l.r ~-r~ ~~ 
lfc1. rft, ~l~'~ ~~~ 
~ ~ ~ -ufqr ~cr Offt ~ am.: 
120 eft. eft. ~ m ~ ~~ 3!'h 

(~) ~ ~, m ~ ~~ ~ ;nlt' 
CfltT ~ ~ c1. eft. ~ ~ ~ tt? 
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,,, .. fe, ~ amrrw "!Iii"" r "'1'-1i'tft 
(11ft "'reo .... , ,,+44 ,#Ii iUr(ift) : (an) 
rl. eft'. ~ Clfft ~ ifl ~ Cf\f 
1979-80 q1 crfu;r 3 mtf ~ etft 
~~~f<r ~1f(~3ih~ 

1 2 

1. f~~ 

9. mf~r (:qrIJT 1--1 1 ) 

'1 0 r~;:ro ~To tts (Gmtfi :m~) 

11.. U:<i o ~TQ "t~ (~1-3) --

1 2. q~o -iTo "(ls (i~ fo ) 

1 3. qT~, ~ 

1 4. ;:fWf 

1 5. ri~r ~~ 

1 7. ffi~ 

18. ~~~T 

19. :q~ 

('I) ~, ~ fCiat(tJj ~ qe(1 q-( 
~( ) 

~it ~ ~ ~iT ~T ~ \if) '1T-U~ 
i}it ~ 'iI1, ~ ~~~ ~ t I 

3 4 5 6 

3 2 ~ 2 
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C'\ 

J 1 
11Trl:f 
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2 
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1 

1 
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j 1 

~ 

2 
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1 4 ~lf 1 

:l "") 
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2 1 

2 1 

9 ~ 1 

1 2 ~ 
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----------.---- .... - --------_-- .,...,..._ ,. ... 
t 2 3 4 

~----~------------- -----. -- ----------- ...... ~. ----~ 

:I 

21. ~~3f p:) ~tff lt~t" q,(;T tHf.tttQTt={ - . <1 4 ~t=1.f ,-

2() .... \i'r.f~ 2 IlJrf( 

23. ft;"f1'~ 1 2 Iff;'''' 

24. ~~fit~ 2 1 

25. ~rrm~~ II ~.ft :l 

26. Cfi'r(i~r~r 2 

27. ~ 3 

28. ;fTefT ~rtf' :J 
29. '5I')f'1~~ 3 

30. lill)~jtt 
!Tf"~ 

31. ,!~n:r~~r 1 3 

32 Wfi'~~ 2 1 I/F!.1 

33. ~~~ r 
34 ~~~tr 2 1 

35. o:rnr~ ( ~,(1Jf [-I r r ) "1 
I 2 2 

49 40 46 I 0 
------------ -----------

( '-fl) f~~ $fm;:r;T ID"'U ;;f fwft ifJR'q'f~ 
Cffr ;;rq-;fr ~Jfl'~ ~~ it <"MTol ~ f~ 
f~q ~ . . . . 

(~) f~ SJlffPTff ~ qr~ ~ ~ ~ ~ ;rt 
f~~ ~t: m~~ ~ lIo.llf ~l1f'1f ~~ 
~r f;;~ 1\R 'liT ~~m~;;r ~, 

-----_----

49 

49 

5 

1 3: 

1 

46 47 23 

11 6 



4ft ,.,'''' """': at"1Ri ",7'44 t ~ ',_(OJ ~ fcatrr 1t1n t q ,*fain q:'t 
-q't it J-~ tiP if ~ 4il{:'t1 
f8fiiNfq:~(~~;t~ 
~ iii ,,'ql ifi ~ r fCf)C(24,r ~ ~ 
~ ~ 05 azrtsRr ~ ~ ~ "ff, 
~ ~ ~ C?~f'q:e~"" eo ~ am:: 
:arrcm:r ~;f ~ ~ ~ ~ ~ mr 
~ "'1 lanCllI ~. 

AN HON. MEMBER: How can 
\'ou be sure? 

-A. 'f .... ---t-... , 'Q,(iit ~: fr"k"1 C! ·,ct., <. 

:Jt~4 ;f ~ ~ &~ qrr ~ ~ (-
lIIh ~ ~ \ir ~ ~~, ci ~ 
~ ~~ ~'1"11Z ~ I 

~ur ~ ammr ~ (~ tft. 9\'. 
~5i): ~ ~ ~ ~ ~'A, ~, 
........!:) -~ ... ~ •• " .. 
CI. Ott. 'tiS:"'" ~-~~~~, 
~#cr+f-G~~~n~~( , 

~TI tJlIl{M ~: ar~~ ~~, ~ 
+t~ +~Rtr -ar~ on1 ,m ~ fen f\;r;r 

"';-;" "' "' ~ " .. . ~:7'V'-;: ! -11 -;r 'tf ";1 ~ rr C;,--r:ilr ~ fr, ~ "f ~ , 
~ 1= FlI c: YTCCf rtm "II ~ =il ... ~ ~, aT 
~ "r;llvs( f~ cr.r?c:c; ~ Ofi f1ro 
~.,. Q~ lIT Rn-r;:;:r ob I ~"t I""M '31 tf- ~ ~ 1'"4 d I 
snqr ~m-f~ cfi ~?effi (~ f~ '1 Chi 
arf'efOf)Tn 01;::i ~\t' ~~, ~ m-t 
~ B:~? 

.... r 
~;14 c I 

SHRI JAGDISH TYTJ..,ER: Will 
the Minister of Works and Housing 
be pleased to state the amounts sanc-
tioned and the amounts spent during 
'the y~ar under revie\\'·! 

(b) Have all the Jhuggi anr! Jhon-
pri colonies in Delhi covered; if not, 
when will th~ be covereU? 

10 

Also I want to know if it is tru~ 
that I all the televLaion sets which 
were put bl the Jhuggi and Jho~pri 
colonies in 1979, a. sot)n as the J anata 
Government went out of ofHce, also 
disappeared. Is it true? 

SHRI P. C. SETHI: I have no such 
information that th~ TV set!; which 
were given during the Janata regime 
were withdrawn. But. if the han. 
Menllber wanta tt, I will inquire into 
it. 

SHRI JAGDISH TYTLE:R: The 
sets which were there in 1979, if to-
day you go there, are not there. 

SHRI P. C. SETIJI: I have not re-
ceived any such complaints. I am 
taking a note of what the hon. l\iem-
her is saying I would inquire into it . 

JSft ~ til eo' (1 q "l'1'tft : \iff ~ 
~~ ~, ~ oj)"f 0;-tIT ~ (? ~ 
~ f('lIos t ~ ~~? ~ ~ 
~q;l~~ ~~~i[at 
~~~~, ~ 10~{t 
f (\iI CI:g;t Cflrt (? "' 
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lIR. SPZAKER! Question No. 'il" 
-Sbri Amarainh V. Rathawa. 

SHBl K. LAKKAPP A: Question 
No. 124 also may be taken up with 
We as it 18 on the same subject. 

SHRI M. SATYANARAYAN BAO: 
Also question No. '723-·it also relates 
to housing. 

MR. SPEAKER: Don't worry. We 
may reach them. 

Central BoasiDC Alslstance to states 

+ 
·'117. SHRI AMARSINH V. 

RATHAWA: 
SHRI MOHAN LAL 

PATEL: 

Will the Minister of WORKS AND 
HOUSING be pleased to lay a state-
ment showing: 

(a) whether it is a fact that the 
Central Government have provided 
financial assistance and guidelines to 
certain States with a view to easing 
their housing problems in the State; 
and 

(b) if so, the names ot States and 
the financial assistance given to each 
State during the last three years? 

THE DEPUTY MIN1STD IN THB 
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMAD USMlUr 
ARIF): (a) and (b). A statemcmt ia 
laid on the Table of the Sabha. 

Statement 

(a) and (b). 'HouSlng' is a Stat~ 
subject. Central financial assistance 
to the States is given in the shape of 
'block loan,' and 'block grants' with-
out their being tied to any particular 
head of development. The States 
make the inter-sectoral allocation of 
funds within the State Plans accord-
ing to their needs and priorities, keep-
ing in view the advice and guidelines 
given by the Planning Commission. 

In addition, loans from L.I.C., G.I.C. 
and HUDeO are also given to the 
states for their housmg programmes. 
Details of these loans given during 
the last three years are indicated in 
the enclosures (Annexures I, II and 
In). 

Po hey guidelines issued to the 
States have uniform application. No 
specific guidelines have been issued 
to any particular State 

ANNEXURE.aI 

~ .. tG If)l'l'\ "llln~ lU' 1 tl) th,. V 1.' in l.~ ')tate Gover nmcnts for irn )lcment3.tioll of various Social 
HOUSing Schemes: ( 

(Rs. in Iakhs) 

Sl.No. Name of thf" State 1977-78 1978-79 1979-80 

t 2 3 4 5 --
I Andhra Pradesh . 190 • 00 H)3.00 294.00 

fI Assam • 30 . 00 30.00 33. 00 

g Bihar 100.00 120.00 • 345·0~ 
4 Guj ll'at 90 •00 125. 00 276. 0 0 

5 Hary~na 60.00 60.00 98 •00 
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I~_'~-------- ______ ----__ ------------,-------- ----------------------------.-----
1 3 s 

..... --------------------------.. -- -_..-_.. - -. - ...... -. - - ~ --, Hbbachal Pradesh 

7 Jammu &. Kashmir 

8 Karnataka . 

9 Kerala 

10 Madhya Pradesh. 

II Maharuhtra 

12 Manipur 

13 Meghalaya 

14- Nagaland 

15 Orissa 

16 Punjab 

17 Rajasthan 

IS Sikkim 

19 Tamil Nadu 

20 Tnpura 

21 Uttar Pradr-sh 

22 West Ben~al 

Total 

55.00 

55.00 

110.00 

120.00 

140.000 

90. 00 

20.00 

15. 00 

85. 00 

120.00 

5. 00 

25. 00 

55 .GO 

55.00 

120.00 

120.00 

140 •00 

100.00 

16.00 

140. 00 

70 .00 

120.00 

6.00 

137·00 

200.00 

185. 00 

1992 . 00 

70 •00 

65.00 

~65·00 

186.00 

r~,oo 

2 15. 00 

115. 00 

21.00 

-

7·00 

384. 00 

63.00 

745.OQ. 

268.00 

---------------------- ---
ANNEXURE-II 

Allocation of G.I.C. loans allocatrd to vanous Stalt'" GOVlrnments for jrnpJ(mrntadon oj 
(i) Village HoU!ing Projects Scht"n"\e and (Ii) Construction of Hott.cres for EWS. 

Sl.No. Nam~ of State 1978-89 1979-90 Total 

___.._..._ _._..__._- ----~-__.--._.._,_,_.---------
(R!. in lakhs) 

Andhra Pradesh 50 . 00 170.00 220.00 

2 Assam 20.00 20.00 40 .00 

3 JJihar 100.00 100.00 !Zoo. 00 

4 Gujarat 70.00 160.00 230.00 

5 Haryana 50 • 00 60,00 110.00 

6 Himachal Pradesh 40. 00 40.00 

7 Jammu &. Kashmir 10.00 10.00 20. oJ" 
8 Karnataka . 95. 00 100.00 r 95.00-
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-- ...._ -- ......... ----.......... ........ 
"l 2 4 4 

$ Kerala l()O.OO 20.00 120.00 

:to Madhya Pradesh 75. 00 86.00 161,,00 

Jt ., 1'1.h'l1"'ashtra 100.00 100.00 200.00 

la ! .nipur 10.00 10.00 

1 8 Meghalay.1 5. 00 5·00 
1.(- Nagaland . 15. 00 15. 00 

1 5 Orisa 100.00 100.00 

16 PU"1jab 50 • 00 62.00 112.00 

1 7 R'1jasthan 60.00 60.00 

18 Sikkim 50 .°0 50 .00 

19 Tamil Nadu 100.00 1 70 • 00 2 70 • 00 

~o Tirpura 10.00 I I .00 21.00 

121 l_Ttt ar Ptl.JeJh 150 • 00 33 1 • 00 481.00 

~lZ We'Jt Bengc\l 150 • 00 150 • 00 

1400.00 1400.00 2800.00 

--
~\l\NEXURE III 

State/V.T. Loan Sanctioned In (Rs. In crores) 
-....-.-..--.-. .... _.~._.-.. -..--
I977-7B 197R-79 1979~80 
(GOI ss) (Gros'l) (Gross) 

Andhra Pradesh 5. 0 2 8.79 22.81 

Assam 0.59 0.64 0.g6 
Bihar 5.9 1 2.15 2~07 

Gl,\jarat 6.23 15.61 27.61 
liaryana 7. 87 3.77 5. 65 . 
Himachal Pradesh 0.14- 1.54 
Jammu & Kashmir 0.95 0.33 
Karnataka B.06 4. 86 6.45 
Kerala' 11 .16 6.42 6.!Jo 
.Madhya Pradesh 2.08 6·59 4.70 
Ma'harashtra ~ · 11.96 4·54- 3. 0 4-
on.. 1.47 8.05 ~.Ol 

I~ah 1.54 1.70 •• 75 
.R.a l&11than 4. 85 10.42 9. 1 2 

Tamil Nadu • • 4.3 1 9.79 11·77 
Uttar Prac!.esh · g.16 la.~ 15.63 
West Bengal • • • • • 9.92 3·59 S.55 

.J. Of.} • __ -',1_ 8~.'2 rot .to 128.,. 



:r, 
." -_ {~ 4tt'ltftat ~ Iff 

.;f ~1~ ~li \ilf ~ ~.,[, 
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~ ... ari, atRm ~ (tSft t~. m. 
11'3'1): ~ ~ ~o;W; ii;rr# CfiT ~ ,l _ ~ @N~ ari't ~t;;-~~-
w ~ 1fT ~-~lf ~ if, ~~~
~ c6 ~ ~ ~ lff .. t6~r ~ w 
emf ~ iPf ~ ( tCfi ~ ~l ~ q'Af 

~ '(=11'~f1 ~ ~~, \VI" anr ~ q~~ 
+?- ~f~~ ~ r~ ~,ll[-~ I OtMf?:es ~ 
,If- ~W 9 (7R§'" li- tf a ~(rl~f ~ 3fr\t~ 
c:=i ~~ ~ ~ ~~, ~ ffC6 ~
ft,. onr ~"?i ~"l - '37.f v- +IT ~f;rtr 
~:r~ ~ ~ ,d:qla' ~:(_1 ~ ~~ ~ f'~~i
~~ -~I~ +r ~ +ft (MffcRr ~ 
11 " "...... ... 
~'"' Cii 1 985 Cfori ;; ~ t ~ ~ 
~~ a(1n:f3fllr ~ ~ , ~tfr ;;i q- {I" co « '1" 
~~ ("I 

Cfi '(."'j«.f ~ c:sr2:~i5<;-.f ( I 

~ aon ~~ 05 ~ ~ ~~R ~-
~~l ~ ~ <iOl ~frn- onf q-~ <i~ ~ 
~ ~ ~ ~ ~-:er ~~I'~L~ ~ 
~(fT ~~, ctr lfc~) ~ ~ orft on~(J)~
~ o~ ;01~, ~ ~~ ~~~~ cfi 
3rTOfT'{ tn:, 1 6 ~ ~~ ~ en! 
3I1ff.4 ~lIPiT&(n ~'i , *" ~r ~('fl C" fafi 
aNt ~~ ~ ~ ~ cxn:r On~.r GFil 
h~i""~ t 

MR. SPEAKER: Shrl l\ioahn Lal 
Patel. He is not here. 

SHRI MANORANJAN BHAKTA: 
The hon. Minister haa given a long 
liat of States. I woulct like t1) know 
from him why he has left out the 
lfnion Territories, particularly, the 
Andaman and Nicobar Islands. Not 
only that. This is an isola ted area. 

So, Sir, I "ould like to l.;now from 
the llon. MiD~ where tkere is any 
proviaioa fDr Qentall a88iltance tot 
.. \Ddon '-'l*,~y or 1lO't. Way he 

r. 
hae ~ot ~ anY thin, for bOU$in. 
in sO fJU' as the union territory ~ 
p}e h.ere are cancerneu I 

SHBI P. C. SE'rHI: As far as union 
territor.j.es are concer'ned, there 1s a 
sePllrate question. If that is alsQ P\lt 
to me, I wou Id l·eply t", the han. 
Member's question. 

SRBI MANORANJAN BHAKTA: 
The Union Territory is sIsf) there. 
But you have not replied. 

MR. SPEAKER: We \vill COme to 
that. 

Mr. Faleiro. 

SHRI EDU.ARDO FALEIRO: t;ir, 
the housing problem is very serlQUS 
all over the country not only jn rural 
areas but also in urban areas. In 
urban areas, Governrnent servants 
and others have to soelld about 30 
per cent of their salaries in getting 
the houses and have to givC' pugrees 
for hire purchase houses. There 
are Inany fraudulent and bogu& co-
operative societies ~vho are o}lerating 
in the housing scheme. So, my ques-
tion is: what steps have Government 
taken to have a c0 mprehensive 
national housing policy for construc-
tion and dIstribution of houses in 
rural and urban areas and to dis-
courage the racket-the minister has 
himself called it rach.et-by fraudu-
lent and bogus cooperative sucieties 
and to encourage the gent·ine (:oope-
rative societies by gIving them funds 
fOr the purchase of materials and for 
having the control over the office-
bearers and so on and 84) forth? 

I would like the hon. Minister to 
clarify whether the ndtional housing 
pOlicy that he contemplates win dis-
courage bogus co"perative societies 
and it will encourage only those gen-
uine housing oooperatlve societies? 

SHRI P. C. SETHI: The hOI\. 
Member bas speciflcally 'Put the ctues-
~ with repra to Government em,,'" 
loyees. In Delhi, part.eularly, 110 far 
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as Government employees are con-
cerned, I agree that it is hardly 44 
per cent. It is QUite inadequate. But, 
this year, we are taking up A, B, C, 
category of constructi.on far the gov-
ernment employee$ raising the per-
centage of satisfaction from 44 to 55 
per cent. It is our constant endea-
vour as far as economically weaker 
and low and middle-- income groups 
of employees are concerned, that. we 
are seriously taking up the prOl'tram-
me of construction. For example, 
this year, the D.D.A. is going to cons-
truct about 30,000 houses as compar-
ed to 4,500 only done by the previous 
Government last year. 

As far as cooperative housing so(.ie-
ties are concerned, thel'e are coopera-
tive societies about which I have r-c-
ceived complaints. Those complaints 
are being enquired into. If there arc 
more complaints, we will go into 
them. Apart from this, I have asked 
the department to go into the coope-
ratives seriously and find out \vhich 
are the cooperative societies func-
tioning frauduler.tly and which are 
not. 

MR. SPEAKER: No more ques-
tions on this. Next question No. 718. 
Shri Daga. 

7 1 8. ~ 'L"" '" W1ITr: CflTT wwmr 
~1ifWit_,_,·-, ~ ~ ~ m ;m ~ fen: 

(q:;) Cflr'T 1 98 1 Cfi t 'ret ~€1i 41 
04 fCiffl ~l (.fiT Cf"f" ~ ~ If 1r.im \iff ~ 
(; 

(~) ~ ~, ~ f24Cf)(?Ij4( 64 fdRl ql 
~ f1.:ro: ~ fCfid;fr ~ ~ (I 1\, ~ ~ ~; 

(11") CllIT ~ (*1 ( .r ~ ~ 1f ~ 
~~(; ~~, ~~itItu 
CRT ~; arh . 

~) ~ qt{' ~ ret Cfii1i 41 04 fcta ~ 1 
1ft ifiIlr ~ ~ ?fiT fq:ql( ( orh \V( 
~ ~ CfiT cnt1f ~ ~ ? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCJAL WEL-
FARE (SBlU B. SHANKARANAND): 
(a) Yes, Sir. 

(b) The total funds provided for 
various schemes relatinl disabled 
persons for 1880-81 is Rs. S59.43 lakhs. 

(c) The information is laid "n the 
table of the House. 

(d) It is not possible to indicate 
the number ot disabled persons pro-
posed to be given jobs this year and 
the nature of jobs to be provided. 
However. All heads of Vocational 
Rehabilitation Centres and Special 
Employment Exchanges have been 
requested to step up the placement 
of disabled persons. Government is 
making efforts to increase the num-
ber of disabled person9 in Govern-
ment and Public Sector Undertaking 
Employment. 

Statement 

1. A National Committee On Inter~ 
national Year of the Disabled Per-
son under the chairmanship of the 
Minister of Education, Health and 
Social Welfare has been formed. The 
first meeting ot the National Commit-
tee was held on 1st May. 1980, 

2. A National Plan vf Action for 
International Year of Disabled Per-
sons with main focus on the following 
items has been drawn up:-

0) Early detectio:l. and Preven-
tion of Disability; 

(ii) Education of 
children; 

IIandieapped 

(iii) Employment of Iiandicapped 
persons. 

(iv) Research in various areas to, 
facilitate integration of the disabled 
into community Ufe. 

~. Ministries of Health and Family 
Welfare, Education- and Culture and 
Labour haVe constituted wOl'king 
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erouPl t() conaider detaUed program-
mes in their areal of work. . 

4. Research in aids and appliances 
for the handicapped is sought to be 
stilnulated through the regular sche-
me. 

5. A public awareness programme 
to make people aware of the skills and 
potantials of the disabled persons is 
also being drawn. 

6. A Working Group to consider 
legislation in the field of handicapped 
has also been constituted. 

1ft "" ... ~: ~&t ~, "" ?fi 
~ 90 ~ ~ ~'~it'1 (, 4 ~ 
45 ~. ~ fqc,l~lnr ~" ~ 25 ~~ 
~ aP:f ( I {ff ~Io qt ~ ~ 1f 
;f ~ ~ fcntrr arr I ~ antr ~ ~ 
ctiT~~~W~~~~ 
fIr~ ~ ~ ~ ~ tnrr v.T, 
~ m-;r 1{- CftTT ~ GfRf +IT ~ ~ 
ift: 

"The plight of the blind is no 
better. Rs. 25 crores' national pro-
grammes for the control of };Und-
ness launched In J 977 has flopped 
and the Government has itself ad-
reitted that costly optical 01uip-
ments imported under the program-
me are lying idle.'· 

OM ~ ~ ~ ~~? \iii ~ ~ 
1flIT ~, ~ ~ q;lfT iffif'" ~? 

SHRI B. SHANKARANAND: Sir, 
the hon'ble Member has rightly re-. 
ferred to Prime Mini.ster. The Prime 
Minister has already written to all 
the Ministries concerned for the care 
of the disabled. I will give the de-
tails of the expenditure on the dis-
abled during the last three years. In 
1977-78 lt was Rs. 190.1 lakhs; 1978-79 
Rs. 260.77 lakhs; 1979-80 Rs. 220.2 
lakhs. Sir, in 1980 .. 81 we have doub-
led more than what was spent dur-
ing the last three years, that is Rs. 
559.43 lakhs . 

.. cft It" ..... rtI1T: ~&; I~, 11'u 
... "';, ~ 'tT, ~ ~~? tf 

'~'I'''' ~ ~ ~ t l'4,,""'>'Z ;f {(,f¥fa 
MT t fSf) 25 ~ ~ .{Of', g;(ij 
~ ~ i.6 ~ ift ~ 111fT ~ 1ft qR; 
~ 111n I n ~ ~ \re""{ 0Rn ~ 
~ {' I « Cfq"tt'ECWi ~ ~ {t ~r 
~ • ar~t ffi ~ itt ~ ~ 
~ ~ 6T "1<ill'11 ~ ~ ~ a1R: 
ftwr ~ I tf arcr;f .tli..,.. err ar~ If < 
~ ~ ~ I 4p!!44¥? e ;f q: ,<tP¥1l ~ 
~-

"The pIilht of the blind is no 
better. Rs. 25 crres national pro-
grammes tor the control of blind-
neSs launched in 1977 bas flopped 
and the Government bas itself ad-
mitted that costly optical equip-
ments imported under the program-
me are lying idle." 

q: ~ m'l' f>1i t1t \3( ,r~ (I ~ ?fiT 
~ 1f1IT '1r I ~ ~ IT- 3fl1AiT .rr 
~(? ~cru~~~, 

SHRI B. SHANKAR ANAND : Sir, 
the hon'le Member is comlnenting on 
the performance of the previous gov-
ernment and sa::.d that the programme 
had flopped. He has his o\.vn views. 
We are doing out' best to bnng c\lJout 
improvements. 

~ ¥It''l'ECi'C ~ : ~~ ~~ ~ 
( ~ f~Sj)~i~il Cf>T ~ ~ ~ &! I 
~U -:r 3\TT1 ~ ft":l ~ ~ _ 

"It is not possible to indicate the 
number of disabled persons pro-
posed to be given the jobs tbis 
year and the nature of jobs provi-
ded." 
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BRRI B. SHANKARANAND ! Sir) 
as I told the House the Prime Mini-
ster herself has writeu to each Mini-
stry to reserve poEts for th~ disabled 
and every Ministry has creclt.;j spe-
cial cells for the recruitine.Llt of the 
disabled persons. 

-tt 'i"." 11m : ~ m'1l Cl)f orR 
;f~r~(ath~~CfiT 
arttT ~ ~ ? 

5HR! KRISHNA CHANDRA HAL-
DER: Mr. Speakel, Sir, blind are not 
the only physically disabled pers()ns. 
There are other types of disabled per-
sons also. Last year, Sir, I \vrote a 
letter to Chittaranjan Ior'omotive 
Works abollt one J:erson but 4he reply 
from the Authoriti~s was that there 
was no such porvisior} for thp ernploy-
ment to diRablej pers(lns. I have re-
ceived many l(.tlcrs from my consti-
tuents in Durgapur that Durg~pur 

Steel Plant. M. A. M. C. 8"10 AIJ4")y Steel 
which are central1y controlh'd PUblic 
section u'1dertakings are not enter-
taining applications fi~oln the di~cd·~Jed 

persons for the purpose.:; of elnploy-
menta Here in your an~wer \,,"hat vou 
have stated is that a l'Tdtinnal Plan of 
Action for Intt.~rnational Yeflr of Dis-
abled persons, with nlai ..... focus on eer-
tain items, have ber>n drawn un. The 
first one is "e"~·ly detection and pre-
ventIon of disability". 

MR. SPEAKER : y,.l~y don't you put 
a question? 

SHRI KRISHN A CHANDRA l-lAL-
'DER: No. J is ~p.mployment of bandi-

capped persons'. You have in your 
answer stated that the Prime Mini-
ster has written letter to all the De-
partments an,l the Ministries .. 

MR. SPEAKER : Kindly put the 
-question. 

SHJU KRISHNA CHANDRA HAL-
DER: :r am putting it: kindly don't in-
terrupt, Sir, May l know whether 
irom this year physically handicapped 
persons will get preference for their 

employment? I want a categorical 
answer from You So that all the De .. 
partments can reserve certain lJercen-
tage of posts for the disabled persons 
for the purposes of employment. 

SHRI B. SHANKARANAND : Per-
centage is being fixed, as I have al-
ready mentioned, for the empJoyment 
of these people. 

~qo;ft-mrmTt: ~~~~ 
~ tro;n" :q It{ ·411 fen It r .. 141 1f-~ 

.. C\ .:> .. 

arci"tr r:, ~ ( ~ ~ $lfd if16 mtr 
.i'ror If ~~, arrefr 31 (at I«~ -nt ~ ttft 
~(f tf- ~~ I ~ ~ ~ ~ it 
;f ~ ~ fC4~c"ft f"«~141 ( I ~ 
fq ~c. I ij ~ ~ CfCffi" lft fC!( <"11 ~ I 1flIT 'IT 
\jfGf ~ q,:: ~ ~ ~ tflfT arT ~ 
~ f 41«fd1(1 ~ ~ ath ~ 1[- ~
~ ~ ~ I CflrT +hft ~~ f~q qIT ~ 
( 3Th ~ \1;r ofi ~ li- ~ arm ( 
fCfi arcttr 3Th: ;f'>l ~ r c::rnn ;f JI ~ i\ ( ~ 
~n: ti ~ ~ IT"h ~ ~ cf 
q-r( (~~ em: ~ ~ a:.I~ f~1rt ~ 
~... ~ .. ".. ... , 

;:.--; I qr:P·7;l" ~)·r t; ~ l: t j~, -;;r T ;r '=1 (1 I 
~ ~~ ~ +ftlrl oni cr"_,, --h~ q)T 

f>ct~I( ~ ~ ~ ~ ~ ~(t ( at CfIT;r 
<d;r m ~ ~ ~ \iii ~ ~? 

SHRI B. SHANICAHANAND : Sir, 
I myself have had a rliscusdoion with 
the representatives of the disabled 
persons, especially the blind. I am 
happy to inform the honourable 
House that the re'!"'resen~a~lvcs of the 
blind were fully convinced about the 
sympathy of the Government. As I 
have already stated, ·we are taking all 
the necessary steps in this direction. 

N.C.E.R.T. 

"'720. SHRI KUSUMA KRISHNA 
MURTHY: W:ll the MIN1STER OF 
PIDUCA TION be pleased tlJ lay a 
statement showIng: 

(a) how much amount was ear-
marked and spent under various heads 
in the Research Wing of N.C.E.R.T. 
durin. the lut three years; and 
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(b) whether any other eountry has 
souht the guidance of NCBRT in an,. manner On aca<lem1e issues? 

THE MIN!STER OF EDUCATION 
AND HEALTH AND SOCIAL WEL~ 
FARE (SHRI B. SHANKARANAND): 
(a) The information is being collected 
and win be laid on the Tttble of the 
Sabha. 

(b) The following countries have 
sought the guiJance of NCERT in 
academic rna ttQi ~: 

Afghanisl.all, Bangladesh, Bhutan, 
Malaysia~ Maldives, Malta,. Mauritius, 
Nepal, Poillipines, Sri Lanka, 
Tanzania, Thailand) Uganda. 

SHRI I{USUMA KRISHNA 
MURTHY: Mr. Speaker, Sir. the 
reply itself clearly indicates the style 
of functioning of the NCERT. My 
question ;s specific, clear and simple, 
and it is confin~d only to three years. 
But even then they are not able to 
give the answer. ThE'Se are the 
annUal reports with me and the ex· 
penditure earmarked for the purpose 
is c1-e,arly n1E:ntioned in the reports. 
But tJheir difficulty is that they are not 
able to account for the expenditure 
incurred under different heads. The 
National Insbtute of Education and 
the four ReE:l0tlal Colleges of Educa-
tion, have been spending hundreds of 
lakhs of Rupees On various Research 
Projects. No\v, Sirt I was given the 
impression 1hat about Rs. 6 crores 
have been givC'n as grant by the Gov-
ernment But thp.y rould find only 
an expendl cure for about &S. 3 lakhs. 
It appears, that the Director of 
N.C.E.R.T. has nlade Jome observa-
tions stating that the G?vernll'ents 
may come and Governments may go, 
but they remain t.here, and therefore 
let them not bot!let' too much about 
this' Basing on the answer given 
to me here, Sir, I would like to know 
from the hon. Education Minister 
whether an EXpert trom the N.C.E.R.T. 
had been d1'])uteit to mauritius to 
live training on examinatIon retorms 
to them. And if so. whether tile 

Minister is aware of the fact that the 
experts who have gone to Mauritius 
to live l.rahl;ng on examintttion 
reforms have alsl} produ(!ed a qUDstion 
paper in InWA fOr National Talent 
Search -examination \v'ith two pages 
of errata. 

SHRI B. SHANKARA'N'AND: I am 
not aware of this. 

SHRI KUSUMA KRISHNA 
MURTHY: T'r~e N.C.E.R.T. is capable 
of making appointment of a non-
mathematics candidate to n post of 
ProfesS'Or ot Mathemati-.:s who was 
capable of producing a 'rext-book in 
Mathematics for Class XI with errata 
of 60 pages. And not only that, he 
has also prod1lced an er=at~ to that 
erratta of 60 pages. Had we sent the 
N.C.E.R.T. to Olympics, we would 
have broken an lnternational record 
and won the prize at least in 
this field for In$a. Besides this, the 
way in whiCh they m&ke appoint-
ments and other ,:orrupt practices, I 
referred to the GovernmE'nt time andl 

again noW and earlier. I had al~ 
Written to no less a person thaD the-
then Prime Minister, Shri Morarji 
Desai, about all this and here I would 
like to quote the concluding part of 
my letter t') the former Prime-
Minister: 

"I would Iurther like to state that 
when your Cabinet is vt.ry keen on 
unearthIng your previous regime's 
alleged misdeeds, particularly in 
appointnlents considered to have 
been comm.i.tted without the know-
ledge of thE' concerned I,-finisters, 
how is It that your Min~sters are 
committinA the ~an\e in spite of 
the fore-,\>" arning given by me to 
ensure fairplay in aU appointments." 

I visited :~.C.E.R.T. twice wit'bout 
disclosjng my ldentity aud jt was an 
amusing sight for me to see the v:ay 
in which the entire staff at all levels 
and times passing away' their times. 
Therefore, to me N.C.E R.T. is not 
National Council of Educati<>nnl Re-
search and Training but a 'National 
Club of Entertainment, Recreation 
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ancl ~passing·. Thel'E!fore, I would 
like to know frQlJl the hone Ministet" 
whether he would inatit1.lte a Com-
mittee to enquit"e into the alleged 
mal-practices of corruption and in-
efft.elency prevalent in thf' N.C.E.R.T. 
and also suggest remedial measures 
for implementation in order to prevent 
the waste in crares of rupees of our 
coutry. 

SHR! B. SHANKARANAND: Sir, 
it is true that Government have re-
ceived complaints, various types of 
complaints regarding corrllPtion, non-
use of books, administrative deficien-
cies, malpra~tices, mis-functioning 
and what not. We are looking into 
the matter and if necessary) We may 
institute an enquiry. 

~ ~. tit. ~ : a:"1>lf&1" -it, 'Ff. 
~. yt. arR:. tl. ~f 3 ~. q-r~; nr 
~ ~~ 'IT I ~ ~ W ~ am-rf-
~~~r;rif, ~efiahtR:{t 
~ t ~. ~. ~. i31Tt. cl. q-{ ~ 
\7.~ 1:[-~ -~ 9 Cfim ~i n 
~ ath ;rFf -~ Cffi' ~ am: arer ~ 
~ 11, 12 ~CfiT~~( I ~ 
~~arN~.~. ~.~. cT. 
'R ~ Cfi( ~ ~ I f\ild*ll ft 6 ~-
qfk1\51 en: " "" .r {hn ~, ~ 
antr ~ ~ ~t.TT ~ q)( ~ ~Aj t If m 
~ Cfft fC6t1ICif "" ~ ~ I ~ 0Cfi 

, qf"cl~l~ ~ ~ ~, ~ fq)('1lcst ~. 
~. ~. arR:. cl. ~ ~ ~ 
4 mer -,r ~rtrnT t:ft, ~ r~Tti ~ 
~ q fi<"j ~I ( 1 4 <:itTlf o;r- ~rcr wr (I 
c;m ~ ~~ ~ '3I"f~af)Jr<41 ;f 
~. m. -:t.~. c1. or;i ~ tan 

"" """ ~ ~ ~ ~ ~ '1i1f'flltC ~(.'I~, ~ 

(' 3:r{ ~;~~ ~~ ~~, ~ o::;~, ~ 
n '*' ~ ~ qrf m Griff ~ 
ten alGl-'- ij~l"t ~ ? 

SHRI B. SHANKAR/~NAKD: No 
doubt, the books are vlritten by 
N.C.E.R.T.; books are published also. 
But it also happens that eVery couple 
Gf years or one year the subject is 
changed. the curriculum is changed, 
and the books become non-usable 
under the circumstances. 

• .,. 1ft. ... : ~ 1i"tft 1ft "' .. 
S:W1mf~~~~q I.ftr. ~. ~.' 
am:. zCt. ~ flMtar WCiIifIIf)( m uI£t 
~""cti~.r" ? 

SHRI B. SHANICARANAND: 
N.C.E.R.T. is meant for that. 

Im.paet 01 BIke in III&'h Speed DleIeI 
PriCe on Fishing Industry 

*721. SHRI P. M. SAYEED: 

+ 
SHRI M. V. CHANDRA-

SHEKHARA MURTHY: 

Will the Minister Of AGRICULME 
be pleased to state: 

(a) whether the sea fishing indus-
try in India which had a very poor 
season during 1979-80 feels crippled 
due to the 50 per cent increase in the 
prices of high-speed diesel oil and 
have represented to the Minister in 
this regard; 

(b) whether the Indian fisheries 
industry is 100 per cent ~xport orien-
ted and has to operate in enormouslY 
competitive international market; 

(c) the other points made by them 
in their representation; and 

(d) the steps taken by Government 
to help the industry? 

THE MINISTER OF SrATE IN THE 
MINISTR'Y OF .t\ ... GRJCULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
The Association of Indian Fishery 
Industrie~ ha~ represented agClinst the 
increase in the pr:ces of High-Speed 
Diesel Oil. 

(b) No. Sir. G"11y about '7 per-
cent of total rr .. arine catch j~ utilized 
for exports. 

(c) Reduced catches. drop in in-
ternational prices and inability to pass 
on the increase,l cost on fuel to over-
seas buyers are the other main points 
made in the rep:resentation. 

(d) The Tepresentations are being 
esamined in consultatiOn with the con-
cerned minis-tries. 



stmr K. V. CBANDBA.&l:tIICHA1lA 
MU:RTHY: Any way~ it is admltted. 
that the price nike of d.tesel oil has a 
considerable impact on ~}Jing indus .. 
try. Our country bas two millon 
square kilometres of marine zone 
whereas Our country is presently 
having only 70 fIShing" boats. In vlew 
ot this, I would like to know i1 there 
is any proposal from the Government 
to improve the &trsngth of the fbilinl 
bOats so that the fishing industry could 
be improved. 

SHRr R. V. SWAMINA1.'HAN: We 
have propo'Jals to augmt'nt the number 
of fishing: vessels. Vast fishing re-
sources are available ir. out" coasts. 
We have got many proposals in the 
public se<'tor as also private sector. 

SHRIM V.CHANDRASHEKHARA 
MURTHY: Re-cently neprly 100 
fishing boute:; at M:llpe in Karnataka 
were lost due to a fire accident. I 
would "ike to know what action the 
GOYernment has t"ken ill this behalf 
S£'condly, 1S it ..l fnct that a .Japanese 
firm is prcpared to supply fl~hing boats 
at a very reasonable rate~ If so, what 
is the reactIon of the Go\-pernment? 

SHRI R. V. SWAMTNATHAN: For 
both these questions, I require a 
notice. 

SHRI DTGVIJAY SINH: I wish 
the Minister hfJd £l'iven a mort=> cate-
gorica] and dl,tailed reply to the pro-
po~al and the problems f~cing the 
fishing industry. Is it a fact that the 
major problem~ c()nfrontin~ the fish-
ing industry today are: one. lack of 
lntormatioll, nO nl::tpping ~nd charting 
Df the fish mi~l'"ation routes in the off-
shorE:" arpas, and two. over-ft~hine: and 
over-exploItation? To counteract these 
problem~ is the Gov~rnmel1t aware 
that two important steps need to be 
taken; one augmenting deep sea 
trawlers so that you can go into 
ieeper waters and two, to do more 
>raWn culturQ jn the coastal areas? 
~rawn is a very important export 
tem.. 

SRRI •. V.SW~ATRAN: We 
ha:ve got a prcPMal to have a survey 
in the ocean for this. It is true that 
the prawns 81,d shrimps bave ~ 
valuable market in the foreign. coun .. 
tries and we have got a great export 
potential. We are, therefore endea .. 
vouring to do better in this regard. 

SHRI DAULATSINHJI JADEJ'A: 
The question relates to flshing boats 
which use diesel engines and dlesel 
oil. The hon. Minister's reply is that 
about '1 per cent of the total malin. 
catch is utilised for exports. May I 
know wheth~r hundred per cent 
catehes of the fishing boats which are; 
mechanised and which go into deep 
sea are exported or not? If so, if it 
is more than 7 per cent, as the hone 
Minister sugge'-ted~ what are the in-
centives that the government are try-
ing to give to encourage this ;ndustry? 

SHRr R. V SWAMINATHAN: It 
j~ true that we are incrpf\sing fishing 
ftl(,JUties to h?\'e more catches in the 
sea. We ar{3 ~nceasjng our Indian 
Traw1ers to bn'1g more catch and 
alc;o by giving n10re incentIves. 

Suspension of Food for Work 
Programme in Bihar 

+ 
• 722. SHRI VIJ A Y KUMAR 

YADAV: 

SHRI A. K ROY: 

Will the Minlster of RTJRAL RE-
CONSTRUCT IOH' be pleased to state: 

~ a) whether it is a fact that the 
Bihar State Government bas decided 
to stop P'ood for Work Programme in 
the State' , 

(b) if so, the reasons therefor; 

(c) whether thousands of landless 
farm labourers hav~ become unt'm-
ployed following this stoppage; and 

(d) if so, thr Union Government's 
reaction thereto? 



'Or~A~ 

THE MI!fIS'l'D OF STATm IN' 11IE 
ltIlNlSTBY O~"' AGRlCULTlJ.RE 
(StHlU B. V. SWAMINATHAN): (8) 
M'O. Sir. 

(b) to (d) . Question does not 
arise. 

..-ft ~ -:"R QR1f : ~ aa6 lOii 
'ljiit4il<l ( ~ ij(CfiI( 'if ~ ~ 
&&t ~ ~ ~ ( I ~ ~~ f~q ~ .-r -( ~ ~ tmr fT{r ( I at q:q-r 
1f1ft' '" Itlq a:dl((:wr fq; ~ \3'T q;r q 
.,.~ fatiw ~ q;f ~~~ 
111fT ( ~ ~ l[- W ~ ifft ffifid11 
4iiRitt ~ ~ t ~ ~ 1f ~ 

" .. ? .\11'1\ ( 1fi1lr ~ ~ {" • 

SHRI R. V. 3WAMINATHAN: We 
do not know flom wl'tere the hen. 
member has got thjs intormation that 
this progranune 'has been ~topped; It 
is still gomg on. At present, the 
Bihar Governnlent has got stock ot 
2..35 iakh tonnes C'f foodgrain. How 
can the hon. member p~~ume that it 
has been stoppeci? (lnterr:tptions). 

AN HON. MEMBER: How many 
are working? Your Minister does not 
give a reply. 

cft~~~: ~~~ 
cq I. C ""3 ~ fant;r ~1 of "tr~)f 
~ Mt-.rf ~~ , 

THE MINISTER OF -L\GRICt;LTURE 
AND RURAL RECONSTRUCTION 
(SHRr BIRENDRA SINGH RAO): 
The question wa~ a bout a schemc'; 
whether there was a proposal to stop 
it Or whtther the Biha!' Government 
has stopped it. The reply ha~ been 
given. But If the hon. ~"l1errJber is in-
terested in knowing the number of 
men employed, 1 can gh e !'lim infor-
mation. In 1978-79 ... (Interruptions) 
It was 35.57. .. (Ir.terruPticns) If you 
want for this morning, I atn gorry, I 
cannot get. (Interruptions) You go 
and find out. (Interuptions) Don't 
shout. You would not get it anywhere. 
This is how they want to ask questions. 

MJ\.. ~EAKER; !At us not be 
.. ,res$ive. 

(ffttlrruptions) 

M'.R. SPEAKER: You can Uk any-
thing, but let UI not be aggressive. 

SHRI BIRENDRA SINGH .BAO: It 
you want to ask what is the number 
of men emplOYed today, that will be-
the answer I will glve. (lnterrup-
tio1l,s) . 

M.R. SPEAKER: Let WIn first 
answer it. You just cut him shOrt. 
even before he starts . 

SHRI BIRENDRA SINGH RAO: 
During the year 1978-79, the number 
Of man days in Bihar was 35.57 
erores; and it is expected that the-
additional employment genp.ratecl 
during the year 1979-80 under this 
programme would be around 100 ct'Ore 
man days. 

.'"""~~: q~" 
'3:4<'ti4 ~ ~ 1T1ff ( fc6 q ~ ~ 
~ ~ ~ ~ ~:t, ~ If-<< ~ mr 
qT (" ~ C6t ~ q £ taFi anft 
1980-81 * anti' itft q ~ IIitif ~ 
ttrT;r{tQ~~? ~tfN_ 
~~ ~ am ~ ~ ( <IT 't"" ~ ~ 
~ ~ tifi fij)ij;ft 41"'.,.« ~ ~ 
'( ~ ~ '4\1(4. < ~ * ~ ~ ~ 
~ ? 

SHRI BlRENDRA SINGH RAO: 
The question is whether it is a tact 
that the Bihar state Goverrunent h.as 
decided to stop Food for Work Pro-
gramme in the State. You kindly 

look at the quest'lon. Now the 
Member says something else ... 
(Interruptions) We have stated 
in very clear terms that it is not 
going to be stopped and the food fur 
work programme which is nOw known 
as nat:'Jnal rural employment pro-
gramme is being taken up by the-
panchayats in the rural areas normal-
ly in all areas and food for work 
programme only in drought affected 
areas, but almost every panchayat is: 
supposed to be doing some war .. 
under this prcramme .. 



S$ij;, ":':Er,~V.;:;'~. tor,· ;.':. 
pr.o",~ a1Mr.,..,:.: Pl'Q'fid.es 1tQ~ :foad ,:::ro_r ; ~OUIbtj. tmlt ,wo when ,~~ 
an.,wer , 'is no,' it . provides more 
thOttgbt. For' 'eXample the Minister 
has Biked: wherefrom he bas got 
that information, We haVe got this 
informatiQn . ,from the Btatemattft., 
DelhI ~dition" on 28th June; the 
St(J~sman is writing: Bihar to stoP 
fOQd for" work programme ..... 

MR. SPEAKER: Why do you 
believe this paper? It is not authen-
tic. 

,SuRI A. K. BO,Y: Government has 
not contradicted it. 

MR. SP.EAKER: Not allowed; you 
do not read the paper; you a:;k the 
question, whether the report Is r£ght 
or· wrong; that is simple. . 

SHRI A. K. ROY: The Minister is 
trying to give the impression that no 
suCh thing exists, it is something 
hanging in the air. It is n·ot so. It is 
not only in the ·paper. I personally 
went to my constituency; I enquired; 
I f\')und in the month ot J'une onwards 
no 'allotment has come and the total 
work has been stopped. 

MR. SPEAXl!!R: That is what you 
should ask; whether it is a fact. 

SURI A. ,X. ROY: The whole thin, 
is like that because they have the 
impression that it was onl,. to combat 
drought. I'n the monsoon, how would 
food for work be utilise4? To combat 
.oods, or planta tions or a1!orestation, 
lOil conservation? They have got 110 
idea, no scheme. 

;MR~ SPmA.ltEB: You ask the ques-
tion. 

SURI A. K. ROY: That is why I 
would ,like to ask whether the Gov-
ernment has got information that the p. or prOgrammes are contlnulnl. 
•• er, the 'government has supplied: 
anY .new ,,~heIDe not ' to utl1lse ,100d 
fOr Wrbr:t' tn. th. JD~n? . ", , "" \ " . 

1'111 LS--a 

iIIBv :~:,. 'i'hat ,ahbuld, have ." 
'bElen sO., til1lpl.,; ¥ou' unnecessarily 
el~ted it., _' 

. , 

SHRI A. K. 'RO'Y: I' take strong . , "~ 

exception to your observations; the. 
Minister started sayIng that this thing 
never happened. 

SHm BIRENDRA SINGH, BAO: 
As has, been stated, the informati(.,p., 

. given in the daily which the ' hone 
Mem·ber is relying upon is absolutely 
wrong. 

,8HRI A. It. ROY: You should have 
contradicted it. 

SlIRI, BlRENDRA SINGH BAO: 
We have said it in the beginning. If 
yoU do not listen, what I can I do? 

SHRT A. K. ROY: Yau should haVe 
contradicted it in the beginning that 
the report was misleading. 

MIt. SPEA.KiEm.: C That ,is not com-
pulsory. 

SHRI BIRENDRA SINGH BAO: 
When I say that a particular informa. 
tion is wrong and this is the correc\ 
position, then it is automatically con-
tradicted. 

SHRI A. K. ROY: The report was 
in Jun., you are contradicting it ~ 
we are in the month of July. 

Sf1DU BIRENDRA SINGH RAO: 
WJay should I go out of the way 'to 
say tha~ a particular papers has given 
wrong reports. 1 am giving the in-
formation as i~ is with us. It ia for 
the hon. Member to rely or not to 
rely on my informa'tion. If they want 
to depend more upon those ~, 
when why put questions? The Bihar 
Government was given 3,86.000 metric 
tonnes at toodgrains in 19'79-80 and. 
during this year 1,10,000 tonnes more 
were allotted and the present posItion 
i,s that ~e. ,Bihar. 'Government bas 
, .... ~.d'.' out ot, this total .... 4tm,ntft.1', 
' .. ~.; toees of· :.tOOdlraitls ~tler 



Uli. proaramme and at presen't a 
quantity of 2,35,'152 tonnes is still 
available with the Bihar Government 
tOr carrying out works under his pro-
gramme; that is the information as it 
was on 1st May, 1980. 

"" ~ ''''''t tiiEiii,": ~ ~ , 
1(- ~ ¥ieor~q ~ ~ ~ "4'(.:.1. 
~ q Cfi11f ~ ~ ~ q;r ~ ctmf-
~ (, ~ ~ ~ arttrtr ~ 
~r.n"(@T£ ~qt~~, 
~~~~ ~;rr qt~ 
arnft t, ~ +t\ilCC" <1 ~ ~ ~ 
pt, ~ ~ " ~ ~ (111T" ~ 
~(? ~~q)f~~~ 
~ ~ cfi ~ t ~~? ~ 
4iq4f ~ ifRr cttt ::iI1'1CfiI<' ~ t ff6 
~~-W ~ ~ ~..tIiR:-~ {t 
"((r (? ~ ~ ~d('fiil ~-tfiT'{-Cfiff 
t, W ~ f1:t1f lEt «fil < ~ atiiit"cij'1ft 
~ 'q't (1 iRT ;e(4)t< ~ ~ arh 
~ ~ ~ *" 'fI{11«4ft ~ ~? 

~ 11\('" Nt m': ~~ .. ,~cc, 
If1l"'( tii;{;f\4 ~ lit ~ ~ ~ ~ 
~ ~ -tnn: -w ~ Cfinr iT;({ C6'{ ~ 
"Itt, or ~ ~ ~ ~ cnT ~ <fi 

.. ~~"lTtl 
• • • • (1IA"1R) • · · · 

araRr 44@'.44: ~ ~ ~ t tGfi 
:~~ ~ (ff~ ( 

•.•• I(~) •••• 

.,.,.. 'nil' ,,"'" q,wamt': 'R' Cfi,lt:!f))f Cfi 
arN ~ ~tt<-:)t{1I" ~ tflrr;f ~ ~ ~ 
i, ~ ~ Gfi ~ ~ ~ ~I 
~-~ 3fN<fiT ~-q)f"{-~ ~ w 
t, q"ft ~-q;;n:-~ ~ ~ (I .... 
(~) ... ~ ~ ~ ~ ~ 
~c6~ (~~, ~~1f
~ ~ if"{r arm I 

-n "'('ft tq '('N: ~ ~ , 
rs:c -q;r( W ~ ~ ~ CfiT t, q;cf) 
illlhr--rtt t1o~l~ ~ ~ '\1'~' If 

'_".-m t, t.\1¥ ~ ~ ... \qi ... 
"f'fi,(z ~ ~ t, ~ ~ 
~-~-~ ~ rt, .r ~ ~ 
~ ~ ~ CfiT trn tmT t ~ w-
ei ~ '"\1\\4 .\;,ij ij}fi(t( Cfft ~ t" 
~ ~ ~ ~ ~ ,~"qt(1 ~ 
~ I Wlfm ~ ~ arnr ?fi ~ -t 
~ f<~q) cfi ~ ~ ~ ~ ant"fr ~ 
~ ~ 4!1{('. t1-~ -4'iU\lf'ie1 ?fi t" 
if.T ~, ~ ~ if'lT(~, ~ 
~ ~ ~, ~ ~ fGff~141 
~~, ~ q:qjaH1 ~. ~ ij(A46 

~~I "~~~~~ 
\ft' ~ ~ arh 41tH,1 ri ~ d (f?fq)1 I 

cfi Cfi11r ~ ~ {t ~ I tt ifif1r ?fi 
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~ tft<'aa "" ~: ~ ~ cfi 
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~~, ~ ~ q)t1f lf amfT ( , 

~ ~ n: ~~, aNt 
~ ~ ~ -q)ft -qqf ~ at Ihf'1 <1 
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~ ~ ~ ~ 1f il6{'li ~ 
C~'Vfarh~~anft~~ 
~ ..... . 

If'1hl' "~f.tI: ~ at <I"IftITtf q1 ~ 
li'"~~( I 

1MB.. sp.:B:AKER: Question is'Wi:tot 
allowed as the ~ question dOes no~ 
apeci.ft.cally cover Rajasthan. 
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*723. DR. FAROOQ ABDULLAH: 

SHRI GHULAM RASOOL 
KOCHAOK: 

Will the Minister of WORKS AND 
HOrUSING be pleased to state: 

(8) whether the Government of 
.:Jammu and Kashmir has prepared a 
.scheme tor construction of houses for 
the poor and middle class, families; 

(b) if so, whether the scheme has 
been forwarded to the Central Gov-
ernment for financial help and assis-
tance; 

(c) whether there are still a large 
number of low and middle class fami-

_ lies in Jammu and Kashmir who' are 
without shelter and the Housing ·Cor. 
poration has not been able to give 
much loans to them for the develop-
ment of the hOllsel; 

(d) if so, what are the main rea-
sons for not providing sufftcient loans 
by the Housing Corporation; and 

(e) what is the total Central assis-
tance so far provided to the State 
Government for the above purpose1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN 
ARIF): (a) to (e). A Statement is 
laid on the Table of the Sabha. 

statement 

'Housing' is a State subject and it 
is primarily the State's responsibility 
to cater for this basic need of the 
people. For different development 
'activities under the Plan the Ck>vt. of 
India gives financial assistance to the 
States in the sh"al'e of Block Loans 
and Block grants according t() an 
accepted pattern. ' The inter-sectoral 
,allocation Of funds within the $tate 
plan is made by the State. Oovt. 

accord.i.ng to its priorities and require- ~, 
ments k~ping in view the .dvioe 
al)Ci g~~elines issued by the Planning 
CQmlnission. 

There is general shortage of. houses 
in the country and the State of 
Jammu & Kashmir is no exception. 

The 'Housing and UI'Iban Develop-
ment {»rporation' which is a Govern-
ment of India enterprise, has so far 
received eight Schemes from the Gov-
ernment of Jammu & Kashmir, out of 
which seven have been sancti,!ned 
with project cost of Rs. 6.07 crores 
and HUDCO's loan assistance of 
RB. 4.90 crores. The remaining 
Scheme is under process. 

In addition, loans from 'Life Insur-
ance Corpration' and 'General Insur-
ance Corporation' amounting to 
Rs. 5.47 crores and 0.20 crores respec-
tively have been allotted to the GO~
ernment "f Jammu & Kashmir So far 
fOr implementing the Social Housing 
Schemes. 

DR FAROOQ ABD'U'LBAH: For 
the l~st 30 years we have been want-
ing to build houses fur the poor peo-
ple and We find great difficulty at the 
present moment. One is lack of funds, 
and the second is lack of materials 
1:0 build those houses. I would speci-
fically ask the Housing Minister as to 
what he is doing to give more rooney 
fOr these houses for the poor and 
secondly to provide the materials that 
are necessary fOr the building of 
these houses? 

THE, MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): I 

. have recently discussed this question .... 
with the Kashmir Minister, Shri 
Thakur. It is a fact that they are 
handicapped because of raw material 
shortage, particularly cement and 
coal and also bricks in some areas. As 
far as the quantum of money is CO~
cerned as already stated in the mam 
answe; we have already cleared siX 
scheme~ out of the seven . which they 
~ve sent. The siX ~chemes are 
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worth BB. 6.07 crores. Out of the 
,RB. 6.0'1 crores worth schemes approv_ 
ed by the Ministry for this State, 
Rs. 4.90 crores is the assistance from 
HUDCO. The rest of the money has 
to come from them. I am sorry that 
as far as the seventh scheme which 
the State Government has brought is 
concerned, the cost of that scheme is 
355.48 lakhs. The sanction was for 
Rs. 332.12 lakhs. Unfortunately, after 
spending &S. 68 lakhs, the State G6v-
ernment abandoned the scheme. 

DR. KARAN SINGH: There are two 
parts in my question. In his reply to 
my colleague, the Minister said that 
there is a great shortage of cement in 
Jammu and Kashmir, which is one of 
the reasons why the housing projects 
are not progressing satisfactoriIy. (a) 
Would the Minister kindly tell us 
whether the cement factory that is 
being processed at Basohli, which 
will to a great extent solve this pro-
blem and help the Government to 
take up a massive housing programme 
is going to be expedited? @» In 
Jammu particularly there are a large 
number of ex-servicemen and for a 
long time, there has been a demand 
for a special defence colony as there 
in many north Indian states and 
maybe in the south also. Despite this 
demand, there has been no response 
from the State Government. So, 
would the Minister let us know whe-
ther a .special demand fOr a defence 
colony in Jammu has been received 
Or not and if SO, whether the Govern-
tnent of India will try and persuade 
the State Government to fulftl it? 

SHRI P. C. SETHI: As far as the 
cem.ent factory which the hone mem-
!ber meDtion~ is concerned, I have 
taken note of it and I, would speak 
to the Industry Minister to expedite 
it, if it needs expedition. As far as 
defence colony :is concerned, for the 
serving defence personnel. the def-
ence Ministry take up the programme 
of housing. As far as the case of 
retired government personnel and 
retired defence personnel are concem-
ed, th.,. .have to form a cooperative 

and put forward a scheme through 
the State Government; then RUDCO 
will he prepared to consider it. 

Housing Schemes for Xam8.taka 

-724. SHRI B. V. DESAI:- Will the 
Minister of WORKS ANa HOUSING 
be pleased to state: 

(a) whether the State Government 
of Karnataka has prepared a scheme 
for construction of houses for the 
poor and middle class families; 

(b) if SO, whether the scheme has 
been forwarded to the Union Govern-
ment for financial help and assistance:; 

(c) whether there are still a large 
number of low and middle class fami-
lies in Karnataka who are without 
shelt.er and the Housing Corporation 
has not been able to give suftlcient 
loans to them for the development of 
the houses in the State; and 

(d) if so, whether Centre has agre-
ed to give all financial and other help 
to the state Government to achieve 
this aim for providing houses to aU 
the low and middle class families dur-
in~ the current financial year and also 
in. the Sixth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTay OF WORKs AND HOU-
SING (SHR! MOHAMMAD USMAN 
ARIF): (a) to (d). A statement is 
laid on the Table of the Sabha. 

Statement 

(a) to (d). Housing is a State sub-
ject and it is primarily the State's 
responsibility to cater to this basiC 
need of the people. The Government 
of India gives financial assistance to 
the State Governments in the shape of 
Block Loans and Block Grants for the 
development activities under the State 
Plan. It is the State Government 
which makes the inter-sectoral alloca-
tion of funds under the state Plan 



acoording to its priorities and require.. 
ment;g, keepi0l' in view the advice and 
the guidelines issued by the Plann-
ing Commission. 

2. Thet 'Government of Karnataka 
sent a proposal in september 1979 
asking for financial assistanc;e amoun-
ting to Rs. 7.58 crores for construction 
of 12352 houses for the rural poor. 
The proposal was examined and the 
comments were communicated to 
the state Government in November 
1979. The state Government has not 
yet submitted the revised estimates 

in the light of the comments. 

3. There is general shortage in 
housing in the country as a whole 
iI}cluding Karnataka. The IIousing 
and Urban Development Corporation 
which is a public sector undertakmg 
under the Government of India, is 
providing loan assistance to the State 
agencies' for construtcion of houses 
provided the scheme are formulated 
in accordance with the guidelines If'-
sued by the HUDCO. So :far as the 
State of Karnataka is concerned 
RUncO has so far sanctioned 69 sche-
mes with a total loan of Rs. 39.96 
crores. In addition, LIC lnd G IC 
loans amounting to Rs. 23.30 crores 
and Rs. 1.95 crores respectively have 
also been allocated to the Govern-
ment of Karnataka for the implemen-
tation Of social housing schemes. The 
scheme Of assistance to the State Gov-
ernment will continue during the 
current financial year. 

4. The Five Year Plan is presently 
under revision and the schemes un-
der the Sixth Plan 1980-85 along 
with their outlays are expected to be 
finalised in the 'lear future. 

SHRI B.V. DESAI: In the answer 
the Minister has stated that the Gov-
ernment of Karnataka sent a proposal 
in September 1979 'asking for financial 
assistance of Rs. '7.58 crores fOr con ... 
struction of 12352 houses and the 
comments on the proposal were com-
mUnicated to the State Government 
in November, 1979. JKa~ I lmOlW 

what were the comments and whe-
ther the State Government have sent 
their revised eatimated in the light of 
the comments' 

THE MINISTlI,R OF WORKS AND 
HOUSING (SHRI P. C. sETHI): As 
has been pointed out in the main 
body of the answer, financial assist-
ance amounting to Rs. 7.58 crores for 
the construction of 12,352 houses have 
been completed recently in Bangalore .. 
I had a detailed discussion with the 
Chief Minister and the Ministers con-
cerned, along with their officials. 
About 3,000 houses under this scheme 
are still to be completed. They have 
to submit the accounts as desired by 
HUDCO in the prescribed form. As 
soon as the revised estimates and the 
papers are received, ~he balance 
would be released to them. ~e other 
part of the question, unfortunately, 
was not aud~ble. I would request 
him to repeat it. 

MR. SPEAKER: The Question Hour 
is over. 

-_ 
WRITTEN ANSWERS TO QUESTIONS 

AvaUabtUt,. of Marine Fish In IIlterlor 
ArYl' 

·719. SHRI A. NEEALOHITHADA-
SAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Union Government 
have at present any scheme to make 
marine fish and other marine foods 
available in the interior parts of the 
country accessible by trains; and 

(b) the average per capita consum-
ption of marine food in India at pre-
sent as compared. to the per capita 
intake of these in 1950? 

THE MINIST!JR OF AGRICUL .. 
TURE AND RURAL RECONSTRUC-
TION (SHRI BlRENDRA SINGH 
RAO); (a) Twelve refrigerated rail 
vans maintamln, OOC temparature 
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have been made available to the 
iIndian Railrways for the transporta-
tion of .fish. Apart from refrigerated 
rail vans fish is also being moved in , 
parcel vans and luggage vans by the 
Railways. . 

(b) present per capita consumption 
of marine food is 1.84 kg as compared 
to 1.18 kg in 1950. 

setting up of Indian Institute of 
Forest Management 

*725. SHRI P, RAJ'AGOPAL 
NAIDU: 

SHRI N. G. RANGA: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government propose 
to se't up an Indian Institute of Forest 
Management; 

(b) the reasons for abandoninl the 
idea of settin~ up this institute pre-
viously; 

(c) the expenditure involved in 
settini up the Institute; and 

(d) the purpose for which this 
Institute is proposed to be set up? 

THE WNISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): (a) to (c). The proposal to 
set up Indian Institute of Forest 
Management is under consideration 
of Government and it is estimated 
that during the Sixth Five Year Plan 
(19S()-'S5) R,S. 150-175 lakhs may 
be required for establishment of the 
Institute. 

(d). The purpose of setting up 
the Institute will 00:-

(i) To undertake research in the 
problems of management in 
social- and economic aspects 
Of forestry; 

(ii) To develop teaching 
materials on the basis of 
research and case studies; 

(iii) To take up orientation train-
ing of foresters at dift'erent 
levels in social and economic 
'aspects of forest manage-
mem; , 

(iv) In due course, to take up 
masters and ~octoral degree 
programmes in forest manage_ 
ment; and 

(V) To establish a mutually rein-
forcing system of research 
and teaching between the 
basic disciplines, forestry 
management education and 
practice. 

Release of Foodp"ains under Poocl for 
Work ProJ'l'amme dariDe 1980 

·726. SHRI JYOTIRMOY BOSU: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to refer to 
the reply given to Un starred Questior 
No. 2450 on the 30th June, 1980 
regarding demand for foodgrains 
under Food for Work Programme 
during 1980 alld lay a statement 
showing: 

(a) the total foodgrai'fts allotted and 
total foodgrains released to-date, State-
wise and Union Territory-wise; 

(b) whether the programme ia bebl£ 
abandoned with effect from 1980-81; 
and 

(c) if .0, on what grounds? 

THE MINISTER OF STATE IN 
THE MINISTRY OF' AGRICULTURE 
(SHRI R,. V. SWAMINATHAN): (a) 
Statement indicating the quantities 
of foodgrains anocated and released 
to the State Governments and Union 
Territories during the current flnan-
year 'Viz. 1980-81 is enclosed. 

(b) No, Sir. The scheme cFood for 
Work' has been revamped and 
restructured. It would in future be 
known as ~National Rural Employ-
ment Programme'. 

(C) The question does not arise. 



4'5 Wnue. A.....,. SKAVAMA •• 1903 (SAKA) Written Answers 

Ita ..... 

Qllantities of foodgrains alloeated/releued under Normal lit Speical Food for Work 
Programme during 1980-81 

SI. State/UTa Foodgrains Foodgrains Foodgrains FOQdgrains 
allocated released allocated released 
tmder Nor- under Nor- under spe- under Spe-
mal Food mal Food cial Food cial Food 
for Work for Work for Work for Work 
Programme Programme Progranune Progra11UIle 
(1980-81 ) (1980-81 ) (1980-81 ) (1980-81 ) 

(MTs) (MTs) (MTs) (MTs) --.---.... ------~--_._._.----
I 2 3 4- 5 6 - --._ ... _..-.___.....- -----_ _._ 

Andhra Pradesh 33,000 33,000 30 ,000 r30 ,000 

2 Assam 6,000 3,000 5,000 2,500 

3 Bihar 40,000 40,000 7 0 ,000 70,0fX) 

4 Guj ar at 10,000 10,000 

5 Haryana 5,000 5,000 1 5,000 15,000 

6 Himachal Pr adesh S,OOO 3,000 15,000 1 15,000 

7 Jammu & Kashmir 5,000 5,000 5,000 5,000 
8 Karnataka 13,500 13,500 

9 Kerala 113,500 113,500 

10 Mahdya Pradesh 25,000 25,000 1 74,000 1,74,000 

11 Maharasbtra r!l5,OOO 25,000 15,000 15,000 

12 Manipur 500 1,000 

13 Meghalaya 500 1,000 

14 Nagaland. 1,000 1,000 

1 5 Oriua 1'.2,000 I!Z,OOO 70,000 70,000 

16 Punjab 6,000 6,000 

17 Rajasthan 30 ,000 30,000 1,00,000 1,00,000 

18 Sikkim 500 500 

19 Tamil Nadu • !l 7, 000 27,000 

20 Tripura 2,500 2,500 1,000 1,000 

21 Uttar Pradesh 50,000 50 ,000 1,45,000 1,45,000 

22 West Bengal 20,000 50 ,000 20,000 

2 3 A. & N • Islands 250 2 50 500 500 

24 Arunachal Pradesh 150 500 

25 Chandigarh 

fl6 Mizoram . 250 1,000 

'27 Pondicherry 350 350 - -.-. -... ~----.--- .... _.~-~- ...... --._..-
ALL INDIA 3,30,000 3,04,600 7,00,000 6,6'3,000 
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Committee to look into lawaharlal 
Nehru University 

*727. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of EDUCATION 
be pleased to state: 

(a) whether it is a fact taat a 
Committee, headed by Dr. V. S. Jha, 
has been appointed to go into the 
functioning of Jawaharlal Nehru 
University; 

(b) if so, what is the justification 
for constitutini this Committee; 

(c) what are its aims and objectives; 
and 

(d) what steps Governnlent propose 
to take to implement its recommpnda-
tions? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (d). Considering the fact that 
about 10 years had passed since the 
setting up of the J awaharlal Nehru 
University ana considering the desira-
bility of making an assessment of its 
working during this period with a view 
to planning its future development 
in keeping with the objectives of the 
University; the Executive Council of 
the University, at its meeting held on 
July 12, 1979 resolved to set up a Com-
mittee under the Chairmanship of DT. 
V. S. Jha with tre following terms of 
reference: 

(a) to review the working 0,[ the 
University SInce its inception 
in the light of the objectives 
stated in the first Schedule of 
the Jawaharlal Nehru Uni-
versity Act; 

(b) to assess the achievements of 
the University in the realisa-
tion of these obj ecti ves and 
to suggest steps necessary to 
consolidate and improve upon 
them; 

(c) to not~ handicaps, shortcom-
ings and failures in the acade-
mic and administrative func-
tioning of the University, 10 

ascertain the reasons thereof 
and to propose remedies neces-
sary for a more effective func-
tioning of the University in 
future; and 

(d) to recommend the lines of 
growth and development of 
the University in the next 
decade .consistent wIth the 
objectives statecl in to Jawa-
harial Nehru University Act. 

The Committee was actually set up 
on March 12, 19"80 under the Chairman-
ship of Dr. V. S. Jha and with the 
following members:-

1. Dr. M.S. Gore, 
Institute of 
Bombay. 

Director, Tata 
Social Sciences, 

2. Prof. M. V. Mathur, Director, 
National Institute of Educa- • 
tiona! Planning and Adminis-
tration, New Delhi. 

3. Dr. M. S. Swamlnathan, Former-
ly Secretary, Ministry of Agri-
culture and Irrigation, noW 
Member, Planning Commls-
sion, New Delhi. 

4. Dr. J. N. Kaul, Consultant, 
National Institute of Educa-
tional Planning and Adminis-
tration, New DeIhl. 

The Committ~e was requested to 
submit its Report within a year. 

As the Committee has been set up by 
the .University, it is primarily for the 
University to implement its recommen-
dations. In case any recommendation 
of the Committee involves action o..n 
the part of the Government, the same 
will be given due consideration. 

Central HouslD.&' Loans to state Gov-
ernments 

*728. SHRI BRAJIMOHAN MOH-
ANTY: Will the Minister of WORKS 
AND HOUSING be pleased to lay a 
statement showing' 

(a) the amount of ftnancial assIs-
tRAce in the shape of block loans and 



.block srant. 8iven for housing to dif-
_ent State. and Union Territories 1r1 
the ,.ear 1979-80; and 

(b) how many proposals for haua-
m, were submitted by the designated 
... encie. of Oriaaa in the year 1979-80 
and hoW many of them were cleared 
by Housing and Urban Development 
Corporation and how Inany awaIt 
olearance by HUDCO and other agen-
-cies? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Central financial assistance is extended 
to the state Governments and not to 
the Union Territory in the form of 
4block loans' and 'block grants' for the 
State Plan as a whole and is not re-
lated to any particular head of develop-
ment Or scheme including Housing. 

(b) In 1979-80lJ HUDCO received 9 
schemes for loan assIstance of Rs. 2.81 
crores from various agencies in the 
State of Orissa out of which 4 schemes 
for a loan assistance of Rs. 2.12 crores 
have already been sanctioned. The 
remaining 5 schemes involving a loan 
assistance of Rs. 0.69 crores are pend-
ing for want of certain essential infor-
mation which is awaited from the con-
cerned agencies. 

Guidelines for ExPloration of MariD.e 
Fish. 

·729. SHRI DAULATBINHIJI 
.JADEJ'A: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government of India 
have formulated any guidelines for 
exploration of marine fish; an<1 

(b) if so, the details.. of the ditrerent 
.zones earmarked for Indian fishing 
entrepreneurs and fOr foreign char-
tered fishing vesse18? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION, 
(SHRI BIRENDRA SINGH RAO): (a) 
The exploration of marine ti.srl. is 
undertaken by' the Exploratory Fish-

eries Project aecordintg tQ their annual 
programme. 

~ (b) For the Exploratory Fisheries 
Project the question of earmarki~ 
zones aoes not arise. However, cer-
tain guidelines have been communicat-
ed to the State Government under 
which it is commended that an area 
upto 1 5 Kln. lr('m the coast is reserved 
exclusively for the operation of non-
mechanised boats. The small mecJ.la-
nised boats should operate only beyond 
5 Km. from the coast and tihe large 
mechanised beats beyond 10 Km. A 
model draft bIll to regulate marine 
fishing has been circulated among the 
maritime states and Union Territories. 

In respect of foreign vessels under 
charter, the condition is that their 
area of operation shall be beyond 
the area of operatiOn of small mecha-
niSed and non-mechanised fishing 
boats and shall be as per the direc-
tions of the Government from time 
to time. 

Ass\stance to Maharaahtra for NOIl~ 
Student Youth Scheme 

·730. SHRI R. K. MHALGI' Will 
the Minister of EDUCATION be 
pleased to lay a statement showing: 

(a) how much amouat was approv. 
ed for the State of llaharashtra ullder 
the Annual Plan of 197t-1O tor '·Assis-
tancf" to voluntary organll:ations work-
Ing in the field 6f youth"; 

(b) the names of such orlanizations 
and the amount paid to each of such 
organiz8 tions; and 

(c) what are the guidelines in thiI 
respect? 

THE MINISTER OF EDUCATION 
AND HEAL'I'H AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Under the Scheme of Assistance 
to Voluntary Organisations working in 
the field of youth, there is no state-
wise allocation of funds. The total 
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plan provision under this scheme for 
1979-80 was Rs. 12.50 lakhs. Eaeh 
application for financial assistance re-
ceived from a voluntary orgp.nisation 
through the respective State Govern ... 
moent, is considered on its own merit. 

(b) A list of relevant voluntary 
organisations in Maharashtra is 
attached. 

(c) The scheme for assistance to 
voluntary or organisations wurking :n 

the field of youth is intended to pro-
mote involvement ,of youth in pro-
grammes of rural development, includ. 
ing education, and developmental as-
well as educational activities in urban 
slums. The scheme also aims to '!n-
courage larger involvement of volun-
tary organisations in implementation 
of youth programmes. Registered 
societies and public trusts are eligible 
for assistance under the scheme. How-
ever, the application has to be re-
commended by the cOncerned Stat~ 
Government. 

LIST SHOWING THE NAMES OF VOLUNTARY ORGANISATIONS TN MAHARASHTRA 
SANCTr01\"ED FINANCIAL ASSISTANCE DURING 1979-80 UNfER THE ScHEME 
OF ASSISTANCE TO VOLUNTARY ORGANISATIONS WORKIKG IN THE FIELD OF 

YOUTH 

S.No. Name of tbe Voluntary Organisation Amount of grant 
sanctionrd in 1979-

80 

~~~~~~-~~---~~------~---~----- ~-------

I Youth League Recreation Centre, Buldana 

2 Gokul Prakalp Pratishthan, Kudal 

. I s. 51,250 

• RB. 15,000 

~ Indian Institute of Youth Welfare, Kagpur 

4- Yuvak Baradari, Born ba y • RI. 12,000 

5 Antar Bharati, Poona 

6 Yuvak Pragati Sahayog, Buldana 

TOTAL • 

• Rs. 60,000 

RI·99,OOO 

. Its. 2,63~700 

-----------------------------~ .. _--
MOdernisation of Bullock Cart 

·731. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government are mak-
ing experiments to mC'dernise the 
bullock cart by a newer, cheaper and 
efficient model; 

(b) if so, the results thereof; 

(c) the total number of bullock 
earts in the country, the total invest-
ment and the total employment on 
them; 

(d) whether some private parties 
and institutions have produced a mod-
em design of bullock cart; and 

(.) i'f 80, .tepa Government have-
planned to improve the out-moded 
bullock cart and help agricultural 
transport? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BlRENDRA SlNGH 
RAO): (a) and (b). Yes Sir. The 
Indian Institute of Management, 
Bangalore under a research pro-
gramme sponsored by the Depart-
ment of Science and Technology has 
developed several prototypes !designs 
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which woUld suit varying road condi-
tionS, animal sizes, load levels etc. 
The cost ranges between RB. 1,200 
and Rs. 2,800. Improved harnessing 
and yoking syst·ems have been deve-
loped and the traditional wheel has 
been preserved. Tests are under ~ro
gress under field conditions. 

The Ministry of Shipping and Trans. 
port (Road Wing) have recently 
sp'onsored a research scheme fOr im-
proved design of bullock carts. It 
will take sometime before the results 
are available. 

(C) Total number of animal driven 
carts in the country is estimated at 
about 150 lakhs. Since the carts are 
own,ed in the house-hold sector and 
are of widely varying types and costs, 
a precise estimation of the total in-
vestment and the total employment On 
them is not possible. 

(d) Yes, Sir. 

( e) Depending upon the results of 
the Trials the Government will consi-
der suitable steps for introduction of 
the imprOved design in rural areas. 

Selleols fOr Reseftlemeat ColoDies at 
DeW 

·732. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of 
WORKS AND IHOUSING be pleased 
to state: 

(a) whether it is a fact that the 
D.D.A. would build Higher Secondary 
Schools in the 21 resettlement colonies 
in Delhi; and 

(b) if so, the details with re!lpect to 
finances and manaa-ement of the same? 

.... 
THE MINISTER OF WORKS AND 

HOUSING (SHRI P, C. SETHI): (a) 
Yes, Sir. 

(b) The Lt. Governor of Delhi who 
is also the Chairman of Delhi Deve-
lopment Authority has intimated that 
the schools will be constructed by 
the Delhi Develt)pment Authority but 
the total cost of the schools, including 

land buitdings, would be met out 0£-
funds raised. through voluntary c0n-
tributions. 

Delay in SUPPlying Su&ar aad Wheat 
to Ratioa Card holders in Delhi 

*733. SHRI G. Y. KRISHNAN 

SHRI CHIRANJI LAL 
SHARMA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there have been delays 
in supplying sugar and wheat to the 
ration card holders at lair price shopS 
in Delhi in the third week of June 
and 1st week of July, 1980; and 

(b) if so, the reasons thereof and 
the arrangements made by Govern-
ment in this regard? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): (a) Yes, Sir. 

(b) The supply of specified f~d 
articles like wheat and sugar got in-
terrupted during the period in question 
due to "go slow" and 'work-to-rule' 
agitation of the employees of the 
Food Ct>rporation of India, Which en-
ded in the 1st week of July, 1980. The 
position has since come back to normal 
and regular supplies of specified food 
articles from F. C.l. godowns to the-
Fair Price Shops are now being made. 

Check Oil Excess Telephone Dillin. 

·734. KUMAR! KAMLA KUMARI: 
Will the Minister uf COMMUNICA-
TIONS be pleased to state: 

(a) whether Government are aware-
that the steps so far taken to check 
the Telephone Deptt. for excess billing 
have failed; 

(b) if so, whether Government prO" 
pose to take some more effectjve steps. 
to check the excess billing; and 

(c) if so, the details thereof? 
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THE MINISTER OF COMMUNICA. 
TIONS (SimI C. M. STEPlHEN) : 
(a) No Sir, the steps taken by the 
P & T Department fOr reducing ex-
cess billing complaints have not failed, 
the complaint rate bas come down. 

(b) and (c). The P&T Department 
has taken the following additional 
steps to facilitate decisions on excess 
metering I complaints: 

(i) Automatic charge analysers 
are being imported and these will 
recOrd details of all the calls dialled 
by the subscriber under observation. 

(ii) An automatic message nc-
counting equipment is under field 
trial. With this equipment, details 
of all STD calls made by the SUbs-
cribers can be recorded separately. 

(iii) In addition the Telegraph 
Act is being amended providing for 
deterrent punishment for unautho-
rised diversion of subscribers' lines. 

-Central ArId ZORe Research IIlstitute, 
Jodhpur 

·735. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of AGRI-
CULTURE be pleased ro state. 

(a) what has been the contribution 
of the Central Arid Zone Research 
Institute, Jodhpur in the development 
{)f the desert areas a8 a result of their 
research work in this !"egard; 

(b) their special achievements in 
this regard; and 

(c) the scheme of the said Institute 
for the next five years? 

THE MINISTER OF AGRICUL .. 
!'URE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAD): (a) and (b). The Central Arid 
Zone Research Institute, Jodhpur is 
undertaking the scientific research for 
developing suitable technology for 
reclaiming the desert lands. The 

written AMWe,-, 

salient achievements in this regard 
are as follows:-

(i) The Institute has developed a 
technology for sand dune stabilli:a-
tion. This technology bas already 
been dem'Onstrated successfully over 
1000 hectares of shifting sand, which 
were threatening the towns of Bika-
ner, Jhunjhunu, Sardar Sahar, 
Sikar and Barmer etc. 

(ii) Pasture and range manage-
ment research has also been taken 
up for developing the desert areas 
and increasing the productivity I)f 
arid land. As a result of these 
studies, important grasses and trees 
for arid areas have been identified, 
their production, techniques evolv-
ed and recommended for adoptation 
by the cultivators and the nomadic 
graziers. Among the speci-es, Pani-
cUm turgidum; Panicum antidotale; 
Cenchrus ciltaris, Acacia tortiLis and 
Prosopis juliflora have given pn-
couraging results. 

(iii) The sand dune stabilization 
technology so far develOped is being 
demtlnstrated extensivelY under 
Drought Prone Area Programme 
whiCh has been implemented by 
Government of India in different 
states of the country. 

(iV) The Arid Zone Horticulture 
Technology has also been developed 
and demonstrated b v the Central 
Arid Zone Research Institute suc-
cessfully. FrUit species like 'Ber' 
have given encouraging results. 

(v) The desert develupment tech-
nology evolved at the Central Arid 
Zone Reserch Institute, Jodhpur has 
been recognised internationally -and 
training programme in this field has 
also been organised at this Institute 
by UNESCO and FAO. 

(vii) The Ceritral Arid Zone Re-
search Institute, Jodhpur has in col-
laboration with UNESCO and 
UNDP taken up a 'Case study nn 
desertification' and 'Feasibility 
study on monitoring of Desert 
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Process'. Luni Development Block 
in Jodhpur district was selected for 
the study. These studies have shown 
that due to over exploitation of 
land and natural resources Qf the 
arid zone the process of desertifica-
tion has become more pronounced. 

(vii) The Central Arid Zone Re-
search Institute has adopted {ive 
villages near Jodhpur for demons-
tration of improved techniques in 
sand dune stabilization, tree .. raising, 
pasture establishment and crop pro-
duction for increasing the produc-
tivity Of these villages. 

(C) The next five year programme 
of the Central Arid Zone Research 
Institute, Jodhpur, envisages intensI-
fication of its research studies On de-
sertification, range management, silvi-
pastoral systems, arid zone horticul-
ture and desert_agronomy with a view 
to refine the technology for increasing 
agricultural productivity of arid "lIld 
decert land. It is also proposed to 
establish regional research statiuns fOr 
cold desert in Ladakh in Jammu and 
Kashmir and also Ran of Kachh in 
Gujarat State. -

Name of Block 

"Hd 10ft ... ~e In 
DIIaa"', .... 

5717, SHRI A. K. ROY: Will the 
Minister of RURAL RECONSTRUC. 
TION be pleased to state: 

(a) the number 01 .chemes conti-
nuing and the number of people en-
~ag8d as on 1st May, 1980 in the 
'Food fOr Work' Proll'amme in Dban-
bad district of Bihar (Block-wise 
break-up in detaila); and 

(b) whether the work lot disrupted 
maDF times during the Ialt she months 
dUe to non-a'Yailability of wheat and 
if so, the reason. thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V SWAMINATHAN): (a) 
A statement indicating the number of 
continuing schemes and the number of 
labourers engaged as on 1st May, 1980 
on the Food for Work Programme in 
different blocks of Dhanbad district 
in Bihar is enclosed. 

(b) NO, Sir. 

No. of continuing 
schemes 

Average No. of 
labourers engaged 
on the dates of 
report on the work 
for the period 
ending- 1-5-80 

~~-~~~~~~~~--~~~~~~~-~-~---~~~--~----~-~~~~-
1 3 

-..-...... _,.--........... --_..-~._...-------,-- ...... .-.--.. .... ----------------------..--..--
Dhanbad 
Ghan being colliery and urban area no 

scheme was taken-up 
Maliapur 
Govindpur . 
Nirsa . 
rundi 
Baghamara 
Cha! . 
Chandonjyari 
Topachanchi • 

16 

83 
lSI 

9 1 

54 
87 

122 
157 
44---- ..... _ 

835 

27 

386 
589 

537 
714-
6!22 

23!lI 

429 
1847 ._..._._--

7472 
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Zeq.est macle b7 llabarashtra GoT-
-erruDetDt to COIldoae Lous of Small 

Parmer& 

5718. SHRI. RAMAKRISHNA MORE: 
Will the Minister of AGRICULTURB 
be pleased to state: 

(a) whether it is a fact that the 
Government of Mahar.shtra has re-
-quested for permission from the Re-
serve Bank of India to condone the 
loans of small farmers who have bor-
..rowed from cooperative instituti.ons; 

(b) if so. what is the .lmount or the 
loans for which permi!sion is sought; 
.and 

(c) what is Government's thinking 
-.in the matter? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). Yes, Sir; Government of 
Maharashtra had decided to pay the 
cooperative and uther financial insti-
tutions the entire amount of principal 
overdue of crop loans as on 30th June, 
1979 together with the interest in 
respect of small holder de-faulters. 
The state Government has moved the 
Reserve Bank of India ror their ap-
proval to this decision. The amo:.lnt 
of loan involved will be approximate-
ly Rs. 40 crores and the interest Rs. 9 
crores. 

(c) The matter is being looked into, 
considering the various serious impli-
cations of the proposal. 

ln8iataDee of 'No Objeetion Certificate' 
fer CondnlctioD. of AdditiQoal Room 

by DDA 

5719. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the Delhi Development 
Authority is inSisting for the produc-

"i'J.on of 'No Objection Certificate' for 

construction of additional rOOm al-
ready sanctioned in 1977 from the 1st 
and 2nd floor allottees: 

(b) whether DDA is charging 
Ground Rent from all allottees of the 
Lawrence Road LIG flats irrespective 
of floors they are occupying; 

(c) if so, the reasons for discrimi-
natiGn between ground floor and 1st 
Aoor allottees and whether DDA are 
awar~ that insistance of No Obje('tion 
Certificate is leading to harassment 
and black mailing of the 1st and 2nd 
floor allottees; 

(d) wh.ether the Vice Chairman, 
DDA and Commissioner (Housing) 
have received representations from 
Lawrence Road Welfare Federation 
vide its letter dated 11th May, 1980 
seeking time for interview; and 

(e) whether the DDA would reoon-
sider its condition of No Objection 
Certificate and as to Why no time has 
been given to the Lawrence Road 
Welfare Federation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(C) The D.D A. has intimated that 
a no ohjection certificate from the 
Ground FI'Oor allottees is essential as 
structures on upper floors can be 
raised only when necessary founda-
tion is provided on the ground floor. 

D.D.A. has further intimated that it 
has no knowledge about any harass-
ment and blackmailing of the 1st and 
lInd floor allottees. 

(d) and (e). The DDA bas intimated 
that no such referenCe seems to ha \~e ' 
been received in the Authority. It 

I will however, consider such refer-
ences/representations indicating the 
difficulties faced by allot tees, in case 
the same are made to it. 
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o.Iereaoe OIl Bole 01 Forest .. Tri_1 
Beoaom., 

5720. SHR!I GIRIDHAR GOMAN-
GO: Will the Minister Of AGRICUL-
TURE be pleased to state: 

(a) the ialUes discUSSed in the COl'l-
ference on role of forests in tribal eco-
nomy held in New Delhi on 12th July, 
1878; 

(b) what are the main points raiBed 
by the participants relating to forests 
and tribal's role in the forest; 

(c) the policy, programmes and the 
like adopted in the conference; 

(d) the role played by the States to 
protect the forest on one side and the 
tribals on other side; and 

(e) the funds provided by the 
States and his Ministry for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
The iS3ures discussed in the Confe-
rence were to honour in actual prac-
tice, the rights of the trlba1s in the 
collection of Minor Forest Produce, 
assuring a fair price to the tribals 
by proper marketing, organising and 
strengthening the labour coopera-
tives to replace contractors, replace-
ment of the obligations for forest 
villagers to provide compulsory 
13 bour by each family by a specific 
contractual obligation, planning of 
forestry development programme as 
complementary to tribal dev-elopn1(lnt 
programme, strengthening and reor-
ganising the forest departments in 
the Central and the States. 

(b) and (c). The main points 
raised and obs~rvations made by the 
participants are contained in the 
policy programmes adopted In the 
confrerence as given in the nttached 
statement. 

(d) The decisions of the confe-
renee were brought to the notiCe of 
the States, as the optimum prog_ 
ramm-e for the protection of forests 
on one side and the tribals on the 
other and the States were asked to 
implement them. The Government 

of India hafe received no complaints 
that the States are not implementing 
the di:rreetives. 

(e) Ministry of Agricultttte does 
not control the provision Of funds by 
the States, for forestry works under 
Tribal sub-Plan. The Centrally 
sponsored Social forestry Scheme 
under which the Ministry of Agri-
culture was ear-marking funds for 
Tribal-sub-Plan. The Cent.rally 
ferred to the State Sector as a result 
of the decision of the N.D.C. A pro-
vision of Rs. 19.25 lakhs has been 
made by this Ministry under the So-
cial Forestry Scheme for Tribal-sub-
Plan areas in the U.Ts. during 1980-
81. 

Statement 

1. Full collection rights of t.ribals 
to minor forest produce should be 
recognised wherever this has not 
been done. Instead of ~onsider
ing the tribals as mere wage ear-
ners or eontract labour, a reason-
able price based on market price of 
the minor forest produce collected 
by the tribals should be fixed. 

2. Marketing of the minor forest 
produce should be organised ex-
clusively through cooperatives such 
as large size Multi-purpose coope-
rative Societies. A time bound 
programme should be evolved by 
the States in this regard. Forest 
Departments should commence or 
continue direct purchase in areas 
where formation Of such ·~oopera
tives may be lagging. 

3. Region-WIse plan for the deve-
lopment, processing and marketing 
Of lac and tassar in tribal areas 
should be taken up, and for this 
purpose diverse uses Of lac ~hould 
be found out and planting Df tas-
sar host trees should be taken up. 

4. Tribal Welfare Departments of 
the State, in consultation with 
Forest Departments should or. 
ganise active and conscious forest 
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labOur cooperative SOCieties within 
a time-bound programme to under-
take all forestry programme in tri-
bal areas replacing the contractors 
and intermediaries. 

5. The institution of forest 
villages should be abolished and 
steps should be taken to convert 
them to revenue villages. 

6. Till such time the forest vil-
lages are converted to revenue 
villages, the obligation Of forest 
villagers to provide compulsory 
labour by each family fOr forestry 
works should be replaced by speci-
fic contractual obligations. 

7. Development of forests in tri-
bal areas, instead Of being planned 
in isolation, should form an integ-
ral part of the comprehensive plans 
of the integrated tribal de~lop
ment areas. The need Of the lo-
cal economy should get the high-
est priOrity in such forestry prog-
rammes. 

8. In the plantation of species for 
industrial and commercial use, a 
mixture of species which may 
yield fodder, fruit or minor forest 
produce should be introduced. 

9. A cadr-e of forest officers, pro-
perly trained and weeded to the 
pri'Qo:\Ple of )tr.i.~l! development, 
should be built up in the Forest 
Departments and deployed in tri-
bal areas. 

10. Selected forest officers should 
be appointed as Project Adminis-
trators in selected Integrated Tri-
bal Development Projects, \vhere 
it is envisaged to plan for forestry 
oriented economy. 

11. Specific organisation ~hould 
'be created in the Department of 
Agriculture at the Centre and 
Department o~ Forests in the 
States to plan and monitor forestry 
development projects in line with 
decisions indicated ealier and to 
keep close and constant liaison with 
other Central Ministers and State 
Departments. 

CGcoau& .... &IoD oa. c.M1l AreM 
In Tamil Nada 

5721. SHRI N. DENMiS: WU1 the 
Minister ot :tIlGRICULTURE be pleas-
ed to state the details of steps taken 
to utilise the coastal areas in Tamil 
Nadu for cO,conut planations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): Thefollow-
ing steps are being taken by the State 
Government of Tamil N adu to utilise 
the coastal areas for coconut planta-
tions: 

(i) A scheme for settlement of re-
patriates from Sri Lanka and Burma 
and also of landless persbns had been 
implemented in the coastal areas of 
East Ramnad District. Under this 
scheme, an area of 850 hectares of 
coconut plantations had been raised. 

(ii) Out of 24 coconut nurseries es-
tablished in Tamil Nadu, 13 are situat-
ed in the coastal districts of Chingle-
put, South Areot, Thanjavur, Ramnad, 
Thi.Dunelveli and Kanyakumari. A 
major quantity ot 7.84 lakh Tall seed-
lings distributed in 1979-80 from these 
nurseries have benefited the growers 
in the coastal area of these districts. 
It has been programmed to distribute 
10.5 lakh coconut seedlings in these 
coastal districts during 1980-81. 

(iii) It is estimated that the area un-
der coconut has increased from 51,000 
hectares in 1974-75 to 55,000 hectares 
in 1976-77 mainly in the coastal areas 
of these six districts" referred in para 
(ii ). The area is expected to have in-
creased further in the succeedine years. 

Noise PoUuUoa in the CaPital 

5722. SHRt S. M. KRISHNA: Will 
tht Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether the noise pollution in 
the Capital is fQt becoming the des-
pair of environmentalist,; 



(b) whether a recent stQiy in noise 
pollution has pointed ~ut very dan-
gerous consequences emanating there-
from; and 

(c) if SO, what is being done about 
ibis growing menace? 

THE MINISTER OF WORKS AND 
HOUSING (SHIll P. C. SETHI): (a) 
No, Sir. g oise pollution in the Capital 
is not of alarming concern. 

(b) The Government lof India is not 
llware of any recent study about dan-
~erous consequences a,f noise pollution. 
However.. it is a fact that high fre-
quency and high intensity noise has 
an adverse effect on health. 

(c) Noise pollution, at present, is 
being controlled by Implementation of 
the following measures:-

(i) operating on the relevant pro-
visions of the Criminal Pro-
cedure Code and the Municipal 
Laws; 

(ii) proper maintenance of vehicles 
and enforcing the relevant pro-
visions of the Motor Vehicles 
Act to control noise pollution 
caused by road traffi.c~ 

(iii) taking action under the Facto-
ries Act, 1948 to control noise 
within factories: and 

(iv) maintenance of silence zones, 
by the local authorities round 
schoo Is and hospItals. 

Drinking water problem in Goa 

5723. SHRIMATI SANYOGITA RA-
NE: Will the Minjster of 'VORKS 
AND HOUSING be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to provide financial 
assistance to the Union TerrJ.tory of 
Goa to solve its drinking water prob-
lem by developing water springS etc.; 
and 

(b) if 80, the details thereof? 
1711 LS-3 

THE MIMISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): la) 
and (b). Formulation and execution of 
schemes is the responsibility of the 
State Governments/Union Territor:.Y' 
Administrations. The Central Govern-
ment, however, in order to accelerate 
the coverage of problem villages intro-
duced during 1977-78 the -Accelerated 
Rural Water supply Programme to pro-
vide drinking water to identified vil-
lages where the problem was relative-
ly more acute. Under this program-
me, schemes submitted by the State 
Governments/Union Territories are 
approved after the scrutiny. The 
schemes approved for U. T. of Goa also 
include Spring Sources Schemes. So 
far 14 Schemes for 14 villages in the 
Union Territory Of (k)a have beef} ap-
proved under the Accelerated Rural 
Water Supply Programme. To execute 
these Schemes the following funds have 
been made available to the Union Ter-
ritory during the last 3 years:-

Year Rs. in lakhs --- - .. -----_ 
1977-78 
1978-79 
1979-80 

10.00 
9.50 

11.95 

Money Deposited by CooperaUve Banks 
in Bibar 

5724. SHRI RAM SINGH SHAKYA: 
Will the Minister of AGRICULrrtrRE 
be pleased to state: 

(a) the total amount of money de-
posited by the CooperatiVe banks ill 
Bihar State during the last three years 
(year-wise) and the amount that was 
advanced to the public in that State 
(year-wise and district-wise); and 

(b) what was the perc'entage of ad-
vanced money received by marginal 
fanners, landless farmers, category-
wise during the abOVe period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (8) The de-
posits received anrlloans issued by the 
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District central Cooperative Banks in 
Bihar during the last three years, ac-

Total deposits at the toud of th('" yea! 

T?tal loans issued during the year 

-- - -- ------- - - _-_ -------
The Bank-wise details of deposite re-

ceived and loans Tssued in 1975-76, 
1976_77 and 1977-78, are available in 
the Statistical Statements relattng to 
tne Cooperative Movement-Part 1-
Credit Societites" published by the 

• Reserve Bank of India, copy of which 
is available in the Lok Sabha Library. 

cor4ing to the available information are-
given below: 

(Rs. in lakhs) 

------ ---- ------------
(b) The percentage of loan received 

by the marginal farmers having land 
holdings upto 1 ha and small farmers 
with 1-2 ha, tenant cultivators and 
landless labourers, of the total loans 
advanced l:fy Agricultural Credit COr-
operatives are is under: 

Marginal 
farm~rs 

Small 
fannM"s 

TC"Jlant 
cultivators 
and land-
1 cooS 
labourcls ---_._----

Sbortage of resld.tial accommodation 
for Academic Communlt7 

5725. PROF. NARAIN CHAND 
PARASHAB: Will the Minister ot 
EDUCATION be pleased to state: 

(a) whether Government and the 
UGC are aware of the acute shortage 
of residential accommodation for the 
academic community in Delhi; 

(b) if so, whether any steps have 
been taken to provide accommodation 
to the Colleges and University tea-
chers or to encourage them to build 
their own houses; and 

(c) if so, the steps taken in this 
regard and the result of the steps 
taken? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SRRI B. SHANKARANAND): 
(a) Yes, Sir. 

33 6 

3g 6 

33'1 

20 4 
21 '0 

!:II -0 

II -5 

11 . 5 

(b) and (c). Within the constraints 
of its financial resources, the Universi-
ty Grants Commission gives grants to 
Central Universities inter alia for con-
struction of stat'! quarters. However, 
in view ot the tremendous increase in 
the .cost of construction. it is impossi-. 
ble for the Co,mmission to meet the 
growing demand for provision of ac-
commodation to the large number ot 
employees of the University of Delhi 
and its Colleges. 

THe Uni verslty Grants Commission 
has already placed at the disposal ot 
the University a sum of Rs. 10 lakhs 
during 1979-80 for creating a revolving 
fund for payment of loans to the em-
ployes for buIlding their own' houses. 
For 1980-81, the University has sug-
gested a provision of Rs. 30 lakhs lor 
the purpose The University Grants 
Commission will consid'er th'lS matter 
on receipt of details from the Univer-
sity of Delhi. 



r&«. ,_ Low .. IDeoIUe and Mid ... 
IDe ... G....,. 

5726. SHRI G. Y. KRISHNAN: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) the number of plots developed 
or proposed to be developed in smal-
ler sizes for allotment to low and 
middle income groups of people in 
Delhi on the reserve price with details 
of the area, etc.; and 

(b) when the plots are likely to be 
ready for allotment and In what man-
ner theSe are to be allotted? 

THFJ MINISTERl OF WORKS AND 
HOUSING (SHRI P. C. SETHI) 
(a) The D.D.A. has planned/deve-
'loped the following number of plots 
under different residential schemes as 
follows:-

(1) General Residential schemes-
About 40,000 

(ii) Jhuggi Jhompri Removal 
Schemes-About 2,00,000 

(ill) Cooperative House Building 
Societies-About 40,000. 

Most of these plots are for Low in-
come Groups and Middle Income 
GrouPs. 

Proposal to Carve out additional 
plots is receiving attention. 

(b) It is proposed to releue D. 
sizeable number of plot. every year 
on reserved rates to be calculated from 
time to time. 

Lev,- 8.,., to Kanlataka 

5727. SHRI JANARDHANA POOJ· 
ARY: Will the Minister of AGRIctJL. 
TURE be pleased to state: 

(a) the C!tHerla adopted by Govern-
ment for supplying levy SUlCar to 
States; 

'" (b) the total levy sugar allotted to 
lCarnataka State during the last siX' 
months; and f 

(c) the total quantity lifted from. 
the factories and reached Karnataka, 
respectively during these months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
WIth the introduction of the dual PrIC-
ing System from December, 1979 the 
allotment Of levy sugar to the states 
have: been revived on the same scales 
whiCh were existing before the decon-
trol of sugar b\ August, 1978. The 
monthly allotment for levy sugar to 
Karnataka State from January, 1980 
has been 14,217.7 tonnes. 

(b) The total quantity allotted to 
the Karnataka State durin, the last 
six months from January to June 1980 
was 85,3()6.2 tonnes. 

(c) The total quantity lifted from 
the factories and reached Karnataka 
during the last six months is 81,&86.2 
tonnes. 

Co...operatlve Rousing Socletles 

5728. SHRI K. PRADHANI: WID the 
Minister of WORKS 1tRb HOUSING 
be pleased to state: 

(a) the number 01 registered co-
operative housing societies upto end 
of 30th June, 1980 in each t1n1oft 
territory; 

(b) the - detailJ regarding the Hous-
ing Co-operative Societies w hleb be-
longed to the Central Gove-rnment 
Employees; 

(c) whether recently Slny move was 
made to allot land in NOIDA to the 
Central Government Employees Co-
operative Societies; aDd 

(d) if so, the names and number of 
such eo-operative soeietietJ which have 
been allotted land in NOIDA? 
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THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
The Registrar of Cooperative Societies 
has reported that 804 cooperative socie-
ties have been reiistered in ~e Union 
Territory of Delhi till 30-6-1980. 

(b) This information is not readily 
available as it requires verification of 
bye-laws of each Of 804 societies. 

(c) and (d). The NOIDA have re-
ported that 16 cooperative house build-
ing societies were operating in their 
&rea prior to the formation of NOIDA 
and Central Government Employee. 
Cooperative HOllse Building Society 
is one of them. Lands of these socie-
ties were acquired by State Govern-
ment of U.P. in favour of NOIDA. On 
the recommendations of U.P. 'Govern-
ment, NOIDA has offered land at con-
cessional rate of Rs.· 130/ - per sq. 
metre to bonafide members. The con-
sent of willing members have been 
Invited through the concerned socie-
ties upto 31-7-1980. , 

Promotion of Adventure Scheme 

5729. SHRI N. HOBO: Will the 
Minister of EDUCATION be pleased 
to state: 

(a) the total amount earmarked 
auring 1979-80 and 1980-81 for the 
promotion cY1. Adventure Scheme; 

(b) the names of organisations 
which have given grants under the 
Adventure Scheme with the amount 
given to each during the said period; 

(c) whether large sums of grant-in-
aid are given to a few organisations 
aa a result of which several associ-
ations are given very little money; 

(d) whether during 1979-80 the 
funds were exhausted in November, 

1919 and many aaBO!=iation/clu'_ 
were deprived o·f grant-in .. aid; and 

(e) if so, the names of such asaocl .. 
ations/clubs and whether they would 
be given priority during 1960-81? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WET .... 
FARE (SHRI B. SHANKARANAND): 
(a) The budget allocation for the 
scheme for 'Promotion of Adventure' 
is given below: 

1979-80: R,. 61akhs (PlaD) 

Rc:. 3°9glakhs (Non-PIa .... ) 

IgS0-81 Ra. 7 la.khs 

RI.3 lakh1 

(Plan) 

(No::-Plart) 

(b) A statement Is attached. 

(c) No, Sir. 

(d) Yes, Sir. It was not possible to 
accommodate aU the requests on 
account of constraint of funds. 

(e) A statement giving the names 
of the relevtlnt organisations is attach-
ed. 

Except for the Indian Mountaineer-
ing Foundation, New Delhi, which is 
assisted on a regular basis from non-
plan provision under the scheme, 
there is no pr~-determined priority 
list of organisations to be assisted un-
der the schem~. Subject to availabi-
lity of funds, effort is made to assist 
as large a number of organisations as 
possible. The .fresh applications of 
those organisations which could not 
be assisted in the previous year are 
being considered on merit together 
with the new appllcations received in 
the current year. 
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---------------------------------------------~----
s. No. Name of the Organisation 

----------------------------------
I. Nf'hru Institute of Mountaineering, Uttarkashi 

2. Himalayan Mountaineeling Institutr, Darjf'elirg 

3. College of Vocational Studies, New Delhi 

4. Haryana Agricultural University, His ar 

5. Punjab Agricultural University, Ludhiana 

6. Satyawati Qo-educational College, Timarpur, Delhi 

,. Sardar patel University, Vallabh Vidyanagar (Gujarat) 

8. Bharath S("va Dala, Bangalore . 
9. The Ladies MOll'l t aineering and Trekking Club, Bombay 

J o. South Gujarat University, Surat 

1 I. Indian Institute of Technology, Bomba.y 

12. St. Stephen'!I Collt"ge. pelhi 

13. Yuvak Pragati Sahayog. Buldana 

14. World Wildlife Fund-India, Bombay 

15. Cath("dral & John Connon School, Bombay 

J6. Indian Institute of Technology, Delhi 

J 7. Univn-sity of Pelhi, Delhi 
• 

18. National Institute of Community Health, BhubantSWar 

19. Shri Pragya Mahavidyalaya, Bijainagar (Ajmer) 

20. Shivaji ColIcgf', T\{.w Delhi 

• 

• 

• 

• 

• 

• 

• 
• 

21. H. N. Doshi Arts & S. N. poshi.Commerce CoUt"ge Wankant"r (Gujarat) 

22. Youth Hostels Association of India, New Delhi 

23. St. Xavier's Social Service Soclety, Ahmedabad 

24. Mother'b International School, New Delhi • 

25. Young Men's Christian Association, Varanasi 

26. Nehru Yuvak Kmdra, Dehra Dun 

27. Hindu College, Pelhi 

28. Ramjas College, Delhi 

29. Marathwada Unive-rsity, Aurangabad 

30 • ;Eagle Trekkers, Pune 

'Amount 
(in Rs.) 

To,800 

3.3°0. 

17,860-

18,800 

1,350 

15,000 

850 

11,650 

35,000 

-16,5°0 

11,000 

4,000 

2,575 

6,000 

1,00,000 

8,000 

10,000 

11,900 

4,000 

1,800 

5,000 

6,000 
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--------------------
J 2 3 

- .......... -----------------------__.--..... ------.----.-,..,_---- ..... ~----
SI. Bhartiya Lok Sc'wa. Parishad, Lucknow 

32. In($titutc- of ExploJ ation, Calcutta 

33. All India Instilut(' of Mf"dical Scienc~, New Delhi 

34. Climbf'r'5 and Explo1 ('1 '3 eh.b, Nt'w Delhi 

35. National Adventure Foundation, N('w Drlhi 

NON--PLAN 

I. Indian MountainN'ril'g Foundation. N('w D("lhi 

1980-81 (upto 27-7-1980) 

PLAN 
I. Plmjab Agricultural Univ,>rsity, Ludhiana 

2. St. Stephf'n's College, Delhi 

3. Satyawati Co-('ducational Collt'gr-, Timarpur, Delhi 

4. Corps of Engineer .. lIang Gliding Club, Pune . 

5. Hans Raj Collr-gt>, DelLi 

6. Alipurduar Collt'ge, Aliptlrc't ar 

7. Himalayan Mountainecring In\titut(', Darjeeling 

8. National In'5titutc qf Corpmunjty Ht;alth, BhubaneswaJ 

9. National Advcn1uH' FOllnoatJOn, Nnw Ddhi 

I I. Climbers & Explop'l'~ Club,_New Ddhi 

12. Nehru Yuvak KcqdTa, Ddua. Pun 

13. Lion'S Club, Tonk (Raja')than) . • 
NoN-PIJAN 

Indian Mountain('('ring Foundation, New Delhi 

---------._ -- -------

2,500 

1.000 

12,01 7 

1 3,860 

1,10,000 

3,99,000 

8,000 

6,000 

4,000 

18,O(lO 

1,200 

12,757 

3,5°0 

Rs. 

I,OO,uOO 

statement 8. Gujarat Ayurved University, 
Jamnagar. 

1. Delhi Col1eg~ of Engineerlng, 4. Nehru Yuvak Kendra, Guntur. Delhi. 

2. Indian Institute of Technology, 5. University of Poona, Pune. 
Kanpur. 6. South Gujarat UniverSIty. Surat. 
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7. Boat Club, Kakinada, (A.P.) 

8. Maulana Azad Medical College, 
New Delhi. 

9. Delhi Mount.alneering Association, 
New Delhi. 

10. Gujarat University, Ahmedabad. 

11. Karnataka Regional EngineerIng 
College, Surathkal, Srinivasnagar. 

12. Nehru Yuvak Kendra, Sultanpur 
(U.P.). 

13. Nehru Yuvak Kendra, Jodhpur. 

14. Satyawati Co-educational College, 
Timarpur, Delhi. 

15. United PIoneers Associa tiOIl, 
Imphal. 

16. E.M.E. Adventure Association, 
New Delhi. 

17. Haryana AgrIcultural UnIversity, 
Hissar. 

18 Nehru Yuvak Kendra, Rama-
nathapuram, Sivaganga. 

19. Indian Institute of Management, 
Ahmedabad. 

20. Climbers & Explorers Club. New 
Delhi. 

Post and Telecraph Offices in ADtlhra 
Pradesh 

5730. SHRI M. RAM GOPAL REDDY: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of villages In 
Andhra Pradesh which do not have 
post and telegraph offices till now" 
District-wise; 

(b) the number of post and te!e-
graph offices proposed to be opened In 
Andhra Pradesh during 1980-81; and 

(c) the names of places where 
these will be opened? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF COMMUNICATIONS 
(SHRI KARTIK OltAON): (a) The 

number of villages in Andhra Pradesh 
which do not have post and tele.rapl1 
offices till now district-wise is giverl til 
Annexure '1'. [Placed in Library. See 
No. LT-1172/80]. 

(b) The number of Post and Tele-
graph offices likely to be opened in 
Andhra Pradesh during 1980-81 is 400 
and 750 respectively. H~owever, these 
figures are subject to revision in the 
lIght of the new five year plan, 1980-
85 which is under preparation. 

(c) Post Offices: During the year 
1980-81, a large number of post offices 
have already been opened in villages 
as in, the list glven at Annexure 'II'. 
[Placed in library. See No. LT-1172/ 

80]. The names of villages where post 
offices are proposed to be opened are: 
Amuduru, Vanahpedu. Gurukuda, Kok .. 
kadula, Nayudupeta, Potharapalli, 

Cjengal, Badrika and Unpalligudem. 
The names of other villages are not 
yet finalised. Proposals are examined 
on a continuous basis throughout the 
year and P()st offices are sanctioned 
where justified upto the target pres-
cribed for the particular circle. 

Telegraph Offices: Places where 
proposals have so far beran finalised 
are shown at Annexure 'ITr. [Placed 
in Library, See No. LT-1172/80]. 

Grant of subsidy on Fertiliser ID 
Punjab 

5731. SHRI R. L. BHATIA: will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether the Punjab Govern-
ment have approached the Central 
Government for grant of subsidy on 
Fertilizers; and 

(b) if 60, the reaction of Govern-
ment thereto? 

THJ f1t~NISTER OF STATE IN THE 
MIN~SY OF AC71UCULTURE (SHRI 
R. v. SW4MINATHAN): (a) N(-\ Sir. 

(b) The question does not arise. 
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5732. "" ~ ..,. n: ~ "" 
lMt ~ ~ Cfi1 ~ ~ fq:) : 

(Cfi) ~ cfi iill~"~t( ~t1f \il~ \114"( 
~ .r- (1CSC;:1~ ~ \3,!~ 1'1 Cfi1 ~tT'('Cf;rT cfi 
~1f"~~~'(; 

(.-) w ~ ;f ~ CfIll £; 
(11") ~ ~ .r arar acn fChd'11 oq;r-

"<Thr ~ Cfi1 ~ ~ ~ 1980-81 If' 
~ tn: ~ oznr ~ 'iTl'iT (; 3fh 

(,,) ~ ~ ~ Cf'C1) ~ ~ 
~? 

,.,. 4i!i i (Ot4 .r ~ 10ft (-.n 
1fR. .n. MiWhiltR): (C!fi) ~ (~)., 
~ ~ (*1 ( ~ ':111'1 Chi <1 ~ ctft '(T 't(t 
arh mn ~ ~"{@" ~ ~I 

Standard Specifications of Type m 
Quarters in Baba Kharak Singh Marg 

(DIZ Area), New Delhi 

5733. SHRI R. L. P. VERMA: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether standard specifications 
of Type III quarters on Baba Kharak 
Singh Marg (DIZ area) New Delhi 
allotted in January-February. 1980 
were different from the standards 
prescribed for such quarters; 

(b) if not, whether material fittings 
and flooring of these quarters were 
duly inspected by a competent autho-
rity to ensure their conformity with 
standard specifications ] aid down for 
the purpose; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WORKS AND 
IIOUSING (SHRI P. C. SETHI): (a)' 
The standard specifications adopted for 
these quarters are the same as are 
adopted for all such Type III quarters. 

(b) The work was inspected during 
construction b;V ofticers of Central 

Public Works Department frequently_ 
The ww-k had also been examined in-
tensi ve1y by the Central Vigilance-
Commission (Chief Technical Examin-
er's Organisation) and tlhey have found 
that the work and fittings are generally 
in conformity with the standard speci-
fications. 

(c) Question does not arise. 

Water Logging in Delhi Residential 
Colonies 

5734. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government are aware 
that as a result of the first heavy 
monSOOn shower on the 30th June, 
1980, there had been water logging in 
many residential localities including 
the new approved colollica in Delhi 
owing to failure and/or lack of drain-
age system; 

(b) the water logging under 
Minto Bridge has been a regular fea-
ture almost every year; and 

(c) what steps Gov~rnment have 
taken for proper maintenance of the 
drainage system to avoid water logg-
ing thereby causing inconvenience to 
the public? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
The Government is aware that dueto 
high intensity rain on 30th June, 1980 
there was accumulation of water in 
certain areas for a short duration. 

(b) Under the Minto Bridge, water 
accumulates during rainfall of high 
intensity. 

(C) The M.e.D. has reported that 'the 
drainage system is being remodelled 
in stages as per latest design criteria 
fixed by the Technical Experts Com-
mittee appointed for the preparation 
of the Master Plan of 9torm Water 
drainage for Delhi area. 
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National project on Development and 
USe of Bio-Fertlliser 

5735. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of 
AGRICULTURE be pleased to, state: 

(a) whether it is a fact that Gov-
ernment have allotted ~lupees 50 lakhs 
in the current financial year for a 
National Project on the Developll1ent 
and USe of Bio-fertilisers and that the 
Ministry has formulateri a 5-year pro-
gramme in this behalf; 

(b) whether Government contem-
plate to set up regional centres for 
quality control of bio-fertilisers and 
allied work; and 

(c) if so, the broad details thereof 
indicating how the proposed fund 
would be utilized and also the places 
where the regional centres are likely 
to be esta bUshed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
to (c). Yes. Sir. A token provision 
of Rs. 50 lakhs has been made 1m the 
current financial year for a National 
Project on the Development and Use 
of Bio_fertilis-ers. The details of the 
project are still under consideration. 

Foreign Assistance for Rural Housing 

5736. SHRI MA'NPHOOL SINGH 
CHA UDHARY: Will the Minister of 
WORKS AND HOUSING be pleased to 
state: 

(a) whether foreign financial assis-
tance had been sought alld received 
for rural housing projects in various 
States in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Yes. Sir. 

(b) The details are given below:r-

(i) In 1958 ... 59 the Ford Founda-
tion (USA) pleased a sum of $ 

2,00,000 at the dIsposal of the Gov-
ernment of India for financing re-

searchr-cum-demonstration houses to 
rural housing. With this assistance 
six Rural Housing wings were esta-

blished in various technical institu-
tions throughout the country. 

(ii) The Government of Japan 
had offered grant assistance of Yen 
50 million during the fiscal year 
1978-79 for purchase of cement from 
Japan for construction of irrigation 
facilities and houses in the cyclone 
affected areas of Andhra Pradesh. 
16,000 Metric tonnes of cement was 
imported and used for construction 
of roads and houses in the Krishna 
ana Guntur districts of Andhra Pra-
desh to rehabilitate the victims of 
cyclones. 

(iii) The Netherland Organisa .. 
tion for International Development 
Cooperation (NOVIB) has offered 
financial assistance for construction 
of 3000 houses in rural areas in six 
diJtricts of Guj arat for weaker sec-
tions of the society. The total cost 
of the project is about Rs. 66 lakhs 
out of which the contribution of 
NOVIB will ~Qe Rs. 45 lakhs. The 
concurrence of Govt. of India to the 
acceptance of the assistance has 
been commWlicated to the Govt. of 
Gujarat in JUDIe, 1980. 

Houses constructed in Trans-Yam~ 
Area 01 Laksb.m.i Nagai· and 

Sbakarpur, Delhi 

5737. SHRr MUNDAR SHARMA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the total number of houses con-
structed in trans-Yamuna ~rea of 
Lakshmi Nagar and Shakarpur and 
their total population; 

(b) whether there is any scheme to 
provide sewage facility there with a 
view to solve the problem arising out 
of dry Iatrinea; and 

(c) if 80, the time by which this 
facility wlll b. provided? 
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THE MINISTER OF WORKS AND 
HOUSING (SHnI P. C. SETHI): (a) 
The Delhi Deyelopment Autholity has 
:reported that, as per socio-economic 
survey conducted in 1978, the appro-
ximate number of st:!"Uctures and 
population In Lakshmi Nagar and 
Shakaruur is as under:--
-_---'_- ---~--

Approximate !~o. 

of structures 

7200 

Approximate 
population 

37000 

(b) and (c). These are unauthorised 
colonies. The Delhi Development 
Authority has reported that steps for 
preparation of development plans 
have been taken. DeVelopment work 
will be taken up thereafter. It is 
not feasible to lay down any time 
limit for this purpose. 

National Institution for Deaf 
Children 

5738. SHRI r~ATURBH-UJ: jn Will 
"the Minister of SOCIAL WE~ ARE 
be please(} to state: 

(a) whether the demand for set-
ting up a national institute for deaf 
children and construction of building 
for housing the Institute has been ac-
. cepted by the Central Government; 

(b) if so, when and where this In-
stitute will be set up; and 

(c} when work on the institute 
building will start and when com-
pleted and the special features of the 
IDstitute? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANANDJ: 
(a) Yes, Sir. 

(b) TIus Institute will be set up at 
Bombay. It 1.S expected to be set up 
6hortly~ 

(·e) The Central Public Works 
Department is already preparing plans 
and estimates for the construction of 
the building. The building 'w'ork may, 
hOV'w-ever, take some time. 

This Institute is considered to be 
an appex Institute in the area of 
research, education, training and 
rehabilitation of the hearing !handi-
capped. It will also provide certain 
national level services in the field of 
hearing handicapped. 

~ ta.~ t61ii1r;(a, ~ 1f ~m- qfw ~ ,.,iff .. 
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S.T.D. between KAVAL ToWlls and 
Calcutta Telephones 

5740. DR. A. U. AZMt: Will the 
Minister Of COMMUNICATIONS be 
pleased to stute: 

<a> whether any of the KA VAL 
towns viz. Kanpur, Allahabad 
Varanasi, Agra and Lucknow is not 
yet connected On Subscribers Dialling 
System with Calcutta Telephones; 

(b) it so, the reasons for not con .. 
necting the same so long when long 
distance towns have been connected 
.ith Calcutta much earlier; and 
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(c) the steps beinc taken to con-
nect tQe same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl·KAR'lIK ORAON): (8) Subs .. 
criber Trunk Dialling has not yet been 
introduced between Calcutta and the 
KAVAL towns of U.P., viz., Kanpur, 
Allahabad Varanasi, AgrCl, Lucknow. , 

(b) and (c). Expansion of trans-
mission media and the concerned 
trunk automatic exchanges is neces-
sary for introducing the STD faci-
lity. This has been taken in hand but 
not completed yet. 

SUPpOrt Price of Paddy in Tamil 
Nadu 

5741. SHRI S. SINGARVADIVAL: 
Will the MinIster of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the sup-
port price given by the Union Govern-
ment for a quintal of paddy is lower 
than the cost of production of a quin-
tal of paddy in Tamilnadu; 

(b) whether it is also a fact that 
the support priee given by the Gov-
ernment of Tamllnadu for a quintal of 
paddy is higher than the support 
price given for a Quintal of paddy by 
the Union Government; and 

(c) what steps Government of 
India propose to take to get the far-
mers the fair and reasonable price 
for the paddy? 

THE MINISTER OF STATE IN TIiE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir. 

(b) Yes, Sir. 

(c) The assurance of fair and 
treasonable pnCe to the farMers is a 
major objective of the Government'. 
price policy. The support/proeure ... 
ment prices fixed by the Government 
are bt .the nature of a long-term 

guarantee to pursue production efforts 
with the assurance that in the evpnt 
of glut in the market, the price of the 
farmers' produce vdll not be allowed 
to fall below the nunlmum Ipvel 
announced. Th~ culti.vators are, ho\\l'-
ever, free to sen their produce in the 
open market at highE'l' prices. To 
enable them to get higher prices for 
their produce the Government have 
removed all restrIctions on the move-
ment of wheat and rice from one part 
lof the country to another. Sup;>ort 
purchases are undertaken by the Food 
Corporation of India, the State Cor-
porations and t!1e State Cooperative 
OrganIsation~. 

Provision of Wash Basin/Sink ~ 
Government Quarters" SatoJiDl 

Nagar, New DeJlil 

5742 SHRI BHEEKHABHAI; Wjll 
the Minister of WORKS AND HOUS-
ING be pleased t(J refer to the reply 
given to Unstarred Question No. 2426 
on 30th June, 1980 regarding provisi-
sion of wasn basin in Type III quar-
ers in Sarojini Nagar, New Delhi and 
state: 

(a) in view of the upgradatlon of 
those quarters and higher rents being 
charged, whether Government pro.-
pose to provide wash basin and sink 
in the quarters of Sarojini Nagar 
which have been upgraded to Type 
III so as to bring them at par with 
type III quarters in rnz area and 
]iaba Kharak Singh Mare; and 

(b) if not, the reasons therefor? 

THE MINli:)TER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Although the type II quartE'rs in. 
Sarojini Nagar have since been up-
graded to type III, higher rent is not 
being charged 3S II result of the up-
gradation. There is no proposal to 
provide wash basin/siik in these 
quarter$. 

(b) In view of the r~ply to (a) 
above, the question does not arise. 
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STD Faellitles with District Bead .. 
quarters 01 U.P. and their connection 

with National Dlallinr Grid 

5743. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the district headquarters of U.P. 
State which are pro.vided with direct 
dialling facilities and connected with 
National Dialling Grid; and 

(b) the district headquarters which 
are proposed to be so connected dur-
ing 1980-81 and 1981-82 in U.P.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The 
following District Headquarters of 
U.P. have been provided with STD 
facilities: -

Agra, Aligarh, Allahabad Bareilly , , 
Bulandshahr, Dehradun, Faizabad, 
Ghaziabad, Kanpur, Lucknow, 
Meerut, Moradabad) Muzaf!arnagar, 
Rai Bareilly, ghathjehanpur, Saha-
ranpur, Unnao and Varanasi. 

Out of these the following stations 
have access to National Dialling Grid 
on a limited basis:-

Agra, Allahabad) Varanasi, 
Ghaziabad, Kanpur.. Lucknow. 

(b) The following district head-
quarters are proposed to be connected 
to National Dialling Grid:-

During 1980-81. 
Bareilly, Gorakhpur, Moradabad, 

Shahjahanpur, Sitapur. 

During 1981.82. 
Dehradun, Pilibhit, Lakhinpuri 

Kheri, Rampur. 

5744· .. qn;r ~~: ~ ~ 
~ & 

It'Il ~ ~ cttt ,m ~ ~ : 
(~) 1f1n ~ " ( flfi ~ ij (ctll < 
~ ;ft~ ~ ~ 1fTr.f iI"CfJ<1\i1 Cfft 

~ ~ 11\l( ~ 1f" ~ 1f- ctmf ~ 
~t; . 

(~) Cf1n ~ ~ ~ ~ Slati,rtl,d 
~ 19 ~, a6 I~ Cl.f;ffU' .~. 
tf- 3tft m-r GFil 8fh fit (1141 1J1IT ( fq-
r ~~ 1f ~ ~ ~ fCC@I\f ~ 
~; 

(11") Gf1.Il ij (Chi ( if ~ If" ~ ~ 
~~tr{~~~(; 

(tf) ~{i", ~~1f"~~ 
Cfi1 q 9t <I q f~d Cfii ~ cfi ~ em Cf)llf-

..::I C. 

~ qft ~ ~ (; arh 
(50) d ,ij a:GT .. ~ q;rf Gilftu GflIT (? .... .,., "" "!i i \UI~ 1f" -awq """ (1ft 

8fTt. 1ft. "14\ .. ltR): (~) ~ '" I 

(~) \ift' ~ t 
(tT) \3ft ~l 
('f arh (.). 1fTd .. 16 <1... (~.) .r 
~ fCfilIT ~ fCfi"~ c(.r.. 41" ~ 
~ ~ 'If- ~ ~ fflClla' ~ ~ 
~ gq-;f cfi GfTct" ~ ~ ~ ~ 
if ~ ~ Cfft ill (i~ ~ ~ ifft tft an-
cf~~~~~~ ~~ 
~~~~I ~~~ 
~ ~ ~ atldlq(UI 1f-~ Cfft ~ v: ~ ~ qrr f;afC¥i ~ ~-~ om: fat ill f(?l d '( ~ lffi1 ~ ~ Clft 
st f"3filf I q1 Cftu;r ~ ~ ~ 3I'1'f am: F11~f~41 wfr;r ~ f'ictwt,f qft « 
~ ~ (t ~ CifiT ~ dil~iC61 
~ fen ~ ~ Cfil ~ etIT fest .II~~ ~ 
'dS~~~lt ~ ~ ~I~n "ClffoRr ~qru ~ 
~~~~~~w~~~~ 
CfiT @1(?ICfi( 3th ~ ~ ~ ~ 
cfi ~ ~ ~: tfon on< ~ 1flfT ~ 
~~I 

Disparity in Pay Scales of Employees 
in difterent Universities 

5'745. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of 
EDUCATION "oe pleased to state: 

(a) the reasons tor disparity In 
pay scales of hospital employees of 



Kashl Hindu University and AUlarh 
:Muslim University and those at gene-
ral cadre employees; 

(b) whether Government have deci-
ded to take some corrective action 
or set up some committee to go into 
ihis; and 

(c) if 80, the name and terms c)f 

references Of the Committee? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKA'RAl\.NAND): 
(a) The information is being collected 
and will be laid On the Table of the 
Sabba in due course. 

(b) and (c). Such action as maY' be 
necessary would be taken. 
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5747. SHRI B. K. NAlR: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) the number of eligible Central 
Government Employees in New Delhi 
with mere than five years of service 
for whom no accommodation has been 
provided classified on the basis of 
length of service; 

(b) tne number of those with less 
than two years ot serviCe for whom 
quarters have been allotted 88 depen-
dents of retired employees; 

(c) whether among those in list 
(b) who retired from the Works 
and Housing Ministry have been 
given preferential treatment; 

(d) whether Government propose to 
strictly adhere to senioritl' as tb.e 
basis for house allotment; and 

(e) if not the reasons therefor? , 

THE MINISTElt OF WORKS AND 
HOUSING (SHHI P. C. SETHI): (a) 
The number of such employees eligi-
ble for General Pool accommodatio'l 
in Delhi who have applied for the 
same is 39,000 approximate!y. In the 
case of employe~~s entitled to type A 
to type D. the PrIority date is reckon-
ed from the date they are in continu-
ous Government service and as such, 
in their case, the allotment is made 
on the basis of length of their service. 
In other type.;, the date of priority is 
recKoned from the date on which the 
prescribed emoluments are drawn and 
therefore, the ] ength of service is not 
relevant in such cases. 

(b) The concession of giving ad hoc 
allotment of GC"vernment accommo-
dation to dependents of retired em-
ployees, who are otherwise eligible 
for the same was withdrawn with 
eft'ect .from 1-5-1978. As the length 
of service is not relevant for the pur-
pose of making such ad ho\! allotment, 
no informatiOn is maintained in this 
regard. 



(c) !"or allotment in such cases, cer-
tain criteria were laid down, one of 
which was t~bat tl'-..e dependent should 
have been livlng with the retired 
officer for at least six months imme-
diately before the retiremC'nt of the 
officer. All requests for such allot-
ments were considered on the basis 
of the criteria laid down for the pur-
pose and nO preferenti:::tl treatlnent 
was given to the dependents of those 
officers who retired from the Ministry 
of Works & Housing. 

(d) and (e). Normally. according to 
the existing policy allotroent is made 
bn the basis of the priority date of 
an officer. However, in certain de-
serving cases, allotment is consi-
dered on ad hoc basis. Keeping in 
view the hardships involved in such 
cases, it is not proposed to do away 
with such allotments. 

Sugar Mills 'Establishes DurinI' 1980 

5'741. SHRI JAGDISH TYTLER: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any reversal 
in the policy regarding issue of licen-
ces for establishment of new sugar 
mills; and 

(b) if so, number of units with 
total capacity licensed durin~ Jan.u-
ary-May, 1980? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAM!NATHAN): (a) 
The grant of licences for establish-
ment Of new sugar mills had been 
discontinued for some time. The Gov-
ernment hav~ now decid ed to licence 
new sugar factories alld a Press Note 
in this regard has been issued on 
4-7-1980. 

(b) No fresh licence has been 
issued for the establishment of new 
sugar unit during Janua..ry·May, 1980. 
However a letter of intent issued on 
80 .. 12-1978 for esta.blishment of a 1250 
tonnes cane crul'ihing capacity 'Sugar 
factory at Tehsil Bhadrawati, Distt. 

Sbtmoga In Knrnataka State has been 
converted into an industrial licence 
on 12-3-1980. 

Rural Water Supply 

5749. SHR·! CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS 
AND HOUSING be pleased to lay on 
the Table of the House a COpy of the 
agreement &igned with the Govern-
ment of Sweden regarding aid for 
rural water supply scheme in India? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI) : 
A copy each of the two letters ex-
changed betwe~n the Government of 
Sweden and Government Of India 
regarding aid for Indian rural water 
supply prograInlne is laid on the Table 
of the House. [Pl.tlced in Library. See 
No. LT .. 1173/ao]. 

Financial Aid for Famine rut 
weet Benpl 

5750. SHRI CHITl'A M.AHATA: 
Will the MInlster of AGRICULTt1!tE 
be pleased to state: 

(a) the uptodate break up of grants 
and financial aid provided by the Cen-
tre to the state Government of West 
Bengal to deal with famine condi-
tions in the State; 

(b) the amount spent by Govern-
ment t!)f West Bengal from the State 
funds in this regard; 

(c) whether some developed works 
of permanent nature had been done in 
the 'famine stricken areas of West 
Bengal; and 

(d) if so, the salient features there-
of and the estimated expenditure in-
curred on these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATH .. A..N): (a) 
The Government of India pave pro-
vided the following assistance to the 
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Government .:JI West De!1gal for 
fam.ine relief in the State; 

(i) Appro" ed the ceilings Of ex-
penditure of Rs. 2767 lakhs for the 
purpOSe of Central assistance covering 
both kharif Q nd pre-kharif periods of 
1979-80. 

(ii) Short-term loan for agricultural 
inputs amow1ting to Its. 8 c.rores ,vas 
sanctioned for rabi crOps and RC!I. 5 
crores for k~1qrif and pre-kharif in 
1979-80. For Kharif 1980, a short-
term loan of Rs. 5 crores was sane· 
tioned. A further sum of Rs. 2 crores 
of short-term loan is being sanctioned 
for kharif ItleO. . 

(iii) During 1979-80) under the 
Normal and Special Fo<'d for Work 
Programme, 2.45 Iakh Mct!."lc tonnes 
of foodgrains, including 0.30 lakh 

"metric tonnes of foodgraills carried 
over from tt: ~ previous year, were 
allocated and l'elE'esed. During 1980-
81, a total quantity of 70,000 metric 
tonnes (20,000 MT under normal and 
50,000 MT under the Special ~"ood lor 
Work Progranlme) of foodgrains have 
been allocated. Out of th'lS. a quan-
tity 01 20,JOO 'MT of rice has been 
released already. 

iv) During 1979-80, 6700 MT ot 
foOdgrains WDS allocated under the 
Food for Nut~ition Programme for 
feeding expect.ant mothers, nursing 
mothers, old and lnfirm, dcstjtutes and 
handicapePd persons and children 
below <six years. The state Govern .. 
ments have been in'fQrmed to continUe 
the programme till September, 1980 
by utilising the left-over quantity of 
foodgrains. 

(b) to (d). Information is bp.\ng 
collected and will to laid on the Table 
ot the House. 

Uniforms to Emplofees workInr III 
Beausaral Post Oftlce 

5751. SHRI CHANDRA SHEKHARJ 
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state:' 

(a) whether it is a fact that the 
postmen working in Begusarai Dls-

trict Post OlIice and other Class IV 
employees have not been provided 
with uniforms for the last four years; 

(b) whether it is also! a fact that 
warm uniforms had reached Patna 
last January but have not been issued 
to the employees so far; 

(c) whether it is a fact that Extra 
Departmental Employees have not 
been given the benefit of revision of 
dearness allowance already sanction-
ed; and 

(d) it so, the reasons therefor? 

THE MINIS'l'ER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIJ{ ORAON): (a) No, 
Sir. Uniforms were supplied every 
year \}uring th(. last four years. 

(b ) Woollen uniforms for the stat! 
of Be~ rusarai Postal Division are being 
stitched and will he suPPlied shortly. 

(c) and (d) . The Extra Depart-
mental employees of the P&T Depart ... 
ment l.re paid, a consolidated remune· 
ration which is revised OU('e in twO 
years takiJl4t into account the cost ot 
livjng index (which contains an ele-
tnent of dearness). They are not 
entitled to Dearness Allowance appli· 
cable to re,war Central Government 
employees. 

Graots to Utkal, Berhampur and 
SaabUpur t1D1ft11lU .. 

5752. DR. KRUPASINDHU BHOI: 
Will the Minister of EDUCA nON be 
pleaSed to state: 

(a) the amount ot grant sanction-
ed. to the Utkal, Berhampur and Sam-
balpur universities during the years 
1978_79, 1979_80 and 1980-81 under 
major beads; 

(b) how it compares to the grant 
sanctioned to other Universities of 
similar status; and 

(c) the amount asked tor and sanc-
tioned to the Sambalpur University 
tor opening of book banks in the eol-
leges under its control? 
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THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHR! B. SHANKARANAND): 
(a) and (b). The University Grants 

Commission sanctions development 
grants to Universities for a plan 

Purpose 

period as a whole, and not on year-
wise basis. The Commission had sanC-
tioned to these Universities, during 
1978-79, the following grants, for pro-
grammes which formed part of their 
Fifth Plan Schemes:-

(Rup("(_"S in lakhs) 

-------- ---_ 
BC"rhampur 'Sambalpur Utkal 

------- ---- - -

Staff 

Buildings 

Equipnlcn ts 

Books 

Miscellaneous 

--- ---- - ------

No sanctions were conveyed in 1979~ 
'80 or 1980-81. As grants sanctioned 
to Universities during the period 
under reference formed only a part 
of their overall Fifth Plan Schemea, 
any ~mparison of sUch grants sanc-
tioned to Universities in Orissa during 
these years with those senctioned to 
other Universities will be neither 
practical nOr meaningful. 

(C) The Scheme of book banks is 
intended for Colleges only and no 
grant is sanctioned to Universities 101 
this purpose. The Commission sanc· 
tioned grants amounting to Rs. 8,39,750 
.to Colleges affiliated to SambalpuI 
University during the Fifth Plan. 

Rates or Trunk-CallS, Telephone 
rent and Local Calls 

5753. SHRI B. R. NAHATA: Will 
-the Minister of COMMUNI,CATIONS 
De pleased to state: 

(a) what were the rates of trunk-
..calls, telephone rent and local calls 

"'-' 

-; 

26'55 I I . IO:J ,0'02 

3 55 !", 33 ~ 1 I 09 

7 16 G·~w- 10 68 

0 70 2 ,)j 1 35 

37'96 33' I 4 
----------------

during the years 1977-78, 1978-79 and 
1979-80; 

(b) the gross income from teleph-
one rents, trunk-calls and local calls 
during the above period; 

(c) the number of telephones in-
stalled and trunk and local calls made 
during the above period; 

(d) the expenditure on salaries, 
maintenance and other sundTy ex-
penses during these years and what 
was the net profit or less during these 
years; and 

(e) the percentage of trunk calls 
maturing these years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) to (d). 
The information is given in the en-
closed statement. 

(e) The percentage of trunk calls 
matured during 1977-78, 1978-79 and 
1979-80 was 79.2, 76,9 and 74.9 per 
cent respectively. 
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Statemeat 

( a) T runA; Calls ralls: 

I. TRUCK CALL CHARGES: 
Between any two exhangea or between any two 
long disrance changing Cf'Iltrel. 

Upto 20 Kilometers . 
Exceeding 20 Kms. but not exceeding 50 Kms. 
Exceeding 50 Kms. but not exceeding 100 Kms .. 
Exceeding 100 Kms. but not exceeding 200 Kms 
Exceeding 200 Kms. but not excedding 500 l< ms 
Exceeding 500 Kms. but nOt exceeding 1000 Kms. 
Exceeding 1000 Kms. 

Charges 
for unit 
call of 

ordinary 
category. 

Rs. 
0.50 

2·00 
4'00 

6'00 
10'00 

16·00 

20·00 

II. Scale oj charges for Departmenl4l Excahang's (T,ugphone Rental Loctll Calls) (from 1-3-76) 

J. Within IIu local ana : 
(a) M,asured Rate SysUm 

1977-78 Telephone Exchange system Rates of Quartelry Rental and 
Calls Fees. 1978-79 

and 
first two months 
of 79..80 (i.e. 
April '79 & 
May'79)· 

Rental 

'Ms. 

No. of 
calls units 

allowed 
free of 
charges 

during the 
quarter 

Fees per 
call unit 
for a call 
in exccu 
of those 
allowed 
Cree of 
charges 

--.----------------------+-------------------------~------~--~------I. Exchange systems of 10,000 lines capacity 
and above. SO paise 

2. Exchange system of leu than 10,000 
lines capacity 125 30 

" ---- ------------~----------------------------------------------------~ 

I. Exchange system of less than 
10,000 lines capacity 

I. Exchange systems of 10,000 
lines capacity and above but 
below 30,000 linea • • 

3. 30 ,000 lines and above but 
below 30,000 linea . 

4:. 1,00,000 lines and Above 

Rates of Quarterly Rental and Call Fee. 

RCDtal 

12~ 

'75 
stoO 

No. of 
ca!l units 
allowed 
free of 
charges 

during the 
quarter. 

25° 

Fee per Fee per 
call unit call unit 

upto 1750 in exceu 
calls in of 1750. 

exce.s of 
those al-
lowed free 
of charge 

go paise 4:0 paise 

30 paise 40 paise 

30 " -iO., 



99 Written A1tSWers JULy 28, 1980 tOO 

(b) Flat Rat, System Rental for connections with in local arca. 
of the exchaJlge~ 

1979-80 

~--------------._------_.----~~ 

J. Exchanges of 100 linea and 
a hove capa ci ty providing 24 brs. 
s~rvi('(". .,. 

2. Exchanges of less than 100 lines 
capacity providing 24 brs. 
service. . . • . 

3. Exchanges providing restricted 
hours of service : 

. (i) Manual Exchangesofcapa-J 
of OV{'T 20 lines 

(ii) Manual exhanges of capa. 
of 20 lines or less . 

Annual 
Ra. 

600 

500 

400 

Qp.arterly 
-Its. 

125 

100 

Gross income from telephone rent, trunk calls and local calls is as under: 

Years 
1977-78 . 

1(178-79 

1979-80 . 

(Rs in crores) 

391 '66 

432 '06 

520 '00 (approximate based on 
revised estimates, 
as accounts for the 

year have not 
been closed) 

(c) The number of telephones installed, trunk calls and local calls Ina de during the 
years 1977-78, 1978-79 and 1979-80 is as under : 

1977.78 
1978-79 

. 1979-80 

Telephones 

1,12,559 
1,41,810 
1,43,ISg 

Trunk Calls 

Booked Effective 

millions millions 

195 155 
208 196 
223 167 

Local calis, in-
c1udingSTD 

calls 

millions 

5665 
6265 
72 56 

(d) Th-e total expenditure under salaries, maintenance and other sundry expenses etc. for the 
entire Telecom. Wing (comprising Telegraphs and Telephones) together with the figures 
of surplus are as under : 

1977-78 
1978-79 
1979-80 

Expenditure 
(RI. in crores) 

332'28 
380 '''.)5 
426 '75 

Surplus 
(Rs. in crores) 

129'01 

143'61 
177' 60 (Accounts for the year 

1979-80 have not yet 
been closed and as 
such the fiugres given 
above for that year 
are those as were 
assessed for revised 
eatimateafor 1979-80). 
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5755. SHRI K. MALLANNA: Will 
the Minister of COMM:UNICATIONS 
be Ipleased to state: 

(a) the names of the places in Kar-
nataka which have telex exchange 
centres; and 

(b) the names of the places in that 
State where such centres are propo-
sed to be opened in the near :future? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON) : (a) 
Bangalore, Belgaum, Davangere. 
Hubli, Mangalore, Mysore and Raichur 
in Karnataka State are having telex 
exchanges. 

(b) Telex exchanges are proposed 
to be opened in the next two years at 
Dellary and Udupi subject to sfficient 
number of applicants forthcoming to 
take telex connections. 

81("( 

5756. '-'ft ~ ~ wt'('VT: ~ 
"" 1Ht q: arnr.T Gfft tprT ~ fOfi: 

r(Cfi) ~tmr 1f ~ ~ ~ ~-~ 
~ 1f"- il Cfif4 ( ~ l' ~q; f4 a-t1T ~ ... 
'=n: £; 

(~) fcfi;r -fctifr tJtcn .r $' Cf)€1 ( arh 
l\;ftq:) fit o'JT d I (\i1 < ~ ~ ~ lITtr 
Cfft '( arh ~ q-( $1 Cfi€\ ( att (!\1i'h ?;j~ 
(ftrr al ('I < Cf)af ~ ~ firlr ~; 

(11") ctm ~ " ~ ran ~ ~ cfi 
1<"f~I~'''1~ ~ ~ ~ ~ q-( 11iq ~ 
CQIT ~ ~ ( ~ ~ (Cfil ( qft ~ ~tfT'l'l 
C1f)f ~ " cn1 ;ftf(r £; ~ 

(~) CRr ~ ~ 1f" ~-fqmf 
CICfi'CC'( ~ ~ cttl CfiT( ~ (1 I 

"" 4941 .... "" ~ '"" (ett ,,"f •• 
~): (if) e\fN,.;, am: 1<L1\q( ~ m cfi 'l111" fC4 at (O( *' ~ ~ (* I ~ 



103 Written Answers JULy 28. 1980 
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13· 'l'ft;r 

14· .. rt::·'I~~ 
15· ~Ur~~I~ 
1.6. illfq~~ 

17· 81cHll~ 

18· aUl~l~ 

19· fijqfij41 

20· ~ 
21 . iI'1t:.t« 

ExtensiOn of Term of takeover of 
Ma.Ila&'ement of SlllBr MIlls in 

Andhra Pradesh 

5757. SHR! NARAYAN CHOUBEY: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the Management of 
two s~ar mills in Andhra Pradesh 
namely, Sri Ram Sugar and Industries 
Ltd. Bobbili and another sugar mill 
at Sitanagram, VizianagaraIll, have 
been taken over by Govenunent; 

(b) whether the term of take-over 
is likely to expire on 3rd February, 
1981; 

(c) whether the Government of 
Andhra Pradesh have requested the 
Government of India to extend the 
term of take-over at least by two more 
years; and 

(d) if so what action Government , 
propose to take in the matter?, 

THE MINISTER OF STATE IN THEa 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMJ:NATHAN): (a) 
Yes, Sir. The management of tw~ 
sugar prroucing plants of Sri Rama 
Sugars and Industries Private Limited 
located at Bobbili and Seethanagaram 
in Andhra Pradesh has been taken 
over by the Government under the 
Industries (Development and Regula-
tion) Act, 1951. 

(b) The existing order - in respec'l 
of Bobbili unit is valid up to 3rd 
February, 1981 and ftlr Seethanaga-ram 
up to 5-1-1982. 

(c) Yes, Sir. 

(d) The matter is under examina-
tion. 

'Universities in BIhar 

5758. SHRI HARINATH MISRA: 
Will the Minister of EDUCA T~ON be 
pleased to state:. 

(a) the names of the pniversitles 
in the State of Bihar; 

(b) the Universities that are recog-
nised by the UGC as also the Uni-
versity /Universities not recognised 
so far with reasons therefor; 

(c) whether the teaching in these 
Uni versi ties as also various examlna-
tions have been taking place regular-
ly during each of the last five years; 
if not, the detailed position in tbese 
spheres of each of the Universities; 

(d) whether it is a fact that at 
present Divisional Commissioners 
have been functioning as Vice-Chan .. 
cellors of their respective Universi-
ties; if so, the reasons and justifica-
tion for the same; and 

(e) by what time it is expected. 
that teaching, examinations, announ-
cement of results and the functioning 
of academic life will become normal? 

THE MINISTER OF EDUCATION' 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) The following UniversiUes artir 
located in Bihar:-

1. Bhagalpur University 
2. Bihar University 
3. Magadh University 
4. Mithila University 
5. Patna University 
6. Ranchi University 
7. K. S. Darbhanga Sanskrit Uni-

verSity 
8. Rajendra Agricultural Unlver-

sit]r j 
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9. Indian School of Mines, Dhan-
bad (Institution deemed to be Uni-
versity). 

(b) All these Universities are with-
in the purview of the UGC Act. 

(C) to (e). Information is being 
collected from the Government of 
Bihar and ,vill be laid on the Table 
of the Sabha. 

lnIurance Scheme for Circua f'layOl1l 

5759. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of EDUCA-
TION be pleased to state: 

(a) whether Government propose 
to introduce insurance scheme tor 
circus players; 

(b) if so, the details thereof; and 

(c) if not why? , 

THE MINISTER OF EDUCATtON 
AND HEALTH AND SOCIAL WEL-
FARE (SI-IRI B. SHANKARANAND): 
(a) and (b). The Lite Insurance Cor-
poratiOn of Indio nlready offers insu-
:rancE'- cover to an Circus employees 
at str-nd3.rd prcmjum Tn the case of 
Circus t'lnploYE t.:" exposed to high 
;:'lccldentcll nz,,I',wd:-; the 1 ,lie Insuranl·e 
Corpor!ltion charges nppropriate 'Occu-
patioll~: 1 C'xtrn prenlhl1Y'J 

(c) DoC's not arise. 

Compulsory Edueation to SC/~T 
Children 

5760 SHRI T. R SHAJ'AANNA: \Vill 
the Minister of' EDtJCATION be 
pleas~d to state: 

(a) :whc<hPl' it ) s ~ ~f~C't th'lt in ~pite 
of the fact that there is compul-
sor~r education, education is not given 
to yery large number of Scheduled 
Castes and Scheduled Tribes :family 
children; and 

'(b) what are the measures taken 
to enforce law to impart minimum 
education to children of al1 Scheduled 
Cas~s and Scheduled Tribes? 

THE MINISTER OF EDUCATION 
A~D HEALTH AND SOCI,AL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). Compulsory Education 
Acts have been enacted only in 16 
States and 3 Union Territories. But,. 
eVen in these States/Union Territories, 
the penal provisions are not being en-
forced because the reasons for non-
enrolment/retention are SOCIO-
economics. 

However, incentives such as free 
supply of books, uniforms, mid-day 
meals, etc., are provided by States/ 
Union Territories to ensure enrolment 
and retention in schools. In the imple-
mentation of these schemes, special 
emphasis is placed on scheduled castes 
and scheduled tribes. 

Opening of Central SchOOl at Cattack 

5761. SHRI OHINTAMANI JENA: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether On the basis of provi-
ding temporary accommodation and 
required land by the State Government 
of Orissa, the authoritIes o'f Kendriya 
Vidyalaya Sangathan have agreed to 
ope!1 a' central School at Cuttack in 
Ons<l it) 1980-81 ;wndemie year: 
and 

(b) if so, the date of openinl!, this 
Central School at Cuttack in the 
Orissa State? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKAHANA .. {D): 
(a) The Kpndriya Vidalaya San~athan 
have agreed, in principle, to open a 
Kendriya Vtdyalaya (Central Schuol) 
at Cuttack duri't1g the ?cademic year' 
1980-81, pr()vided the Government of 
Orissa make available requi~ite land, 
temporary accommodation and other 
phYsical facilities. 

(b) The schoOl will be opened dur .. 
ing the current sessiOn in case the 
State Government fulfils the prescrib-
ed requirements in time. 
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aetserved Posts for SC/ST lD. the 
MlDI8try of Works and Bous1Da 

5762. SHRI LAKSHMAN MALLICK: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the number of posts reserved 
tor the Scheduled Castes/Scheduled 
Tribes in his Ministry including at .. 
tached and subordinate offices remain-
ed vacant on the 1st JWle, 1980; 

(b) the reasons for not filling up 
of these posts; and 

(c) the steps which are being taken 
by Government to fill these posts?, 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): (a) 
to (c). TJ:le 'lnformation is being col-
lected and will be laid on the Table 
of the Sabha. 

Ceatral Aid for Write oft of Loans of 
AgTicultu.ristL'; in Drought-Aftected 

Areas 

5763. SHRI SATISH AGARWAL: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether some state Govern-
ments have approached the Central 
Govcrnluent to give some assistance 
to theln so that they are able to write 
off the loan th(~y had given to agricul-
turists who suffered dUe to drought; 

(b) if so, the nnInes of the States 
and the quantulu of assistance sought; 
and 

( C) t he reaction of the Central Gov-
ernment in this regard? 

THE !viINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRJ R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(h) 

Namt' of the State Qll;ll1tnm of Ac:;sis-
t..11IC(" sought 

Orissa Rs. Q2 -50 crort's 

Tamil Nadu. Rs. 40-00 crores 

Tripura . . Amount not specified 

(c) As already clarified in the ana ... 
weI' to the Lok Sabha Question No. 
886 on 16th June, 1980, there is no 
Central Sector Scheme providing for 
wri te-off of loans in case of natural 
calamities. Large-scale write-off of 
institutional loans is not in the long-
term interests of the State since this 
would vitiate the climate of recovery 
Of loans and erode the viability of 
credit institutions. 

Automatic Telephone Exchau.&'e at 
Sivakasi 

5764. SHRI ERA MOHAN: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(9) whether any steps are being 
taken to instal automatic telephone 
exchange at Sivakasi; alld 

(b) if not, when Government pro-
p.:>se to· instal auton'latic telephone 
exchange there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) and 
(b). Installation of an automatic ex-
change at Sivakasi has been approved 
in prinCiple. The supply of automatic 
exchange equipment in the country is 
at present however, extremely limited. 
It has, therefore, not been possible to 
allot the equipment yet. Steps are 
being taken to augment indigenous 
product ion of autornatic exchange 
equipment. It is expected that auto-
matic exchange C'quipment can be 
allotted for Sivakasi by about 1984-85. 

In the me~ntime, lanel for the cons-
tr'uciion of an autonlat ic exchange 
building has been acquired. Build ... 
ing plans arc being dra\vn up. 

,,~ m ~ ~ 1f q,~tstl rq~ a (ij:q,'t 
~ a 
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(.-) .n ~ if "" ~ 1fi1' ~ 
~ «i ~ tan#\" CfiIa(!Ifi ~ ifR tat!') ... 
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P.... Divisions 

5766 SHRI M. RAMANNA RAI: 
Will the Minister of COMMUNICA-
TIONS be please(l to state: 

(a) the total number 
DivisioIle now existing 
India; 

of Postal 
thro~out 

(b) the criterion adopted by Gov-
ernment to constitute postal divisions; 
and 

(c) even though Kasragod Postal 
S.b-Dlvision fulfils all the t"equired 
norms 'be be elevated !is Postal Sub-
Di'rision the rea!tOns why Govern-
ment .tailed ;0 take steps to upgrade 
it into Postal Division? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The 
total number of P9stal Divisions in 
India at present is 395. 

(b) New Postal Divisions are crea t-
ed by bifurcation of the existing P~stal 
Divisions on the basis of a prescrIbed 
standard. Acco1{'ding to this standard, 
a Postal DivisLon qualifies for bifur-
cation when its aggregate work-load 
exceeds 2.6 units. At the same time 
there is a stipulation that the work-
load of the proposed new Postal 
Division as well as that of the resi-
dUal Postal Division after bifurcation 
should not be less than 0.9 units. 

(c) The proposal for the creation 
of a new Postal Division at Kasragod 
by bifurcation of existing Cannanore 
Postal Division is under examination. 

Im.aWt 01 D ..... tree OaQaaat s...a. 
5767. SHl'U GEORGE JOSEPH 

MUNDACKALI: Will the Minister of 
AGRICULTURE be pleaSed to state; 

(a) whether there is shortaae for 
planting materials like coconut :seed-
ling; 

(b) whether enouah quantity of 
cross-breed is not being produced; 
a~ •• 

(C) Why the Government is not 
importin. disease free high breed 
coconu~ seeds from foreign countries 
as the major coconut cultivation areas 
are affected by root-wilt disease and 
th~ aVerage nuts per tree is very low 
in OUT eountry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir. -

(b) A number of programmes have 
been put on ground for production of 
hybrid coconut seedlings under the 
foUowing Centrally Sponsored Sche-
mes: 

(i) Scheme for production and 
distribution of Tall X Dwarf hybrid 
seedlings. It is under implementa-
tiOn from the Fifth Plan for pro-
duction and distribution of 1.25 lakh 
hybrid seedlIngs annually In the 
States of Kerala, Karnataka, rami! 
N adu, Andhra Pradesh and Orissa. 

(ii) Scheme fur establishment of 
hybrid seed garden of Dwarf X Tall 
(D X T): The seed garden in the 
States of Kerala, Kamataka, Tamil 
N adu and Orissa is being establish-
ed from the Fifth Plan petiod to 
cover 540 haectares. It is estimated 
that these gardens will produce 34 
lakhs of D X T hybrid seedlings at 
full production stage. 

(iii) Scheme for establishment of 
Tall X Tall (TXT) Elite seed farm 
in Karnataka: During Fifth Plan, 
the farm was established on 40 hec-
tares and it is est'lmated to produce 
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five lakh Elite seednuts of TXT at 
full bearing. 

(Iv) A 102 hectare coconut seed 
farm has also been established by 
the Indian Council of Agricultural 
Research for production of four di-
1!erent hybrids and two common 
verieties. This farm is estimated to 
produce around half a million 
seednuts annually, at full bearing. 

Thus enough quantity of hybrid 
seedlings are expected to be available 
when all these seed gardens reach full 
production stage. 

(c) Import of seed material requires 
great care so that new diseases and 
pests are not unwittingly imported 
with the seeds. However, the Central 
Plantation Crops Research Institute of 
the Indian Council of Agricultural 
Research have already in their collec-
tion 62 foreign cultivars which are 
being studied. 

Further the Institute is also trying 
to organise an International Survey 
of Asia -and Pacific Ocean to collect 
eoconut genetic material, to ascertain 
if some of them would be resistant ~ 
coconut wilt disease. 

P.C.O.s in Orissa during 1919-80 

5768. SHRI ARJUN SETfII: Will 
the Minister cf COMMUNICATIONS 
be pleased to state: 

(a) the number of p.e.o.s sanction-
ed in Orissa du.rlng 1979-80; 

(b) the number of p.e.o.s remain 
yet to be commissioned; 

(c) the reasons thereof; and 

(d) the steps which Government 
have taken for early commissioning of 
public call offices for the benefit of 
the public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (8) 56. 

(b) 71. 

(c) Due to non-availability of line 
and wire nlaterial. 

(d) The procurement of stores is' 
being pursued and efforts are being 
made to expedite completion of the 
works. 

Suprcane Price J.a Kerala 

5769. SHRI P. J. KURIEN: WiU the 
Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware 
that the price offered to the sugarcane 
growers in Kerala was very low 
when compared with the high cost 
of production in the State; 

(b) if so, what steps Government 
propose to take to gi Ve better remu-
nerative prices to the growers; 

(C) whether Government have 
received any representation trom the 
sugarcane growers in Kerala request-
ing for a better remunerative price; 
and 

(d) if so, the action taken by the 
Government thereon? 

THE MINISThR OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRr R. V. SWAMINATHAN): (a) 
and (b). The statutory minimum 
prices of sugarcane notified for pay-
ment by sug~r factories in Kerala 
during the current season 1979·80 
range between Rs. 12.50 to Rs. l3.6a 
per quintal. These are based on a 
basic minim UTa price of R .. c;. 12.50 per 
quintal linked to a recovery of Rs. R.5 
per cent or below announced by Gov-
ernmen t for payment uniformly 
throughout the country. 'fhis price 
was announced after careful consi-
deration of a 11 relevant factors, in-
cluding the cost of CUltivation of 
sugarcane. 

For the neA1. crushing season 1980-
81, Government will announce the 
minimum price hflfore the start of the 
season in October, 1980 after consult-
ing the State Governments and the 
<!oncerned associattions. 
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(c) ~ (d). It is .tndicated by the 
Government of Kerala that repre&eI\" 
atlons bave been received by them 
from. can. growers fOr enhancement 
of I the .uga.tCane price and that they 
have proposed to give" out of their 
own funds, a subsidy 01 Rs. 20 per 
tonne of sugarcane to be parcbased by 
suger mills during 1980-81 season to 
enable the mills to pay a price of 
:as. 150 per tonne. 

Civll aDd POlitical rights to Teachers 

5770. SHRIM,ATI GEETA MUKHER-
JEE: Will the Minister of EDUCA· 
TION be pleased to state: 

(a) whether Government are aware 
that in some States tef.\chers are 
denied the fundamental civil and 
political rights e.g. right to form 
associations, right to seek election in 
statutory bodies; and 

(b) what do the Government pro-
pose to do to ensure such ci vil and 
political rights to teachers? 

THE MINISTER OF EDUCA1110N 
AND HEALTH AND SOC}AL W""EL-
FARE (SHRl B. SHANKARANAND): 
(a) and (b). Tl1e information is being 
collected' from the state Governreents 
and will be laid on thfl' Ta ble of the 
Sabha. 

Mortality Rate of Ilybrid Cattle 

5771. SHRI!\IA'rI KISIIORI SINHA: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the mortality rate of 
hybrid cattle has been found to be 
high; 

(b) if so, the reasons therefor; 

(c) whether heifers in ca.ttle breed-
ing camps and Government owned 
dairy ~arms are also facing high 
mortality rate; and 

(d) whet are the comparative 
mortality rates? 

THE MINIST.ER OF STATE IN'tB1J 
MINISTRY OF AGRICULTUltE 
(SlIBI R. V. SWAMINATHAN): (a) 
and (0). No. Sirt the lbnited studies 
carried out sO far have shown that the 
mo:rtalitr rate in hybrid dairy cattle 
at 50 per cent exotic blood, viz. half .. 
bred, is not high. However, in the ease 
of hybrids with more than 62.5 per 
c~nt of the exotic blOOd the morality 
rate has been found to be higher as 
compared to half-br~s or hybrids 
with 62.5 per ce-nt exotic inneritagee. 

In the case of hybrids with more 
than 62.5 per cent exotic jnheritance, 
susceptibility to animal diseases pre-
valent in India increases and such 
animals require better managerial 
regime. Shlce the cross-bred calves 
have to develop adaptability to the 
tropical environment and as they are 
more susceptiole to the animal 
diseases prevalent in India than the 
indigenous stock, the mortality alnong 
them is higher. 

(C) and (d) The cross-bred heifers 
in cattle bredinrg farms and Govern-
ment owned dairy farms are not fac-
ing high mortality rate 

The J1tnitcd survey stUdies carried 
out sO far on organised cattlE" farms 
have shown the following cI)mparative 
mortality rates in hybrid cattle/cal ves 
vis-a ... vis indigenous breeds of dairY 
cattle/calves. 

Cattl<' 
(3 month':. to 18 m on t l.<,) 

(i) Zt"on (itHligrnotl") 
callI!' ill £,I GO\ l. ! 1'\ lwd 

p,·t ((~n t. g{' 
M(q,t, Iii') 

clair y cattle bl N"jr1L f~j} m J 2 8 

(ii) Hrhr i(l., 10 5 
(50~~ ex.otic blocd) 

(b) Calves (upto 3 month. a.e) 
(i) Zt'bu breeds (indigt'l1oqs 

breeds) . 10,81 

(ii) Zebu (indigenous)-Taurus 
(Exotic) crose-bred calves 
(50% exotic blood) . -21' 78 
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5172. SHRI A. K. SARA: Will the 
Minister ot COMMUNICATIONS be 
pleased to state: 

'(a) whether Government are also 
aware that Bankura and Bishnupur 
telephone exchanges are still "manually 
handled, which causes serious delay 
and other difficulties to the subscri. 
bers; 

(b) whether Government propose 
to transform these exchanges into 
direct dialling system; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNCATIONS 
(SHRI KARTIK ORAON): (a) to 
(c). Bankura and Bishnupur are at 
present served by manu~l telephone 
exchanges. Such exchanges do have 
limitations cOlnpared to automatic 
exchanges. 

Automatization of mallual exchang-
es is tl1c accepted objective or the 
Department. However, due to the 
inadequate ind1genous production of 
auto exchange equipment, it has not 
been possi bl.? to convert all of them 
to automatic \\orkjng. 

A perspective plan fOr convertin~ all 
manual exchange.s in the country by 
19fJO is being drawn up. Bankura and 
Bishnupur will be given dUe priority 
for automatization while drawing up 
the programme. 

Out of Tum Telephqnes fOr Defence 
and other Government Departments 

and Exporter§ 

5773. SHRI K. LAKKAPPA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there is a provision to 
relerase out of turn telephones to 
firms catering to the needs of Defence 
Departments and other Government 
Departments and lead1nl exporter.: 

118 

(b) if 10, t.n. Rideline. in that be-
halt; and 

(c) if not. whether it is proposed 
to consider such cases tor giving out 
Of turn telephone In the Capital? 

THE MINISTER OF STATE IN 
THE Jt!INISTlty OF COMMUNlCA-
,.IONS (SHRI KARTIK ORAON): 
(a) and (b). There is no provision as 
such. However, according to rules the 
General Managers can provide co,n-
nection under OYT ... General categorY 
on priority basis in public interest 
on recommendation of Central/State 
Governments. Export Houses and 
commercial organisations earning for-
eign exchange more than Rs. 2 lakhs 
per annum through export of com-
modities are entitled for registration 
under OYT-Special category which is 
a priority category. 

(C) Question does not arise. 

New Post Oftlces and Telephone Ex-
changes in Surat d~ 1980-85 

5774. SHRI CHHITTUBHAI GAMIT: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether any new PQst offices 
and telephone exchanges are to be 
opened in 1980-85 period in Surat 
District, Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
and (b). The details of the Sixth Five 
Year Plan, 1980-85 are yet to be fin-
alised. The present programme is as 
fOUows: 

Post 01llces: 

It is proposed to open about 72 Ex-
tra Departmenfal Branch Post Offices 
and 20 Departmental Sub Post OfBces 
in Burat District during 1980-85. 7 
Braftcb. Post Oftices Sub PO$t 01fte& 
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-have already been opeoed durial tile 
>4Cu;n_.t year. 

!'or rural areal, new excllances can 
be opened in a village if a minimum 

..ef 10 demands are registered with the 
necessary advance deposit ot Bs. 100/-
provided the anticipated revenue will 

.cover at least 40 per cent 01 the anti-
cipated annual recurring expenditure. 

(' 

A scheme for opening one 25 lines 
small automatic exchange at Vav bas 
been sanctioned. Exchange is expect .. 
~ to be commiaioned in 1981. 

Other exchanges will be sanctioned 
IlS necessary demands are registered. 
It is expected that about 6 more ex-
elumges may be opened during the 
1980-85 period in Surat District under 
this policy. 

In Surat Oty itself, it is planned to 
instal a 1,200 lines MAX-II type of 
exchange at Katargam during 1981, 
and 10,000 lines MAX-I type exchange 
in SUI:at Textile Market area in 1985. 

Year 1977-78 

•• 0 

.. Ie or 0IJIISa ~ ... ..... 
Ulre aDd. ~, ............. r. 

Flood BelIef Work 
57'75. SHRI RASA BEHAlU BEaU: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(8) whether OrIssa University ~f 
Agriculture and TechnololY Bhuba-
neswar has played any role in the 
floOd relief work; 

(b) if SO, details thereof; 
(c) whether it 6lso undertook any 

work to prevent increase of pest 
attack; 

(d) whether it has helped farmers 
to save their crops damaged due to 
drought or other natural calamities; 
and 

( e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE_MmIS'l'RY OF AGRICULTURE 
(SHIu R. V. ~SWAMINATHAN)= (a) 
Yes, 'Sir. 

(b) The flood relief works in the fol-
lowing places were undertaken during 
years 197'7-'7a ~atid 1978-79. 

Work undertaken 

...----- ____ .... .......---------.._..--....---~-----_...-------- ..... ----------- ..... --~ ..... ---
t. Pattamundai Block, Cuttack August 1977 . Distribution of flood pack~ts treatmt'nt of 

anima 15 Help in constructing of houl'f"I 
and advice on post-flood agricultural 

2. Au} Block, Cuttack August 1977 • 
3. Athagarh Block Cuttack August 1977 
4. Suando, Puri, September 1977 

Year 1 978- 79 
Athagarh, Cuttack September J978 . 

. ------------

f'lperations. 
Do. 
DC'. 
Do. 

. Flood relief work, distribution of food packetF. 
treatment and vaccination of animals 
and post-flood AgricultuJ21 (.,pt>r~tkrs. 
O.U.A.T. keeps lK"ed stock of diffC"Tent 
variables of rice and ragi for distribution 
to farmers in the flood affrct("d areas 
and keeps seedlings of ric(" and ragi ready 
in th~ variouR r~gional research stations 
and farms for dis ribution ia 8000 aff(!ct~d 
areas at the time of need . 

------
(C) The Orissa Univereity of Agri-

culture and Technology plaYS impor-
taJlt role for prevention and control of 

pest both directly and indirectly. The 
organisational pattern of the l1niver ... 
sty is such that it cannot directly help 
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in ~tro1Uoa iDlect pelta in the tar- after havktc Men in u.istence for-
mers' ftfJ.4t. ThroUlh Badio bfOad- more thU ten years: 
casta ar.wI laue of lefMIeta. the 1aZ'lDeJ1l 
art'. aauttQned about likely attack of \ 
pests and the preventive meaaures are 
&UUeSted.. The University operates a 
Pest SUI veWance Schenw to monitor 
the incid ~nce of insect problems. Fur-
ther, the University expertise is used 
by the Directorate of A,riculture In 
indentiflc'ltion of the pest problems 
and suaesting the measures of con-
trol In ~easons of heavy pest attack, 
the teacl- ers and students go, to the 
affected ... Tillages and demonstrate the 
methods ot insect control. Cutworm 
menace ju rice during the year 1977-78 
in the oi1tricts of Kalahandi and Kora-
put was tackled through the ad vice of 
the univ~rSlty experts. During the 
year" 197' .-80 the problem of brown 
plant hOT per in rice was handled suc-
cessfully in "Purl, Cuttack and Dhen-
kanal dis"~ricfs. 

(d) Y(IIIS, Sir. 

(e) Ctr:lone a:JJ~cted, Pumnabancth.-
guda. aT&t' Ramachandrapur in Keon-
;ha.r April, 1978. The staff and students 
underto~k the emergency relief work 
Bt cleadl" the area, extracted dead 
bodies of human beings and animals 
from the heaps of debris, treated in-
jured cattles, saved food grains from 
the cOllapsed houses and disfributed 
rOOd packets. 

Drought. Whenever the crop was 
completely damaged due to droUlht, 
l10thing cuuld be done to save it. How-
ever, to save the partially Cla.m.aged 
~rop8, the scientists and students were 
!lent to tbe affected area to advise the 
fanners "to save tD.e crc)p and grow 
~rops as per contingency plans. 

Bxpaaltloa 01 LT~. UDlt at SrIJaaI'aI', Ea.'" 
5776. SIUU INDRAJIT GUPTA: Will 

the Minister of COMMUNICATIONS 
be pleasecl to state: 

(a) "'Whether the Indian Telephone 
Ind\lltries UOit at Srinapr is • __ 
inc lea. than 125 workers at preatnt 

(b) whether LT.L units subsequent-
ly established at Main! and Rae 
Bareili have been rapidly expanded 
and ar., now emplOying 8~OOO and. 
4,000 workers respectivel7j 

(c) the NUOns for allGWin, the 
Srinapr unit to staanate despite the 
excellent quality of its production 
and ita profitability; aDd 

(d) whe~r there is any plan to 
expalld the Srinaaar unit. as recom-
mended also by the J & K Government 
since 19'171 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEP}IEN): <8> 
The Srinagar unit of Indian Telephone 
Industries Ltd., was set up as an an-
cillary unit in 1970 and was upgraded 
as a regular unit in 1971. There are 120 
employees in the unit at present. 

('b) Only Rae Bareili unit o'f Indian 
Telephone Industries Ltd. was set up 
subsequent to the Srinagar unit. NaiDi 
and Rae Bareili units were initiaUJI 
set-up 81 major manufacturing units 
under Indian Telephone Industries Ltd. 
These units bave been \expanded on. 
the basis or"the projected capacity and 
are employing "13 and 2685 workers· 
respectively • 

(c) The Srinqar unit was set up aa~ 
an anclllary to manufacture CO;1IlpoD.-
ents 121. 'telephone instruments. Bow-
ever, it was up,raded as a regular unit 
in 1971. Subsequently the assembly of 
telephone instruments was also intro--
duced in the product llne. Tbe yearly 
tum-ov-tt ot the unit has progressively· 
gone up from Rs. 3.1 lalths in 19'76-71-
to :as. 57.7 latba in 1979-80. 

(d) IMian Telephone IIld_tries Ltd. 
have pl8nned ~ increase the capaclty 
for ueem.b17 Of telephone instrwnents 
upto ope lakIl per annum at the capi-
tal coet"of approxJmately lWpee. ftfty 1., •. 



-1:"1'11. 8HRI T. S. NEGI: Will the 
KInlster of WORKS AND HOt;JSING 
be pleased to state: 

<a) whether applications for Gov-
-ermneut accommodation were invited 
-trom the Central Government omcers 
for allotting quarters upto 1980; 

(b) whether Government are aware 
that many Government oftlcers who 
did not $Ply or might have not 
applied for allotment of Government 
accoonmodatiion upto 1980, ere' 

interested or might be interested for 
allotment 01 Government accommoda-
tion in 1981 and 1982; and 

(C) whether Government propose 
10 give an opportunity to the Govern-
ment officers for making applications 
for allotment during the yeers 1981 
.aDd 1982? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C: SETHI): (a) 
-Yes, Sir. 

(b) and (c). There may be o,fBcert 
-Who did not apply when applications 
-were last invited in July, 1978, but 
have subsequestly become interested. 
Such persons can apply for allotment 
of accommodation when _ applications 
for the oext Allotment Year beginning 
from January, 1981 are invited. 

"Liberal D17 Law for Porelp Teuiat8 

5'778. SHRI ARVIND NETAM: Will 
the Minister of SOCIAL WELFARE be 
'Pleated to state: 

(a) whether it is a fact that Gov-
ernment of India is considering to 
mak~ a law, 'LIberal dry law tor 
foreIgn tourists' in the near future; 

(b) ~ so, the cSetaJI. thereot; and 
- r 

(c) the time by which the decision 
"'Will be dna1iaed? 

tif 

THE MIN._ ()P EDUCATtON 
ANJ) HEALTH AKD SOCIAL WBL-
F ARB ($HRI B. SllAlOtABANAND~: 
(a) No, Sir. 

(b) and ·(c). Do not arise. 

LIst of Membera 01 the Fd8Dd8 0IIa-
tral Government EJDploy .. Co-open.-

tive B_ soclet, LtI. 

5779. SHRI CHANDRADEO PRASAD 
VERl\71'K: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether in 1978, the Reptrar 
Co-operative Societies, Delhi had 
deputed first a Sub-Ins~ctor of CO-
operatives and thereafter m Inspector 
of Cooperatives to verifr the list of 
such members of the FrIends central 
Government Employees' Cooperative 
House-Building Society who are eli-
gible fOr plots; 

(b) the dates when these two om.. 
cials had separately submitted duly 
verified lists dI. members eligible for 
plots; 

(C) the number 0 1 members recom-
mended for allotment of plot. in each 
of these two lists; and 

(d) whether all such member. have 
been allotted plots and if not, why? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (8) 
tOI (d). The verification of membership 
is made by the Registrar C'()operatlve 
Societies, who is assisted in this matter 
by his subordinate staff. For the pur-
pose of verification of membership of 
the Friends Central Government Em-
ployees' Cooperative House Building 
So~iety Ltd., the Sub-Inspector arid 
Inspector of this Department were de-
puted and they submitted their reports 
on 21-10~8 and 6 ... 2-79 respectively In 
respect of membership ot. the society 
and after considering both the repOrts 
and the documents submitted by the 
SocIety, names of 135 mem1)ers QU* ~t 
2~,' -Dtembers subJtt1tt~ br the SOclef,t 
1t«te c1eartd wlk,j are HpOtt~ to ba_ 
been a11o«ed plots by tbe Land '" 



..,..... ~ SBAVAtd., 1. tSAKA) tV"" 'A~ 
-dint Depat-bDentt Delh1 Adm1nltl-
tat1aD, Dellu. The ~ membe!'a 
ean onl,. be ctnNd when the Soclet)' 
produc;es the re4Qrds relatln, to the 
Wlembers 1'tho are stated to have re-
signed ot been exPelled by the Society, 

" • 'Wi.' .. q4i,,,, ~ ...... W1'1' 
• , """ tmr ~ 

57 a 1.. • ",eft".1' 11ft" ..r..m : 
1RT ~ ~ q iRrR Cfi't T'tT ~ 
fir;: 

(1lIi) Cfi}fi (qlil ttR fi 04Nlf<4l * 
1ft1r iftt t fat; ~ trtEf .rr ~ ~ 
~ ci ~ "'l~I'1' ~ ~ \'Pfi 
~ ~ srom:ft" ~ ~~; 

(w-) ~ (t, (If \3lT q-{ ij (ii.fil ( ~ 
:cti'!ifC:aw 1(1 ~ ~ t; ~ 

('1") ~ *~., (cUll ~ ~ ~ 1fl 
~~~~~? .. 
"" "'"'" 'Ii' 'tIWIf ~ ('-it .. '6'". 

~): (if)) Cfi,.'4i (4,1' ifrt ~ ~ 
,.1\141 .iili ~ ~ ci iN {fttfi 
~ srom:ft" ~ ~ ~ ~ ~ 1Itwr 
;rtr~t I 

(11") 26,. ati ('4 ii. W q~ i., i ~ ~ 
cfi ~ ~ ~ ijfatfa sm;r CfrUf ;i 
~~fcAR~~~t I 

Boue/Do ... sites altottea to weaker 
aeoUOIlS of aocIetJ' In the ~try 

5782. SHRI RAMJIBHAI MAVANI: 
wm the Minister of WORKS AND 
HOUSINdoe pleased to state: 

(a) the number of howaes and. 
house sites allotted to the weaker 
sections of society inclu.cUnc landless 
labour, agricultural labo~(Ai~. the 
last three years in varioUs paris 0'1 the 
~H7I-_.~q ill Gularat 
State under tlie Central Go~ 
sch_es and 2G-pofnt PrOIr&mme; 

(b) the ~. famUlea 1fhWh 
are without shelter 11), run.l end 
urban are4lI of the country and ta 
Gujatat; 

(c) what are the .chemea, ruleS 
and regulations and policy for the 
allotment of the same; and 

(d) what restrict10ne and,ul6e-
lines have been sent to States by the 
Centre in. this regaTeI? 

THE MINlSTEIt OF WORKS AND 
HOUSING (SHRI P. C. S£THI): (a) 
The number of house sites allotted 
upto May, 1980 throughout the country 
is 6,05,105 and in Gujarat 1,39,078. The 
number of houses constructed so far 
in 7 States and 4 U.Ts, from mere the 
reports have been received, is 7,59,446 
and in Gujarat 1,33,106. 

(b) While data in respect ot Urban 
Areas is net available, the number .,f 
landless workers fa1t!ilies in rural 
areas of the country is estimated to 
be around 41,28,450 and in Gujarat 
around 55,000, who still need aSltstance 
for house sites and construction of 
huts/houses. 

(c) and (d). A statement is laid on 
the Table of the Sabha. 

Statemellt 

There is no scheme tor allotment of 
houses as such to weaker sectiou of 
society. There are a number 01 Idle-
mes under which &ssistance is provid-
ed for construction of houses to the 
weaker sections of the ~ociety. Brief 
details of these schemes are given 
below:-

(A) Ru.ral House Sites-aum-Hut 
ConstructiOn Scheme f01' LaRdlu. 
WorkeTs! 

This scheme envisages assistance @ 
Rs. 750/_ per family tor those who 
have not been allotted house sites and. 
B.s. 500/... to those who have been 
allotted hOUSe altes, The a1pist.aDce 
1& utilised on cost 'of developed 
house attes, appr()ach roads, pro-
vision of buildiUl material and provi-
.atoll of • weB fOr 11 cWter of 30 to 
,fD ':t....... All .. !about .JopUtiI are 
to be provided b7 the bendcWieL 



JULY" 1880 1.8 

(B) ViDA,. H(jUAftIl PrOjects Schfnn,e: 

The sCheme provides for grant of 
loans to individuals and tbelr coopera-
tivea for construction and improvement 
~ houses in villages. The assistance 
C8.Jl also. be utilised for laying streets 
and drains to improve environmental 
conditions. The loan assistance is pro-
vided at the low rate of interest re-
payable over a period of 20 years. The 
ceiling cost for a house tor which loan 
assistance is provided is Rs. 8000/-. In 
case of houses costing less than Rs. 
2000/-, 90 per cent loan is provided. 
In case of houses costing Over Rs. 
20007-, 80 per cent loan is provided 
subject to, maximum of Rs. 5000/- 1)er 
house. 

(C) Subsidised Housing Scheme for 
P14ntation WOrkers: 

Under the scheme, Central financial 
assistance fs given to the State Gov-
ernments concerned. for providing as-
sistance to the Planters to help them 
in discbarging the statutory obligation 
of pro,vIdin.f housing accommodation 
to their workers. The assistance is 
given in the shape of loan to the extent 
of 50 per cent of full cost of no use, a 
subsidy of 37. per cent and the balance 
of 12, per cen1 has to be met by the 
Planters from their own reso,urces. Co-
operative societies of Plantation wor-
kers are also eligible fOr financial as-
sistance to the extent ot 6'5" per cent as 
loan and 23 per cent as subsidy. A 
ceilling cost of Rs. 5000/- has been 
prescribed for admissibility Gf Central 
888lstance under this scheme. 

(D) Integruted Subsidised HotI.B'ing 
Scheme for InduStrial Workera 
and Economi.enltV Weaker Sec-
tion.: 

Under this scheme assistance is pro-
vided for construction of houses by the 
State Governments and their designat-
ed agencies for industrial workers and 
for persc)ns belo~ing to the Economl-
ally weaker sections. 

(2) Amstatace from OtJr,e-r .4.G'encie,: 
The IMncial asaistanee is allO pr0-

vided til oUler .,enciea Hke the L.LC.. ..,. 

G .. I.C.. HUDCO, Commercial Bank« 
etc.., fol' construction of houses for 
we~er sections Qt the society. 

As housm, falls within the sphere Of 
activities of the state Govemments, 
there is no questiOn of the Centr~ 
Government putting any restrlctiona 
on the State Governments. The state 
Governments are free to formulate 
their own schemes accroding to their 
own priorities and requirements and 
finance them as they Uke. 

Land aoquired ad Its dI8trlbtatloA la 
Dadra &J1d Nanr Bavell 

5783. SHRI UTTAMBHAl H. PATEL: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to state: 

(6) how much laIld has been kept 
aside or acquired under the Land 
Development Ceiling Act in the 
Unio~ Territory of Dadra and Nagar 
Haveli; 

(b) how much land is likely te be 
acquired; 

(c) how much land haa been given 
out of acquired land to landless far-
mers and other categories of weaker 
sections of the society; 

(d) whether it is a fact that the 
above act is not in openltion at pre-
sent there; 

(e) if 110, the reasons therefor; m1d 

(f) what action has been taken or 
propoaed to be taken by Government 
In the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTUBB 
(SHRI R. V. SWAMINATHAN): (a) 
to (c). A statement ia laid on the Table 
of the Sabha. 

(d) No. Itr. 
(e) and (f). 'lbMe questioDi do not 

arise • 
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Statewea& 

(in cr&tWs) 

--------------------------------------------------------------------.Land acqujl'ed lUld er the 
Cellin_g Act 

Land likely to be acquired Land given out to la!ld-

Foreign vel8els for Deep Sea fishing 

5"'18~ . .sHRI BALASAHEB VIKHE 
PATIL-: Will the 'MiniJter of AGRI .. 
'CULTURE be pleased to state: 

(a) whether it is a fact that GQvem-
ment are encouraging the use of for-
eign vessels on charter to undertake 
deep sea fishing; and 

(b) if so, whether it is due to non-
-availability of Indian vessels and whe-
ther any and what seeps have been 
taken tc manufacture Indian vessels 
for the purpose? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN)-: (a) 
and (b). Government have got a sche-
me under which indigenous ftshing 
vessels are elIgible for a subsidy of 
33 per cent of their cost. The capacity 
to build such vessels within the COUIl-
'try is thus being encouraged. (COpy of 
-relevant notificafion is appended here-
with). [Placed in Li'braru. See No. 
LT-1174/S0.] Import of fishing vessels 
is also permItted on a selective basis. 

1n addition to this~ Government 
'Would like to keep the option open Jbr 
augmenting fishin. fleet by permitting 
reharter of such velaels for specified 
purposes. Hence permission for char-
tering at fishing vessels is,i ven to 
>enable the industry to determine the 
«onomics of deep sea fishing ill the 
1lr1.e~mi'ted are,. and for under ex-
~loited and un-exploited varieties of 
ti'hes wJlh dure~ type. a~d sizes 
of fla~ vessels -nd fOr lenelti 
trMs.t,r Of techno.. ' 
1111 .18-5. 

9390 

tess farmen and 6ther 
categories of weaker 

sections 

FiDaDclal asaistauee for Tamll Hada 
frOm World BaDk 

5785. SHRI N. DENNIS: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether financial assistance bas 
been. secured from tbe World Bank 
during the financial years 1977-78. 
1978-79 and 1979-80 for Tamil Nadu 
Drainage and Water Board and Madras 
City Water and Drainage Board; 

(b) the details thereof; 

(c) the actual assistance so far re-
cetved; and 

(d) the steps taken by the Centre 
for its pror>er utilisation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (c). Tamil Nadu Water Supply and 
Drainage Board has not secured any 
direct financial assistance frt'lXl World 
Bank so tar. The agreement with the 
World Bank provides for an estimated 
expenditure of US $ Ii .• mUlio." on the 
Water Supply and Sewerage sector out 
ot which the World Bank will finance.--
~ the extent of US S 8.2 million. 
Madras Metropolitan Water Supply 
Sewerage Be,ard has received the World 
Bank assistance throUlh the Celltral 
$ad State Governments for water sup-
ply and drainage component ot MadraS 
Urban Development Project I for exe.-
cution of the immediate Works Pro-
IIramme, as stated below: 

(1) No Inanclal assittance during 
197' .. 78. 
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(U) Rs. 3.34 lakhs received againlt 
the expenditure of Rs. 8.19 lakbs 
during the year 1978·79. 

(iii) Rs. 18 laths received against 
the expenditure 01 Rs. 119.14 lalths 
during the year 1979-80. 

The State Government has reported 
that several schemes including pur-
chase and installation of water meters, 
distribution valves, construction of a 
Training School and a Meter Work-
shop, modification laying of certain 
pressure mains, purchase at sewer 
eleaning equipments, etc. costing about 
Rs. 9.32 crores have been sanctioned 
by the State Government under Im-
mediate Works Programme. These 
works are expetced to be completed oy 
the year 1981-82. 

(d) Water Supply and Sanitation is 
a State subject. However. whenever 
any water supply or sewerage project 
is financed under a World Bank Pro-
ject, the Government of India taket 
necessary step to claim reimbursement 
of the expenditure only after the sub-
mission of a satisfactory progress 
report by the state Government for 
the purpose. Gove::-nment of India also 
help:; the State Government in pro-
curing the Ir.aterials if these are to 
be imported and also in arranging the 
services of foreign consultants to train 
the local consultants and engineers in 
various disciplines of water supply 
and sewerage works. The project is 
also periodically reviewed by a Re-
view Committee of the Government of 
India. 

World Bank assistance for Tamil Nadu 

, 5786. SHRI N. DENNIS: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether the World Bank has 
given financial assistance to the Tamil 
Nadu Government for its Highways 
])epartments in recent years; 

(b) the details thereof; and 

(c) the details of the steps taken to 
ensure its proper utilliation! 

THE MINISTER OP WORKS AND 
HOUSING (SHRI P. C. SETHI); (8)' 
Yes, Sir. The assistance has been rout-
ed through the Government of India. 

(b) The details ct World Bank RS-
sistance (amount disbursed) are!-

1977-78 
1978-79 
1979-8G 

(Rs. in lakhs) 

51.54 
60.58 
57.86 

169.98 

(c) Expenditure is watched throug~ 
quarterly progress reports, by conduc-
ting appraisal and through the discus-
~ions in the Monitoring/Review Com-
mittee meetings. 

World Bank assistance for various 
bOards in Tamil Nadu 

5787. SHRI N. DENNis: Will th& 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether the W (\rld Bank has ~f. 
lered funds to the (1) Tamil Nadu 
Slum Clearance Board (2) Tamil Nadll 
Housing Board and (3) Tamil Nadu 
Harijan Housing Board during the fin-
ancial years 1977-78~ 1978-79 and 1979-
80: 

(b) if S0, the details thereof; 

(c) the amount cf money so far 
spent; and 

(d) the det'llls of the work dona 
from this assistance ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. g1tTHI): (a) 
and (b). Under the Madras Urban "De-
velopment Project, the World Bank 
agreed, inter alia, to credit assistance 
for Tamil Nadu Slum Clearance Boar:l 
and the Tantil Naau Housing Board. 
No assistance has b"n offered for 
Tamil Nadu Hart1an Housing BoaTd~ 
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The Credit assistance agreed is as under:-

Tamil Nad 1 Slum Clea,an<:e Board US • 3.00 rnillion 

Tamil N"<l t HOUling Board US S 4.20 m. 

(c) The amount of money se !ar spent is as under:-

---------- -------------------
Amoun t Spen t Rs. in lills 

---- -- - -----.---- -'----
Agency 1977-78 1978-79 1979-80 TotaJ 

-----....~. _-.------..__ __ .-..-------_..._.---------------------.----
T.N.S.C. Board 

T.N.H. Board . 

(d) The details of work done against 
the amount spent SO far are given )e-
low: 

1. TamU Nadu Slum Clearance Board: 
Slu~ 1XDprov~ent 

1977 -78 Improvement works in 19 
slums benefiting about 4130 house-
holds. 

1978~79 Improvement works in 7 
slums benefiting about 13,400 house-
holds. 

1979-80 Improvement works in 15 
slums benefiting about 10700 house-
holds. 

Total beneficiaries 
during 77-80 

28,330 house-
holds. 

2. Tamil Nadu Housing Board: SUea 
and ServicH 

Three ·Sltes & Services Schemes have 
been taken up f.or executio,n (1) Arum. 
bakkam, (ii) Villivakkam and (iii) Ko-
dungaiyur. 

(1) Arumba,kkam: The project is 
drawing to a close. Most of the work 
on infrastructure has been completed, 
1718 units (in three types) for EWS 
have been completed; 503 plots for 
LtG and 1)6 MIG besides apace for 
community facilities have been deve-
lOPed in 3 •• 2 hectares. 

27 86 

175 74 

102 26 284·39 

667'5 

(11) Villivakkam: WorK: in progress 
for construction of 741 units for Eco-
nomically Weaker Section and provi-
Slon of 875 plots f.or Low Inc~me Group 
and 141 piots for Middle Income Group 
besldes space for community facilibea 
in 53 1 hectares. 

(lli) KoduD&,aiYUr: Similar work 
has lJeen commenced in 87.3 hectares. 

5788. "" ~ " : ~ "" 
~ ~ arar;f q:fT ;m ~ ret;: 

(Clfi) il \it (id If (111 ~ ~ as ~ 
~ ~ 1ffii Cfft fCfi {1tft ~ ~; 

(~.) Cf1.rT ~ ij <atil ( if ~ ~ ~ 
ftiqC!9\') i6 ~ ~ ij(CfiI( ~ « 
fat'?ft4 ij~14d I ~ t; 8th ~ {t, ~ 
~~CRT(; IIh 

(11") ~ iIt'{l ifrT ~ q(,.:(( t 
~ ~tn1ft' ~ ~ ~ ttCf ~ ~ ~ 
~ q:l{'f lI~'1lcf ~ cn't ~ ~ (1 

"... "".+iq r mq" '"' ('1l WR'.I 
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ij Uh, < 'Ii SrT'4 fit ilri 't~ i an 9t i.fi at '\ ij .\ ~ 
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1742 .(qf.l4f ~(1' ~t , ft.1I ~ 
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Baale amea.lties for residents of Pushp 
Yihar GoverlUl1elll 'Colony, New Deihl 

5789. SHRI DAYA RAM SHAKYA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government have ~ro
yided necessary facilities, such as 
street lights, roads, water etc. to the 
residents of Pushp Vihar Government 
Colony, New Delhi; and 

(b) if not, the reasons therefor and 
by what time the residents will be 
able to get all these facUities? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
75 per cent of ~ roads within Secter 
I . of the colony where quarters have 
been allotted have been provided with 
street lights by oFAu at Government , 'ft. ',and balance .ork. whicb 1a in 
PrN~ is Ukely to be. completed by 
~"IO. FUrther Dalbi Water SuPP17 '" 
Bewqe tllsposal Undertaking of MCD 

has'··provided bulk connection :tor JUb-
ply of 1.5 'lakh gallons Of water per 
day. This supply· is supplemented by 
CPWD from tube wells and a total 
supply of 200 gallons of wal.er .,h~r 

quarter per day is being maintained. 
All the roads have been laid in this 
Sector, but the black topping of some 
portions of the roads rs yet to be com-
pleted, which work is expected to be 
taken up after monsoon and completed 
by the middle of October, 19BO. 

(b) The quarters were released fer 
allotment after internal services had 
been provided aQd external services 
had been provided to a reasonably 
satisfactory level. The remaining works 
regarding street lighting and roads are 
expetced to be completed by October, 
1980 as indicated above. 

Llceaces for Cooperative SUl"ar Fae-
torles ill Maharasb&ra 

5790. SHRI RAMAKRISHNA MORE: 
Will the Minister c,! AGRICULTURE 
be pleased to state: 

(a) whether it is a-fact that Govern-
ment intencl tp issue licences to new 
co-operati ve sugar factories; 

(b) if so, wlnt are fhe applications 
pending from Maharashtra State; and 

(c) the factories for which Govern-
ment, intend to issue licences? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. S\VAMINATHAN): <a> 
Yes, 'Sir. 

(b) A statement showing .applic~l

tiona pending for grant of licences for 
establishment of new Cooperative 
sugar factories in Maharaslilra State 
is attached. 

(c) After due examination licences 
will be granted :tor the establishment 
of new sugar factories which are in 
accordance with the gui~lines indicat-
ed in the PreI. Note dated 4th July, 
1980 issued by the Government in t"'!s 
regard. and in consonance. with . tbe· 
overll Plan tarlets to be finalised. " 
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factories in Maharaabtra State. 

-------_.--------------------------- -------------------------------~, 

S.No. Name of the proposed 
oooperative Sugar factory 

Proposed Location Capacity 
tonne& ~ 
cane/day 

I. Shri Vigbnahar Sahakari Sakhar Karkhana Ltd. . Tehsil Junar 
Diatt. Poone. 

2. Sahakari Sakhar Karkhana Ltd., Atpadi. . Tehsil Atpadi 
Distt. Sangli 

3. Vasantrao Dada Patil Sahakari Sakhar Karkhana . Vithewadi (Lohone-r) 
Tehsil Kalwan 

Distt. Na ik 

4. Sirpur Shetkari Sahakari Sakhar Karkhana Ltd. . l Tel.sil Shirpur 
Distt. Dhulia 

5. Hutatma Kisan Ahir Sahakar Sakhar Karkhana Ltd. • Tehsil Walwa 
Distt. Sangli 
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Export of stolen Idols 

5791. SHRr ~. DENNIS: Will the 
Minlster of EDUCATION be pleas~d 

to state: 

(a) whether a large number of cases 
came to the knowledge of Government 
about stolen idols being sent out of 
India durIng the financial years 1977-
78, 1978-79 and 1979-80; 

(b) if so, the details thereof, State-
wise; 

(c) the steps taken in these cases t.:> 
recover the idols; and 

(d) the steps taken to apprehend the 
idol lifters? 

THE MINISTER OF EDUCATIO~ 
AND ~ALTH AND SOCIAL WEL-
FARE (SHfiI B. SHANKARANAND): 
(8) According to the C.B.!., there &re 
three cases of stolen idols being 3en t 
out of India during the financial years 
1977-78, and 1978-79. 

(b) In these three cases, all 
relating to Tamil Nadu, six metal 
images are inVolved. Two of the images 
represent Nataraja, the four other 
being Rama, Lakshman. Devi and An-
janeya. 

(c) and (d). The Tamil NaQu agen~ 
which is investigating the cases, ha. 
made reference to the Interpol WiQ 
of the Central Bureau of InvestigatlCMl 
for part enqUiries in the case abroftd. 
Accordingly, the Interpol has souellt 
the assistance of Interpol of Wasbin .. • 
ton. 

Selection of candidates ill NatloDal 
SchOOl of Drama, New Delhi 

5792. PROF. NARAIN CHANB 
PARASHAR: Will the Minister et. 
EDUCATION be pleased to state: 

(a) whether the National School of 
Drama, New Delhi, select candidatea 
for training in Dramatics for three 
year Degree Course every year; 

(b) if so, the number of candidate. 
selected during the last three yeanl 
for thls purpose; 

(c) whether any seats have been re.-
served for candidates belonging tC,f 

Scheduled Castes and Scheduleil 
Tribes; 

(d) if so, the number of the candi. 
dates selected for this year alongwitil 
those belonging to Scheduled Castes 
and Scheduled Tribes; and 

(e) the criteria for the selection 01 
the candidates? 
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THE MINISTER OF EDUCATION 
AND HE.ALTH AND SOCIAL WEL-
FARE (SHRI S. SHANKARANAND): 
(a) Yes, Sir. 

(b) The number of candidates select-
ed during the last three years is 85 as 
per year-wise break .. up given below: 

19'17 

1978 
1979 

25 

34 
26 

(c) and (d). Yes, Sir. Out of 27 can-
didates selected for admissiC'n in I.~RP, 

1 candidate belongs to Scheduled Tn-
bes. 

(e) The candidates are selected by 
a Selection Board on the basis of 
written, oral and audition tests 

Fqtu.re set up of India.n la:astitulte of 
Advanced Study, Siwla 

5793. PROF. NAMIN CHAND 
PARASHAR: Will the Minister of 
EDUCATION be pleased to state. 

(a) whether a Committee has been 
set up by the Government to look into 
the working and decide the future set 
up of Indian Institute of AdV3nced 
Study at Simla; 

(b) if so, the names of the ~nen~bers 
Of the Committee alongwith the terms 
of reference; and 

(c) the likely date by which the 
Committee has been asked to submit 
its Report? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
<a) to (c). The Government have de-
:ided to appoint a Committee to work 
)ut the details regarding reorganir d-
.ion and restructuring of the Indian 
[nstitute of ... A...dvanced Study. Simla. 
rhe composition of the Committee and 
ts terms 0f reference, etc., have not 
ret been finalised. 

Presel"Vation 01. MoSQue &. Dablaol 
vUlap (Maha.;:a$htra) 

5794. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION be pleased to state: 

(a) whether Government are aware 
that there is a mosque at village 
Dabhol, in Dapoli taluka in Ratnagiri 
district in Maharashtra and is ~n old 
monument required to be preserv-
ed; 

(b) whether Government are aware 
that during Janata regilne a substan-
tial amount was sanctioned .for the 
repair and preservation of mosque; 

(c) whether some material like 
cement etc. ",'as only stacked near the 
lnosque and no repairs carried out 
and representations made in this con-
Ilccilotl arc not consIdered and replied 
to by the authorities; anr] 

(d) the action Governlnent propose 
to take in this regard? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL \VEL-
FARE (SHRr B. SHANKARANAND): 
(a) Yes, Sir. The mosque is centrall'l 
protected under the Ancient Monu-
ments and Archaeological Sites and 
Remains Act t 1958 and as such is n11in-
talned and preserved by the Archaeo-
logical Survey of India. 

(b) For repairs and preservation the 
following provisions were made .leu ing 
the last three years: 

"""' Year Amount 
----- -- ----

1977-78 Rs. 2,308/-
F178-79 Rs. 13,599/-
1979-80 Rs. 2,100/ ... 

(c) Materials required for repairs 
were no doubt stacked near the nlOS-
que but have been partially used for 
execution of the repair works Jurjng 
1979-80. The letter of 30 August, 1978 
from the Honourable Member on this 
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subject was duly t.epHed on 6 October, 
1978. 

(d) The .remainilll repair works ire 
.beilll undertaken during the current 
financial year. 

Telex facDtty at Batnapri 

5795. SHRI BAPUSAHEB PARULE. 
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether exporters of fish from 
'Ratnagiri diStrict have asked for 
Telex facility at Ratnagiri; 

(b) if so, whether Governn~ent prO-
pose to extend telex facility; and 

(c) if not, the reasons therefor? 

"THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
Yes. Sir. 

( b) A proj ect .for setting up of a 20 
lInes Telex exchange at Ratnagui has 

be$n satlctioiled and orders for the 
'equipment have also bee~ placed. 

(c) Does not arise. 

P.C. 0fIlees, Sub-J)O&R OOicea and 
'I'el_raph OfBces opened in Bataartrl 

"5196. SHRr BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state 
how many new' P.C. Offices, SUb·post 
Office! and Telegraph Offices have 
been opened in the Northern Division 
of backward District of Ratnagiri in 
last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTK ORAON): The in-
formation regardlng the number of 
Public Call Offices. Departmental Sub-
Post Offices, Extra Departmental Sub-
Post OfFces and Telegraph Offices 
opened in Konkan North Di vi!ion, 
Ratnagiri during the last thr~e yearS 
is furnished balo\v: 

------------------,------------
1~·7h- i9 

-------------------...-------.-
NeW Puhlic Call (Public Tdephon(s) 
Offices opened 

Extra Departmental Sub=Post Offict'"s opened 

New Teltgraph (Combined) Offices opened 

Long Distance Public Tch phones opened 

Departmental Telegraph Offices Opt ned 

2 

5 

4 

8 

5 

3 1 

Kil 

9 9 

21 1 [ 

'-------- - -- -----------
Foreign Fishing Trawlers 

5797. SHRI DAULATSINHJI JAD-
EJA: Wlll tne MinIster of _-\GRICUL-
TURE be pleased to state: 

(a) w hether Go~ernment have per-
mitted top business houses to charter 
foreign trawlers; 

(b) if so, the names of these com-
panies and on what terms and condi-
tions; 

(c) the number of vessels and dura-
tion of time of charter and other 
details. including financial terms etc.; 

(d) whether any representation 
against the policy has been received 
by Government; and 

(e) if so, the details thereof and the 
action contemplated? 

THE MINIS'rER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAM!NATliAN): (a) 
Yes, Sir. 

(b) MIs. Tata Oil Mills Company 
Ltd. A COpy of the terms and con(li-
tions is enclosed. ..,... 

""~'f4r
~, ... 

(C) 25 fishing vessels were permitted 
on charter by the above Company 



for a UW~ less than two years and. 
this period is lona over. The annual 
charter hire was US $ 2.58 lakhs per 
trawler. The Indian Company entered 
into an acreement with the foreign 
Company that all their expenses in-
eluding payment on cbarter hire will 
not exceed 7~ per cent of the net salea 
valUe of the catch. The percentage 
we.s permitted to be revised as 85 per 
cent, due to bike in fuel prices. 

(d) and (e). Some representations 
have been received from parties in 
Andhra Pradesh etc. against allowing 
foreign vessels on clhartel'". The rea-
son given is that\ the catches of small 
mechanised boats of Andhra Pradesh 
have declined affecting the small-
Beale flshermen. The complaint is be-
ing investigated. 

Statemeut 

Terms and ConditiOns .!tipuZated in 
the case of M / 8. Tata Oil Milts Co., 

Ltd. 

1. The Charterer sholl furnish to 
th~ Government of India valustion and 
sea-worthiness certificates for the said 
fishing vessels from a recognised ag-
ency, acceptable to the Government. 

2. The company giving the saId fish-
ing vessel on charter shall provide 
training to nominees of the chartot'!rer 
in fishing, processing (if processing 
facilities available on board) and in 
matters pertaining to operation of said 
fishing vessel. 

3. The charterer srall furnish to 
the Government of India voY3ge-wise 
statements of fish landings and exports 
from the sald fishing vessel with all 
necessary details, as may be stipula-
ted by the Government. 

4. The area of operation of the said 
fishing vessel shall be beyond the area 
(Of operation of small mechanised and 
non-mechanised fishing boats and sball 
be as per the directions of the Gov-
ernment from time to time and the 
cotnpany ahall abide by these condi-
tiOD& 

5. Tlle equ.\pm$nt aDd machinery on 
the said ftslun, vessel will be open 
for inspection by the iepresentativ~ of 
the Government 01. India. The aom-
pany shall turnish full details. in thtt: 
regard in advance. 'l'he said fishing 
vessel eihall eommence operations only 
after the clearance operations only af-
ter the clearanCe from the Govern-
ment concerning the equipments and 
machinery ou the fishing vessel is ob-
tained. 

6. Representatives, of the Govern-
ment may mspect the said fishing ves-
sel at any time without prior notice. 
Skippers and others' on the trawlers 
said fishing vessel shall furnish 
whatever information that is required 
by the representatives during such 
inspection. 

7. The wireless equipment on board 
the said fishin'I vessel shall be sealed 
when the said fishing vessel 1S at an 
Indian Port. 

8. The foreign crew on the said 
fishing vessel shall be employed omy 
after obtainir.g necessary clearance 
from the Govprnment in this regard. 

9. No oceanographic research, sur-
veys or exploratiOn etc. will be un-
dertaken on the th;hing vessel. 

10. The said fishing vessel and its 
appurtenances, fish catches, exports, 
fuel, lubricants. spare part~ packing 
materials, fishing materials etc, will 
be subject to 1uties and tax~s as may 
be applicable under Indian I.laws. 

11. The operation of the said fish-
ing vessel wi 11 be subject to provi-
sions in the Indian Merchant Shipping 
Act and permission of Ministry of 
Shipping and Transport/DG, Shipping 
shall be obtained for the movement of 
the said fishing vessel 1n Indian 
Waters. 

12. There will be no payment ot 
technical fees 01" royalties, over and 
a bove the charter hire. 

13. Payment ot any merketing com-
mission will be with the priOr appro-
val of the Government. '.~ 



5198. SHRI A. NEELALOHITlIA-
DASAN: Will the Minister of AG-
RICULTURE c. pleased to state: 

(a) the installed capacity of the fish 
canning industry of India in 1979-80; 

(b) how much df that installed ca-
pacity was .etuaUy used during the 
above period; /' 

(C) the incentives, if any, given by 
Union Govemment for fish canning; 
and 

(dl thR esthn.ated total value ot 
C1lnne4 fish prQdueeci in India duriq 
the above year? 

THE MINISTER OF STATE IN 'l:'HE 
MINISTRY OF AGRlCULTURE 
(8HR! R. V. SWAMINATHAN): (a), 
There -e 64 canning factories in. 
India with an installed :apacity of 
238 tonnes per day. 

(b) Figr.Jres of Production for call-
ned fish are- not yet avallab1e .. 

( C) The fish canning industry is 
eligible for the following types assis-
tance from the Government: 

I. Import Replenishment 

S.No. Percentage Material permitted for import 

.. -~------
(i) Canned Fish 

(a) Canned Sardines 35 Tin Plate Prime OTS QuaJity/OTS cal\!, 

AluminiLm sardine can~ ringpuU/tear off. 

(b) Other calmed fish 10 Samt" as above. 

2. Cash Compmsatory Support 

(a) Shnmp plckle:l Or prcparahors 
thereof 

(i) On f"XportS to North and South 
Amenca and the Carrib~an 7 5 per cen t 

(11) Export.., to other destinations 5 per cen t 

(b) Canned SardIne.:: and canned 
tuna 5 per cent 

Dvt.y Drawoack Rate for Packing Materials ured for Export of Manne P'cducts 

(8) On mastel Cartons Ro;:. I 35 per kg. 

(b) On Rayon Tap<"5 Rs. 2 70 per kg. 

(c) On sanitory can-, dingley cans 
(Including parts thereof) when 
exportf'd in flattened form or 
otherwise or when usrd as con-
tainer for export of fish and fish 
products RS.2677 00 per tOnne. 

(d) The total value of canned fish 
produced. in 1979-80 is not available. 
The vah.~ of canned marine produc.ts 

exported during 1979-80 was howevu 
Rs. 144 lakhs. If 
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$tablHaUoa of Prioe of Paddy aD4 
other CommOdities 

5'799. SHRI S. M. KRISHNA: Will 
~the Minister of AGRICULTURE be 
.pleased to state: 

(a) whether the support price for 
t1laddy has begun to act as a bench-
mark for the entire price structure iR 
the country with the result that a rise 
-in it acted as a trigger for the general 
round rolf price increase within days 
of its announcement; 

(b) how far the role of Agri-
cultural Price-:; Com'!lis~on changed 
from fixing levy prices to prescribing 
tSupport prices: and 

(c) what long term measures Go-
vernment propose to take to stat.llljse 
the pflC' of ~;acldy and oth2T such 
commodltIes? 

THE MINI~TEn OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (1) No, Sir. 

(b) Untll . f'~w years ago. minimum 
suport prIces as ,{~ell as procurement 
prices used to be recommpnded for 
the prin~lpal cereahs grOv~n in the 
country. Later, by vlItue of the as'" 
surance given by the Government that 
the entire quantity of cereals offered 
to the procuring agencies Vo'ould be 
lifted by it at the procurement price, 
the procurement price bec3mc= in ef-
fect a support price. 

(c) In order to stabilise the prices, 
the Governnlcnt resort to support pur· 
chases at administered D:-ices. In or-
der to protect the interests ~f the vul-
merable sectlO1'l~ of the population 
against high prices, Government dis-
trIbutes foodgralns at tl-xed price 
through a network of fair price shops. 
The pOlicy uf free movenlent of f')od-
grains throughout the C'ountry has 
helped in bringing down prices in 
deficit States to the benefit of the 
consumers c.nd generally reduced the 
disparity in prlceg as bet\yeen the sur-
plus and the deficit states. In addi· 
tion, the Government follows the 

policy of bufIer st()eks for stabi11 '1inI 
the prices. 

5800. SHRt S. M. KRISHNA: Will 
the Minister of AGRICULTURE be 
pleased 'to state: 

(a) whethPr any effor~. have been 
or are being made to fix the mlnimuln 
price 'for sUiar-cane durIng the next 
crushing sea:-.on in di.f!er~nt regions in 
the country; 

(b) if so, the outcome thereof; and 

(c) if not, the reu!jons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
to (c). The Ininlmum prIces of sugar-
cane payable by sugar factories during 
the next crushing season 1980-81 will 
be fixed by the Government belore the 
conlmencement of the sebson in Oct-
0ber 1980, after consideritlg the re-
com~endations of the Agricultural 
Prices Commission and the vie'ws of 
State Governmpnts and assoc:'ahons of 
sugar factories and cane growers, etc., 
in this regard. 

Raeket in ~tiques Idol4J Busted 

.. 

5801. SHRI S. M. KR!SHNA: Will 
the Minister of EDUCATION be pIe-
as£ld to state: 

(a) whether Government's attention 
has been draWn to a news-item ap-
pearing in the Times of India, New 
Delhi dated June 20, 1980 captioned 
Racket in antique idols busted; 

(b) if so, ,vhether any study has 
been mad(! tv his Mini!try Or the 
Department concerned about the mo-
dus operandi of thefts ot such anti-
ques and whether any preventive nlea~ 
sures were laid down at any stage; 
and 

(C) if not. the reasons therefor? 
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TH~ ~'iSTER OF EDUCATION 
AND HZALTH AND SOCI/t.L WEL-
FARE (SBRI B. SHANKABANAND): 
(a) The news item under reference 
appeared in the Time, of India, New 
Delhi, dated .June 29, 1980. Accord-
ing to the information furnished by 
the Central Bureau of Investigation. 
the case reported in the column of the 
Press falls under the jurisdiction of 
the GOVernmf-'nt of Karnataita. 

No detailed information of the case 
1" availabh~ with the Archaeological 
Survey of India, as the objects seized 
by the Police of Karnataka have not 
been produced before the Dire~tor 
General, Archaeological Survey of 
India, who under the Antiquities & 
Art Treasures Act, 1972 is a final 
lauthority to decKle whether the ,)b-
Jects are antiquities or not. 

(b) and (c). Antique Cell has been 
created and e3tahlished in the Cen-
tral Bureau of Investigation. They 
hClve since informed that no su-:h study 
has been made ny them in this regard. 

To prevent thefts ,:)f antiqu:ties 
frc'm the centrally protected monu-
lnents the watch-and-ward ~t3ff has 
been augmented at the monuments 
and armed police guards have been 
po..:ted at selected monuments. 

Drinking \\Tater 

5802. SHRI RAMAKRISHNA MORE: 
\\~Hl the MlT'Hster of WORKS AND 
HOUSING be pleased to state: 

(a) the plan outlay for providing 
ddnking water facilities to vHlageC3 in 
India; and 

(b) in wh~t phases Government 
propose to complete these works? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
~ a) Provision of drinking ,vater supply 
IS the responsibility of the state Gov-
~~rnments and funds are allocated in 
thp. State plans for executing the 
'Schemes for providing drinking water 

lin both urban and rural areas. A 
centrally spousored scheme for acce .. 
lerated rural water supply is being 
operated by the Government of India. 
The budget pl'ovision for this scheme 
in the current year is R£. 100 crore$. 

The Sixth Plan for 1980-85 is being 
revised and the proposals lor the water 
supply sector of the Plan are under 
preparation. 

(b) The target at present is to pro-
vide drinking water supply to the 
people living in identified problem 
villages during the Sixth Plan period 
(1980-85). 

Amendment Soug-ht in Orissa Land 
Reforms Act 

5803. SHR! GIRiDHAR GOMANGO: 
Will the MInister Of RURAL RE-
COI~STRUCTION' be pleased to state: 

(a) whether the Union Ministry 
sought clarificl-1tion from the Govern-
ment of OrlS.3a regarding some new 
amendments in Orissa Land Reforms 
Act; 

(b) if so. the nature of amendments 
thereof; 

(c) whether the Government of 
Orissa replied tu the Mi nistry on 
these points; 

( d ) if so. the ~ tep3 taken by ~he 
Union G,overnlnent in this regard; 
and 

(e) how far the said amendments 
fUlfill the OOJectivE's of the Land Re-
form? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWl\MINATHAN): (a)' Yest 
Sir. 

(b) A statement is appended. 

(c) Yes, Sir. 

(d) and (e). The state Government 
has been informed that the Govern· 
ment of India will agree to the Bill 
if clause 4 01 the Bill is deleted snd 
cIa use 5 is modified in the manner 
suggested. The other amendments are 
in aCCOrd ,vith the Nat ionJl Guidellnes. 



State.eDt 

The amending Bill proposes to amend sections S7, 40, 5 I, !,2, 56-A, ~8, 60, 64-A and 68. 
The amendm.ents to section. 56-A, 58, 60, 64-A and 68 are ptccec!.ural ard, (n ("arHer exa-
mination were found unobjectionable. Theamendm~ts proposed to the otltet sections. viz.,. 
tectons 37,40, 5 I and 5:.l, and the advice given by the G('verr.ment cf India are de!.crilxd belc.w .. 

-------------------------------------------------------------------------------------
S. No. Summary of the amendments Summary of the advice given by the Gov-

ernment of India 

I 2 3 

I At prelen t, section 3 7 (b) of the Act defines There is DO objection to this a mendmen t .. 
"family" as follows : 

"family" in relation to an individual, 
m~ans the individual, the husband or 
wife, as the case may be, of such indi-
vidual and their children, whether 
major or minor, but dCes not include a 
major married son who as such had. 
separated by partition or othelwi~e 
before the 26th day of September. 1979. 

Sub-clause (I) of clawe 2 of the amending 
BiU provides that in respect of futur~ 
aquisitions under section 52, the family, 
in relation to an individual shall not in-
clude major sons and daughters. Sub-
clause (2) further provides that the amended 
definition will not apply .to persons who 
were required to submit returns in pur-
suance of the Orissa Land RefOlms 
(Amendnlent) Act, 1973. 

2 New sub-section (I-A) to s("ction 40 of the There is no objection to this amendmen t .-
Act prohibits a person required to submit 
a return to remove standing tref"S On hie; 
land until the surplus land has been dt'-
termined and takpn possession of by the 
Gove rnmen t . 

3 Section 51 of the principal Act provides for 
distribution of 'iurplus land under which 
the landless pf'rsonS lx-Ionging to the 
S("heduled Ca~t~ or Scheduled Tribes 
are given first priority. Clause 4 of the 
amending Bil1 proposes that where any 
surplus land is in the ("ultivating pos-
!(~~j()n of cl tenan t, such land shall be 
settled with the same tenant. 

Clause 5 of th~ Bill provides that were 
surv('Y and bet tkmt"n t operations arc 
taken up for the first time under th~ Orissa 
Survt>y and Settlement Act, 1958, any 
person recorded in tht" record of rights 
prepared under the Act, will be deemed 
to have acquired such land subsequent to 
the commencem("n t of the- Orissa Land 
Re-forms (Amendment) Act, 1973. The 1 

amendmen t further provid('s that he will 
he entitled to submit a return within go 
days from the commencemen t of the pre-
sen t amendment. 

This amendmen t will enable land-owner5 
to put up fake tt"uan ts on the surplus~ 
land and to continue:' to hold duo> land 
in their name. In the rt"~ult. landles~ 
perSOnS entitled 10 tht> allotmc llt of sur .... 
plus land under tht'" prest'n t scheme will 
s\..I.{fc·r considerable prc-jt.dicT. Tlle tinle 
limit For receifving claims from tenants 

is long over. 

The proposed amendmen t could be in ter ... 
preted to includ(· all land{'wnen }.olding 
land in ar("as where Ian d rF'cords had 
heen publish{'d even before the Orissa 
Survey an d Sctt h men t Ac t, 1058 came 

into force. The Statf" Gov("rrment ex-
plained that all such records are "dt'tmed. 
to have been published unC:&::er the pro-
visions of th«- said Act. Tl..c Govern-
ment of India has. however, suggested 

the inclusion of an Explanat.on clause to 
the effect that tbe amened ' 

not apply to areas where "dcemc.d·r 
records exist. ,-

----------------------------------------------------------------------------------
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Bu:ral ~ractloIl Projects in 
TrIbal Sub-plaD Area 

5804. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
atate: 

(8) the schemes and projects sanc-
tioned by the Union Ministry in tribal 
sub-plan areas of the States; 

(b) the funds provided to the states 
for the tribal areas since inception of 
his Ministry; 

(C) funds earmarked by his Minis-
try for different schemes and p~jects 
of tribal areas for the years 1979-80 
and 1980-81; and 

( d) the State-wise funds released 
and spent by the States? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 

to (d). The Ministry of Ru:'al Recon-
struction has sponsored several 
'schemes foor increasing employment 
'opportunities in the rural areas of the 
eountry and to raise the income level 
'Of the identified target groups, like 
Integrated Rural Development (IRD) 
Programme, Drought Prone Area Pro-
gramme (DPAP) , Small Farmers 
Development Agency Programme 
(SFDA) , Desert Development Pro-
gramme (DDP), FOOd fOr Work Pro-
gramme (FWP), National Programme 
()f Training of Rural Youth for self 
Employment (TRYSmM) etc. Most 
of these schemes IProgrammes are in 
operatiQn in almost all the States and 

Name ('If the state 

Union Territories in tbe country and 
the triba1s are covered alongwith 
other segments of the society. N'~ 
separate provision for tribal sub-plan 
area has been provided under these 
schemes. Under the Food for Work 
Programme, instructions have been 
issued to the States that large number 
of works are taken up in the tribal 
areas. The blocks within the tribal 
sub-plan areas were not included 
under IRD in the first phase of 
launching of IRD programme. From 
the year 1981-82 onwards tribal sub-
plan areas will be covered under the 
IRD Programme. 

2 The tribal area development 
(TAD) Programme was launched as 
a central sector scheme during the 
F\1urth Five Year Plan. 6 TAD Pro-
jects were sanctioned during 1971-72 
and another two projects were start-
ed in 1973-74. These projects were 
(I) Srikakulam (Andhra Pradesh), 
(II) Singhbhum (Bihar), (III) Dan-
tewada and (IV) Konta (Madhya 
Pradesh), (V) aanjam (VI) Koraput 
(VII) Keonjhar and (VIII) Phulbani 
(Orissa), and were taKen up for the 
economic development of the selected 
tri,bal areas. All the eight TAD 
Projects stand terminated with effect 
from 31-3-1979 and integrated with 
the tribal sub-plan being administer-
ed by the Ministry of Home Mairs. 

3. The Scheme for development of 
rural markets in Integrated. Tribal 
Development Programme areas start_ 
ed in 1977-78. The State-wise funds 
released and spent by the States tor 
the development of such markets in 
ITDP areas is a8 under: 

Fund as released 
-,-------------------------------------,-------------_.-._.._.---..... --

t. Bihar . . 
~. Madhya Pradesh 
3. Maharathtra . 
4. Oris.a • 
5,. K.amataka 
6 Rajasthan 

TOTA.L 

1977-78 
18.00 
3. 00 

g.oo 

-
80·00 

(R.s. in laths) 
1978-79 1979-80 

7g·00 9. 00 
3.00 'f' 14 .. 00 
4·00 11.00 
6.00 3. 00 

0.50 
2.00 --86.00 gg..50 
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IDrIler Dlaeatien PacUlUes In Tribal 
and Back",.r4 Ar .. 

5805. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION be pleased to ~tate: 

(a) whether the U.G.C. are aware 
that in tribal and backward areas the 
higher education facilities are not up 
to the mark than the other areas of 
the country; 

(b) if so, what are the problems, 
difficulties and bottlenecks identified 
by the concerned authorities for the 
development of higher education in 
these areas; 

(C) the policy adopted by the com-
mission to eradicate the imbalance in 
development; and 

(d) the steps taken by the States 
and Centre 'for the tribal areas and 
funds and facilities provided f·.:>r these 
areas sa far? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (d). Reasunably ade-
quate facilities for higher education 
are available in States and Unlon 
Territories whicr have more thau 50 
per cent tribal population. However, 
facilities 'for higher education availa-
ble in areas of concentration of tribal 
population in other States d-o not 
compare favourably with those in 
other parts of these States. A major 
l'eaSQn for this inadequacy is that in 
such areas even the formal school 
system has not been adequately deve-
loped. Special emphasis is laid on 
the development of educational faci-
lities at all levels in such areas in the 
rormulation and implementation of 
tribal sub-plans and projects for inte-
grated trilbal development whiJch 
form part of the development plans 
of these States. On their part, the 
University Grants Commission had 
decided t(, provide special assistance 
to colleges located in tribal areas, if 
such collens have at least 100 tribal 

students on their rolls. The outla)'s 
tor education in the ttibaJ sub...plans 
of the states, includIng Special Cen-
tral assistance, during. the years 197'7-
78, 1978-79, and 1979-80 were Rs. 22449 
crores, Rs. 29.49 crores and Rs. 27.75 
crores respectively. The correspond-
Ing outlay provided in the 1980-81 
plan is Rs. 33.51 crores. 

Lead COlle,. Under Berhampar 
University 

5806. SHRI GIRIDHAR GOMAN-
GO: Will the Minister 'Jf EDUCA. 
TION be pleased to state: 

(a) the names of the lead colleges 
identi1ied by the Berhampur Univer-
sity from the districts under its jurlS-
dIction as per the guidelines and 
direction issued by the University 
Grants Commission; 

(b) financIal assistance provided b,. 
the UnIversIty Grants o.)mmisslon to 
these colleges since the year of ap-
proval of the scheme; 

(C) the money utilised by the!' 
collegt;;s so far and asked for; and 

(d) the colleges t • .) be recommended 
by the University for the grant of the-
Commission for the year 1980-81 
under the lead college scheme? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND) : (a) According to the in-
formation furnished by the University 
Grants Commission, the Berhampur 
University had recommended Govern-
ment Women's College, Berhampur t 
Aska Science College, Aska, Govern-
ment Science College, Fhulbani, 
D.A.V. College, Koraput and Rayagada 
College, Ra~gada for consideration 
under the Scheme 01 Lead Colleges. 

(b) and (c). None of these Colleges 
fulfilled the criteria laid down by the 
Commission and therefore they were 
not sanctioned any assistance vnder 
the Scheme of Lead Colleges. 
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(d). The Scheme is under review 
in the eonte:Jtt of. the formulMion of 
the SIxth PlID_ 

5607. SHRI NIHAL SINGH: Will 
the Minister ot WORKS AND HOUS-
ING be pleased to state: 

<a> when the application forms 
were invited during last three years 
for new allotment and allotment of 
higher type of acoommodation in res-
pect of Type A, Band p quarters 
from the Central Government em-
pOJyees; 

(b) whether Government has ban-
ned the allotment to higher type of 
accommodation far those employees 
whose pay has been revised after 
July, 19?8, if so, the reasons thereof 
and by when this ban will be lifted; 

(c) if so, the number at times this 
ban was imposed during the last ten 
years; and 

(d) whether there is any proposal 
to invite fresh application forms for 
allotment of Type A, Band C quar-
ters from Government employees and 
if SO, by when? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): (a) 
Applications are invited from the 
e1igible Govt. employees for allotment 
of General Pool acrommodation at 
the beginning 01 the Allotment 
Period. For the current Allotment 
Period ending 31-12-1980, application! 
were invited in July, 1978. Prior to 
that applications were invited in 
November 1974 for the allotment 
period ending 31-12-78. No applica-
th)ns were invited for a type higher 
than the entitlement of an officer. 

(b) The entitlement of an officer is 
determined on the basis of emolu-
Ments drawn by him on a date speci-
fied for the allotment year (which 
fOr the euJ,Tent allotment period was 
tilted at 1-7-78). ADy Iftcree" in pay 

after the specified date is not taken 
into account for the purpue of deter-
mining entitlement. 

(c) Does not arise. 

(d) Atter the Govt. have deter-
mined the next Allotment Period and 
the basic date the emoluments drawn 
from which will determine the eligi-
bility for various types of accommo-
dation, fresh applica tions win be 
invited from the eligible Govt. em-
ployees. 

Expendltu'I'e on Stocks 01 Paddy with 
F.C.I. in Punjab 

5808. SHRI R. L. BHATIA: Will the 
Minister ·.)f AGRICULTURE be 
pleased to state the expenditure being 
incurred by the F.e.I. on the holding 
of paddy stocks such as godown rent, 
interest on money invested and other 
incidentals in Punjab? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
The FOOd Corporation of India in-
curred an expenditure of Rs. 29.54 
crores in holding the paddy stocks in 
Punjab region during 1979-80. The 
stocks of paddy held by the Corpora-
tion in Punjab region at the beginning 
and close of that year were as 
follows:-

1-4-1979 

31-3-1980 

(Qty. in Lakh tonnes) 

14.72 

20.23 

FiDanelal Aasistanee to &ravanabela-
rola in Dlstrlet Hassan 

5809. SHRr S. B. SIDNAL: Will the 
Minister of EDUCATION be pleased 
to state: 

(a) whether Sravanabelagola, the 
famous Jain Pilgrim Centre in Husan 
District, receives financial assistance 
from the Central Government tor 
the preservation, maintenance and~ 
beautification of colossal monolithic-
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:&tatue of Lord Gomateawara and the 
.• urrouncting area; and 

,(b) i! so, the details thereof? 

7HE MINISTER OF EDUCATION 
'AND HEALTH AND SOCIAL WEL-
FARE (SHKI B. SHANKARA-
NAND) : (a) The colossal monolithic 
statue of Lord (k)mateswara is a 
centrally protectea monument under 
the A.nci.eni:( .Mon~nts and Archaeo-
logical Sites and Ramains Act, 1958. 
As such the Archaeological Survey of 
India is responsible for its preserva-
tion and maintenance and necessary 
conservation measures both structural 
and chemical are undertaken from 
time t\1 time as per actual require-
ment. 

(b) The expenditures incurred dur-
ing the last three years are as follows: 

Year 
--------

1977-78 
1978-79 
1979-80 

Expenditure 

Rs. 5,000/-
Rs. 13,929/-
Rs. 15,425/-

.Se»arate ))eJIa.rt.ment for Basic Spe-
~ III Medleal Coa.nes 01 A.M.U. 

5810. SHRI S. B. SIDNAL: Will the 
Minister of EDUCATION be pleased 
to state: ... 

(a) whether it is a fact that the 
Indian Medical Council Act, 1958 sti-
pulate that a university conducting 
14. B. B . S . course should have sepa-
rate and independent department for 
ba8ie speciaUties like ear, nose and 
throat and orthopaedic and paediat~ 
8Ci~e department; 

(b) whether the absence of such 
an arrangement in the Aligarh Mus-
liln University would not have ad-
'Yerse effect on the quality and em-
,(;dency of its medical courses; and 

(c) if so, the reaction Of the Gov-
.enunent thereto? 

Tll& 14INJ&TEa 01' KDUCATlON 
AND HEALTH AND SPCIAL WJaL..,. 
FARE (SHRI B. SHANKAllA-
NAND): (a) Yes. Sir. 

(b) and (c). Although the Medical 
Council of India are 01 the view that 
the absence of separate and indepen-
dent depart:rn-ents for the basic 
specialities in question will 
have an adverse eft'ect on the 
quality and efficiency of the Medical 
Courses, the Aligarh Muslim Univer-
sity has stated that the quality and 
efficiency of its M.B.B.S. course as 
such will not be adversely affected 
because the medical college of the 
University has a full-fledged and 
well-equipped department of Surgery 
fully manned with specialised 
teachers in different branches .ot that 
discipline incluoing Orthopaedics 
Surgery, Ear, Nose and Throat etc. 
However, in keeping with the recom-
mendations and regulations of the 
Medical Council of InOla, the Acade-
mic Council of tbe Aligarh Muslim 
University has already approved the 
proposal for creating independent de-
partments for Orthopaedics, Paedia-
trics, ENT etc. The prOpOSals, when 
approved by the Executive Council of 
the University, will be submitted to 
t~ Visitor fOr approval. 

Waiting LIst for Telephone CODDee-
tions In Delhi (Ese~ .. e-Wlse) 

5811. SHRI R.L.P. VERMA: 

SHRI KRISHAN DATT 
SULTANPURI: 

Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the number of persons on the 
waiting list for provision of telephone 
connectioDe in Delhi till 30th 'une. 
1980, Exchange-wise; 

(b) the expansion programme dur-
ing the current financial year in 
Delhi, hehange.wiJe; and " 



(e) wben the peraon. wID be pro-
91c!ed with telephone COJUIectioB. lB 
DeIhl? 

THE KINISTER OJ' STATE IN 
THE MINISTRY OJ' COMMUNICA-
TIONS (SRBI KABTIIC ORAON): 
(a) to (c). The total number of 
applicanta on the waitift« list oa 
to-8-80 in Delhi was 62,83S. A state-
ment is annexed indicating exchange-
wise equipped capacity, working 
connections and waiting list as on 
30-6-80 alongwith the expansion pro-

r~ 

.rarmne for the three year. ID80-81 
to 1982-13. 

It II expected that the appllcaata 
on the waitiftl liet registered uPto .. 
31-12-79, excepting those located in 
certain area., served by Sbahdara 
and Jorbagh exchaages wID 'be pro-
vided telephODe coftftectiofts by ead 
of 1982-83. For Shahdara and Jor ... 
bagh areu also, mew relief exchaAgel 
have been plaDlled which may be 
commissioned by 1983-84 and 118 .... 85 
respectively. I 

• ------------------------------------------------- ... ----
ExchaBge. Expansion Programme -------,----

Name Code ---------,-----Equiped Working- Waiting 1980-81 1981 -82 1982-8S 
capacity connee- List. 

tion •• 

A: EAST OR TRANS YAMUNA DELHI 
I. Shahdara 

East • 20 4000 

2. Sbahdara • 21 2100 

B. NORTH DELHI 

3. Tis Hazari ~2, 23, 25 30000 

4:. Delhi Gate 26, 2 7 

5. Idgah ~I, 52 19000 

C. NORTH WEST DELHI 

6. Shaktj Nagar ,I, 74 13000 

D. WEST DELHI 
7. Karol Bagh 56, 58 19000 

8. Rajouri Gar-
den 50,59 11000 

g.Janakpuri • 55 1500 

10. Cantt. • 39 
E. CENTRAL DELHI 

II. Janpath 31 , 3!Z, 34, 10500 
35 

lSi. Secretatia t 37 

I g. Rajpa tit ga 

J S • .t\ eon .... ht 
place. • 4 

1'111 ~ 

6000 

8900 

Il957 

15418 

7494 

693 
2994 

3210 

5488 

94,0 
1030 

20 37 

666 

294 

60S 

Nil 

)0000 

2100 

-

]000 ]000 

]0000 

10000 

]0000 

10000 

-
1000 ~ooo 

-
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I st 3 4 5 6 7 8 ..... --.- ... ._ ....... ~ -_ .... _ ...... 
~P. SOUTH DELHI 

14. Ohanakya-
puri 67 6900 61 50 908 ~oo 5000 

15. Jorbagh . 61,62,69 18600 16713 3597 -
t8. Hauz Khas 65,66 14800 13525 432 3 2000 

G. SOUTH EAST DELHI 

J 7. Nehru Place 68 2400 2100 1779 10000 

18. Okbla . 63 7000 6058 2081 

H. OUT YING AREAS 

H.I EAST 

J 9. Gaziabad 85 2100 ~O77 2123 200 2000 

H.2 NORTH WEST 

~O. Alipur Sol 100 86 38 100 

sn. Badli . 802 40 0 218 85 
~st. Narela 8g 600 535 50 

H. 3 WEST 

Q3. Nangloi . 8, 300 st~1 69 
-4. Bahadur-Garh 83 400 365 139 900 

replacement 
expenlion 

f.t5. Najafgarh . 86 300 284 59 -
H.4 SOUTH 

!IS. Badarpur 82 600 525 13 1 100 

sa 7. Farida bad 81 3900 3161 1286 - IQOO 

118. Ballabhgarh. 88 500 361 505 - 1500 
replacement 
expan.ion 

... '--.-..--
Total: 210600 176407 62835 14300 93100 89006 
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Infrastructure to Dairy DeveJopmelil 
In Goa 

5818. SHRIMATI SANYOGlTA 
RANE: Will the Minis1.er of AGRI-
CULTURE be pleaseri to state: 

(a) whether it is proposed .. 
launch in the Union Territory of Go8. 
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Daman and Diu, through the Indian 
Dairy Corporation a scheme to pro-
vide an infrastructure for the dairy 
development; and 

(b) if so, the details of the sch em~? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). Yes, Sir. The 
Union Territory of Goa is included 
in the National Dairy Project called 
Operation Flood II. The proposed 
project estimated to cost Rs. 1.318 
crores would cover the entire district 
of Goa and its salient features are:-

(a) Programmes for procuring 
an incremental 16,000 litres 
per day of n:ilk. 

(b) Establishment of 85 Anane 
pattern ,"listrict cooperative 
societies. 

(c) Creation of an incremental 
20,000 Iitre~ per day proces-
sing capacity in unionts 
dairy plant. 

(d) Provision of additional an-
cillerly tacilitie~ enabling 
rated funchoning of the 
cattle feed plant. 

(e) Coverage of 29.000 milch 
animals under the technical 
inputs programme and 16,000 
milch anima Is under artifi_ 
cial 'insemination. 

(f) Intensification of the exten-
sion programme to encourage 
production of fodder, mixed 
farming and improved animal 
husbandry. 

(g) Training of spearhead team, 
cooperative society and union 
staff. 

(h) Provision of technical assis-
tance and implementation. 
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Scheduled Castes and Scheduled 
Tribes in Kendriya Vidyalaya 

5820. SHRI A. K. ROY: WIll the 
Minister of EDUCATION be pleased. 
to state: 

(a) percentage of Scheduled Castea 
and Schedule Tribes in the employ" 
ment in an the Kendriya Vidyalay. 
and in Dhanbad district of Blhar ia 
particular, facts in details; 

(b) whether it is a fact that there 
is not a single Scheduled Caste and 
Scheduled Tribe in the job of 
Kendriya Vidyalaya B. S, City ia 
Dhanbad; and 
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(c) if so, the reasons thereof? 

THE MINISTER 01' EDUCATION 
AND BJ:ALTH AND SOCIAL WEL-
!'AU (SHRI B. SIIANXARANAND): 
<a> The pOsition a. on 18t AUlUat, 
1979, was as follow.: 

Scheduled Scheduled 
Castes Tri bee 

AU-India. I.!20 . 
Dhanbad . 

(b) No, Sir, 

(c) Doe. not arise. 

•• ,'(1 wi 
ifi'l'iM\ 

..... Uq, ( .or '61 4ilhi .. Q <1 
.r W'fIIrt IIf'( 41,,, .. 1 • 
"" "("'6 

5821. sft ' .. "niit" r.n: (flIT 
h .. fi' lit{ ""'"" ~ ~ i((fT;f ~ ,m 
~ fc6: 

{if»} ~ ~11i{4 (I 16 '51 "}' jq 1 ( ~ q;1 
'lht¥lQ (1 CfiI{\1f;ft ~ ~ 3fh tlf{14l 
ctft ¥1(<A4d ~ ~ ij(atil( cn1 ~ 
~~(; 

(tf) ~~, ~ qtf 1980 *" ~ 
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~ em cm'OT'; I 

'",,,fe. lit-.: ~ '"" ( .. '". ~. 
W&-l) : (an) \ill, ~ , 

(~) ~tt~ ~, 

(ff) ~ .,t(1r;ft ~ ~ ~ l 
Saake Fal'Jlllar 

,. 
5822. ~HRI RAM SINGH SHAK-

YA: Will the Min\ster of AGRICUL-
TURI: be pleaaed to etate: 

(a) whether any sntlke farming is 
beme rUB either by the Central 
Government or privately in the 
country; and 

(b) if so. the detail. thereof? 

THE MINISTER OF STATE IN 
THE llINISTRY OF ARGICULTURE 
(SHR! & V. SWAMINATHAN): 

(a) No, Sir. 

(b) Does not .rile. 

SCIST EDlP)OY8el In National 
A.rehlvell Of IIldla 

5823. SHRI CHANDRA PAL 
SHAILANI: Will the Minister of 
EDUCATION be plea.ed to state: 

(a) the total number of employees, 
category-wise, working in the N a-
tional Archives of India; 

(b) the number of Scheduled 
Caste/Scheduled Tribe employees 
category-wise, among them; 

(c) whether quota reserved for 
-Scheduled Caste/Scheduled Tribe 
employees is complete in all catego-
ries of posts; 

(d) whether it is a fact that ins-
pite of sufficient )'lumber of Scheduled 
Caste/Scheduled Tribe employees In 
feeder services, prutr.otion posts re-
served for Scheduled Caste/Scheduled 
Tribe employees have been ()r are 
being de-reserved without any justi-
fication; and 

(e) if so, the number of posts de-
reserved or proposed to be de-
reserved in each category separat~ly 
and reasons therefor? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SH..~NlCARANAND): 
(a) and (b). A Statement is attached. 

(c) No, Sir. 

(d) and (e). It is not a fact that 
the Natioftal Archive! of India have 
sought de-reservatIon of posts re-
served fOr Scheduled Cset./Scheduled 
Tribe where eligible c81ldldatel be-
longing to these communities arel 
were available in the feeder srade$. 
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lloweyer. proposals have been re-. 
eeived for de-reservation where 

there are no . suitable 
available. 

SI. 
No. 

I 

2 

3 

4 

5 

6 

7 

8 

9 

10 

II 

12 

13 

'14-

15 

16 

17 

.18 

19 

20 

21 

2'2 

.23 

~4 

~5 

Designation 

Dir("ctor of Archives 

Officer on SPecial Duty 

Dy. Director of Archives 

Chief of Repair and Conservation 

Asstt. Director ()f Archives (RItP) 

Asstt. Director of Archives (O.R.) 

&SU. DirectOr of Archives (Presn.) 

Keeper of Records 

Administrative Officer 

Librarian . 

Archivist (General) 

Archivist (O.R.) 

Micropho tographist 

Scientific Officer 

Assu. Engineer . 

HirJdi Officer • 
Record Survey Ofticer 

Asstt. Archivist Gr. I (Genl.) 

Do. (O.R.) 

Asstt. Chemist Grade I 

Assu. Microphotolraphiat Grade I 

Record Survey Assiatant 

Su:perinkndent • 

Hindi Tranalator 

Asaiatant 
.. --....__.._ 

Statement 

No. of 
Employees 
Working in 
National 

Archives of 
India. 

3 

3 

10 

2 

I 

1 

3 

30 

4-

4-

4 

35 

3 

5 

3 

2 

5 

10 

No. of Employees 
~- -------------.---
Seh~duled 

Castes 

4-

~ 

2 

5 

Scheduled 
Tribes 

5 

-

candidate. 

Remark 

6 
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3 6 

26 P.A. to Directot, NAI J 

27 Asstt-cum-Cash ier . 

28 Head Clerk J 

29 AccoWltant I 
~ 

30 V.D.C. 17 

31 Stenographer 5 2 

32 L.D.C. 38 5 

33 Gestetnor Operator 

34 Formen (Mechanic) I 

35 Asstt. Librarian 10 2 

36 Transcriber 2 

37 A,gtt. Arc'-livist (Gr. II) (Genl.) 26 4- 2 

38 Asstt. Archivist Gr. II (O.R.) 

39 Asstt. Microphotographist Grade II 9 

40 Asstt. Chemist Gr. II . 4 

41 Senior Record Attdt. 

42 Boiler Operator 

43 Electrician 2 

44 Lab. Assistant 

45 Presn. Asseant go 7 

46 Photo AsSistan t . 9 :2 

47 Mechanic. 2- 2 

48 Special Grade Record 19 4 

49 Bindn- 20 5 2 

50 Motor Van privt'f 

51 Record Attdt. Gr. I 24 

52 Mender Grade- I 9 

53 Boiler Attendan t 

54 Lab. Attnt. 6 2 

55 Record Attdt. Gr, II 10 2 

56 Mender Gr. II • 14- 3 2 

57 Guard Grade I I. 6 
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2 

---- -----------,----------
58 Helper 

59 Peon I I 

60 Fa rash 7 

61 Watdunen 5 

fi2 Record Holder 

63 Duftry 2 

64 SwC("per-cum-Farash 

65 Sweeper 10 lQ 

Abbreviahons 
R&P Record & Publication 

O.R. Oden tal Recrods. 

Pren. Preservation 

Gent General. 

SuPPOrt Price for Wheat and Paddy 

5824. SHRI S. SINGARVADIVEL: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the 
cost of production of wheat per quin-
tal is lower than the cost of produc-
tIOn of paddy per quintal; 

(b) whether it is also a fact that 
the support price gIven for wheat per 
quintal is higher than the cost of 
production of wheat per quintal; 

(c) whether it IS al~o a fact that 
the support price given for wheat per 
quintal is higher than the support 
price given fOr paddy per quintal; 
and 

( d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 

(a) No, Sir. 

(b) .The procuren'lent price of wheat 
per quintal is higher than the cost 
Of production of wheat per quintal. 

(c) Yes, Sir. 

(d) The support (procurement) 
prices for wheat and paddy (Rs. per 
quintal) for different crop years are 
given below: 

Wheat Paddy 

1975-76 105. 00 74·00 

1976-77 110.00 74. 0 0-

1977-78 112.50 77·00 • 1978-79 115. 00 85·00 

1979.80 117. 00 95. 00 

Sugarcane Price in Tamil Nadll 

5825. SHRI S. SINGARADIVEL: 
Will the Minister of AGRICULTURE 
be pleased to stat.e~ 

(a) whether it is a fact that the 
price of sugarcane in Tamil Nadu is 
the lowest; and 

(b) what stePs will be taken te in-
crease the price in Tamil Naduf 
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THE MINISTER or STATE IN 
"THE'" MINISTRY OF AGRICULTURE 

(SHRI R. V. SWAMINATHAN): (a) 
and (b). The statutory mlrumum 
prices of eUiarcane notified for sugar 
factories in Tamil Nadu for the cur-
rent season 1979-80 ran£e between 
Re. 12.50 to Rs. 15.00 per quintal and 
the prices actuall y paid, as reported 
by the factories. range between 
RI. 12.50 to Rs. 18.03 per quintal. The 
prices notified/paId in Tamil N adu 
are not the lowest as prices In some 
of the other States are even 
lower than the prices in Tamil 
Nadu. 

The minimum prices of sugarcane 
to be paid by sugar factories during 
the next cane crushini season 1980-81 
will be fixed by Government before 
the commencement (A the next sea-
BOn in October, 1980 after consulta-
tion with the concerned State 

'Governments and associations. 

CoDveyance AllowanCe to C.P.W.D. 
Omeers 

5826. SHRI BHEEKHABHAI: Will 
-the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply 
given to U nstarred QUest ion No. 
6548 on 9th April, 1979 regarding 
conveyance allowance to the officers 

"of C.P.W.D. and state: 

(a) whether any decision has since 
been taken to upward revise the rate 
-of conveyance allowance to the offi.-

.cers of c.p.w.n.; 

(b) if not, the reasons for the delay~ 

'(e) whether it is a fact that price 
tOf petrol hag risen further sinCe 9th 
April, 197&; if so, this factor may also 
be taken into c()nsideration while de-

I cidlng this issue; and 

(d) when the rate of conveyanee 
"-allowance was last decided and what 
·was the price· Of petrol ·at that tune' 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. c. SJ:1'HI): (a) 
No, Sir. 

(a) whether the B\1.daun -which is • 
be pleased to state: 

(a) No, Sir. 

(c) It is a fact that the priCe .r 
petrol has risen further since 
9-4-1979. 

(d) The rates of conveyance allow-
ance which are current at present, 
were laid down jn 1974, when the 
price Of petrOl was Rs. 3.18 P. Per 
litre. 

S.T.D. Liak ef BadaUD with 
DeDU and LuckDOW 

5827. SHRI MORD. ASAR AHMED: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Budaun which is a 
district headquarter has not been pro-
vided with dialling system or even 
direct trunk telephone system with 
DelhilLucknow; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Budaun is served by an auto-
matic exchange and a! such the subs-
cribers have dialling system for local 
calls. However, it doe! not have 
subscriber trunk dialling facility. 
Budaun has direct trunk circuit to 
Lucknow. It does not have direct 
trunk circuit to Delhi 

(b) Direct trunk teleph\lne circuit 
to Delhi is not at pre!ent jU!tifted 
from traftic ooneideration.. • 
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5828. SHRI ltIOHD. ASRAR 
AHMED: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government have re-
ceived any 8Ull'estions from the Com-
mittee of the Indim Sugar Kills Asso-
ciation to raise the statutory minimum 
sugarcane price fl'om Ra. 12.50 to 
Rs. 15.00 in view of increue in prices 
of agriculture inputs involved; and 

(b) if SO, the decision of Govern-
ment thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(b) The fixing of the statutory 
.. minimum sugarcane price for 1980-81 

season is under consideration of the 
Government and the decision in this 
regard will be announced before the 
start of the crus!ling season after 
consultation with the concerned State 
Governments and concerned associa-
tions. 

Shoria .. e el F.e.!. GodoWDS iD U~. 

5829. SHRI MOHD. ASRAR 
AHMED: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that there 
are shortages of godowns owned by 
the FOOd Corporation of India in U.P. 
for the storage of large quantities of 
foodgrainSl etc.; 

(b) if so, reasons therefor; 

(c) how many such ,odowns have 
been owned and oonstructed by Food 
Corporation 0'1. India from lit April, 
1178 to 31st MareA, 1880 and expenses 
incurred on each construction in var-
ious parts ot U.P.; and 

(d) how rMfty godoW111 have been 
acquired GIl relit 4~ the aid period 
aDd what are the terma and ooDditloata 
Of aaq1aliaittOft or hiriDc .... r8~ of 
rent of luoh lodowns, 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE'~ 
(SHRI R. V. SW AMINl\THAN) : (a) 
and (b). The overall storaae facili-
ties with the Food Corporation ot 
India are adequate for the level of 
stocks with the Corporation in Uttar 
Pradesh. Appropriate measures have 
also been taken to meet the pressure 
on storage capacity felt during the 
peak procurements seasOllS. 

(c) A statement is attached. 

(d) As on 1-6-1980, the Food Cor-
poration of India had covered god-
owns of 14.54 lakh tonnes capacity 
hired from public and private sour. 
ces. The Corporation hires god owns 
by two methods. 

(i) Ready-built godowns from 
private parties are hired by it ior a 
specified period which is renewable. 
The renf of such godowns js fixed on 
the basis of prevailing local market 
rates depending upon the location of 
the god own as also on its specifica-
tions and varies from place to place. 
TEe field officers of Food Corporation 
of India can hire/dehire such 
godowns on operational considera-
tions. 

(ii) An ARDC (Agricultural Refi-
nance Development Corporation) 
assisted scheme has been launched by 
the Food Corporation of India to 
encourage private partiel to construct 
godowns as per FCI approved speci-
fications for renting them out to the 
Corporation on guaranteed occupation 
basis of 3-5 years. The broad terms 
and conditions under this scheme are. 
indicated below:-

(a) Godowns are built by private 
parties as per specificationa 
of Food Corporation of llldia 
and the mInImum storage 
capacity is 5,000 tonne». 

(b) The rent ceiling fixed in lut"h.,. 
cue. is 40 paiR per sq. ft. 
per month tor rural area •. · 
and 50 pai.e per sq. ft. per 

..... month tor urban ar~as. 
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DETAILS OF GODOWNS COMPLETED IN U.P. REGION 
DURING 1-4"1976 to 3J -3-1980 

Sl. Name of Centre Capacity completed Expenditure 
No. incurred 

Conventional Mini-
godwon godown 
(MT) CMT) Rs. P. 

. - --~---.-.._... --- . -(1) (2) (3) (4) (5) .- ---- -
·97~-77 
NIL 

1977-78 
I Gorakhpur - 2,560 4,93,798' 10 

-2 Rudraur 5,840 1,280 9,' 1,.61.08 

3 Agra 1,280 2,97,432' 08 

-4 Kasganj 1,280 2,46,412 ' 70 

.5 Harduaganj 3,34° 4,73,666'00 

~ Orai 4,480 12,04.695' 95 

i Varanasi 1,920 3,70 ,181' 13 

-8 Fatehpur . 3,340 6,31 ,5gB' 00 

9 Azamgarh 1,920 13,98 ,148 ' 13 

10 Bareilly 2,220 14,14,27°' 00 

II Kanpur 1,920 4,09,254 13 

12 Nairn (Allahabad) 1,280 2,60,353' 86 

14,740 17,920 61,7 1 ,27 1 '15 
............. -__..~ _.-.. ..... ......_.. 

·918-79 
I Naini (Allahabad) 10,000 19,49,366 00 

2 Mathura 10,000 20,45,4' I 00 

3 Varanasi 15,840 28,38,4:34' 00 

4 Kosikalan , 5,000 9,7.hID1' 00 

~ Hathras 1,670 3,57,743' 00 

C5 Kanpur 10,010 1,280 19,4:8 .40 5' 51 , Jhansi 8,340 [g,Bg,959· 00 

8 Attarra 6,670 IO,~1 ,359' 00 

9 Shahjahanpur 3,34° 640 7J~5,927" ,6 

10 Agra 64:0 2r4:5,025" 37 

~I Kasganj 640 "1,16,80"97 

.2 Harduaganj 2,560 4,53,055" 32 

.J Sitapur - l,28o 2 .. 33,°5°' 94----,_ 70 ,870 7,°4:4) , I,Jur/8.atS" 87 
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(I) (st) (3) (4) (5) 

-. 
I.' .... 

I Sitapur 3,340 7,09,639' 00 

• Barabanki 2,560 5,12,548' 16 

B Faizabad • 13,360 26,85,661' 00 

-4 Orai 15,000 27,00,26g'oo 

5 Mirzapur . 6,670 11,17,254'00 

--- _". ....... _--------

GRAND TOTAL 

5830. SHRI DAYA RAM SHAKYA: 
Win the Minister of WORKS AND 
HOUSING be plea9rld to refer 
to the reply given to Unstarred Ques-
tion No. 43 on the 9th June 1980 re-I 

garding allotment Of Government ac-
-commodation and Unstarred Ques-
tion No. 161 replied on 9th June, 
1980 regarding type 'A', "B' and 'C' 
Govermnent Accommodation and 
'state: 

(a) whether in reply to question 
No. 43 it has been stated that 345 
quarters of type 'B' in Gole Market 
'8.reas, 170 quarters in Sadique Nagar 
wil~ De handed over for allotment by 
June 1960-; and in reply to Unstarred 
Question No. 161 it has been stated 
that 260 quarters will be handed ~ver 
tor allotment by June 1980' if so 
which Of the two ftgur~s is ~orrect ~ 

(b) how many quarters have been 
handed over in this category tor al-
lotment by June, 1980; and 

(C) how many quarters wiU be 
han<kfd over in this category by 31 
July, lt801 . 

38,370 2,560 77,2,,311' 16 
.__.,_._... ... --

1,23,980 27,520 2,82,15,288' 18 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (c). In all, 6{)5 tYPe 'B' (type II) 
quarters (including 345 quarters in 
Gole Market area whiCh could not 
be taken into account in reply to 
Unstarred Question No. 161) were 
expected to be handed over by CPWD 
to the Directorate of Estates for allot-
ment during June, 1980. Due to delay 
in getting essential services from the 
concerned local bodies, however, only 
'352 quarters could actually be handed 
o~r for allotment during June, 1980 
and 165 during July, 1980. 8 quarters 
have been retained by the CPWD for 
use as departmental enquiry offices, 
etc. Handing over of the remaining 
80 quarters is likely to take some 
more time due to shortage of bulk 
water supply from the Municipal 
Corporation of Delhi. 

Another 12 type 'B' quarters on 
Baba Khara~ Singh Marg, which were 
not included in the aforesaid 605 
quarters initially expected to be hand .. 
ed over tor allotment in June 1980 , , 
were actually handed over in June, 
1980. Thus, the total number of type 
fB' (type II) quarters handed o~r 
for allotment in Delhi during June, 
1980 was 364. 
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Fall Ja CoIuumptloa Of FertIIIMn 

5831. SHRI R. K. MHALGI: Will 
the .. Miniater Of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that the 
Fertiliser consumption has dropped 
by 12 to 15 per cent due to increase 
in fertiliser prices; 

(b) what is the actual increase in 
the prices of fertilizer in rupees per 
ton; and 

(c) whether any subsidy is· propo-
sed to be given for the farmers who 

StateJDeDt 

S.No. Name of Fertilizer 

1 Urea 

2 DAP (18-46-0) 

3 17-1 7-1 7 

4 15-15- 15 

5 19-19- 19 

6 20-20-0 (APS) 

7 20-20-0 (NP) 

8 16-20-0 • 

9 24-24-0 . 

JO 28-28-0 • 

11 14-28-14 

12 10-26-26 

13 14-35- 14 

J4- 12-32-16 

15 TSP (Granular) 

16 TSP (Powder) 

17 MOP (60% KIO) 

J8 Sulphate of Potaah 

purchase fertiUser trom cooperatives 
in t~ price. of fertilizer? 

THE MINISTER OF S1'ATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN) (a). 
No, Sir. 

(b) A statement indicating the pri-
ces prior to 8-6-1980, revised prices 
1rom 8-6-1980 and the extent of in.-
crease is enclosed. 

(c) No, Sir. 

(Ra. per tonne) 

Prices as on Revised pri ce Increase in 
7-6- 1980 w.e.f. 8-6-80 absolute terms 

1450 2000 550 

2200 30 50 850 

1&,0 2200 600 

1300 1800 500 

1800 2500 700 

1600 2200 600-

1500 2050 55(). 

1400 1950 550 

1900 2600 700 
2200 30 50 850 

1900 2600 700 

1800 2500 70Cr 

2100 2900 80G 

2000 2750 750. 

1600 2~O 600 

15°0 2050 5500 

805 1100 8g50 

HI95 1800 105 
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N ... Sup.r ...... 

5832. SHRI P. RAJ'AGOPAL 
NAlDU: Will the Minister of AGBI-
CULTUI\E be pleased to state: 

(a) whether Government have de-
cided to .tart new su,ar factories In 
the country this year; aDd 

(b) if so, the number thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ARGICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
The Government have decided to 
start Ucensing for the establishment 
of new sugar factories in the COWl-
try and have issued a Press Note en 
4th July, 1980 to this effect. 

(b) No decision in regard to the 
number ot new sugar mills to be li-
censed has been taken by the Govern-
ment. 

PIIIOhaIIe 01 IUD 
5833. SHRI P. RAJ'AGOPAL NAl-

DU: Will the Minister Of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government are buy-
ing rigs this year for boring wells in 
drought affected areas in this COWl-
try; and 

(b) if so, the number thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI) (a) 
and (b). 78 rigs have been bought 
so far during 1980-81 for boring well 
in the drought aft'ected areas. 

Amount given to Maharaehtra under 
share c&PitaJ participation in eoopera-

tive sucar factories 
5834. SHRI R. K. MHALGI: Will 

the Minister of AGRICULTURE be 
pleased to state = 

(a) how much amount haa been 
Provided to Maharashtra state under 
the scheme of shal'le capital participa-
tion in cooperative sugar factories 
dllrinl 197&.79 and 1979-80; 
1711 !B-2 

(b) the name Of factories and the 
amount actua1l7 aMiIted.; and 

(e) whether there are an,. pi.dr 
lin_ and if so, the deta11a thereof? 

THE MINIS'lER OF STATE IN 
THE MINISTRY OF AGRICUL'l'UR.E 
(SlIBI R. V. SWAMINATHAN): <a) 
and (b). The National Cooperative 
Development Corporation baa provi .. 
cited an amount of Rs. 253.89 lakha to 
Maharashtra Government durina the 
last two years, as under:-

Year 

1978-79 

1979-80 

Amount provide4 
(R.I. itl lakh) 

The names of Cooperative suaar 
Factories and the amount actually 
provided to each Of them during the 
last two years are Kivell in ihe atta-
ched statement. 

(c) Yes, Sir, the following quid~ 
lines have been ~~ted to the 
State Governments in July, 1975, for 
the purpose of selecting COOperative 
Sugar Factories tor financial assistan-
ce from the N.C.D.C. under the Cen-
tral Sector scheme of share capital 
participation in Cooperative Suitar 
Factories. 

(i) The Central Sector seheme is 
intended. to expedite installatiOJl 
of new units and the expansion of 
the capacity of the existing units 
by supplementing the resources of 
the State Governments. in the con.. 
text of steep rise in the cost of 
plant and machinery etc. 

(ll) Only such COOperatiVe Su-
gar Factories should be considered 
for financial assistance under this 
Icheme whose capital cost exceedl 
Rs. 300 lakhs. Preterence ,hould 
be aiven te new units. 
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(iii) The Cooperative surar Fac-
tories to be aailted under this 
sebem. .hould be economically 
viable, should have already placed 
or should have been permitted to 
place orders for plant and machi-
nery, .hould have made adequate 
arrangements to obtain term finance 
from financing institutions for its 
block capita} requirements and the 
unit should be in a position to go 
into production in a periOd of about 
two years. 

COWlt the overall pattern 01 financ-
in" with grower members share 
capital contribution being at ledt 
10 per cent of the project cost. 

(v) The NCDC assistance is to 
be restricted to 50 per cent ~f the 
State share capital contribution in 
excess Of the basic leve}: of the 
State Government's share - capital 
contribution of Rs. 70 lakhs. In the 
notified industrially back,rward 
areas, the NCDC share Of assis-
tance can be increased to 65 per 
cent. (iv) Financial assistance under 

the scheme would be available to 
the State Government to lLleet a 
PBrt of additional share capital 
that it may require to contribute 
in view Of the escalation in th·c 
capital cost, after taking into ac-

(vi) The NCDC would "elease 
the assistance in proportican to the 
share capital contribution actually 
made by the State Governmtent to 
a Cooperative Sugar Factory. 

StatfiBlellt 
NflmIs qf COfJjJlralive SUllU FaetorilS and 1M amount tJc'utllly /Jrovitkd during tM last 

two J6Drs--(Ambunt re/at,s to finly spill tJwr and additional Assi!lancI ProuidMi}. 

S.No. Name of the cooperativt'" ~mgar factory 

J. Sh. Vithal SSK I_,td., Gursale, Tal Pandharpur, Distt. 
Sholapur 

2. Bhima SSK -Ltd., Village Sikandar Takli, Tal. Mohal. 
Distt. Sholapur ... 

3. Mula SSK Ltd., Sonai Tal. Nawasa, DiSH. Ajmednagar 
4. Shri Cbhatrapati Shahu SSK Ltd., Kagal Distt, Kolhapur 
5. Sabadri SSK Ltd., Tal. Karad, Di. tt. Satara 
6. Gadbinglaj Taluka SSK Ltd., Taluka Gandhinglaj, Distt_ 

Kolhapur ...... . 
7. Vaaant SSK Ltd., Kasoda, Tal. Brandol. Distt. Jalgaon 
8, The Belganga SSK Ltd., Bhoras Ta1. Chalisgaon, Distt. 

Jalgaon ... 
g. Madhukar SSK I .. td., Faizapur Tal. Yawal, Distt. Jalgaon 

JO. Godavari Dudhna SSK I..d., Devnandra, Tal. Pathri, Di&tt. 
Parbhani. . . • . . . . . 

II.. Puma SSK Ltd., Basmathnagar, Djstt. Parbhani 
I~. Godavari Mannar SSK Ltd., Shankarnagar, Tal. Biloli, 

Di.tt. Nanded. ... ., 
13. Bhima SSK Ltd., Pata., Tal. Dhond, Distt. Dhond. 
14- Bhogawati S'lK Ltd.,. Pangaon, Tal. Darshi, Diatt. Shola-

pur --
IS, Sant Bknath SSK IAtd., Paithan Wahegaon, Distt. Aura-

ngabad ....,. . 
16. .Jai Bhavani SSK Ltd., Georai, Diltt. Beed. 
17. Kada SSK J~td., Kada, Tal. Alhti, Distt. Be~l 

AmaUD t provided 
(Its in lakhl) 

1978-79 1979-80 

g'on 

9'00 

7'50 

go' 00 

3.50 

9'00 

3'03 

13'30 
'3'30 

g'oo 

13'30 

II' 37 
)J'37 

I J' 37 
0·93 
8· 12 ---I~' 71 11 S' 18 

-------------------------------------.----------------.-----------------·r .. ocated 10 backward district/areas. , 
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Lack or Balle AaeDliIes.. I_ta FJ" " ..... , New DeW 

583'5. SHRI DAYA RAM. SHAK-
YA: Will the Minister of WORKS 
~ HOUSING be pleased to state: 

(a) whether complaints [roin the 
residtJnts of Janata fiats, Iulkaji 
have been received to the effect that 
the flush water tanks in their fl&ts 
are not working properly from the 
very beginning and water cannot be 
stored therein; 

(b) if so, the action taken thereol'l; 

(c) whether it is a fact that;; tube-
~ells ~re installed in the above col-
'any but only two out of them are 
~rking and as a result of which 
people cannot get water; 

(d) whether inspite of all this, 
water charges have been raised. from 
Rs. 5.52 to Rs. 8.00; and 

(e) if so, the reasons thereof '? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI); (a) 
Yes, Sir. A complaint was received by 
DDA in May, 1980. 

(b) The detects/leakage in the tan-
~s wherever possible, have been re-
~oved. The DDA has, however, inti-
matsed that it is not possible to repair 
the broken tanks as the same require 
replacement which has to be done by 
the allottees themselves. 

(c) The bDA has intimated that 
5 tubewells were installed in the col-
Ony. Out Of these 2 tubewells are 
under repairs at present, but are 
lJ.kely to start functioning shortly. 
Iiowever, the water supply has ~en 
aUgmented from other sources and 
the water is being supplied in three 
-Shifts of owe hOUr each. 

(d) and (e). The DDA has jntima-
ted that a Bat rate of RB. 8.60 per 
lllonth was Bxed in the year 1975. 

Since then; there has bee1I. considera-
ble increase in energy chargeS 8. wen 
as in the wages of workmen employ .. 
ed for the runnirlg and maintenance 
of pumps etc. Consequently, the rate 
Of water charges has been ~vised to 
a fiat rate of Rs. 9 per month. This 
is at par with the tariff fixed by the 
Municipal Corporation of Delhi. 

5836. ~ .. ".... 'I11n: ~ 
~ ~ ~ ami ?1ft ~ ~ ~: 

(1f) ~ ~ If-~ qi ~ 1f ~
~ ~ ~ f4id;f\ m- ~ ~ ; 
ifh .. 

(~) ~ ~ If ~ ~ 'If- fCb d'\' 
04fifd41 c6 fq <,C::'=f ~ ~ 111t 
£ ? ' 

~ "'!Ii .+14 ~ "(1Wq' '"'" (1Jft .,tt"ih m-): (t.f)) ~ ~ a6 mr 
if1t< {ft. ti'e':l' tt ~ {'f:S4 f ~ ~ ~ CifiT 
dI'"}U~ ~ ~ ;r{t ( I q-.sf 1978 
~ 1979 e6 am- 'afft ~ {ftl,~rtijl GIft 
~ ~ srctrrt ~ : 

1978--196 ~ 

1979--207 ~ 

m 'H I(~'" ij' 1fi <'h44~ Wzf C61' crtn' 
~ ~ ~ ~ "'ifI141 ~ ~ r: 
~ taf;n ~i'\1')':a ~ 1fiT qm ~ 
~RI 

~) 1978--3,04,773 
1979-3,30,610 



--~~--------'--------------------------------------

~o ~. ..,. 
1.78 38,15,:130 34,01,409 13,56,639 

1171 43,36,746 " 3,41,838 86,78,584 
(tr) 1978-45,652 

1979-36,493 

". (ajq_ Wf!Ir ""'" !"fa wr.t. ~ .. 
t.r 'fin • '{"Ir 

5837 . .,. 't".'" Wl1IT: em 
"" ~ ~ ~ cti'l 'FfT ~ ~ : 

(C!6) ~ 1 <{fl4 ~ ~ ~ ;ra 
tft.r ~ cfi crfu;r m ~ "If" ~
,"","~~~1t1~~~ 
~~l11fT~~~~CflfT~ 
tr'iT ~ arqf~ r 1ffi' ~ ~ c6 ~ 
Iflrr ~ -r i arh 

'( .. ) ~ ~ ~ cfi C!f)11f 1f-~ 
~ ilfif(5'f,~ql CfiT ~ ~ ~ (-
~{{f~1f~~ ~ 
~~~£? 

,tar "!ii1"4 r ~ '"'" (~ am:. 
~. M i4hu tIflt): (i6) 1'f"a" ai;r ~ c6 
~, 141<(ft1l ~ ~ ;f ~ n-
.r.r ~ q1 artft;r ~ \1(CfiI< ~ 
~~~~tf;r~~n 
IIf1: ~ ~ de .. , 'tR w ~ 
~~~ifi~ 117/"~ 
I11r fcMC:t1 ~ ~ q"'{ ~ ~ C1R 
~ ~ t.ft I ~ an;rm, ~1«f14 
.-rtl1r ~ ;t ~ ~ ~ 7ft ij4rii(· 
~ II ~~, lIf, ~ arf1: 1ntt 

1tft fi1~f~f.d ~ 
.. <i< 1 (~ it Cfft tft:-

Cf{ CIII fOI fat_ i!fi 

(~ Jlf\'f ~ ... I 

~ 189.30 " 31 9.75 

~ . 120.00 t 1 31. ~o 

vqt 127.00 ~ 285.00 

~ 240.00 ~ 307.50 

~~ ~~~ ~ *" 
~~mRq"{~-~~i I 
ttCfi fq:q (01 ~ "(, f'llij~")l ~, 
1980 Clfl at~4d'f ~ ac1i, ~ 
~ ~ ~\f ( arh 1979 (f'fr 
1978 1f" ~ dl(1,,' qi ~ 1f 
~ ~ ~ ",,4'"1' ttfi ~ ~ 
;6 ~ l6T -;qfu teNT lf1fT ( , 

(-) ~ I <614 ~ ~ 'fi I«fta" 1f-
~ ij &4 t.f;r " ~«, f<lif ~ 1i'" ~ 
4i ~ g'i:fi ifif6" i \4l ifiT ~ ifi'{ifl' q-.,r 
'" i( ill ~f (41 C!fi't at q ad''d ij 411 ,., f1rtr .. 
1JtfT efitfd41 ~ lifclil 1i'" \1IT ~ 
~~ ~.~~ ~arq-.. 
Iff'ddl, lfVIi i'-~ ~ ~ ttt ~ 
1!fiT ~ " W lfI'1i ~ 'It Miff' i 
Ii ij '6(1 ~ 8Ih ~ i <<ftat ~ f;rIr1r q'\ 

~il:;: 'ij~~ ~ =~ 
~ ~ ~ WTri ~ 4.~ ~ t 

""(41 ~ ~*,I~' r ~ ~ t ~ 

-
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~, 1980 "" II'II'<A' ~, ~ ~ 'l'A" ~ e: """ 1979 ~ 1978'" ~ 
~ '1ft ~ if .,... q fimnr .''fIIM .. .mr ~ " f'6'{ lit eR ~ ~ 

f~ 12 ~ 

1 2 3 

VPIl ..... . ....we- 1980 104-177 
1979 93-96 
1978 8~96 

"!~ . ".-31 1980 155 
1979 140 
1978 15! 

..... 

~ . ~ 1980 112 
1979 102 
1978 105 ., 

lfIIf "" 
1f)i\' 1980 120-132 

• 1879 106-108 
1978 102-107 

. trrto WRo-8 1980 117 
1978 te 
1978 I. 

~ n- III..n 1980 lS6-135 
~ 1978 95-96 

197. 92-100 
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U. I"'~" ... "' .... .J..f>"""_ 

(10 srftr ~) 

~ r'RIJ '" 19 ~ 

1 2 3 4 

'"'II mr ~ 1980 175-190 
lim 1979 135-185 

1978 lS()-165 .' iI1GT r 1 

1980 225-250 
1979 175-210 
1978 160-200 

t{Ter " 1980 190 
1979 165 
1978 155 

If'Iq' ~ . tim 1980 200-240 
1919 165-195 
1978 160-165 

",.<., I{m ... 1980 195-230 
1979 160-200 
1978@~ 

If)'ey 1980 168 
1979 140 
1978 140 

. ., ~ 1980 195-220 
1979 1SG-185 
1978 165-170 

~ .. ~ 1980 415 
1979 395 
1978 400 

~ stt.r 1ft!T 1980 275 
1979 200 
1978 203 

qfirIpfr ~ ~ tiTlT 1980 230 
1979 222 
1978 173 

- ------- -- --
@"""'\ "fft' ~ ~i ri 1971-78.' ft;rQ: .. ~ ] 04/-ljo ~ ffAnr Plltfu, 

fiIAn-n, ... ~~~ ~~~""~~1l1 
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1980 1979 1978 

1 2 3 " 
100 85-108 90-110 

135 125 135 

130 85-127 74-100 

130 118 100 

135-136 140-146 92-130 

111 99 90 

95 85 80 

100 SR '94 

143 108 124 

139 127 120 

<iGiM,., 106-120 

117 92 85 

150 85 9 !Ii 

1 25-1 43 1 O()-I 20 S8-115 

1 61 1 28 1 23 

1 70 1 24 130 

1 70 1 33 1 40 

1 42 11 2 

I1o-t32100-105 1 05-11 0 

1 55 1 32 11 5 
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Worlc1 Ba1lk kaft for impro'Yement of 
slams 

5&'i8. SHRI P. M. SA YEED: 
~ B. V. DESAI: 
DR. FAROOQ ABDULLA: 

Will the Minister O;t WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that the 
Central GoVernment has approached 
World Bank for a loan for implemen-
tation 01 a 8Chettle tor rehabilitation 

19~ 

------------------------------1 980 1 979 1978 

2 3 

350 230 21 5 

31 3 1 93 1 85 

307 I 92 1 86 

:lOS 1 90 

1 52 1 29 11 8 

1 84 134 1:;&8 

11 8 1 1 5 1 1 3 

J S8 1 42 1 40 

I 65-1 90 ) 25-1 35 1] 7-1 40 

11 8-1 25 I 1 5-1 20 11 3-11 5 

1 36-1 4 all 6-1 36 1 30-1 31 

1 56 1 38 1 26 

1 2 2- 1 30 1 1 5- 1 1 9 1 1 3-1 1 5 

1 36 1 22 11 8 

of slum dwellers and improvement of 
slu.ms in the country; 

(b) if so, the total demand made 
by Government fOr the loans; 

(c) whether the World Bank heB 
asked for the details Of the schemes 
proposed to be undertaken from that 
loan; 

(d) if so, whether Government 
have prepared and 10rwarded the 
same to them; 
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(e) it 80. what are the details of J ' 

the achem.es; and 
(1) the decision taken by the World . 

Bank thereon' 
THE :MINlSTER OF WORKS AND 

gOUSING (SHRI P. C. SETHI): (a) 
No Scheme haa been forwarded to 
the World Bank far rehabilitation of 
slum dwelleI'll. Howe'V'e'.r. in aome 
states World Bank credit has been 
availed of for urban development 
projects which include slum improve-
ment. Some other such projects for 
World Bank credit are under neeotia-
'Hon. 

(b) to (f). In view of the poeition 
explained above, do not arise. 

Direct diaUIfbg from ADaIlthnag in 

J " J[ 

5839. SHRI GHULAM RASOOL KO-
rnACK: Will the Minister of COM-
MUNICATIONS be pleased to ~ta1le: 

(a) whether Ananthnag District in 
Jammu & Kashmir bas no direct dial-
ling system; and 

(b) if so, whether the Central Gov-
ernment have agreed to provide the 
same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 

(a) Anantmnag has Subscribre 
Trunk Dialling with Srinagar. 

(b) Does not arise. 

Demand aDd supply 01 traeton to J&K. 

5840. SHRI GHULAM RASOOL 
KOCHACK: 

DR. FAROOK ABDULLA: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whetbe:r there is a great de-
mand tor tracto~ in Jammu and 
Kashmir; 

(b) if so, how many tractors were 
allotted, to the .Jammu and Kashmir 
State durin, the last three ~rears; 

(c) the t6tal demand of the state 
Government and to what extent their 
demand during the curreDt tbuanclaI 
year will be met; 

(d) whether Government had im-
ported tractors during the last year; 

(e) if so, the main reasons there.. 
lor; and 

(f) whether Jammu and Kashmir 
State had less quota in comparison 
to other States? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
to (c) . No request from the State 
Government about special demand 
for tractors has been received. The 
tractors are allotted by the respec-
tive indigenous manufacturert!J 
throu.gh their de alers I distributors. 
There is adequate capacity and pro-
diuction o:l inldigenous tractors :lor 
meeting the demand. 

(d) No, Sir. 

( e) Does not arise. 

(f) No State-wise quota is fixed by 
the Government of India for allot-
ment of tractors. 

Survey on tractorisaUon 01 farms 

5841. SHRI GHULAM RASOOL 
KOCHACK: 

SHRI B. V. DESAI: 

Will the Minister of AGRICUL-
TURE be pleaSed to sta'be: 

(a) whether, according to the sur. 
vey conducted by the National: Coun .. 
cil of Applied Economic Research, 
tractorisation Of farm has proved to 
be largely advantageous for fann em-
ployment, productivity and income; 

(b) if so, the main 'features of the 
survey; 

(c Y, the States where this survey 
was conducted; and 
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(d) whether any recommendations 
have also been made in the survey 
report and if so, the detalls thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). The survey on implications 
Of tractorisation for farm employ-
ment, productivity and income con-
ducted by the National Council of 
Ap!plied Economic Research, was 
sporu;oned by the Tractor Manufac-
turers Association. This survey has 
come to the following findings:-

(1) Farm emptoyme'11t: Tractor 
farms have about fi'V'e per cent 
higher overall employment as cum-
pared to bullock farms. 

(2) Productit'ity: Tractors in all 
regions show positive results 'tvith 
an increased average yi-eld of 20 
per cent fOr most of the major 
crops. 

(3) IncOme: The average net re-
turn of tractor ownaer per cronped 
hectare was 157 per cent higher. 
than that of bullock farms. 

These findings are based on a sam-
ple survey conducted by the Council. 

(c) Punjab, Haryana, Eastern {J.P., 
Maharashtra, Gujarat, Andhra Pra-
desh and Tamil Nadu. 

(d) No, Sir. 

CommWlication facilities in 
Karaataka 

5842. SHR! B. V. DESAI: 

SHRI M. V. CHANDRA-
SHEKHARA MURTHY: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that Uni(Jll 
Governm.ent have not been able to 
provide better communication faciU-

<:.s in Karnataka State; 
(b) if so, whether in many villages, 

there are no Post Offices and the 

people have to 1'0 far oft pla~ for 
this; 

(c) what are the m.ain reaBOns for 
not providin'g eVery vUlage in Kama-
taka a Post Office and a telephone 
lin,lc; 

(d) whether the Union Government 
have decided to provide a mobUe ~oat 
office to each or more tlum two 
villages during the current year in 
every State; and 

(e) if so, hoW many such post 
offices will be set up in Karnataka 
State and by what time thb target ~ 
to be achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS-
(SHRI KARTIK ORAON): (a) No, 
Sir. 

( b) I.n Karnataka State post oftices 
are functioning in almost all villages 
eligible for post offices under the prP.S-
cribed norms of the Deptt. Only 
those people living in remote villages 
have to cover short distances to reach 
the pOst offices. 

(C) Provision for post offices and 
telephone links is made in accordance 
with the norms prescribed and targets 
assigned by the Department Expan-
sion of P&T Services in rural areas is 
regulated by planning objectives ang 
priorities. The provision of a post 
office and a telephone link in ev~ 
village irrespective of the traffic ana 
population is not the objective. In 
Karnataka State also these servic«l 
are provided according to the existing 
standards. 

(d) No, Sir. 

(e) Does not arise. 

Tractors in KarDataka 

5843. SHRI B. V. DESAI~ Will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether there is .reat demand 
of tractors in Karnataka; 
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(b) if 80, how man,. tractor. were 
allotted to Karnataka State during the 
last three year,; 

(c) the total demud of the State 
Government and to what ext(mt their 
demand during the current financial 
year will be met; 

(d) whether Government had IiWt 
imported the tractors during the last 
year; and 

(e) if so, what is the positiOl'l of 
allotment during the CWTent year? 

'I'HE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
(c) . No request from the State Gov-
ernment about special demand for 
tractors has been received. The ¥"ac-
tors are allotted by the respective 
indigenous manufacturers through 
their dealers/distributors. There is 
adequate capacity and production of 
indigenous tractors fOr meeting the 
demand, 

(d) No, Sir. 

(e) Does not arise. 

New Paddy for Water Logpng Area 

5844. SHRI P. RAJAGOPAL NAl-
DU: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether any new variety of 
paddy suitable to water logging coruii-
tions has been evolved recently; and 

(b) if so, whether it has been 
released? 

THE MI.NISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. v. SWAMINATHAN): (a) 
Yes, Sir. Paddy varieties SUCh as 

ca 1~118. Iifi' 5656 and RPW 
6-17 (Phaliuna) have been developed 
for low lying water-logged conditions. ' 

(b) Yes, Sir. These varieties have 
been released. 

5845. SHRl p. RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the arrears to be paid tG the 
sugarcane growers in the sugar fac-
tories in the country uptll now; 8Pld 

(b) the action taken by the Gov-
ernment to get them paid to the 
farmem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
According to the information furnish .. 
ed by the sugar factories in their 
statutory returns, the total arrears of 
sugarcane price as on 15th June, 1980 
were Rs. 2207 crores. 

(b) The liquidation of cane price 
arrears in the case of sugar factories 
is the primary responsibility ot the 
concerned State Governments, with 
whom the matter is taken up tronl 
time to time. Apart from this, where_ 
ever found necessary, action under 
the Sugar Undertakings (Taking over 
of Management) Act, 1978 has also 
been resorted to. At present, mana-
gement Of 8 sugar factories vests in 
the Central Government under the 
said Act. 

Sale Priee of Periiu.er 

58-i6. SHRI JYOTIRMOY BOSU: 
Will the Minister of AGRICULTURE 
be pleased to refer to the reply given 
to Unstarred Question No. 2404: on the 
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10th luae, 1.80 retar4ta. ... .. 
fertilisers and state: 4 

(a) the _llell! I8'ice per qaifttal at 
~ 8ve ma30r fertWaar ... referred 
to III earUer reply mentlolled aboye 
before the 8th .rUDe, 1180; aad 

.. 
(b) how the eel.11fta prices of fertili-

ZartI iJ1 India compare witb prieea 
prevailing in other AaWl aad Middle-
:r.stem eountriee, 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SFIRI R. v. SWAMINATHAN): (a) 
The retail prices of the five fertilisers 

.11 

per 4uintal prior .. Ith l1aAe. I •• 
were as under:-
----------- ~--------------

Name of tcrcilir;er Selling 
Priee 

(Ra. per quia tal) 

Urea. 
Di.Ammonium Phoapha te 
Muriate or Potaeh 
Comples .7:17:17 
Compla IO:~ 

t"5' 00 

."·00 
80-50 

'&·00 
180"00 

(b) As per the latest publishet\ iD-
fonnation, the comparative prices of 
fertilisers paid by :farmers in India 
and certain other Asian and Middle 
Eastern Countries are given in ihe 
state appended. 

Stateme.t 

Prices or Fertilisers paid by farmers in India and certaia. other Aaian &: Middle Baatern 
countries _ 1977-78. (In US .) 

(Per MT Nutrient) (Per MT Product) 

Country Urea Muriate Di .. Ammo- Complex Complex 
(N) to Potash nium or 11:17: 1 7 10,.6:" 

Phosphate 
(K20 over (N :P:1t. 
1:!S ~) 18:46:0 ) ._--

2 3 4 5 6 
---------. 

IBdia 406 156 258@ 187@ 210@ 

Afghanis taB 4:83 NA ~54: NA NA 

Bangladesh 23 1 u8 NA NA NA 

Burma 115··· 147··· NA NA NA 

Cyprus -1:3 2 NA NA NA NA 

Indoneeia 375 NA 2 1 7 NA NA 
ball 27 1 NA 170 NA NA 

I~aq 169* NA NA NA NA 

Israel 4:33 69 NA NA NA 

Japan 496 293 NA NA NA 

Jordall NA NA NA NA NA 
K.orea Rep. 5-4:9 14:5 128·· NA NA 

'Kuwait 39!2 NA 5 19 ••• NA NA 
_.--- .. ---~ 
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I 2 S 5 6 

Mala,... . 353 176 NA NA NA 

Nepal ~19 207 NA NA NA 
<>maR Sf.tA·" NA NA NA NA 

Pakiltan ~98 NA lot5 NA NA 

Philipiae •• 
+i

6
••• 

2SI •• • NA NA NA 

Saudi Arabia 209 NA NA NA NA 

Singapore 357 HIS NA NA NA 

Srj Laab ~8 NA NA NA NA 

Syria • NA NA 2 13 ••• NA NA 

ThallaDd . • 366 290 . NA NA NA 

Turkey 2 85 119 145··· NA NA 

U.A. Kmirata . NA NA NA NA NA 

Yeman AR • • 6so NA NA NA NA 

(NA II=: Not Available; • - 1974-75; •• - 1975-76 ; ••• == 1976-77) 
Source: FAO FERTILISER YEAR BOOK 1978 

@The FAD Fertiliser Year Book 1978 has not reported these ~lces. 
The prires prevailing during 1977-78 in Inwa have been converted into 
US Dollars, uaing the same rate of exc~e as in the FAO YEAR 

• BOOK. 
DinotoIrate of llal"kettq ... _-

ttoa, Fuidaba4 

5847. SHRI DlLEEP SINGH BHU-
RIA: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
atate: 

(a) whether it • • fact that the 
Head Oftice of the Directorate of 
Marketing and Inspection b situated 
at Faridabad; 

(b) whether it its also • fact that 
headquarter of the AKricultural Mar-
keting Advi8er 18 situated in Shastri 
Bhawan, New Delhi; 

(e) II 80, the re880D8 theretarj 

. Cd) whether weh an arraDlement 
eauses • lot at. administrative incon .. 
'Yenienee and entaila a lot of extra 
a:penditure; aDd 

(e) it 10, the .PI Government are 
takiN or proJ)OM to take to IIl1.In 

baokI the omce Of Adv.i8er to I'aridahad 
to save unnecenary expenditure aDd 
it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN); (a) 
Yes, Sir. 

(b) Yes, Sir. 

(C) Agricultural Marketing Adviaer 
is also e:c-o!Jicio Joint Commississioner 
(Marketing) to the Ministry and his 
expert advice is frequently required 
in marketing and quality control 
matters and formulation of marketing 
projects for IDA Credit. He is Uso 
required to serve on advisory com. 
mittees of other departments and ins-
titutions like the Ministry ot Foreign 
Trade, Planning Commission, NAFED, 
Central War~housing Corporation, 
FOOd Corporation of India etc. Tbil 
cloes not, however, come in the W«7 
ot his devoting adequate time to his 
ofBc:. at Fariclabad. 
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(d) No, Sir. 

(e) Does not arise for the present. 

Pia. tor MU'keU:q of ~rioultural 
Farm ProdU0t8 Ity NAFED 

5848. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state, 

(a) whether the National Agricul-
tural Cooperative Marketing Federa-
tion of India (NAFED) has drawn new 
plan and proj ects to help and mar !tet 
agricultural and farm produce of 
backward areas in the country; 

(b) if so, the details of l.Such sche-
mes; and 

(c) how many of tht! above schemes 
are now operating and how many are 
planned to operate in M.P. specially 
in the backward regions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. v. SWAMINATHAN): (a) 
Yes Sir. The National Agricultural , 
Cooperative Marketing Federation of 
India (NAFED) has drawn up a plan 
for marketing of agricultural produce 
for the five -year period 1980-81 to 
1984-85 indicating various activities 
to be undertaken and commodities to 
be handled. These includes intensifi-
cation Of marketing activities in co-
operatively less developed areas in-
cluding backward areas in the coun-
try such as tribal areas, hill areas etc. 
The activities of NAFED in these ;'lreas 
would be aimed at providing remu-
nerative prices to the farmers for 
their produce, by making special 
e.fforts for strengthening the intras-
tructural facilities and also by deve-
I_ping processing facilities for perish-
able commodities produced in these 
areas. NAF'ED's marketing activities 
in these areas which would include 
chitra beans, black soya'bean, large 
cardam.on, tamarined, niger seed, fresh 
fruits and vegetables, are expected to 
provide a steady market and re-
munerative return to the growers in 

backward areas. The value of these 
commodities proposed to be marketed 
by NAFED during the five year period 
1980-81 to 1984-85 is given below:-

1982-83 

J ~)83-34 
~ 

IgH4-8:; 

Year 

------------
&s. in crore5 

45. 00 

50 •00 

65',00 
~ 

79. 00 

(b) and (c). NAFED undertakes 
marketing of agricultural produce 
which is significant for inter-State 
and export trade and to that eXtent, 
it helps the state Cooperative Market-
ing Federations ~d p~ary- C?-
operative Marketing SOC1etieS 1n 
marketing of agricultural produce of 
their members. It does not formulate 
area-wise development programmes 
which are formulated by the State 
Governments. However, NAFED has 
been and would continUe to operate 
significantly in the backward areas of 
Madhya Pradesh. For instance, for 
procurement of soyabean under price 
support scheme, NAFED proposes to 
set up 166 purchase centres in soya-
bean producing areas of Madhya 
Pradesh where the fanners belonging 
to the weaker sections generally pro-
duce black soyabean. NAFED is also 
purchasing niger seed through co-
operatives, at prices much above the 
market rates, from the tribal coopera-
tives, with a view to providing better 
returns to growers in tribal areas. 

Basic aaeaities ill Yam ... VDaar 
COlouy, n.Ual 

5849. DR. VASANT KUMAR PAN ... 
DIT: Will the Minister Of WORKS 
AND HOUSING be pleased to state: 

(8) whether the D.D.A. has Bot 
provided any basic civic amen1t1e. i.e. 
water, electricity,. sewer etc., in the 
Yamuna Vibar Colony since 1976; 
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(b) it so, the reasons therefor; 

(c) whether House-tax is abo being 
demanded from the residents of 
Jamuna Vihar Colony without provid-
1ng basic civic amenities; and 

(d) when DD.A. proposes to pro-
vide such amenitie. in the Yamuna 
Vihar Colony? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
and (b). The position of the amenities 
already provided is as follows:-

(i) Water Supply: water supply 
lines have already been laid in 
pockets C-l to 4 and water is being 
supplied through four tubewells. 

"'Works for other pockets have been 
awarded_ and are in progress. 

(ii) Sewerage: Sewerage lines in 
6 out of 12 pockets in Block 'C' have 
been laid. The works for the other 
pockets have been awarded and are 
in progress. 

(iii) Electricity: The ieneral elec-
trification work in respect of pocket~ 
C-l to 9 has already been completed 
and the work, which is already in 
progress in the remaining three 
pockets, is expected to be completed 
soon, The electrification of pockets 
1 to 2 01. Block 'B' has also been 
completed and the wurk in the 
remaining two pockets is In progress. 

(c) Property tax is leviable on all 
lands and buildin'i within the jurisdic. 
tion of M. C . D. in pursuance Of Sec-
tion 113 (1) (a) of the Delhi Municipal 
-Corporation Act, 1957 (t>6 of 1957) 
other than those lands and buildings 
Which are specifically exempted from 
levy of either all taxes or general tax 
only. The levy and collection of pro-
perty taxes has no 'quid pro quo' with 
the provisions of civic amenities or 
services provided in and locality. 

(d) (i) Water Suppl1l: Water is 
ultimately to be supplied from the 
proposed 100 MGD Treatment Plant in 
Northern Shahdara which will take 
some time for its construction and 

commission. Interim arrangements 
have already been made, as mentioned 
above. 

(ii) Severage: The work of laymg 
deep sewer is intricate and time con-
suming and if it proceeds as per 
planning, spall be completed by the 
end of 1980. 

(iii) Electricity: Block 'B'-Of the 
lDroposed two electric sub-stations, 
one is nearing completion and about 
40 per cent work of L. V. mains has 
been completed and the remaining 
work is in progress. The building of 
the other sub-station is ready. 

Block 'C'-Of the 5 electric luh-
stations, 3 have already been energis-
ed aIld most of the area is electrified. 
Electric service connections are being 
given to the residents of Pockets C-l 
to C-9, with the street..lighting com-
pletely energised. The work on the 
other sUb-stat.v>ns is in progress. 

OpeDing 01 more Post Offices in Purulia 
aDd Bankura Distriet of West B$gal 

5850. ACHARYA BASUDEB: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Goverftment are aware 
that there are no adequate post otH ces , 
Sub-post offices and Branch Post 
Offices in Purulia and Bankura districts 
of West Bengal to eope with the over-
loading burdeft ill respect of delivery 
of money orders in proper time; 

(b) whether owing to shortage of 
post offices and paucity of funds irl 
Sub and Branch Post Offices in the 
above mentioned districts delivery of 
money orders of about eleven thousand 
teachers of Primary Schools situated 
in different villages Of the diGtricts 
whose salaries are disbursed through 
post oftices are beiRg delayed every 
month; and 

(c) it 80, what arrangements have 
been or are being made to mer_.e the 
aumber of p~t offices and quantum of 
tund in SUb aad branCh oftice. for 
quick delivery ot the money ordera to 
the payees? 
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THm KINISTER OF STATm IN 
'.l'HB J41NISTRY OF <:OMJ4"UNIOA-
TIONS (SHRI KARTIK ORAON) : 
(a) to (c) . Information relarding 

Total No. of post offices 

Averaec area served by one pOlt office. 

Average population sM"ved by one po~t office 

Total number of delivery post offices . 

POst office. and deliveryarrAnlements 
in the two cSiltricts is turniahed 
below:-

Purulia Baokura 

390 ~"'I 

16.05 15. 60 
sq. km. sq. km' 

4 109 4605 
~ 

38 5 42~ 

Average No. of mOiley ordt't"I dclivrr("'d t'vt'ry month 23,600 24,38;) 

The average area served bY one pOst 
office in the two (listricts compare 
favourably with the average area of 
23.9 sq. km. served by one post office 
for the whole country. The average 
population served by one post office 
in the two districts is, however, 
higher than the average population 
of 4001 served by one post office in 
the country as a whole. But since 
almost all post ofRces in the two dis-
tricts are delivery post offices the 
delivery arrangements are considered 
satisfactory. Further, with a view 
to ensure quicker delivery of money 
orders without any paucity 01 funds 
the limit of cash on toot, Mail Motor 
and Railway lines has been increased 
for ,}x)th Purulia and Bankura :pis-
tricts. 

The number of pOst omces opened 
during last two years is 91 in Purulia 
District and 58 in Bankura District. 

",,{'f _, II 1I'R"I' ~ ..... ""', 1& 
~"'" .. 

5 85 1. 1ft f;q{", tq : C!RT "'" 
1f1ft lit ~ ifR "" ~ ~ : 

(Cfi) em ttCfi ~i1I\F 1980 ci ~ 
~ *" SlCfilfttid q: ij¥114iii< ~ ( ~ 

~ ~ ifft 41fil \'11 lfi CfiT1:Vr w ~ 
~ It 15-20 Slfd41d a\;fiq)?" .-m 
~~ 

(\f) ~ ~ (If.rr ij(CfiI<;f ~~. 

If-<<~~(arh~~ar 
~ ~ qf<OIli4 fijiti (Of( ; ~ ... 

(11") ~ tfr.r if'!TF- It z\-nCfltW ~ 
if ~ c.fi ~ 0tTT ~ -aq4r.1 r.fi ~ 
_ m- sw¥A1f'141 ~ ~ ~ ~ 
~ ~ ~ " ret) d~")-~ ~ cj) 

l;\ 

~~? 

nn: WiJii .. q r ~ .nft (-t\' Clf1{. 
~) : (16) qft iI'{r- t 

(.-) ~{l~~ I 

(11") fif~,6 ~ ~ ""''4(U, 'If 
hq '1\t ~ • 
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1-4-77 ii 31-3-80 ~ ~') 
~ .~ ifiT ~,~ 

-------,---------------------------------

ito f~~f-=rr~ ati~(Wf f~o ~o:rrUlf'JI~~ (f?fT 
~~ 1 4,891 . 00 

Cfit ~o ~T *~~ If' 0 

iIf)~~ 'U\ilf 
472.00 

~Ttf crr~ (~q ~, ia- ~r ~~ro r:r:'* ~ ~'l0 iff f~ 11 0002. 41.1 5 
SfiPrij~ 

~ fto !1~ ~ ~~, ;rt f~-l 10005.J 51 • @.8 

[2 62 

9 72 

4.45 

6. (i6 

~r --~., ~) if; :q-fm7~"" ~t<t;;'T 2f;- ~5ni it~);:f o:MClf9H CfiT ~n=rf'V-f;' ~Tlrf~ ~ ~o 
",,-m- 11T~T it ~ ~lifrri tIT"" ::IT" ~To ~nr ri~ mf~ ~ rm: I 

causes of COllaPW; 01 Fountain at 
VJjay Chowk, New Deihl 

5852. SHRI NlHAL SINGH: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether Government have con-
ducted an enquiry into the causes of 
collapsing of the fountain at Vijay 
Chawk, Rajpath (New Delhi) ; 

(b) if so. the results thereof; and 

( c) the expenditure to be incurred 
on the new fountain being constructed 
at present and the time Iby wbich it 
will be ready! 

THE MINISTER OF WORKs AND 
HOUSING (SHRI p. C. SETlfl): (a) 
Yes, Sir. 

(b) Examination of the broken 
fountain had indicated that the mild 
steel rOd at the outer fringe of the 
bigger stone bowl which was acting 
1711 L.S.-B 

as hoop had rusted and CQrroded in 
many places due to wear & tear & 
weathering action and its sectional 
area reduced. This rOd had snapped 
in two places. 

On 7-9-77 due to continuous heavy 
rainfall the bOWl was full of water 
and heavy stress concentration occur_ 
ed on the mild steel hoop rod. Con-
sequently a weak section of the rod 
failed. As a result of the snapping 
of the hoop mild steel rod the stability 
of the bow 1 was lost and the indi vi-
dual stones comprising the bowl fell 
apart resulting in collapse of the 
fountain. 

(C) The tendered amount for recon-
struction of the fountain is Rs. 
4,75,802/_ and it is expected that the 
expendi ture will remain within this 
amount. 

The work is expected to be com-
pleted by end of December, 1980. 
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PrOduetion of SUCeessiOD Certificate 

5854 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether for settlement of de-
ceased claim on account of S. B. 
account production of Succession Cer-
tificate is necessary when the amount 
exceeds Rs. 5,000; 

(b) whether this stipulation is in 
vogue since the maximum deposits in 
S. B. account over Rs. 5000 per per-
son; 

(c) whether this ceiling has since 
been increased to Rs. 25,000; 

(d) whether at present all cases for 
exemption from Succession Certificate 
fOr settlement of S.B. claim exceeding 
Rs. 5000 are being 'forwarded to the 
Director General, P. & T., Ne\v Delhi, 
to the CirCle head; and 

( e) if SO, whether Government pro-
pose to increase the limit from 
Rs. 5000 to Rs. 10,000 and a.]$o autho-
riSe the Circle head to grant exemp-
tion from productiOn of Succession 
Certificate to avoid hardship to the 
depositors? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Yes, but only in cases in which 
the deceased depositors have left no 
nomination. 

(b) Yes. 

(C) Yes, with effect from 1-7-1965. 

(d) Yes, All cases for exeml'tion 
from production of succession certi-
ficate f·.)r settlement of S. B. claim 
exceeding Rs. 5,000/-, recommended 
by the Postmaster General, are for-
warded to the Director General, P&T, 
New Delhi. 

(e) The P&T Department has in 
view raising of the limit for succession 
certificate from the present Rs. 5,000 
t.) Rs. 10,000/-. Such a chAnge, re-
quires an amendment of the Govern-
ment Savings Bank Act, 1873. In the 

event of the Act being so amended, 
the Head of the Circle will have the 
power upto Rs. 10,000/-. The power 
to grant exemption from production 
of succession certificate cannot, how-
ever. be delegated to Heads of Circles 
as it is not a power provided in the 
Act. 

Defects in Micro-Wave system in 
TelephoBe 

5855. SHRI K. MALLANNA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the reasons for the recurring 
technical defects in the micro-",,-ave 
system in telephones; 

(b) whether it is a fact that the 
micro-wave system remains inope-' 
rative for days together; and 

(c) If so, what steps Government 
propose to take to prevent the failure 
of the system? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) The reasons for the technical 
defects in the microwave system are 
as follows: _ 

(i) High noise and certain degree 
of instability }n performance; 

(ii) Fading of microwave signals 
in certain hops; and 

(iIi) Faults on power 
panels. 

(b) No, Sir. 

( c) Does m>t arise. 

supply 

5856. SHRI S. B. SIDNAL: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether in view of sugarcane 
being tne sulJstantial crop of Karna-
taka State, the Indian Council 01. Agri-
cultural Researeh have carried on re. 
search in varietal programme, control 

/ 
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.of pests, diseases and weeds i.n ratoon 
cane, the role of agricultural chemi-
cals .detailed water requirement and 
soil moisture conservation studies, for 
the benefit of farmers in the State; 
and 

(b) in what other ways the I.C.A R. 
have made endeavour to serve the far-

"mers and the sugar industry in regard 
thereto! 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. The Indian Council of Agri_ 
cultural Research is alive to the 
needs of Karnataka State by way of 
sugarcanl? research support. S·~me of 
the important research findings for 
improving productivity of cane crop 
in the state are given below: 

Varietal Programme: CQ. 62175 a 
varIety superior to Co. 419 in yield 
and H. 2045 a non flowering cane with 
lIttle loss in tonnage and quality with 
longer field life have been released. 

Pests, Disease and Weed Manage-
7nent: T\) reduce smut incidence the 
University of Agricultural Sciences, 
Bangalore has undertakeh on the re-
commendation of IndIan council of 
Agricultural Research Foundatk)n 
seed production through heat therapy. 
ChemIcal weed control through use 
of 2-4-D (1.0 Kg;ha) or Sinazine (1.5 
kg/ha) has been r.Jund to be success-
fUl in the state trials. Both of these 
have special significance in increasing 
ratoon productivity. ' 

Role of AgriculturaL Chemicals: 
Besides herbicides, use of Reglone, at 
the rate of 0.54 kg/ha, in Chemical 
control of flowering in varieties like 
Co. 419 has been demonstrated to be 
successful. 

Fertilisers and ratoon productivity: 
i\ddition of potash has been found to 
increase productivity of ratoon crop 
in red soils. 

Water management: State Govern-
ment of Karnataka have already made 

detailed recommendations on soil-wise 
irrigation schedules to conser~e soil 
moisture and to take best advantage 
of the soil water reserves. A special 
research programme on reaction of 
varieties to water stress has been 
taken up by the Indian Council of 
Agricultural Research. 

(b) Besides the continuing research 
programme under the Coordinated 
Sugarcane Research Project and State 
Research Stations, the Indian C·~uncil 
of Agricultural Research have also 
taken up ad-hoc programme in Karna-
taka State. The Indian Council of 
Agricultural Research is also harnass-
ing the resources of the sugar Industry 
in the Karnataka state to generate 
usefUl recommendations and other 
information. For example MIs 
SomaiYa Sugar Works, M/s Mysore 
Sugar Co., Mandya and Mis Paudava_ 
pura Sahakari Sakkare Karkhana, 
Paudavapura are collaborating with 
the Indian Council of Agricultural 
Research in finding out varietal mix 
for extended duration of crusing to 
ensure higher recoveries in factories. 

5857. en .. r"E1(I'I~: CflIT 
,,,, .. fut ~ ammr ~ ~ ~ cn1 ;m 
~ rcn: 

(~) ~ ~<(f)I1: ~ tmr " cFi itl341 0 j ann If- Isf'E1 <G4 I < q f <~ I <1 Cfft awm:r 
ij¥4~ ~ ~ efi ~ ~ ijJ441i1i!'tf 
CfiIJ.f!!f'i ¥i ( ; 

(If) ~~, aT ~~ ~ CflIT ( am: ~ ij J4 f41 cni Cfiir 'ffCf) ~ ~ ~ 
~Cfft~(; ~ 

t) 

(~) ~ q-{ n (l'Cf) fifi d ... 1 ClflI" ~ 
( ~ fCifi d.,') q f(CS1 I <1 CfIT 3f1Cmr ~1"f1t 
~~(? 
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,..... ~ ammr W1ft (.-ft 1ft. ~. 
.,) : (!fi) ~ ij(atil(l ~ ~ 
~ ~ ~ trtt 3f1,¥iI;lf ~ at;f}tI<, 
"" cfi tranal ~ 1f ~ 11,9 ~ 
arh ~ If"' 8,54,023 qf(cu( 
~ri4~;~ ( , 

(@") am: (If). 41 ufiul l{\f~i{~94 ¥I Jlct a <1 
cfi ~ em; ~trn" if ~ f91¥iful ~ 
ifiT 1:614f;:q4ij ~ ij <ChI <l CfCt'TU mf~ ... 
w:tt. 91 d 11 at 1 C\ ii4lf) (11 dfi u:t'* "1 cfi ~ cfi ~ 
1f~~~ I ~~~qf<c.l( 
500 ~ efft ~fi'4dl ~ qf<~I(l ~ 
~~(~11efiROfft~~~ 
at,4f?!et Cfft « ~ ~ 750 ~ ~ 
qf(41< ~ q-f(ql<j qi m ~ ~ (-
~~cmr~~~~~( I 
lit ij~ll1d 1 ~ Cfi1 ~, ~+<4q:)r 1i11f, 
30 ~ 40 qf(ql'(1 ~ ~ qi ~ ~ 
~an 3th r91~Ful ~ Cfi1 ~ Cfi ~ 
~ ~ ( t sstfJiCfi' GfiT mu ~ ~ 
lirf'41111 ~ ~ ~ 'i.'mT ( , qm 
~ l'J1t ~ ~fJ4~l~ qf<6fI<l q)f 

1980-85 q:q~t:fr~ ~ ~ c6 mr.r -nr *1 t('=f) ·If cfi ~ ~ Rtf 
~ ~ ~ ~'fC4:qI( ~~ ~ 
~~ I ~~~qi~ (fGt) 

3ff;:a~ ~ ~ ml lTl1T ~ I 

(~) anfr tfCf) 1 8 ~ ~ 6 ~ 
-mtr ern '*" 77,72,447 ltf¥4~l~ 
~iiI~r.( qF<41(1 ani ~ en1 ~ ~ 
~ ~ ~ I 7 ~ ~ 4 ~~. -u\itf ern ~ ~ f(qllt' Gfi 13191 ~ 1'(, 04fCffi~l 
ct1 ~ w.mT 3th <t1<~1<1 ~ ~ 
7 , 59, 446 ~/w)N~~i ~ ~ 
f11 flf(1 Gfft \jff ~ (I 

1978-79 ~ ~ ~ ~ ~ mr 
~ at P:4 fea fc1ltt \iITtT q;r ~~ ~ , 
\Vf tn: ;rq;r;r f~¥lfijl c:fi ~ fii!14dl ~ 
:e (4') I <l ~ fq:nft ar.=tr Sf) Il{'3fl ¥i ~ m-
Gfft ~ ~ I ~ fen ~ f({(1 14" tnrr 
~ I 1978-79 ~ ~ efiT ~ ~ 
~/~ f9414ful etft tiili4ql " ~ 
fi?4~~(1 ~ ~ tt'lrT r: I ~ ~ ~ 

ifIT tnT 1J1IT ft4t=«\~ qf<&:iq ~-
f~~d (:~ 

1978-79 (qi~fqfih)-21 ·80 
~~ 

1979-80 (~ qf{dtl'l)-
52·24 ~~ 

1980-8 f (qf<&l4) 49 .575 
~~ 

Optimum utilisation of Agrieultural 
Land with Surface Iniptien 

5858. SHRI S. M. KRISHNA: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a programme for the 
optimum utilisation of agricultural 
land with surface irrigatian facilities 
is being undertaken; and 

(Ib) if sO, the cost of the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHR! 
R. V. SWAMINATtIAN): (a) Yes, SIr. 
Con'1mand Area Development Prog.L·anl-
me ha:.; bepn taken up in 76 Inajor and 
nledium irrigatiC'n projects having an 
ultimate irrigation potential of 15 lnil-
lion hectares 

( 1) For the five-year period 1978-tl3, 
an outlay of Rs. 2i5 crores under Cen-
tral Sector and Rs. 283.0 crores l1ntler 
State Sector has been provided. Rs. 110 
crores are expected to be provided 
frem instItutional sources. 

Srengtb of Extra-Departmental Staff 

585~. SHRI NARAYAN CHOUBEY: 
Will the IVIinister of COMMUNICA-
TIONS l)€ pleased to state: 

(a) the total number of staff in the 
P & T Department as on 30th June, 
1980; 

(b) the total num.ber of extra de-
partmental staff in the P&T depart-
ment as on 30th June, 1980; and 
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(c) categories of salaries anJongst 
'the extra department staff and ,""hat 
.are they category-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
{SHRI KARTIK ORAON): (a) and (b). 
Total number of P & T employees as on 
31-3-1979 was 7,58,602. Total number 
of Extra Departmen tal staff on th e 
"Same date was 2,48.208. The info"'rnR-
t!on as on 31st March, 1980 IS unrler 
<:ollection and will be placed on the 
table cf the J-Iouse in due course 

(c) The informatIon is annexed 
llerewith. 

Statement 

The categories of Extra Depart-
mental employees and the consolidated 
allowances payable to them. 

Catt"gory of Extra Dt·_ 
p1.1 tm"llt .. ll elU}Jlov~s 

R£ltrs of (on"ohd'llr d 
.allowanc{'~ p ~I l)} Hth 
J\,1J11lDlUnJ ~Ia"'lInuTn 

Extra Dt"p.:u tm"'nl.ll 
Sub Postm l~trl/'iub 
Re(ol d Cit" k" 

Extra Departnwntal 
Branch Postm iSH') S 

Extra Depal tll}cntdl 
Stamp Vendors 

Extra DCPd.l tIUf'ntal 
Massc·ng(.rs 

E'ttra Depal tJneotal 
Chowkldars . 

Extra Dr:"p.'lrlnJenlal 
M!li 1 Carriers Run-
nersfDeliv("ry .t\gents/ 
Packers Letters Box 
Peon.'/Mail Peon~ and 
other extra Dep~lrt
mental empky(.,es pel. 
forming C'OIubind 
dutIes of th(,"Se types 

---------

R.... Rs. 

155 19l 

I r{~ I'3C 

JoB 1'36 

J03 130 

105 '30 

105 1'30 
(FC-f WOl k 10:2<1 
rangIng fI (.111 
2-5 hIS) 
R'I. 9~ fixed if the 
W,) 1 kload IS less 
than 2 hours 
per day. 

'Auid... Dr aU state Capitals with 
their Distt. Beadqllariers DBder S.T.D . 

5860. SHRI HARINATH l'ItISRA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there is any proposal 
during the current plan period, to 
connect every state capital by STD 
'facility wIth the District Headquarters 
under the jurisdiction of the res-
pective State; 

(b) the present position in Bihar 
and how many District Headquarters 
with their names, are connected by 
STD facility with Patna; and 

(c) the time by which the remam-
lng District Headquarters will be con-
nected with the State Headquarters? 

THE MINISTER OF STATE IN 
THE MINISTRY O}4" COMIVIUNICA-
TIONS (SHRI I{ARTIK ORhON): 
(a) The proposal 1~ to connect by 

STD all District Headquarters to 
their respective 3tate Capltals pro-
gressively dUrIng the current and the 
next Plan periods. 

(b) The present position in Illhar 
is that 8 District Headquartelt; have"'*"':; 
been connected by STD tQ Patna 
(which IS also a DistrIct Headquar-
ter) . They are, Arrah, Chapra, 
Darbhanga, Dhanbad, ]\'Iuzafiarpur, 

\ 

Ranchi, Samastipur and Sasaram. 

(c) The remainIng District Head-
quarters are likely to be connected to 
the State Capital by Subscriber Trunk 

Dialling by the ~nd of the llext Plan 
period viz. 1985-90. 
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MobUe Po&t OfBces aDd 'releplaODe 
Cf1aI&eCtloa. ia SriDapr 

5861. DR. FAROOQ ABDULLA: 
Will the Minister of COMMUNICA-
TJDNS be pleasei to state: 

(a) hOW many mobile post offices 
will be started in Srinagar and various 
villages which are without post 
offices; and 

(b) how many telephone connec-
tions will be provided in Srinagar and 
Jammu this year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF cOMtvrUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) In Srinagar and other villages 
having no post office in J &K, 3 
mobile branch post offices have al-
ready bee~ opened and 25 more are 
planned during the current year. In 
addition 3 mobile seasonal sub post 
offices have been opened in Srinagar 
this year. 

(b) It is propose(l t;') provide about 
550 telephone connections in Srinagar 
and about 450 telephone connections 
in Jammu. 

Institution for training of Telephone 
Operator 

5862. SHRI N. E. HORO: Will the 
MINISTER OF COMMUNICATIONS 
be pleased to state: 

(a) the names of Institution 
imparting training to the candidates 
for Telephone Operators; 

(b) the procedure, qualifications, 
and period required for the training; 

(c) whether the medium of instruc-
tion is only English Or in Hindi also 
and whether the tests are also taken 
in English and Hindi both; and 

(d) If :u.at, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Telephone Operator's training is 
imparted at 15 Circle and 11 District 
Telecom. Training Centres, a list of 
which is attached as per statement. 

(b) 80 per cent candIdates are re-
cruited as outsiders on the basis of 
marks obtained jn Matriculation or 
equivalent examination. They should 
be between 18-23 years of age. 

(c) 20 per cent vacancies are tined 
froIr. amongst departmental candi-
dates by promotio~ through compe-
titive examination. They ~hould be 
petmanent or quasi-perman€lnt \vith 
'Elge not exceeding 35 years. 

Final selection In each case is done 
on the basis of a Genera 1 Knowled~e
cum-Intelligence test and interview 
by a duly constituted selection board. 

Period of training for both type of 
candidates is three months. 

(c) The medium of instruchon is 
English only. H\.l\vever, wherever 
necessary terminolog:1 is explained 
to the candidates in fIindi or the 
regional language. 

(d) The trainees are recruited On 
Divisional basis and are already con-
versant with the local language. The 
training schedule consists of:_ 

S1tandard expression.c:, knowledge 
of English language and Grammer 
and Theory and Practical concern-
ing the Telephone Switch Boards 
etc. Since the Telephone Operator 
is to communicate with his or her 
counterpart and the subscribers 
with various linguistic backgrounds 
throughout the country, English ap· 
pears to be the most appropriate 
language fOr the purpose in the 
prevailine- circumstances. 
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Asstt. Engineer IIC, Circle Telecom. 
Training Centre, Commercial Road, 
Kalt'inada-533001. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Gauhati-781 009. 

Asstt. Engineer l/C Circle Telecom. 
Training Centre, Shalimpur Aktra, 
Patna-B00003. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Ahmedabad-380016. 

Asstt. Engineer lIe Circle Telecom. 
Training Cenre, New Plot Jammu-
100005. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Trivandrum-695001. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Maharashtra Bldg., 
Nasik-422. 

Asstt. Engineer lie Circle Telecom. 
Training Centre, Devi Bha Vii!'}, 

Bhopal-462001. 

Asstt. Engineer IIC Circle Telec01l1. 
Training Centre, Uisoor, Bangalore-
560008. 

Asstt. Engineer lie Circle Teleco:Ql. 
Training Centre, Bapuji Nagar, Bhu-
baneswar-751009. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Rajpura (Ph) . 

Asstt. Engineer lIe Circle Telecom. 
Training Centre Acharya Kriplani 
Marg, J aipur-302009. 

Asstt. Engineer IIC, Distt. Tele-
com. Training Centre, lndore (M.P.) 

Reclamatioa .r Fallow ... BaI'.reD 
...... 4 

5863. SHRI G. Y. KRISHNAN: Will 
the Minister of AGRIC'L"LTURE be 
pleased to state: 

( a) whether a proposal is under 
Government' a coftSideration fOr recla-

Statement 
Asstt. Engineer IIC, Telecom. 

Training Centre, Patna House, Luck-
now-225001. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, 128/2, Narikeldanga, 
Calcutta-700054. 

Asstt. Engineer IIC Circle Telecom. 
Training Centre, Menambakkam, 
Madras-600027. 

Asstt. Engineer lIe, Distt. Telecom. 
Training Centre, st. Martine Road. 
Nandra, Bombay-400050. 

Asstt. Engineer IIC, Distt. Telecom. 
Training Centre, 30, Strand Rd. Cal-
cutta-70000 1. -

Asstt. Engineer IIC, Distt. Telecom. 
Training Centre, Uisoor, Bangalore-
56{)008. 

Asstt. Engineer IIC, Distt. Telecom. 
Training Centre, Kandaswamy Lane .. 
Hyderabad-500001. 

Asstt. Engineer IIC, Distt. Telecom. 
Training Centre, Patel Cho"\vk, 
Ahmedabad-380009. 

Asstt. Engineer lie, Distt. Telecom. 
Training Centre, Exchange 'Bldg. 
(Lajpat Nagar) Kanpur-208012 . • Asstt. Engineer IIC, Distt. relecom. 
Training Centre, Kanpur Bagh, 
Patna-800020. 

Asstt. Engineer lie, Distt. Teleconl. 
Training Centre, Shanipar Bldg., 
Pune--411030. 

Asstt. Engineer IIC, Distt. Telecom. 
Training Centre, Littice Bridge Road, 
Madras-600020. 

Principal, Distt. Telecome. Train-
ing Centre, Kidwai Bhavan, New 
Delhi-l 10001. 

mation of fallow and barren land 
in the Sixth Five Year Plan; and 

(b) it so, the acreage of additional 
land proposed to be brought under 
CUltivation during 1979-80 in dift'erent 
States, State-wile? 
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THE MINISTER 0 F ST.,\TE IN 
THE MINISTRY 01'"" AGRICULTURE 
(SHRI R. V. SWAM1NATHAN): (a) 
Fallow lands are lanes temporarily 
taken out of ~ultivation. BalTen 
lands cover uncultivable lands like 
mountains and deserts, etc. which 
cannot economically bf' brought under 
cultivation. No sepe-:ate proposals 
are under consideration fOr reclama-
tion of such lands. 

(b) Does not arlse" 

FOOd for Werk PrGg'l"am.m.e within 
purview 01 Five Year Plall 

5864. SHRI M. RAlVI GOPAL RED-
DY: Will the MinIster of RURAL 
RECONSTRUCTION be pleased to 
state: 

(a) whether Government are con-
sidering to bring the ·Food for Work 
Programme' within the purview of the 
new 'Five Year Plan'· and , 

(b) it so, the details thereof? 

THE MINISTER 0 F ST ATE IN 
THE MINISTRy OF AGRICULTURE 
(SHRI R. V. SW.'\MINATHAN): (a) 
and (b). Yes, Sir. The Food for 
Work Programme has. been restruc-
tured and revamped. Apart from 
foodgrains, cash assistance has also 
be~ provided for making assets

7 

created under the programme, dura-
ble. It will now be caleld 'National 
Rural .E!mployment' Programme and 
form part of the Sixth Five Year 
Plan. 

International Ullivenity at Tokyo 

5885. SHRI MANPHOOL SINGH 
CHAUDH.ARY: 

SHRI G. M. BANATWALLA: 

Will the Minister of EDUCATION 
be pleased to state: 

(a) whether it is a fact that the 
United ~ations propose to set up an 
lnternatioBal University at Tokyo; 

(b) if 80, the objects and reasoM 
of the proposed university; 

(c) whether the Government of 
India make any tinancial contribution 
thereto, if sO, the details thel'eof; 

(d) whether our country is alsO re. 
presented 'On the board of manage-
ment of the University; and 

(e) what benefits, if any, are avail-
able to the Indian nationals at the 
University and the details thereof? 

THE MINISTER OF EDUCATION 
HEALTH AND SOCIAL WEI.FARE 
(SHRI B. SHAN~,\RANAND): (a) 
The United Nations University is al-
ready functioning at Tokyo SInce 
September. 1975. 

(b) According to article 1 of its 
Charter, the U.N. University is an 
international community of scholars 
engaged in resea!"ch, postgraduate 
training and disselnination of know-
ledge in furtherance of the purposes 
and principles of the Charter of the 
United Nations. The research r 1'0-

grammes of the UniverSIty are 
directed towards pressing glob31 pro-
blems of human survival, develop-
ment and welfare, co-exi~tence bet-
ween peoples having different ctll-
turs, languages and social systems, 
the environment and the proper use 
of resources, etc. 

(c) Yes, Sir. Th~ Govt. of India 
have agreed to "~ontribute to thp 
Endowment Fund of the Uaiversity 
$ 7,50,000 in instalments over a peri·.)d 
of five years with effect from 1977-78. 
Out of this $ 4,12,500 has nlready 
been paid. 

(d) The Council, VI hich sprves as 
the Governing Board of the Univer-
sity, consists of twenty-fOur members 
from different countries serving in 
their individual capacity. A t pre-
sent, Prof. Satish Chandra, Chair-
man, Universiey Grants ICommission 
represents India on the Council. 

(c) While the UnIversity is a com-
munity of international scholars ser-
ving the whole Vw"'orld. it is strongly 
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-oriented towards the needs of deve-
loping countries, because so Inany of 
the world's most serious problems 
are concentrated in developing 
regions. India heine one of the 
-developing countries is, therefore, ex-
pected to benefit from the prog-
rammes of the University. 

Delay ill shifting of Telephoae frem 
one area to another lit. Delhi 

5866. SHRI T. R. SH .. I\MANNA: 
Will the Minister of COMMlTNICA-
TIONS be pleased to state: 

(a) the number of cases of 8hitting 
.Qf telephone pending in Central 
North West and South Telephone , 
areas in Delh1 on the 30th April, 1980; 

(b) the number of the cases pend-
ing for three month$, 6 months, 9 
months and over one year in each 
area; and 

'c) the reasons for delay in such 
cases? 

THE MINISTER O}" STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) The details of the number of 
pending cases of shifting of tele-
phones as on 30th April, 1980 are as 
follows:-

CC"ntral Area 

North Area 

West Ar~a 

South Area. .544 

(b) The informaticn In respect of the pending cases is 3S below: 

Over 3 month \ and kss than 6 months 

Over 6 months and k,,~ than 9 months 

Over 9 m<>nth'J and l~s.., than l~ mont}lg 

Over 12 months 

(c) Some of the reasons for delay 
in shifting are: 

(i) no spare capacity In 1he 
exchange; 

(ii) no spare underground cables 
available; 

(iii) bonafide papers not pro-
dUCed by the applicant; 

(iv) telephone closed due to non-
payment; 

(v) stay orders given by the 
-court; 

(vi) the telephone at the original 
address not closed; and 

(vii) dispute between the land-
lord and the tenant etc. 

Central North ''''est South 

6 

6 17 4 

7 2 5 

Payment of rent du.riDc" shiftiag of a 
TeielPlMme 

5867. SHRI T. R. SHAMANNA: 
Will the Minister of COI\IlMUNICA-
TIONS be pleased to state: 

(a) whether the telephone subs-
criber is required to pay the rental 
of telephone 'from the date ()f clO6Ure 
of telephone at his previous address 
to the date of its installation at his 
new address; 

(b ) whether shifting of telephones 
from one area to another in Delhi 
takes three to nine months aDd in 
some cases exceeds even one year; 

(c) if so, the reasons for making 
the subscriber pay Yor the telephone 
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for the period when the telephone is 
'under shift' and the delay in shifting 
is entirely due to the lack of coordi-
nation in the Delhi Telephones; and 

( d) whether it is proposed to review 
the matter and retulld the amounts 
charged in such cases to the sub-
scribers concerned? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Not in all cases, Sir. However, 
prorata refund of rental is prescribed 
under the rules, for the period the 
telephone services r~mains suspended 
beyond a period of 15 days riue to 
inability of the Department to carry 
out the shift. 

(b) No, Sir. The average pC'riod 
is less, but there are a number of 
cases which are delayed more than 
three reonths and few over one 
year. 

(c) and (d). Question does no~ 

arise. However if there are cases of 
wrong billing they can be revieV\7ed. 

Satnction for Projects of LeA.B. 

5868. SHRI MOI-ID ASRAR 
AHMAD: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the amount sanctioned and paid 
to the Indian Council o'f Agriculture 
Research (leAR) during the last three 
years f·.)r various projects (year-wise 
and Project-'\vise) iill date; 

(b) the projects involved; 
(C) the achievement of each pro-

ject; and 
(d) the reaction of Government in 

each case? 

THE MINISTER OF STATE IN 
THE MINISTRY O~., AGRI,ULTURE. 
(SHRI R. V. SWAMINATHAN): (a) 
The amounts sanctioned and paid to 
the Indian CouncIl of Agricu1tural 
Research during the yea" :'977-78~ 
1978-79 and 1979-80 f\.)r its ditferent 
activities are given in Table attached. 

(b) to (d). The information has. 
already been provided in the Per-
formance Budget 1980-81 and ~he 
Department of Agricultural Research 
and Education Report for 1970-80 
which were circul;:tted to Members of 
Parliament by Lok Sabha Secretariat. 

TABLE 

(In th.ou'iar ds of Rupc("s) 

1977-78 1978- 1979 107Q- Ho ----- ------ _------....--- ---- ___ .-.....4. 

Amount Amount Amount Amount Amount Amount 
sanctioned drawn sanction~d drawn sanctiont"d drawn 

2 3 4 5 f) 7 H 

Major Head ReJearch 10,03,98 
"35°'" Agri- Institut~s 

10,0786 13,80,00 13,80,00 8,79,39 8 ,79,39 

cultUl e. 

Research and 
education 

Schemes 20,08,96 19,63,07 23,28,00 23,28,00 26,27,00 ~6.24 ·42 -----...-------- ---------------
Total 30 ,17,94 29,70 ,93 37,08,00 37,08,00 35,06,39 35,°3,81 
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3 4 5 6 7 

-.--.... ---. ....... .__-~-------------- -----_ ..... _---------,_._-.... __ -------.--------
Major Ht"ad 
, '107 Soil Con-
",("'rvation. 

Research 
In'ltitutt"'; 

l'vfajor Hr-ad 
•• H 0" A'lim'll 
Hw,bandrv. 

Research and 
Education 
Scht"mt'"<il . 

Tota] 

RM("arch 
Inc;titut~ 

Rf"Sf'arc h an d 
EducatIOn 

Sch{"m("'i . 2.52,00 

\ Total 

r..Iajor HC'ad 
" HI" Dairv 
Dt"velopmcnt. 

Major Head 
... ~ (2" Fl'ihC:-T-
ks. 

R("'",rarch 
rn~titutf~ 

RMf'arch and 
Education 
Schemes. 

Total 

R~("'arch 

Instltu tcs 

R('8("arch and 
Education 
~chem("'i . 

Total 

73,20 

1,66,26 

21,50 80,00 

2 1 ,50 80,00 

2.50 ,00 

5,18,50 

I,o,oon 

I, J(\OO 

15,00 17.00 

r ,66,26 2.67,00 
-------------

Major Hf"ad R("search 
" :) 1 ," Forest. In'Jtitutes" 37,00 '32,00 50 ,00 

R~earch and 
Education 
Scheme, 73,98 73,98 820O 

Total 1,10,98 1,°5,98 1,32,00 

rotal_Rt"Sarch Tnstl"tutes I 08 5, ,44 

Total-Research and Educa-
tion Scht'mes 2'3,49,94 

80,00 22,00 22,00 

80,00 22,00 22,C)0 

2,50 ,00 1,50 ,00 1,50 ,00 

t,10,00 65,00 65,00 

1,10,00 65,00 6,00 

2,50 ,00 2,2 ,85 2,21,85 

17,00 8,00 R,oo 

2,6700 2,29,<)5 2,29,85 
--------------

50 ,00 25,00 25,00 

82,00 15,00 15,00 

40 ,00 

21,89,44 

2800,00 
-..----,__.--..---~-------------------.._.._,.--

Grand Total 
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A&T1culturai iJIlplemeD:ta for small 
tarmers 

5869. SHRI CHINTAMANI J.ENA: 
Will the Minister of AGRlCULTTJRE 
be pleased te state: 

(a) whether there is a proposal 
under consideration to supply agricul-
tural implements to small tanners 
during the current year; 

(b) whether the Central Govern-
ment propose to extend financial as-
sistance to States for the purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir. 

(b) and (c). Financial assistance is 
already available to the States !lnder 
various Area Programmes like Small 
Farmers Development Agency (SFDA) , 
Drought Prone Area Programme 
(DPAP), Command Area Development 
(CAD), Integrated Rural Development 
(IRD) for providrng subsidy to ~mall 

and marginal farmers, agricultural 
labourers and scheduled tribe benefi-
ciaries. The rate of subsidy is 25 per 
cent fer Small farmers, 33-1/3 per (ent 
for marginal Tarmers and 50 per cent 
for scheduled tribes beneficiaries on 
the purchase of agricultural imple· 
ments approved by the State Directors 
of Agriculture. Ceiling on subsidy is 
Rs. 3000 per family except in the ('ase 
of tribal (ST) family where this ceil-
ing is Rs. 5,000. 

Free calls Admissible for telephone 
_bscribe1'$ 

5870. SHRI CHINTAMANI JENA: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) what is the number of tree 
calls admissible to varioUs categories 
of telephone sub6cribers; 

(b) whether it is a fact that ua-
utilised free calls 0'1 a quarter are not 

·carried over to the next quarter; 

( c) if so, the reasons therefor; and 

(d) whether Government propose to 
provide for the carry forward of tbe 
unutilised free calls to the next quar_ 
ter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
T'IONS (SHRI KARTIK ORAON): 
(a) 25() calls per quarter in measured 
rate systems. In fiat rate systems 
local caUs are free. 

(b) Yes, Sir. 

(c) The rules do not provide for this 
and this is not the general practice 
and would increase the billing com ple-
xity. 

(d) No, Sir. 

Staff in Postal accounts, Patna 

5871. SliRI RAMAVATAR SI-IASTRl: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the total number of LDC, UDC 
and Class IV posts available in the 
Office of the Deputy Director. Postal 
Accounts, Patna as on date; 

(b) the total number of posts actu-
ally justified in LDC, UDC and Class 
IV as on date; and 

(c) in ca::;es there is heavy shortage 
of staff, the reasons for the same and 
remedial measures proposed to be 
taken for filling up the vacant posts? 

THE MINISTER OF STATE IN .... _.I-lE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The 
number of posts in Dy. Director of 
Accounts (Pestal) Patna on 1-7-80 wel e 
as follows:-· 

L.D.Cs 119 

U.D.Cs (DeSignated 
as Sr./Junior Accounts> 266 

Class IV 44 
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(b) The number of posts considered 
justified on 1-7-80-- are:-

L.D.C. 131 
U.D.Cs (Designated as 
Sr / Junior Accounts) 293 
Class IV 53 

(c) Yes, Sir. There is heavy sholtage 
of staff in each cadre on account of 
(i) lack c1f departmental examinations 
qualified candidates (ii) Inadeq'..late 
number 0f candidates recommended by 
Staff Selection Commission (iii) Ban 
on filling up Class IV posts for a long 
hme. Ban has been relaxed recently. 
The matter was taKen up at the highest 
level in Staff Selection Commission and 
they have assured early filling up of 
the vacancies. For Class IV posts Em-
ployment Exchange was conta~te,-L 

~Candidates have been sponsored and 
case is being processed for early 0 p-
pointments. 

Pension to Railway Employe es from 
postal Accounts, Patna 

:1872. SlIRI RAMAVATAR SHASTPI: 
Wul the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that as per 
revIsed instructions, Railway employ-
ees may get their pension from the 
Post Office of their choice; 

(b) whether it is a fact that series 
of such cases of the Railway employ-
ees are languishing in the office of 
the Deputy Director, Postal Accounts, 
Patna; and 

(c) if so" the number of such pen-
ding cases fOr more than one month, 
three months and six months and 
over may be furnished separately in-
dicating the reasons for such deten-
tion and way. and means to ensure 
their clearance as well? 

THE MINISTER OF STATE IN 
TIlE MINISTRY OF COMMUNICA-
rIONS (SHRI KARTIltO""RAON): (a) 
Yes, Sir. 

(b) A part of the pension cases re-
ceived in the last quarter is pending. 

(c) 206 cases are pending for more 
than C'ne month, but none for more 
than three months. 

The reasons for the pendency are:-

(1) Very heavy receipt of Railway 
pension revision and commutatlO'fl 
cases during the quarter. 

(2) Shorfage of staff in the office. 

Steps have been taken to clear the 
pending cases by 31st July, 1980. 
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Refashioning or Educational System 

5875. SHRI JANARDHANA PO-
OJ ARY: Will the Minister of EDU-
CATION be pleased to state: 

(a) whether the Vice-Chancellor of 
Jawaharlal Nehru University has 
suggested for refashioning of the ed u-
cational system in the interest of so-
cial, economic and cultural develop-
ment of one fifth crt mankind; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL \\TEL-
FARE (SHRI B. miANKARANAND;: 
(a) Yes Sir. He made these suggestions 
in the course of his speech at a s~nli
nar on "Effects of deprivation in early 
childhood on learning" held under the 
aegis of Indo-U.S. Sub-commission on 
Education and culture held at New 
Delhi on 12th May, 1980. 
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(b) These views are already reflect-
ed in the National Policy Resolution 
on, Education 1968. 
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Payment of rent for lted telephones in 
BaDslVara etc. in RaJasthan 

5877. SHRI BHEEKHABHAI: Will 
the "MinIster of OOMMUNICA TrONS 
be pleased to state: ... 

(a) whether it is a fact that almost 
all the telephone subscribers in Dun-

ganpur, Ban.wara, Sagwara, Bhukhia", 
sajjangarh, Kushalgarh, Bajidora pay 
dead rent for their idle telephone 
apparatus; and 

(b) if so, why telephone lines re-
main out of order for days together? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) No, Sir. 
'rohe telephones from these exchanges 
are working satisfactorily. 

(b) Dces not arise. 

Calls between Saiwara and Delhi 

5878. SHRI BHEEKHABHAI: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Sagwara town in (Du-
ngarpur district, Rajasthan) cannot 
be contacted from Delhi fOr days to. 
gether; and 

(b) if so~, whether a statement con-
taining number of calls matured dur .. 
ing one year will be laid on the Table 
of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The 
trunk call between Delhi and Sagwara 
is routed via Jaipur or Udaipu~ and 
Dungarpur. Since the routing invo:ves 
two transits, the call is subject to de-
lay. However, no specific complaint in 
this regard has been received. 

(b) Records to trunk calls station-
wise is not maintained. It is, therefore-, 
J1t('t possible to furnish the informa-
tion. 

Delay in construction of Bhadrak tele-
phone exchange in Balasore. Orissa 

5879. SIIRI ARJUN S~THI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) the reasons for undue delay in 
constructiOn of Bhadrak telephone 
Exchange building, District Balasore 
(Orissa) ; 



(b) whetb.er tlUa l:tuUGiPC ia wuier 
coftltnlcUon for a quite lqng time; and 

(c) if so, w~en it will be comple-
ted! -

THE MINISTER OF STATE IN 'IHE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) The de-
lay has been due to suspension of 
work by the Contractor. 

(b) Yes, Sir. The building constru.~ 
tion was commenced on 12-3-78. 

(c) The contractor who was servea 
a noth.~e hets promised to complete the 
work by end of 1980. 

Unau.thorised land in possession of re-
ligious per80DS 

5880. SH:RI ARJUN SETHI: Will the 
MInister of WORKS AND HOUSING 
be pleased' to state: 

(a) whether it is a fact that some 
religious persons are in possession of 
unauthorised lands belonainl to Gov-
ernment in Delhi and New Delhi; 

( b) if .0, the deta~ thereat ad 
the locationa as well as the total con-
.tructed area encroached upon by the 
reliiioU8 per8QnS and details of build-
ing «>natruetions: 

(c) whether any demoUtion orden 
in Emergency were issued to them_; 

(d) if 80, the Dumber of $lch rell-
gious persons served with notices to 
vacate the unauthorised lancUI beloIll-
ing to Government; and 

(e) what atePa have been taken to 
el1$Ufe that no further unauthori8ed 
construction takes place in future? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (e). The information is being col-
lected ana-lt will be laid on the table 
of the House. 

1721 LS-9 

CO'DDel1AtiOD to statee on prohibition 

5881. SHRI ARJUN SETHI: Will the 
Minister of SOCIAL ~FARE b& 
pleased to state the names of the 
states and Union Territories who bave 
demanded cent per cent compensation 
fOr the loss in excise revenue due to 
introduction of prohibition? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SaRI B. SHANKARANAND): 
Bihar, Tripura ana Andhra Prades~ 
had made formal requests. However, 
during the meeting of the Central Pro-
hibition Committee held in 1978, some 
other States had also made similar 
requests. 

FinanCial Assistaace to VolUBtary 
Orpa-tioJl fOr Implementatl_ 

of Probibltioa Polic,.. 

5882'. SHRI ARJUN SETHI: Will 
the Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether some voluntary orga-
nisations are bein. given financial 
assistance for the implementation of 
the prohibition polley; and 

(b) if so, tile details thereof? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
F,MtE (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

(b) Under this scheme the Govern-
ment of India assists voluntary orga-
nisations for educative publicity work 
for Prohibition. During 1979-80, 8 
volunt~ry organisations were assisted-
the total ~ssistance being Rs. 8.6 lakhs 
(approxim~tely). The details of these 

.i~ a,enc!~ are glv~n tn the enclosed 
• statemt!nt. 
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statement 
1. All India Prohibition 

Council, New Delhi Rs. 4,05,000 
2. Kendriy Nehru Sama-

rak Parishad., Luck-
now. Rs. 54,000 

3. Samyukt Sadachar Sa-
miti, New Delhi Rs. 1,48 .. 050 

4. Arya Pratinidhi Sabha, 
Luckn~. Rs. 54,000 

5. All India Pariwar 
Kalyan Parishad, New 
Delhi. Rs. 86,200 

6. BhartiYa Adamjati Se-
vak Sangh, New Delhi Rs. 95,828 

7. All India Schedule 
Caste and Schedule 
Tribes Employee Fe-
deration, New Delhi. Rs. 9,000 

8. National Council of 
Education, Birindra-
ban. Rs. 11,250 

Rs. 8,65,278 

hli TIme S.T.D. Paa1ity wi. Delhi 

5883. SH.RI p. J. KURIEN: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the places in the country hay-
ing :fuk dme STD facility to Delhl; 
and 

(b) which are the places in Kerala? 

THE MINISTER OF STATE IN 
~THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) The following places have full-time 
STD facility to Delhl:-

Agra, Ahmedabad. Aligarh, Alla-
habad, Alwar, Amhala, Amritsar; 
Arrah, Bangalore, Belgaum, Bhatin-
da, Bhiwanl, Bhopal, Bombay; Bhu-
baneswar, Bulandshahr, Calcutta, 
Calicut, Cbandigarh, Chapra, Cu"-
tack, Darbhanga, Dehradun, Dispur 
(Gauhatl), Gandhinalar, Gan8tok 

Gurgaon. Hapur. Wssar, Hyaerabad; 
Indore, Jaipur, Jammu, JamshedpUr: 
Jodhpur, Jullundur, Kanpur, Kar-
nal, Kharagpur, Kohima, KOSikalan; 
Lucknow, Madras. Meerut, Modi-
Nagar, Moradabad, Mussorie, Muza .. 
ifarnagar, Muzaffarpur, Panipat, 
Panjim, Patna, Pune, QuUon; ;Roh~ 
tak, Saharanpur, Salem, Samastipur; 
Sasram, Shillong, Simla, Sonepat; 
Srinagar, Surat, Trivandrum and 
Varanasi. 

(b) The places in Kerala are:-

Trivandrum, Quilon and Calicut. 

Direct Dlal)J... bet.... Mave1lkari 
IUId Kayamklalam s. Kera1a 

5884. SHRI P. J. KURIEN: Will 
the Minister of COMMUNICATIONS 
be pleased to state whether Govern-
ment propose to bring Mavelikari and 
Kayamkulam under one group dialling 
system and provide STD facility in 
both these places, in view of the fact 
that they are very important commer-
cial centres in South Kerala? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRr KARTIK ORAON) : 
There is no such scheme at present. 

Satellite Ltak bet .... · SIIDaIU'.LeIl 
... Deai 

5885. SHRr CHIRANJI LAL SHAR-
MA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the preaJel'lt stage of. the pro-
posal Of satellite link between Sri-
nagar-Leh and Delhi; aDd 

(b) when it will be established? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAQN) : 
(a) and (b). Delhi station is ready. 
Work is in progress at Leh and it is 
expected to be completed oy October, 
1980, after which Leh wilJ be connect-
ed to Delhi via Satellite. 

Srmagar station is p~ammed for 
mid 1982. 
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5886. SH;RIMATI GEETA MUKHER-
JEE: Will the Minister of SOCIAL 
WELF ARE be pleased to state: 

(a) this .being the Mid-Decade for 
"Wom.en, what special steps are being 
"taken to implement the Action Pro-
gramme for women adopted during 
International Women's year; and 

(b) the details thereof? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHA~K.ARANAND: 
(a) and (b). The World Plan of 
Action, adopted during International 
Women's Year, aims at stimulating 
action at the National and Internn-
tiona I levels to ensure full integra-
tion of women in the development 
efforts and to involve them in inter-
national cooperation and the streng-
thening of the World Peace on the 
basis of equal rights, opportunities 
aIld responsibilities of women and 
men. The specific areas identified 
in the Action Plan are: (i) Inter-
national Cooperation and streng-
thening of international peace. 
(ii) Political participation, (iii) 
Health and nutrition, (iv) Education 
and training, (v) Employment and 
related economic roles, (\,;) Family 
in modern society, (vii) population, 
(viii) Housing and related facilities, 
(ix) Other social questions. 

2. On the basis of the Action Plan 
contained in the- World Plan of Ac-
tion, and the recommendations of the 
Report '\)f the Committee on the 
States of Women in India, a "Na-
"tional Plan of Action for Women" 
was drawn up by the Government 
of India, identifying the areas of le-
gislation, employment health nutri-
tion and family plarining, ed.~cation, 
self employment as critical areas for 
India being a Union of States, Cen-
tral Government has to work through 
the state Governments. Accordingly, 
'Which action programmes are needed. 
State Governments have been re-
quested to draw UP their own deve-

lopment plans on the basis ot the 
guidelines contained in the National 
Plan of Action. Central Ministries/ .. 
Departments have also been reques-
ted to take action in the apeci1lc 
spheres of activity for implement.inJJ 
the action programmes envisaged in 
the National Plan of Action. 

3. The World Plan of Action also 
envisages a review aDd appraisal at 
the middle of the Decade for women 
(1976-85) and suggest action pro-
grammes tor the rest of the Decade. 
The Mid-Decade World Conference, 
now going on in Copenhagen, is en-
gaged in this task. 

Cost of Prod.otiOn of Pa44J' 
5887. SHRIMATI KISHQRI SINHA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether paddy cultivation has 
b~gun to be increasingly uneconomic; 

(b) if not, the cost of production 
of paddy in various regions; and 

(c) what is the price guaranteed 
under the price support scheme1 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) No, Sir. 

(b) The ranges of cost of production 
of paddy of all varieties per quintal 
in 1977-78 for which year data on 
average cost of production are avail-
able for various states are given 
below: 

------ -~--

Rangr:s in the cost of pro-
duction for )977-78 

(Rs. per quintal 

~-------------------
Haryana and U.P. 78.44 to 89.60 

Orissa, ASSam and WMt 
Bengal . 55. 46 to 70. 93 

Andhra Pradesh and 
Tamil Nadu . 81.57 to 87.09 

... I 
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Besides paid-out cost, the above costs 
include imputed rental value of owned 
land, interest On fixed capital and 
valQ.e of family labour. 

<a' waether any pr~ ... been 
achieved in biolo81cal control of pests 
and insects; and 

(c) The procurement price lor 
paddy in 1979-80 marketing season 
was Rs. 95.00 per quintal for common 
(long bold/shClrt bold) varieties. 

(b) if 90, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 

pro ... of BiolOJiea] CoIltrol 01 IWts 
5888. SHRTMATI KISHOR! SINHA: 

(SHRI R. V. SWAMINATHAN): 
(a) Yes, Sir. 

Will tlbe Minlster of AGRICULTURE 
be pleaSed to state: 

(b) Deails are given in the enclos-
ed statement. 

StatemeDt 

Statemf"nt showing the achievements in biological control of pests and insects. 

-------------------------------------------------------------------
Namf" of the pest Name of Namf" of the pre- Arf'.l. in which 

the crops <lator/parasite intro- Intnduced 
generally duced/established. ·1 

affected 

(1 ) (2 ) (3) (4) 

1. Cotton Cushion Cltl us Rodolia carduzalis South('rn Slates: 
scale from South AfrIca 

2. Wooly Aphid Apple .A thelsnus mali Kulu V.alley, Slul-
from N. America long Area 

3. San Jose scale Apple ProspaluLla permcios, J&K, Himachal 
from N. Amenca Pradesh and U.P. 
& Europe (Kumaon) 

4. Prickly Pear (Weed, All crops Cochinea I insect Southern States 
from Sri Lanka 

5. pyrill..t 

6. Top Borer 

7. Scal(' Insect 

8. Semi looper 

Sugarcane TelrlJStichus pyrillae Bihar, U.P., Delhi, 
(egl parasite) Haqana, PlUljah, 
an Epipyrops Rajasthan (Sri-
",elalloltluca (nym-
phal & adult para-

8anganaga .. ·) 

si te ) (Indigenous) 
Sugarcane /solj1TlQ javnuis 

from Uttar Pra-
desh (Indigenous) 

Sugarcant" A numbrr of predators 
from Australia & 
Mauritius. 

Casler 

Cotton 

rllenomus sp. 
from New Guinea 
Egg and Larval 

parasites from S. 
America, Africa 
and Hawaii. 

Tamil Nadu (Tiru-
chirappli, South 
Arcot & Tanjore 
Districts.) 
Andhra Pradesh 

(West Godavari), 
U.P. (Deoria & 
GOlakbpur) 

A.P. (Mehboob-
nagar) 

Haryana (Hissar) 

Remarks 

(5) 

Found effective 

Found t'ift"ctive 

Efft'ctsarereInal k 
able 

Found efFective. 

Found ver" 
dFrctive. 

Found effective 

Con tro! reported 

Effectlve control 
rt'ported. 

About 1,000 ha. 
treated which 

showed Control 

The Indian Oouncil of Agricultural Research haS moun ted an All India Coordinated 
RClCarch Project on Biological Oontrol of crop pests and weeds with 12 Centres in the country. 
It il j \he third year of its operation. 
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Nitttie DeJoIl- III Soli 

5889. SHRIMATI KISHORr SINHA-
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there has been in-
'Cteuing nitrite deposits in soils using 
luge fertilizer doze; 

(b) if so, what are the worst affect-
oed areas; and 

(e) the steps taken to correct this? 

THE MINISTER OF STATE IN THE 
'MINtSTRY OF AGRICULTURE 
(SPIRI R. V. SWAMINATHAN): 
(a) We do not have any report on 
nitrite or nitrate depoSition in our 
soils as a result or fertiliser use. 

(b) and (c). Question does not 
arise. ~ ·~r~ 

Tribal ~e as med.tam or 1Ds-
truction ill Primary Schools 

5890. SHRr A. K. ROY: Will the 
Minister Of EDUCATION be pleased 
to state: 

(a) the names of the tribal lan-
guages and the States used as the me-
dium of instruction in the primary 
schools; 

(b) whether there is any plan by the 
Central Government to develop the 
tribal languages, .alphabet~, literature; 
and 

(c) if so, facts In detail? 

THE MINISTEh. OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANA..lID): 
(a) to (c). Various tribal languages 
are used as media Of instruction at the 
primary stage in different States. 
Development of tribal languages is 
attempted by the Central Institute of 
Indian Languages, Mysore. .-\. state-
rnent giving the available information 
is attached. 

statement 

According to available informatioft, 
the following tri ballanguages are used 
as media of instruction at the primary 
stage in the followin.g StateslUnion 
Territories: -

(1) Assam-Bodo, Garo, Hmar, 
Khasi, I~heza, M;lnipuri. 

(2) Bihar--Santhali, Oraon/ 
Kurukh, Ho, Mundari, Sadull 
Sadri. 

(3) MadhYa 
Kurukh. 

Pradesh-Oraon/ 

(4) Manipur-Manipuri, 
Hmar. 

(5) Meghalaya-Khasi. 
Garo. 

Kuki, 

Kheza,. 

(6) Nagaland-Ao, Serna, An-
gemi, Konyaka. Loth a, 
Chokri, Kheza, Ren. 
gma, Kuki, Zemi, Liangmai, 
Sangtan', Chang, Phom, Kthiem 
Mungan, Yimchunger, Zeliang, 
Chakhasang. 

(7) Tripurc:l-Mizo/Lushai, Tri-
purL 

(8) A & N Islands-I<.aren, Nico-
bad. 

(9) Goa, Daman & Diu-Konkani. 

(10) Mizorarn Mizo/Lmiliai, 
Pawi, Chakma 

2 The work on the development of 
tribal languages alphabets and litera-
ture being undertaken by the Central 
Institute of Injian Languages, Mysore, 
is as follows. 

2.1. The Institute has worked on 
tribal languages, alphabf'ts and litera-
and has developed alJ)habet>s for the 
unwritten languages and has standar-
dized the alphabet and spelling in the 
case of newly writen langages. In 
these languages the Institute prepares 
a phonetic reader, a grammar and a 
dlctiol,lary and instruction material&. 
for ptimary ~hools and adult educa-
tion programmes. In some eases folk 
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literature has been collected, trans .. 
cribed in the script suggested and 
tnlnslated. 

2.2. The Institute has deYeloped a 
billngual. education programme for the 
kpeakers of tribal languages in which 
tJhe initial education is imparted in 
the tribal langu.age and then the 
learners are gradually and systema-
tically transferred to the medium of 
state language. The Institute, follow-
ing this model, bas prepared school 
primers in the following languageS! 

Language Statt" Class 

Kokbaruk Tripura I &11 

Bodo • Assam I 

Misiog Assam I & II 

16 languages . Nagaland I 

14 languages Manit ur I 

Mizo. ~!{izoram I 

5 languages Jammu & Ka8h- I 
mir 

Kuvi. OriMIl I It II 

Oriya OriMa I 

Saora Orissa I 

Abajhm~dia ::\1:tdhya Prad"~h I 

----
2.3. The Institute publishes folk 

literature collected in various tribal 
languages. 

3. The Government of India a.l8o 
give assistance throu~h the scheme of 
"Assistance to Voluntary Organi!!:a-
tions working On Indian Languages·', 
for the development of tribal litera-
ture. 

Central Aid for DevelOJ)Dlent of Forest 
in OrIssa 

5891. SHRr RASA BEHAR! BERRA: 
Will the Minister 01 AGRICUJ .. TURW 
be pleased to state~ 

(a) the amount of Central • .utance 
given for de-Yelopment of forMts i:o. 

the State of Ori.. duriDg 1"''''9 
and 1919-80; and 

(b) the amount utilised in State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) Under the two Centrally 
Sponsored Social Forestry Schemes 
Viz, (i) Mixed Plantations on Waste 
Lands and Panchayat Lands and (ii) 
Reforestation of d~graded fOrests and 
Raising Shelter-belts, a total amount 
of Rs. 145.15 lakhs was released as 
Central Grant to the State of Orissa 
during 1978-'79. No central grant was 
released to Orissa during 1979-80 was 
the Social Forestry Scbemt$ were 
transferred to the State Sector w.e.t. 
1-4-1979 as per the decision of the 
National Development Council. 

(b) The State bas utilised the 
entire amount. 

5892· 'lft """ mr : ~ twerr 
~~~~~~fq): 

(C6) ~ lfg wq ( f'Gf1 fC1~qfq'l H1~ 
--i3I-r'~ 4:::r1,--;r 3fTldtr ;f at i ij q I ~ I ~ (U'\jf"Nr;;) 
~ ~ ~¥tl(d efi f\1¥tfOi cfi ~ at1~1"1 
fi~;T-~~~q)I'~~ ( ,~ 

(~) ~ 8i", ur em ~ ~ ~
~ ~ GtIGi\ili{ ~ Clft ~ ~ anr ~ 
~~~~; alh 

{1T} ~ ~ J at m ~ ~ '( ? 

rm.n ~ M IN 11ft ""'"'" Wi"'" I" 
'"'" (eft 1ft. ~ie6(i"<Ai) : (Cf;) ~ I ~ , 

(~ \;ft, ;rtf I 3fTldtr ~ ~ ~ 
!fi ~ 1t" 1. 00 ~ ~. at;T at~"qli{ 
~t .. 

(1T') n;r;rtr- \i'Om 
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, p.e.o.'II Ia 8.. ....... • 
5893. SHRI CHHITTUBHAI GAMIT: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) how many new PCO telephona 
centrea have been planned. in Sur.' 
district for t.a80-85 and what was 
the dema.d trom tlde area; ad 

(b) how musy are under operation 
and how man,. ne\V to be installed in 
198O-81? 

THE MINISTER OF STATIJ IN THIl 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORA()N): (a) 
Fifteen new Long Distance, Public 
Telephones are proposed at present to 
be opened in Surat Diatrict during 
1980--85. There was demand for 
opening SO new Long Distance Publlo 
Telephones ill this area. 

(b) Twenty Lcng Distance Public 
Telephones are working in Surat Dis-
trict at present and eight new such 
offices are likely to be opened in 
1980-81. 

5894. ~ hRtii4fG' Qr : em 
"'''for ~ ~ ~ ~ ~ ~ Cf;tfT 
~~: ,. 

(en) ~ ~ qn: Gfi1 qr*<1~)'li- ~ 
~ m G"~lIqf.4 < ~ ~lr"6j 1~4 ~ ~ 
1T1t ( ; 

(..-) m ~, or CflrT ij (Cf)' ( GfiT fcr;rR: 
if ~ lll'lf¥i q) a, cj; am.m: ~ sru;r 
~anrt ; 

(11') mgt, ~ ~ ~ ~ m 
~, ~m~~~; 3Ih 

(-cr) ttr .. f«i~l ~ ~ ~ \N-
~ ~ ?i ~ em ~ 4r~"'(f 
~~~? 

, ..... ~ ammr «t (eft "' ••• , 
ft'I) : «(if;) ~ tPrt ~ ~ ~ 
fqCfii\f ~ ;f ~ ~ '( ~ 
~-q"R ~ ~ ~ ~ ~t.fA'T 1f-
\~ 1\'4:q (f'lT i8f\1i I \'itA r- '11'41'\ £ l 

(.) ~ (If). ~ (t ~ ~ 

('f) ~ fctCfilij ~ * ~
em: cfi ~ Cfft Cf){J ~~ ~
f';rlrl ~ ~ ttl~ I {1 ~ qrf. G( ij q l{t ,r", t~4 ~ ~ q;r i!fil'lf ~ fcfn:rT 
(I 

5895. SHRI HARINATH MISRA: 
Will the Minister of EDUCATION be 
pleased to stat~: 

(a) how many rare antique idols 
were stolen away from the state of 
Bihar durlna the last decade with 
description of each at the idols; 

(b) the persons and gangs responsi-
ble for these thefts and action taken 
against each one of them; and 

(c) in hoYJ many cases the thieves 
have remained untraced? 

THE MINISTER OF EDUCATION 
AND HEALTH ...'\ND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (c). During the last dp.cade 
1n.ine stucco heads, variously of 
Buddha, Bodhisattve female figure 
and Vidyadhara, have been cut off and 
stolen :from the centrally protected 
monument at K alanda. Critninal pro-
ceedings against the suspects are in 
progress in the Bjhar sharif court. 

Apart :trom thesp. rare heads, a lin,a 
Was stolen from the centrally pro.. ,f 

tecfed site at Rajgir; no clue hOWever 
has been found In respect of the per-
son involved. 

As per the information received 
from the Centra] Bureau of Investiga-
tion, 140 idols are reported to be 
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stolem from different places Of Bihar. 
It is not kno,vn whether ~n these 
idols are rere antiquities. 

Area under S.,arcaae CulUvatlGII 

5896. SHRI HARINATH MISRA: 
SHRI CHANDRABHAN 

ATHARE PATIL: 

Will tihe Minister of AGRICULTURE 
be pleased to state the area under 
sugarcane cultivation in differellt 

States during the last thtee l@8arB, 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ;It. V. SWAMINATHAN): 
A statem.ent showing the area under 
sugarcane cultivation ,in different 
States during the three years ending 
1978-79 is enclosed_ Similar informa-
tion for 1979-80 has not yet become 
available from all States. 

Statemeat 

State 

-----
Andhra Pradesh 
Assam 
Bihar 
Gujarat 
Haryana 
Himachal Pradesh 
Jammu & Kashmir 
Karnataka 
Kerala 
Madhya Prad("sh 
Maharash tra 
Manipur 
Meghalaya 
Nagaland. 
Orissa 
Punjab 
Rajasthan 
T3mil Nadu 
Tripura 
Uttar Pradt'sh 
West B,..ngal 
Andaman & Nicobar Islands 
Delhi 
Goa, D,:unan & Diu. 
Miz'>r.lm . 
Pondicherry 
ALL-INDIA 

A rea '4nm SugdrctiIU OuttitxUi6n 

146' I 

46'S 
127·8 
49. 0 

168·0 
{'() 

2' I 

143'5 
7'2 

77' I 

240 '9 
l' 5 
0'2 

3' I 

4r-;' () 
I 13 0 

44'2 

154·5 
2'2 

1.4:55' 9 
29·5 

o· I 
0·5 
I' 3 
0·9 

2' I 

2866·2 

(In thousand h~ctares 

1917-78 

16q·o 
45·4 

138.5 
61· 8 

195'7 
r 3' R 

I ' I) 

159'0 
b·(' 

56' 1 
246 '0 

2- 1 

0'2 

3'5 
43. 0 

116, 0 

6J·2 

167' 4 
2·0 

I fl36' 5 .-
3 1 ' 4 
0' J 

0·4 
1·4 
()og 
2· 1 

31 51 '1 

1978 -79 
Final 

14Q ' 0 

47'9 
13 1 ' 3 
57'9 

190'0 
3,n 
I . I 

Ij7· S 
7"1 

71' q 
244' J 

2' I 

()'2 

4'~ 

46'0 
1°7'0 
59·5 

17 1 ' 7 
2'(1 

1634.9 
3.;&· 1 

O· I 

o'~ 

1·4 
0·5 
2'0 

3 11 9. 0 
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~ r I'M tr6 • _ii' ., ~ .,p-,." .. 
5898. .,. riww ~ ~: tnff 
~ 1ttft' q ~ Cfft 'F" ~ f1fi:! 

(~) If'rT ~ If ~ (1+'413(' ;f 
oz\~tn$f;t q)"'~" ~ ~ ~ ~ ~ 
1f 1ftIft ~ it Rii426 "Cftr ~ ~ ~ 
~; ~ {t, <IT at ~ fCfi d;f\ '( ar~ 
~ ~ if) (,.' « (; 

() ~'A'> '> ~' tr ~ "1l e (hlta ~ if;~ ~I ~ cot., 1f"" 
fq~JOiI c6 em ~ i, ~ ~~
f'¥4 cti d I Cfi atWR: q-{ a\;ftCf) ~~ 41 ;(<if8"': 
~ ~ i6T fct"4l( (, ~ {t, 6f cnif 
~;~ 

(11") ijqJO!,tCftl ij~ 1011 ~ ~ mtr 
" ~ ~ c6 ifR f'$ 8 .. ' i4f4'd41 (f'fT 
~ cnT ~ a'J\q; fWf q; ;(~l Wf ~ 1f1:! 
~? 

w.m: " ........ q 'If 1:IWIf .... (~ .rhfw; 
~): (q» ~ ~~ Cfi ~~ 
fq q {Of ?fi fGr;rr ~- ~ Cf)T ~ ~ 

~(I m+fi, 19-7-80CfCf)~m 
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~ ~ Cfi1 'U ~ ( , 1983 (fCt) snftm 
~ c6 \itt (ffi ( f~qGI9f hnf ~ a:ft 
ormr £ I 

{t 'fm-' ~~ tarr.~.~.· ancf-
m *'" ~ am:t tc';rr ~ Cfi "'aN,, t« 
~~£ • 
U.N.D.P. Aid for Be.earch "eatretI, 
Dryland FarmiDI' aBd Flsh'nl' Re-

search cutrell 

5899. SHRI S. B. SIDNAL: Will 
the Minister of AGRICULTURE be 
pleased to trtgte: 

(a) whether it is a fact that the 
United Nations Development Prog-
ramme have agreed to provide assis-
tance to various agricultural improve-
ment and research centres, dryland 
farming and fisheries research centres 
in India; and 

(b) if so, the details thereof? 

THE MINIST£R OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRr R. V. SWAMINATIIAN): 
(a) Yes, Sir. 

(b) Tne following are the Projects 
being executed by the leAR with the 
UNDP assistance:-

1. Post-graduate Agricultural Edu-
cation and Research for Estab-
llshing Cpntres of Advanced 
Studies (lND) 173/020, IND/ 
78/020 and IND/7'1/003). 

The development objective of this 
project is to support the nation's food 
productIon efforts by ~trengthening 

centres of advanced studies for post-
graduate teaching and researcr in 
selected fields of agricultural sciencps, 
with a VIew to help in enhancing the 
competence of professional staff and 
augnlenting faclJities for high quality 
research, to tackle oroblems coming in 
the way of Inc] eased agricultural pro-
duction in the country. It \\-ould also 
reduce dependence on foreign coun-
tries for post·j:!raduate education. 

The UNDP Initially approvEd follow-
ing SIX sub projects in 1971·_ 

(i) Plant Protection Rt the Univer-
city Of Agri('ultu~'al Sciences, Banga-
lore; 
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(ti) Dairy Science at the National 
Dairy Researeh Institute, Kamal; 

(iii) Poultry Science at the Indian 
Veterinary ReSearch Institute, 
Izatnagar; 

(iv) SoU &: Water Management at 
the Haryana Agricultural univet'sity, 
Hissar; 

(v) Agricultural Engineering at 
the Punjab Agricultural University, 
Ludhiana; and 

(vi) Agricultural Economics at 
the Indian Agricultural Research In· 
stitute New Delhi. , 
In view of the overall success of tile 

project and fOllowing the recommen-
dations of the UNESCO/FAO Techni-
cal Advisory Mission of January, 1978, 
On the request of the Government of 
India the UNDP has further sanction-
ed phase III to establish seven new 
Centres Of Advanced Studies from 
June, 1979, to start similar operations, 
in the disciplines viz:-

(i) Agricultural Microbiology at 
the Tamll Nadu ~ricultural Univer-
sity Coimbatore; , 

(il) Tropical Horticulture at the 
Indian Institute of Horticultural Re-
search, Bangalorc, in co:laboration 
with the Unlvtrsity of Agricultural 
Research Bangalore; , 

(iii) Temperate Horticulture at 
the Himachal Pradesh Agricultural 
University, Solan Campus; 

(iV) Mariculture at the Central 
Marine Fisheries Research Institute, 
CoC'hin; 

(v) Plant Physiology at the Indian 
Agricultural Research T nstitute 
New Delhi; 

(vi) Dairy Processing at the 
National Dajry Research Institute, 
Karn.al; and 

(vU) Agriculture Communication 
at the G. B. Pant Univf'rsity of 
Agri~ulture & Technology, Pantna-
gar. 

2. Project on Improvement at Date 
Palm.. UNDP Project No. IND/'I8/ 
006/C/01/31. 

The UNDP is providing usiatance 
to a project entitled "Improvement of 
Date Palm" tor a period of. five years 
with effect from April 1978 at a total 
UNDP input of $ 456,200 and Govern-
ment of India inputs ot IndiaD 
Rs. 1,590,820 (i:l. kind) .. 

The immediate objectives ':1l the 
project are introduction and evalua-
tion of suitable varieties of dates at 
different locations v1.z., Mundra (Guja-
rat) Bikaner and Jodhpur (Rajas" 
than) and Hissar (Haryana) in semi-
arid areas. It may be mentioned here 
that 500 suckers ot important cultt-
vars have already been imported from 
Calif()rnia in September, 1978 and 
have been planted at the above men-
tioned locations. 

3. Project On Intensification of 
Fresh-water Fish Culture. 

The FAO/UNDP assistance to the 
Project on 'IntensificatiOn ot fresh-
water fish culturE' and training' at 
Freshwater AQt:acultur~ Rec;earch and 
Training Centre at Dhauli, Orissa is 
to the tune of US $ 5,82,509 over a 
periOd of 5 years from June, 1979. 
The foreign assistance will be in the 
form of consultants, fellowshi!':": 
a broad and ~ssential equipment not 
available in India. 

The Project will assist in:-

(i) str~ngthening the existing re-
search training and demonstration 
facilities required to sustain the 
future development ot freshwater 
aquaculture at the national levC!l; 

(ii) training the highly specializ .. 
ed staff required for the Above pur-
pose; and 

(iii) in formulating the imple-
menting realistic research and 
demonstration programmes aimed at 
filling the existing gaps in fish cul-
ture technology as well u directed 
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towards the transfer ot the newly 
developed technologies to 'the pr0-
ducer. 

"00.1 PrUdactlea .. ~ .. 
5900. SHRI R. L. BHATIA: Will 

the Minister of AGRICULTURE be 
pleased to state: 

(a) the total production in Funiall 
in respect of wheat and rice upto 
June, 1980; and 

(b) the percentage of production 
of wheat and rice in Punjab with that 
of all India? 

THE MINISTER OF STATE IN T"'J:lE 
MINISTRY OF AGRIClIT.,TURE 
(SHRl R. V. SWAMlNATHAN): 
(a) The production of rice in Punjab 
bas steadily increased from a level of 
14.5 lakh tonnes in 1975-76 to 30.7 
la.kh tonnes ill 1978-79. The produc-
tion of wheat has also increased in 
Punjab from a level of 57.9 lakh 
tonnes in 1975-76 to 73.9 lakh tonnes 
in 1978-79. The final estimates of rise 
and wheat for 1979-80 have not yet 
become available from Punjab. How-
ever, according to current assessment, 
the production of rice might ~ around 
the last year's levE'l of 30.7 lakh 
tonnes in 1978-79. while the produc-
tion of wheat might mark an increase 
of about 3 tc 5 per cent over the level 
of 73.9 lakh tonnes in 1978-79. 

(b) The percentage production of 
wheat and rice in Punjab to that of 
all-India is 4.9 and 21.2 resp~tively 
for the triennium endE".d 1978-79. 

Fair Price Sit.". wlthOIlt BIee 

5901. SHRI JYOTIRM:OY BOSU: 

SHRI BAPUSAHEB 
PARULEKAR: 

SHRI NAVIN RAVANI: 

Win the Idinister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that large 
llum'ber of tair price ahops in Delhi 
have gone without atook.s of rice, 
for the last fortnight; 

(b) if so, the details thereot; and 

(c) action taken th~, 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) There was some paucity of rice 
at some of the fair price shops in 
Delhi during the third and fourth 
weeks of June and first few days of 
July, 1980. 

(b) and (c). The supply was in-
terrupted, at some of the fair price 
shops due to the go-slow and work-
to-rule agitation of the Food Corpora-
tion of India staff. Ho-wever, Delhi 
Administration took contingency steps 
for uninterrupted supplv of food 
articles through centres "opened ~or 
this purpose. 

Openlnl' 81 PAT ~... .. Blbar 

5902. SHRI '!IARINATH MISRA; 
Will the Minister of COMMUNIC:A.-
TIONS be pleased to state: 

(a) the number of villages, Dis-
trict-wise, in Bihar which do not have 
Posts & Telegraph Offiee8 W.1 DOW; 
and 

(b) the number of Posts & Tele-
graph Offices that are propoeed to be 
opened in Bihar ~ a whole and in 
North Bihar, DUtrict-wise during th~ 
Sixth Plan period? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF COMMUNICft .. TIONS 
(SHRI KARTIK ORAON): (a) Dis-
trict-wise information relating to the 
number of villages that do not have 
post offices in Bihar is furnished in 
Annexure· I and the number of 
villages that do not have telegraph 
'Offices in Bihar is furnished in 
Annexure II. 

(b) The number of ~ts and Tele-
graph Offices that are proposed to be 
opened in Bihar as a whole and in 
North Bihar District-wise during the 
Sixth Plan periOd will be finalised 
after the .P:Uan ta.ngets are decided. 
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A.NNEXURE-l 
District-wise inf'brmati011 relating to the 

number of in habita ted villages without post 
Offices in Bihar. 

Na1ne of the 
District 

J. Bhojpur 

2. Palarnau . 

3. Aurangabad 

.f.. Saharsa . 
5. Sitl.ghbhum 

'6. Dhanbad 

,. Gaya } 

8. Nawadha 

-g. Nalanda 

10. Siwan 

)-11. Gopalganj 
~. 
J 

12. Hazaribagh I 
}-

13. Giridih J 
14. Ranchi 

15. Chapra 

J6. Monghyr 

17. Rohta~ 

18. Smastipur 

19. Bhagalpur 

20. Champaran East 1}-
2 I. West Champaran J 
22. Muzaffarpur I 
23. Vaishali j 
24. Darbhartga r 

r· 
25. Madh ubani J 
~6. Santhal Parganas 

27. Begusarai 

28. Patna 

29. Sitamarhi 

'So. Pumea '>-
31. Katihar J 

• 

No. of 
villages 

2016 

1005 

3708 

1149 

5502 

2075 

2026 

1743 

1055 

290 3 

223 1 

1024 

3454 

ANNEXURE-II 

District-wise inforn1atit n relating to the 
num~r of inhabitated Villages without 
Telegraph Offices in Bihar. 

Name of 
District 

1. E:tst Champaran 1 
( 

2. W{"st Champ3ran J 

3. Patna } 

4. Nalanda 

5. Purnea 

6. Katihar 

7. Muzaffarpur 

8. Vai5hali 

9. Sitamarhi 

10. Sama5 t ipur 

I J. Saran 

I~. Siwan 
I, 
~ 
I 

13. Gopalganj) 

14. Darbhanga 

15. Madhubai 

16. Monghyr 

I 7. &gusarai 

lB. Gaya 

) 
~ 
J 
") 

J 
1 

19. Aurangabad }-
r 

20. Nawadah j 
2 I. llazaribagh } 22. Giridih 

23. Rohtas I 
5 24. Bhojpur 

25. S.ihaT'ia 

26. Bhagalpur 

27. Santhal Pargana 

28. Palalnau 

29. Dhanbad 

30 • Ranchi 

31. Singhbhum 

I 
i , 
l 
j 

r 
J 

No. of 
villages 

3061 

3240 

61 75 

6083 

4723 

It 54 

249 1 

9975 

3 200 

1346 

3796 

4332 
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5903. SHRI ,ARVIND 'NETAM: Will 
the Minister of EDUCATION be 
pleased to state: 

(a) whether it is a fact that Indian 
entry for both Junior and Senior girls 
'for Wimbl~on Tennis Championship, 
1980 have been cleared by the Gov-
ernment of India without keeping in 
view the basic norms; and 

(b) if so, why and Government's 
policy in this regard in future? 

THE MINISTER OF EDUCA'rION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SFiANKARANAND): 
(a) and (b). No. Sir. 

The Ministry of Ed~cation has noct 
cleared any proposal for sending !lny 
senior or Junior girls only for pnrti-
cipation in the Wimhleden Tennis 
Championc;hip. IIowever, the Govern-
ment has cleared proposals ot the All 
India Lawn Tenuis Association for 
sending one senior girl and 11 junior 
players (8 boys and 3 girls) to Europe 
and/or U.S.A. for particlpation in 
various tournaments including Wimble_ 
dOn and/or for undergoing coaehing, 
on 'No cost to Government' basis. 

The proposal received .from the 
National Sports Federations including 
All India Lawn Tennis Association tor 
participation of their players in inter-
national tournaments are considered 
by the Government for clearance in-
cluding grant of financial assistance 
for passage cost, in cf)nsultation with 
the All India Council of Sports. 
Where the Government is not satisfied, 
with the nOrms adopted by the 
National sports Federations for selec-
tion and other aspects, it may clear 
the proposal without any financial 
assistance for passage cost, with the 
intention of not jeopardising the 
chances of thOSe sportsmen and 
women whom National Sports Federa-
tions want to sponsor. 

1(.,,,, .. """' ~ ~ ..... : 
5904. eft ""'" tq : iflfT P 
~ ~ ;m;t ifi't 'FfT ~ fcfi ~ 

(\fi) 4Rf q: ~ "( fat; '<164't4 ift\;r 
~ fijfflla'c ;f ri q1f 1{lt 1 . 2 2 ~ 
~ cfi d'fC6 ("I ammr ~ t( ~ 
~ arer ~ ~ ~ ~'(; 

( .. ) l1f( {t, ~ ~ 1Rr ~ (; 
8th 

(11') laqq; (011 cnT ~ ~ cfi ~ 
CRT i!fi14~C41(l C6l ~ '( 1, 

P h.+iq ~ ~ 1t!ft (~ am:. 
"". +Ct.Wl ... II11f): (~) ~ (11"). (IGi~lI 
afR ~ f~f~(:o'4 ;f ~ Cf'f ~ arq;f 
~ aqli~~1 cfi ~ ~ aqq; (01 0111mf 
~ ~ I ~, (ItSii'li afR ~ 
;f ~ ~ r'1.1¥41 Cfft am: ~ CJ)W ~
Cf)(UT 0111mf ~ ~ I:(Cfi If'ifc:'' tfi ~~ 
1f CofiTlf ~ I aqCf) (01 ~ ~ 
Cfil f\ilAi">~1<1 ~ afR r".I¥tf cn1 ( , 
afR mtfi ~ Cf11f ~ ~ aqCf) <Of :cnT 
gr~C6 < ~ ~ arprnf ~ ~ ~~
~~~~~"(, afnr~ 
~ qm q :aqCf)(OI ~ ~ ~ 
afnr fC4 C6Hi f';t1nr ~. ~.,~ (I at ,« c6 ~ 
amrRf ~ 111fT ~, ~ f;rqlf aq\ CRt 
~;r~qi~~~~~ 
~(I 

5905. SHRI N. E. HORO: Will the-
Minister of AGRICULTURE be pleas .. 
ed to state: 

(a) whether Government are aware 
that fertilizer is being used by small 
and marginal farm.ers; 

(b) the number of small and mar-
ginal tanners, State-wise, who are 
using fertilizers and what is their 
average land holding; and 

(c) the percentage ot total use o~ 

fertilizers of each type by small and 
marginal farmers, state-wise, during 
the last three years! 
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SW AMINATHAN) : 
(a): Yes, Sir. 

(b) and (c). A statement showing 
the percentage of chemical fertilisers, 
viz., nitrogen (N), phosphates 
(P, 0 ~) and potash (It, 0), in 
relation to the total consumption, con-
sumed by farmers operating land 
holdings upto 2 hectares, State-wise, 
during 1976-'17 is enclosed. The 

figures are based 011 the sample survey 
conducted by the National Council ot 
Applied Economic Researoh covering 
22,000 farm house-holds in various 
states in the country. Corresponding 
figures in respect of last three years 
are not available since fertiliser con-
~ption figures are not maintained 
by the size of holdings Data on the 
actual number ot small and marginal 
farmers using fertilisers, State-wise, 
and their average land holding is also 
not available. 

StateDlent 

S1.No. State 

Andhra Pradesh 

2 Assam 

3 BIhar 

4 Gujarat 

5 Haryana 

-6 Himachal Pradesh . 

7 Jammu & Kashmir 

8 Karnataka 

9 Kerala 

'10 Madh ya Pradesh . 
II Maharash tra 

12 Orissa. 

13 Punjab. 

14 Rajasthan 

15 Tamil ~adu 

16 Uttar Pradesh 

17 West Bengal 

-------- ---------
N .. Nitrogen 
P -= Phosphate 
K III;: Potash 

N p 

21' 5 

19'7 17 4 

6·6 2 0 

77'S 

74 ~ 

39" J 

94'4: qI 7 

II' 0 

19' I I (J .5 

35 3 32·n 

i·l ") 1 

11 5 10· 5 

'32'2 21·2 

(Pel cent) 

K 

18'0 

~9 7 

7''2 

0'4 

77"5 

67·7 

94'2 

53"2 

0'2 

3 1 .3 

20·4-
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A~ fOr Telepboae Oomaee&ioa 
Sa Kamatab 

5906. SHRI JANARDHANA pOOJ .. 
ARY: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the total number ot applica-
tions for telephone connectiona 1a. 
Karnataka· pend~ till June, 19aO; 
and 

(b) the stepe taken and propoeed 
to be taken to give telephone connee-
tions during thie year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) 
12,809 as on 30-6-80. 

(b) Existing telephone exchanges 
are being expanded and new 'Ones are 
being opened. About 8000 telephone 
(:onnections are ~xpected to be added 
in Karnatlika during 1980-81. 

Telephoae Ad.J8or:J Commi.ttee ... 
TelepboDe SalletiODe oa oat or Tora 

. Baals i. KarDataka 

5907. SHRI G. Y. KRISHNAN: Will 
the Minister of C01'vlMUN]CATIONS 
be pleased to state 

(a) whether there are .any Tele-
phone Advisory Committee in Karna-
taka State which recommends out of 
turn Telephone sanctions; 

(b) iJ so, the details regarding the 
composition and functiolU!l C1l this 
Committee; aDd 

(c) the number of telephones sanc-
tjODed (out of turn) during last two 
years, in Bangalore city and alao by 
Rural Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNIATIONS 
(SHRI K.A.RTIK ORAON): (a) Yel. 
There are two TACs in Karnataka 

State. (i) One for Karnatake State 
(except Bangalore Telephone District) 
and (ll) The other for Bangalore 
Telephone Distt. Both recommend 
Out-of-Turn Telephone connections. 

(b) Composition and functions of 
Karnataka State TAC ~~d Dangalore 
District TAC are given in the state-
ment I and statement II respectively. 

(c) During the last 2 years 65 tele-
phones have been sanctioned un Out-
of-Turn priority basis at Bangalore. 
Out of these 63, have been sanctioned 
at the recommendations of Telephone 
Advisory Committee. The Karnataka 
Telecom·, Advisory Committee has not 
sanctioned any of out of turn con-
nection during the last two years. 

StateDlent I 

Composition and functions of Kamafaka 
State T.A.C. 

COMPOSITION : 

Interests Represented 

------ ------
I. State Administration 

No. of 
Mem.bers 

2. Sta tc kgisla ture 2 

3. Members of Parliament 2 

4. Press 

5, Medical Prof("ssion 

6. Legal Profession. 

7. All other professions like En-
gineers, Archi tects etc. 

8. Trade, Conrmercc and Indus-
try 3 

9· Public \-\Torkers and Others 4: 

Total 16 

FUNCTIONS 

(1) Discussing all roaters (including 
question· of policy) in regard to ex-
tensions 01- improvement of Tele-
graphs, Telephone and Telex faciUties 
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etc. both urban and rural, provided 
that it will not be within the jurisdic-
tion of the Committee to take up 
Telephone matters of a town for which 
a separte Telephone Adivsory Com-
mittee has already been formed. 

(2) Suggesting opening. re-opening 
or expansion of telegraphs offices, 
Telephone and Telex Exchanges etc. 

(3) Suggestion on the \vorking 
hours of Telegraphs offices, Te1epbone 
offices, Telephone and Telex ex-
changes etc. 

(4) Bringing the telephone u~ing 

public and the P & T Department into 
closer relation3hip. 

(5) Giving the public confidence 
that their grievances are being pro-
perly represented and attended to. 

(6) Advising the Department on the 
improvement of Local, Trunk and 
Telex services etc. 

(7) Giving publicity to the action 
being taken by the Dcpal'tmen t for 
improving and developIng the Tele-
phone, telegraph and Telex services. 

(8) Assisting the Department in 
handling the presen t shortages in 
telephone, telegraphs/telex equip-
ment and lines by invoking co-opera-
tion and patience from public. 

(9) Assisting the department in 
giving out-of-turn telephone con-
nections as provided under the rules 
on a fair and equitable basiJ by joint 
assessment of the comparative merits 
of various applicants in the v:alting 
list under the OYT and non-OYT 
general public Interest. 

(10) Any other Telecom. matter of 
,eneral public interest 

&tat.... II 

Composition and Functions Of 
BangaZore T.A.G. 

COMPOSITION: 

In terest Represen ted 

I. State Administra ti on 

2. Stat(" LegislatuTr-

3. Corporation or Civic Body 

4. Mr-mbe-rs of Parliament 

5. Press 

6. Medi ca I Proressi on 

7. L("gal Profession 

8. All other professions like 
Engineers, Archi teets etc . 

9. Trade, Commerce and In-
dustry 

No. of 
Members 

2 

r 

r 

I 

3 

10. Public Workers and other. 3 

Total 16 

- -------

FUNCTIONS: 

(1) Bringing the telephone using 
public and the P & T Deptt. into closer 
relationship. 

(2) Giving the public confidence 
that their grievances are being pro-
perlv represented and attended to. 

(3) Advising the department on the 
improvement of local and trunk ser-
vices. 

(4) Giving publicIty to the action 
being taken by the Deptt. for Improv-
ing and developing the telephone ser-
vice. 

(5) Assisting the Dep~t. in handl-
ing present shortages in telephone 
equipment and lines by invokin~ co-
operation and patience from public. 

(6) '4'\SSisting the department in 
~iding out-of-turn C'Onneeti~ as 
provided under the rules on a fair 
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and equitable bLqis by joint assess-
ment of the comparahve merits of 
various applicants in the waiting list 
under the OYT and non-OYT special 
category. 

Plantinr of Trees under 'FOod for 
Work' Programme 

5908. SHRI A. K. ROY: V.''ill the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) whether Government are ronsi. 
dering the scheme of plantin,g- new 
trees in rainy season under the ·Food 

. fOr Work t Programme; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE 
(SHRI R. V. S\VAl\'1INATltAN): tel) 
and (b). Yes, Sir. Instruetions 
have been issued to the State Govern-
ments to intensify th~ p lantntion pro-
gramme. The Foodgrains made 
available under 'Food for Work' Pro-
gramme can be utilised fOr the pay-
ment of wages to the v."orkers engag-
ed in the preparation of seedlings, 
development of nurseries. digging of 
pits, etc., for the plantation of all 
types of fodder. fuel and fruit trees. 

5909. ~ ~~ ~: ~ 'fi'h," 
~~~Cfi1~~~:, e 

(\f) Cl1IT ~ ~ ~ (~S(~;4'a 
~1f~~ar:t~;ntf~ 
1t • cm=i' ~ ci 1l18";r m cfi ~ 
.t.f'C::d ., ~t; 
1'J.t-f Lfi\-lO. 

(tr) ~ {t, at CRT ~ " {' ~ 
~ " (fur ~ em:vr '"' ~ If 
:eftitt ;r(r ~ ~ ~ ~ tmr anft (fCfi " 
~ q;f ~ ~ ctrn:T qJ hzIT 1flfr . 
(; 

(~) IIfh' {t, ~ t!RT ~ m ~ 
;f ~ ~ ~ 1f f:tlChl4d Cfft (; 

(~) ~ ~, ~ tt ~ ~ ~. 
;r ~ cfi ~ cm:or (; am: 

("f) ~ ~ q)f ~ q;'l ijC~I{· 
~ cfi ~ ~ (*' ( <tGmJ ~ ~ ~ 
tT1f~? ' 

(tr) ~ ~ efi ~ ~Ct?ll\t Tf" arr~ 
qTl tiT 3fh Cfi g)Gfi +t 1'1 &I' ..r, ~ 
~ tnf~ cit"'~1 ~ W ~ ~ ~I 
~....,._~.... ~ ....... 
'-;~ ~"1+tI~I~1 CfiT ar;r atF'II'f q@ql~ ;r 
~ Cfl'kT SfTt(f ~ C6l at '1 +t fa ~ 
~cit~( I . 

.:a 

(~) ~~ I 

(s-) ~I(dht ~ ~ cfi ~ ~r~r 
tt~ (If)1'1f ~" \if'~f~'f ~ ~ ~ 
ij c~ I \t 1f- Gf11fT ~ ~ I 

(;:r) ~1<6~4 ~ ~ C1i ~ ;f 
3fi(" atlR(ft?l~ ~ ~ ~ ( m 
ijl+4lri4 ijC~I.r ~ ~ 111f '( I ~ 
Sl4i1ij~ .r ~I(mii ~ ~ t.t1 ~~ 
~ 'ij '"~ i ~ ~ m 'm"f fat (1 f<d 
~ arh 1fR ci q 41 cC18;) oar snnrcra- \N-
~raMlarT ttt ~ ~ ij~l,r ~ U eft, 
~~~.hnt~~~i ,1 
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(JODditia of Ball.... or MaDc1aau 
Telephoae ExchaDae. M.p. 

591Q. SHRI B. R. NAHATA: 
Will the Minister of COMMUNICA-

TIONS be pleasep to state; 
(a) the class of building construe .. 

ted for Mandasaur Telephone Ex-
chang in Madhya Pradesh; 

(b) the condition of bw'ding, its 
plaster, roofing and other portions of 
the building; and 

(c) whether this type of building 
has made it an inefficient Exchan,e? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(8) Mandasaur Telephone Exchange is 
a permanent structure. 

(b) The building bas been inspec-
ted by an Executive Engineer (Civil) 
and found structurally sound. Plast-
er has however been found }:Jr;eling 
at certain. places. Steps are being 
takn to replaster, wtherever neces-
sary. 

(c) The peeling plaster has created 
some dust requiring slightly nlore 
frequent cleaning. Efficiency of the 
exchange has however not been ad-
versely affected to any significant ex-
tent on this account. 

Restoration 01 Expre. Delivery Sys-
tem in Postal Service 

5911. SHRI S. SINGRAV.ADIVAL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there are representa-
tions frOm the public fOr the restora-
tion Of Express Delivery System in 
the postal service enabling the de-
livery of the un-registered letters 
even on holidays; 

(b) will the Government treat thiS 
as a utility serviee and comply with 
the request: 

(c) what steps are being taken to 
revive the ExpreS8 Delivery system 
.. tile P08tal Service; aDd 

(d) whea it wUl be revived! 
THE MINISTER OF STATE IN 

'DHE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) to (d). There bas been repre-
sentations from certain quarters for 
the restoration of the Express Deli-
very Service. The proposal for its 
revival was considered in depth by 
the Department. Keeping in view its 
limited base, it has been decided liot 
to re-introduee the service. 

AJitation by Employees of F.C~ 
RaJkot 

5912. SHRI RAMJIBHAI ]\IA VA-
NI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether some employees 8.Ild 
Union workers of the FOOd Corpot"a-
tion of India Employee's Associatioa-
Gujarat Region at Rajkot Braacb 
Were on relay tsst and on agitation 
between December, 1979 and 28th 
January, 1980; 

(b) if so, what were their demaad8; , ~ 

(c) how the a8itation waa wUh-
drawn; 

(d) the assurances which were liv-
en by the management ofticiala at 
Rajkot and Ahmedabad; and 

(e) the steps taken to implement 
the assurances and the demands? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SW AMINATHAN): (a) 
Yes, Sir. 

(b) The main demands of the emp-
loyees were that the F.e.I.: 

(i) should construct their own 
godowns; 

(ii) should not release storage 
capacity in Saurashtra hired from 
private parties; and 

(ill) should not transfer staft. 

(c J and (d) - The agitation wu 
trithdrawn when the Dlan ...... t 
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agreed to keep the transfer orders in 
abeyance till the close of the acade-
mic year. 

(e) The assurance was kept and 
fulfilled. 

'"' 'f • rend i ( ~ '8'''' ar;q' ij (Ciii (l 
Qt",fiql • ~ (CSi(l 8IR1lI' ~ Oii((a" 

5913. eft """'. ,,'ti@ .ttrn : Cf1rT 
,,, .. fe. 11ft Immr lHt q if6'l"f ~ Cfi'\IT 
~ fc6: ~ 

(~) ~ ~, ~ q ffi'1.: ~ a-~ 
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:_) ~ C6 .f;q.f(41, ~ if an: q:;-tf-
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nq;-~ f;t ~\I H111 cfi i!f) ¥it", I (1 ~ 1+'11 W4 
'V"f emf c6 at 1c4 a., q1 'fr!f ~ I ~;i arri 
~ -em: ~ ~ ?f>¥:{:;;n <1 ~ 114 1 ~ tnl crm 
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(~) ~ ar;:ll' ~ f'i+ifoj ath ~ 
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W ~ r ~&re" ~ ~ 41'11(:14 tf-
w~ml 

_ (11") rn- ~ W \3Offi" , 

lnvestiptloD lato BUllae SysteID 

5914. SHRI G. Y. KRISIINAN: 
Will the Minister of COMMUNICA .. 
'.TIONS be pleased to state: 

(a) whether Government propose to 
tnvestilate into the workin, of the 
bUlin, ..,stem Of t.lephQQe calla wit1a 

a view. to ident1fyiD, the reasons fOZ! 
speciftc cBSea of. under-billing, over-
billing and of non-issue of bU1s; a!ld 

(b) if so, what are the detaila 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) No, Sir. 

(b) In view of.. (a) above this does 
not arise. 

_-'_ 

12.00 hn. 

Re. MOTIONS FOR ADJOURNMENT 

REPORTED RESIGNATION OF JUSTlcm 
RAMESH CHANDRA SRIVASTAVA OF 

ALLAHABAD HIGH COURT 

~ \1IQqiEli Nt eqq- (~): are~~ 
~, ~~I~(liil<= ~ ~ cfi t:{\S1~1~~ 
~ q"t .•• (~) •• 

MR. SPEAKER: Please do not 
come to me. Do not come ncar the 
Chair. You go to your seat. 

'If arcmn C 3fN ~ I. . . .1 
(~) .. ~ ~ ~ ~ ~ ( II 
arN ~ ~ ~ (I arrc:r arc;ft ~ 
IR~ I 

I am taking note of everything and 
I am going to reply to everything. 

~ ami" f .. ~,(1 c,*"G'zi\ (~ ~) :1 
arrtr ~ ~1r'31 ({ I 

8fUA1' i4e_744: ~ ~ ~ ~ 
~~(I~~~ ~ 
(, ... (~) .. 

I have received a number of notices 
of adjournment motions .... 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Please allow us to 
make a submission. 

MR. SPEAKER: If somebody seeks 
Dq permission I aI.aye listen to him" 

.~ 



[Mr. Speaker] 
But if 10 or 15 of you stand and 
speak together, then only God can 
help you; 1 cannot. 

I have received a number of notices 
of Adjournment Motion on the report-
ed resignation of Justice Ramesh 
Chandra Srivastava, Additional Judge 
of the Allahabad High Court. 

I have admitted a Calling Attention 
on the subject to be taken up at 5.00 
p.m. today and the ballot has already 
taken place. 

sr.it \if4qii1 tq ~: (~I~lcstl~ ¢ 
~ c:.6 ~ tr( ~ ~ ~ C{Uq -m;f-, 
~~e6~fu~tf. 

~ ii~ (1'1 ~ cr· leh' 1ft • ~ ~ 
~~~7 3fR~~~~ I 

(Inte'rTllpt.ons) ...... 

MR. SPEAKER: Nothing ~b0111d 
be recorded. 

PROF. MADHU DANDAVAl'E 
(:haJapur): You just now agreed be-
fore making the announcement that 
you will allow us One by one to make 
a submission. 

MR. SPEAKER: Not submission. 
but if there is any point of order. 

PROF. MADHU DANDAVATE: 
All that YOU have announced IS a 
calling attention motion, but we want 
to censure the Government. There-
fore, I have given an adjournment 
motion. Indpendence of the judiciary 
is being tampered with only because 
Mr. Srivastava happened to be a 
member of a political party. 

(Interruptions) 

8I'UftW ~: ({:s Zf (1' \iii t ~ antr 
~",;f'~f t ~ ~ _ ~ ~ 
~qar~fG1;~~ I 

PROF. MADHU DANDAVATE. 
We want your ruling 

MR. SPEAKER: I have given nlY 
ruling. I have admitted a calline 
attention motion. (Interruptions) 

PROF. MADHU DANDAVATE: 
What has happened to my adjourn-
m-ent motion? 

MR. SPEAKER: First. we should 
know the facts and then I will bee. 

SHRI JYOTIRMOY BOSU: We 
want to bring a censure against the 
Government .... (lnterruptions) 

ISft mr ,_ '" I ij q H1 eU It (i{ I \ill,!", () : 
arun-T ~, 1(- 3f1tf ~ ~ ~ 
~ ~ no anq-;f l{\S\jfI,·hf co ~ 
f'(\it\tc ~ ~ ( ~ ~ anft i:h flig'"fil'1 
, ... ? +r ~. 

a;Ufer ~: ~ ~ 3ic'''~I''f ~ 
.... (t~s f-tt"""'T"c Cfi'{ ~ ( I (~qr;r) 

PROF. MADHU DANDAVATE: 
S11. the Calling Attention l',fotion has 
been at!mitted ... (Interruptions) 

j,~ ~ +iT ~ ~ arure-r ~ 
'd f r'rrj f (q C1 ~ ~ ~ #- q11f ~~nrl 
;tf ~ ;r ~ ~ ~ arq-;:ft '8;~ f<'1 ~ 'lIT 
~~~~~~~~ , / 

~ 3-rr:r;r lI6!f~ 31 q ., I q) ~ (If 
31W ~ ~ ~. ~ ~~'iT • (~i!RIT 
~ "7 'c.... " ~ 61q, Q'. 3'!ltT' ~ (J.s\JII'1 ¥4 Ii ~ 

~~~G1~ I 
(~). 

PROF. MADHU DANDAVATE: 
I am raising a point of order about 
the procedure for the adjournment 
motion. Sir, you have allowed .... (In-
terruptions) You have allowed me 
to raise a point of order. So, Llllow 
me to formulate it. 
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~ ~ """ nw: arN;f ~ cqr. 
tte anq) ann: ~ tt ~ , 

II'QRf "tf": 1fwT ~ f(;rtrr ( am: 
~ f(Gt'are ~ ron- ( I ~ ~ 11l 
~~~ t ~~arpfarN;f~ 
~(, (~) 

PROF. MADHU DANDAVATE: 
My point of order under rule 376 ;.s 
regarding the procedure of the ad-
journment motion. You have Inade 
an announcement that you have l'~

ceived certain notices of adjournment 
motions and that you have adrrlltted 
a Calling Attention at 5 O~Clock, If 
you check up the records of the Lok 
Sabha. you will find that you 113ve 
not made any observations whetllcr 
you have rejected the adjournlnent 
motion. The Calling Attention rno-
tion does not involve an elen1e:it of 
censure. Justice Srivastava has 1 e-
signed from the Allahabad :High 
Court. , , . (Interruptions) 

MR, SPEAKER: I did not allow 
the adjournment motion. I have 
admitted the Calling Attention n10-
tion. 

SHRI K. P. UNNIKRISIINAN 
(Badagara): I am on a point of of(ier 
under article 121 of the Constituion 
of India? Will you allow me to for-
mulate my point of order? Sir, if I 
have heard you correctly, YOU ,vere 
kind enough to observe .... (Interrup-
tions) . 

SHRI K. LAKKAPP A (Tumkur) : 
Sir, under what rule yoU have allow"-
ed that point of order? 

SHRI K. P. UNNIKRISHNAN: Rule 
'376 read with Article 121 

MR. SPEAKER: It does not war-
rant any intervention. 

SHRI K. P. UNNIKRISHNAN: If 
I have heard you correctly, you were 
Kind enough to deserve that YOU had 
admitted a Call Attention motion re-
garding the resignation of Justice 

Ramesh Chandra Srivastava. My 
contention is, any such motion, will 
attract Article 121. 

MR. SPEAKER: No. It is not the 
motion. (Interruptions). Overruled. 

SHRI K. P. UNNIKRISHNAN: But 
have YOU heard me, Sir? 

MR. SPEAKER: It does not imp-
ly. 

ssft ",,,q,,, ~~: ~ qif 

a~~€1~ ~0fT ( I ~ ¥i~~\5(:t W 
~«ftCf)1 ~ ;:4'1 r~?f . 

MR. SPEAKER: Overruled. 

'-ft ~ ~ ~: ~~ 4i~f~lI, 
li'u vmc anq) ~ ( I 3TN f;rlnr 
6 0 c~ SI ,,\,_-:;-:; ~ ~ I \3"fI" If ~ (: 

.. 

/ ~ ~ 3T~~;f f;nnr 56 ci: 
3i Y"(I .fct a.rq-;ft ft"4i ra ~ ~ ~ Cf){ 

ron ~ 'fT ~ qft -m W fen ~ ri 
~ 5ff~~ ~ r~lf¥01I~ .. C6",(,1 ~ 
~ m ~ ~ 3{lat~4Cf) ~, ~ 
~ ~~~~~~ 
3th ~tlOlrd ~ ~ .~ ~ lIT 
~ Cfi r;1JOUU~ .. ~ C\ (ij., ~ Cfi 
~ GfCTT~ , .. 
~ 3lW c:rn:ur Gfm ~ 

MR. SPEAKER: I am not suppos-
ed to 

ssft ~ ~ ~: IT{! ~ ~ 
~ ~ I ~~ ~ ~ ffiC6l( 
~ fCfitfT ~T ~ (? +ru r"q~~ f[ 
fcfi ey- rn- mrl ~ ~ ~ ~ (I 
~ err ~jqCfi('11 rn ~ ~,~ 
dl~?Jf)lf~CR{T Clfi nn ~ ( arh ~ 
q fit ... ~ if) ~t (\2 Cfif rn \iffiIT ~ t ~ 
~ arf"( ~ qfil ... ~8fi .. 'c("'g ~ ~ 
(? " cn1 .. ~ 11I~ If(.'lihl Cfil w.m.~ Cfi' 
~ fCf)lIT ~ ~ ( I ~ ~ qfii ... \"IC6 
~'20<'fC arh ~ ~ ~ "(? 

MR. SPEAKER: I have not allcwej 
it. Now, Papers Laid. Mr. 3hun-
karanand. 

(Interruptions) 
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SHRI ATAL BIB.ARI VAJPAYEE: 
On what account you have rejected 
it? 

SImI HARIKESH BAHADUR: 
Sir, about the adjournment motion ... 

(Interruptions ) 

MR. SPEAKER: I have not all'}w-
ed it. I have admitted the Calling 
Attention motion. 

(Interruptions) 

ar~ ~: arrtr ~ m m t«fT 
~, mq) fu19T ( ~, 

1 go according to the procedures. Also 
this rule says, "if he thinks it neces-
sary". 

(Interruptions) 

MR. SPEAKER: I have given the 
first available opportunity for a dis-
cussion in the form of a calling at-
tention motion. Facts will come out 
in the discussion. We cannot rely on 
anything else. 

(InteTruptions) 

MR. SPEAKER: I have admitted 
a caning attention at the first avail-
able opportunity, at 5 p.m. today. 

(Interruptions) 

MR. SPEAKER: You read page 
434 of the Practice and Procedure of 
Parliament. 

(InterTuptions) 

SHRI JYOTIRMOY BOSU: I have 
one submission to make. This is a 
matter whiCh is agitating the entire 
country, (Interruptions) You are not 
willing to accept any moti()n which 
is a censure agaInst the ruling party. 

(Interruptions) 

MR. SPEAKER: No. Not that \vay. 
I do not take it that way. Nothing 
doing. 

'(Interruptions) 

'.,) 

MR. SPEAKER: I will allow th& 
discussion in the forIrJ of a call :dten-
tion motion. It will take place today. 

(Interruptions ) 
MR. SPEAKER: Truth will come 

out through the call attention motion. 
(I nteTTuptions) 

12.22 hrs. 

Some hone Members then left the 
House. 

12.22 brs. 

PAPERS LAID ON THE TABLE 

A UDITED ACCOUNTs OF 't'ECHNICAL 
TEACHERS' TRAINING INSTITUTE, WES-
TER~ REGION BHOPAL FOR 1978-79-
Al'o'D STATEMENT FOR DELAY. 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANA~ND): 
I beg to lay on the Table: 

(1) A copy of the Audited Accounts 
(Hindi and English versions) (..f 
the Technical Teachers' Training 
Institute, Westren Region, Bhopal. 
for the year 1978-79. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the accounts. 
rPlaced in Library. See No. LT-
1160/80] 

Lrvy SUGAR PRICE EQUALISATION FUND 
(AMDT.) RULES, 1980, iREVIEW ON THE 
WORKING OF NATIONAL COOPERATIVE 
DEVELOPMENT CORPORATIONS, NEVV 
DELHI FOR 1978-78 AND ANNUAL RE-
PORT AND REvIEw OF KHADI AND 
VILLAGE INDUSTRIES COMMISSION. 
BOMBAY FOR 1978-79 WITH STATE-
MENT FOR DELAY. 

THE MINISTER OF STATE IN TI-IE 
MINISTR~'" OF -J\GRICULTURE 
(SHRI R. V. SWAMINATHAN): On 
behalf of Shl."i Birendra Si::lgb Rao~ 
I beg to lay on the Tabl~: 

(1) A copy of the Levy Sugar Priee 
Equalisatiml Fund (Amendment) 
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Rules, 1980 (Hindi and English 
versions) published in Notification 
No. G. S. R. 621 in Gazette of 
India dated the 7th June, 1980 
under sub-section (3) of see-
tion 16 of the Levy Sugar Price 
Equalisation Fund Act, 1976. 
[Placed ~n Lib1'ary. See No. 
LT-1161/80] 

(2) A copy of the Review· (Hindi 
and English versions) by the Gov-
ernment on the working of the 
National Cooperative Develop-
ment Corporation, New Delhi, for 
the year 1978-79. [Placed in Lib-
T4ry. See No. LT-1162/8G] 

-
(3) (i) A copy of the Anuual Report 

(Hindi and English versions) of 
the Khadi and Village Industries 
Commission, Bombay, for the year 
1978-79, under sub-sectinon(3) of 
section 24 of the Khadi and Vil-
lage Industries Commission Act, 
1956 along with Statistical State-
ment. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Khadi and Village Industries 
Commission Bombay, for the year 
1978-79. 

(4) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the documents men-
tioned at (3) above. 

[Placed in Library. See No. LT-1163/ 
80] 

STATEMENT RE. RESULTS OF MARKET 
LOANs FLOATED BY CZNTRAL GOVERN-
MENT IN JULy, 1980 AND ANNUAL 
REPORT OF GENRAL IlfSURANCE COR-
PORATION OF INDIA AND rrs S'OBSIDI-
ARIEs FOR PERIOD ENDED 31-12-1978. 

THE MINISTER OF FINANCE 
(SH'ltI R. VANKATARAMAN): On 
behalf ot Shrj Maganbhai Barot, I beg 
to lay on the Table: 

(1) A statement (Hindi and Englfsh 
versions) illdicationg the results 
of market loans floated by "the 
Central Government in July, 1980. 
[Placed in the Library. See No. 
LT-1164/80] 

(2) A copy of the Annual Report 
(Hindi and English versions) 
under Rule 6 of the General 
Insurance Business (Nationali-
sation) Rules, 1973 on the work-
ing and affairs of the General 
Insurance Corporation of India 
and its subsidiaries for the year 
ended 31st December, 1978. 
[Placed in Library. See No. LT-
1165/80] 

COMMITTEE ON PAPERS LAID ON 
THE TABLE 
(i) MINUTES 

DR. RAJENDRA KUMARI 
BAJPAI (Sitapur) : I beg to lay on 
the Table Minutes (Hindi and English 
versions) of the sittings of the Com-
mittee on Papers Laid on the Table 
relating to their First Report. 

(ii) ?IRST REPORT 

DR. RAJENDRA KUMARI 
BAJPAI: I beg to present the First 
Report (Hindi and English versions) 
of the Committee on Papers laid on 
the Table. 

(lnterl'uptions) 

Shrt Mani Ram Bagri then left the 
House 

12.25 hrs. 

STATEMENT RE. CO~E 
APPOINTED TO REVIEW THE PER-
FORMANCE OF THE FOOD COR-
PORATION OF INDIA. 

THE MINISTER OF STATE IN THE' 
MINISTRY OF AGRICULTURE 
(SHRr R. V. SWAMINATHAN): Sir, 
Pursuant to the statement made 1;)y 
the then Minister of State in the 
Ministry of Agriculture and Irrigation 
m Rajya Sabha on the 23.rd May 
1979, the Government appointed a 

• Annual Report of the National Cooperative Development Corporation, 
for the year 1978-'7S} was laid on the Table on 11th Marcb, 1980. 
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[Shri R. V. Swaminathan] 
\committee in November 1979 with 
'Shri R. R. Morarka, Member of the 
RajY8 Sabha as Chairman and four 
-other members to review the per-
formance of the Food Corporation of 
India. 

2. Before the Committee could get 
its work organised, certain develop-
ments calling for a fresh approach and 
.reorientation of priorities have taken 
place. The country has gone through 
one of the worst droughts in several 

:major States, and a near crisis sit.. 
uation in the availability and move-
ment of sugar. In addition to the 
problems of movement, the Food Cor-
poration of India has been cal led 
upon to shoulder responsibilities of 
an unprecedented diversity. scale and 
dimension. All these have highlighted 
the need for rethinkini on t!le more 
fundamental facets of the FCI's 
charter and functions rather than 
covering the same ground as had 
been covered by many internal dnd 
inter-departInental committees in the 
past. On a careful consideration of 
the various issues involved, the Gov-
ernment have come to the conclusion 
-that it is no longer necessary for the 
Committee to continue its labours. 

12.27 hrs. 

RE. MOTIONS FOR ADJOURN-
MENT-Contd. 

SHRI HARIKESH BAHADUR: 
(Gorakhpur): I have sot a point of 

'order. I invite your kind attention to 
rule 60 (1) where it is stated: 

"Provided further that where the 
Speaker is not in possession of full 
facts about the matter "'"D":~l1ti()ned 
therein, he may before giving :Jr 
refusing his consent read the noti.-:e 
of the nlotion and hear from the 
Minister and/or members concerned 
a brief staterr.ent on facts and then 
give his decision on the admissibi-
lity of the motion." 

PrivUege 
You did not do it. You did not tell 
us why' YOU refused to aive consent 
to the adjournment motion. You did 
not given reasons as to why You are 
not allowing the adjournment motion. 
If you have disallowed it, you could 
have given the reasons. You are not 
giving the reasons also. 

MR. SPEAKER: The Speaker is 
not bound to give reasons for with-
holding his consent to the adjourn-
ment motion. 

SHRI HARIKESH BAHADUR: 
This is a very ser'lOUS matter. 

MR. SPEAKER: Wherever I think 
necessary, I give it. 

SHRI HARIKESH BAHADUR: 
You have not allowed any adjourn-
ment motion in this Lok Sabha s() 
lar. 

MR. SPEAKER: If anything de-
serves that, I will. 

SHRI HARIKESH BAHADUR: 
Since you did not allow it, I also walk 
out. 

Shri Harikesh BahaduT then left the 
House. 

SHRI NlREN GHOSli (Dum, Dum): 
I rise on a point of order under rule 
376. If you rigidly apply the pule 
~n this way, then the Opposition 
would be permanently prevented 
from raising any adjournment mo-
tion .... (Interruptions) 

MR. SPEAKER: All this is irre-
levant. 

SHRI NIREN GHOSH: There was 
and adjournment motion on Tripura ... 
(Interruptions) 

MR. SPEAKER: That is overruled. 
Th~t is not the intention of the Chair. 

HE. QUESTION OF PRIVILEGE 
PROF. P. J. KURIEN (Maveli-
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kara): Sir, I gaVe notice of a privi-
lege motion against the hone Minister 
of Commerce.... . 

MR. SPEAKER: That has been 
forwarded fOr factual comments. 

PROF. P. J. KURIEN: I got a let-
ter from the Department. If you 
read it, this letter only substantiates 
my allegation. 

MR. SPEAKER: You ('Orne under 
Direction 115. 

PROF. P. J. KURIEN: You did not 
give any ruling. This letter actually 
substantiates my allegation. 

MR. SPEAKER: You can come 
and see me in my chamber. The Bill 
to be introduced. 

DOCK WORKERS (REGULATION 
OF EMPLOYMENT) AMENDMENT 

BILL· 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
SINGH) : Sir, I beg to move for 
leave to introduce a Bill further to 
amend the Dock Workers {Regula-
tion of Employment) Act, 1948. 

MR. SPEAKER: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Dock Workers (Regulation of Emp-
lopment) Act, 1948." 

The motion was adopted. 

SHRI BUTA SINGH: I introduce 
1he Bill .. 

RE. QUESTION OF PRIVILEGE 
-Contd. 

MR. SPEAKER: I have listened to 
you. You can come to me in my 
chamber for this. 

PROF. P. J. KURIEN: FOr rais-
ing a pOint of order should I come 
there? 

MR. SPEAKER: I have overruled 
your point of order. 

SHRI P. J. KURIEN: Under rule 
225(1), there is a proviso: 

"Provided that where tAe Speak-
er has refused his consent under 
rule 222 or is of opinion that the 
matter proposed to be discussed is 
not in order, he may, if he thInks 
it necessary, read the notice of 
question of privilege and state that 
he refused consent or holds that the 
notice of question of privilege is not 
in order." 

MR. SPEAKER: Overruled. 

PROF. P. J. KURTEN: You are not 
listening to me. There is actually a 
contradiction. Here is the letter from 
the Commerce Ministry. Actually, it 
substantiate my arguments. 

MR. SPEAKER: You come under 
Direction 115. 

PROF. P. J. KURIEN: Kindly hear 
me. 

MR. SPEAKER: Nothing should be 
recorded. 

PROF. P. J. KURlEN:**· 

MA TTERS UNDER RULE 377 

(i) INCLUSION OF TmUNELVELI-
KANYAKUMARI RAIL LINK IN THE 
TRLVANDRVM. DLVLSLON. 

t SHR1 D. S. A.. SlV APRAKASAM 
(Tirnnelveli): Mr. Speaker, Sir, 

PROF. P. J. KURIEN: Please per- Under Rule 377. I raise the follow-
• mit me to raise a point of order. ing matter of urgent public import-

·Published in Gazette of India Extra ordinary Part II section 2, dated 28th 
July 1980. ' 

···Not recorded. 
*The original speech was delivered in Tamll. 
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[Shri D. S. A. Sivaprakasam] 
anee. It is to be welcomed that the 
work on Tirunelveli-Kanyakumari 
rail link has been speeded up. At 
this juncture, the Railway Adminis-
tration has created an environment 
leading to agitation and demonstra-
tion by the railway workers of this 
area. It is not only the railway 
workers but the public also is 
greatly agitated. The reason for 
this unhappy situation is the re-
ported decision of including Tirunel-
veli-Kanyakumari rail link in the 
Trivandrum Division. It is beyond 
any shadow of doubt that if this is 
done, naturally the railway workers 
under Madurai Division and also the 
public service by Madurai Division 
will be upset very much. The emp-
loyment opportunities in this area 
will get diminished. The trade and 
business will have to go to Trivan-
drum for getting their wagon require-
ments fulfilled. On account of the 
language problem the prospects of 
promotion for the employees working 
in Madurai Division will become dim. 
The hon. Minister has written to 
me that in a Railway Division both 
the metre-gauge and broad-gauge 
,should not be there. I do not think 
that this argument is sound. In 01a-
vakkod and Tiruchirappalli Division 
both the gauges are there. The work-
ers and employees are resenting this 
proposition from 1977 onwards. Now 
they have ~sorted to hunger strike. 
Whatever may be the administrative 
and technical problems the Tirunel-
veli-Kanyakumari rail link should 
not be included in the Tri vandrum 
Division and it should be in Madurai 
Division. 

12.31 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

(ii) NEED TO REGULATE pRICE AND sup-
pLY OF VISCOSE FILAMENT YARN FOR 
THE BENEFIT OF SMALL SCALE TEX-
TILE UNITS IN PuNJAB. 

SHRI R. L. BHATIA (Amritsar): 
The Chief Millister, Punjab, stated 

that Punjab Government has ap-
proached the Centre eithet" to fix the· 
price o'f viscose filament yarn or to 
regulate its supply in .such ~ way. that 
small-scale tex1;ile units usmg this as, 
raw material did not suffer. 

I will urge upon the Government 
to take early action in the matter and 
save the Punjab industry from closure 
due to very high prices ot the ahove 
mentioned yarn. 

(iii) NEED FOR ADEQUATE NUMBER OF 
RAILWAY WAGONS FOR TRANSpORT OF 
SALT FROM VEDARANYAM IN TAMIL 
NADu. 

SHRI s. SINGARA V ADIVEL 
(Thanjavur): Vedaranyam, which 
has a prominent place in the Freedom 
Movement, is in Thanj avur DistrIct, 
Tamil Nadu. on the seashore of the 
Bay of Bengal. The important indus-
try in that place is salt production and 
many are engaged in it. The produ-
cers and the labourers engaged in the 
said industry depend upon it for their 
livelihood. They produce large quan-
tifIes of salt and marlret them in other 
States also. They used to send them 
by railway wagons. Now it is re-
ported that they are unable to trans-
port the salt produced to other pla-
ces for sale, for want of adequate 
5upply of railway wagons, that there 
is stagnation in the business and, as 
a result, the salt does not get a fair 
price, and that the industry is very 
much affected. The industry is to be 
saved now. Unless they are sup-
plied with adequate number of rail-
way wagons for the transport of salt 
to other places, they cannot market it 
in other places and get a reasona~le 
price, and they wil be put to irre-
parable loss and hardship. 

Therefore, to save the pet'Sons en-
gaged in' the salt industry in Vedaran-
yam in Thanjavur District, Tamil 
N ad u, from the peril, the Hon. Minis'1 
ter of Railways may be pleased to 
take necessary action and direct tlle 
authorities to provide the salt pro-
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ducers in Vedaranyam with suflicient 
number of rail wagons for the trans ... 
port of salt to other places urgently. 

(iv) REpORTED DANGER TO DEVBAGH IN 
RATNAGIRI DISTRICT, MAHARASHTRA, 
FROM SEA AT HIGH TIDES. 

PROF. MADHU DANDAVATE 
(Rajapur): Debagh, a fishing village, 
eight kilom·atres from Malvan to~ 
in the Ratnagiri Distr'lct of IVraharash-
tra is in the grip of a great danger by 
the sea at high tide. 

The village is located on a spur of 
land surrounded by a creek on the 
one side and Arabian sea on the 
other. 

The local authorIties have put up 
a temporary bund of sand bags and 
tar drums filled with sand to break 
the force of sea \\~aves during high 
tide. 

The Centre should give the neces-
sary assistance to prevent the cala-
mity on thIS iInportant fishing cen-
tre on Konkan Coastal belt. 

(V) REpORTED DISCOVERY OF A DOCU-
MENT BY CHIN A QUESTIONING THE 
VALIDITY OF McMAHON LINE AS 
SINo-INDIAN BOUNDARY. 

SHRr CHINTAMANI PANIGRAHI 
(Bhubaneswar): There is a claim by 
China that a hIstoric document had 
been Tecently discovered by China 
which disproves India's stand that 
the Simla Agreemcnt of 1914 confirms 
McMahon Lin>,? as the traditional 
Sino-Indian boundary in the eastern 
sector. It has further been said that 
India'S External Affairs Ministers 
had agreed to check the historical 
decument. 

India has consistently taken the 
stand that the traditional boundary ~n 
the eastern sector had been confirmed 
in the bilateral instrument signed by 
the plenipotentiaries of India and 
Tibet at the 1914 Simla Conference 
and China had acknow ledged the 

equal and plenipotentiary status of ~ 
the Tibetan representatives. 

Now China is telling that Mac-
mahOn Line agreement was fake and 
India is claiming too much. It is 
something which the Gov~ern~ent 
should refute at the earliest possIble 
opportunity. 

(vi) REpORTED AGITATION FOR HALT 
STATION AT DABRA FOR CHHATISGARH 
AND KUTUB EXpRESS TRAINS. 

SHRI N. K. SHEJWALKAR (Gwa-
lior): With your permission. under 
Rule 377, I raisf' the followini mat':" 
ter of urgent public importance:-

Dabra is an industrial city in the 
district of G\valior, having a popula-
tion of about 50,000 people. This is 
the second big city in the district of 
G\valior which 1$ centrally located 
connecting many important places of 
the dIstrict. For the last ten year~ 
demands by the public representa-
tivcs, i.e., MLAs and MPs, CIVlC 
bodies including the Municipal Com ... 
mittee of Dabra, have been pressing 
hard the Ministry of Railways and 
the concerned railway authorities to 
provide halts to the Chhatisgarh Ex-
press and also Kutab Express, so that 
this important city is connected to 
the rest of the important places of 
the country. But. in spite of the de-
mands, the railway authorities havt:. 
not paid any heed to their demands. 
The people of Dabra have been com-
pelled to take recourse to the peace-
ful satyagraha method for getting 
the required facility. The agitation 
is going on strong for the last four 
days and several students and citi-
zens of Dabra have courted arrest and 
are still in jail. The police is trying 
to suppress the agitation and has 
beaten up badly several agitators 
amongst them. The Railway autho-
rities have not taken any action in 
this matter. It will be proper to in-
terfere in the matter immediately . 
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(vii) REpORTED MSTURBANCES IN Sm-
NAGAR ON 26TH JULY, 1980. 

DR. FAROOQ ABDULLAH !Sri-
nagar): On 26th, a civilian rickshaw 
met with an accident with an army 
truck in Srinagar. The driver of the 
truck was drunk. Mob collected 
around the truck, manhandled the 
driver and later took him to the Po-
lice Station. Some people in the 
truck went to the barracks and from 
there som.e jawans came and took 
part in damflging property, vehicles, 
causing injuries to civilians. This has 
resulted in making the situation tense 
in the valley. Ever since indepen-
dence, the Army Civilian relationshlp 
has been excellent and they have 
always defended the honour of the 
weak with courage and dei-ermination. 
This incident has led to ~"idespread· 

gossip and anti-social (' lements are 
going round spreading a] 1 sorts of 
malicious gossips. This is resulting 
in defamation of an Army which has 
an unblemished record. No one, be 
he civilian or an Army person, is 
above law and I am sure our worthy 
Defence Minister ,vill assure both 
this House as well as the people of 
Kashmir that all steps will be taken 
to apprehend the culprits and that 
the loss of property and human life 
will receive adequate compensation, . 
and measures will be taken so that 
such incidents do not recur in future. 
I want to assure the people that we 
in this House, one and all, condemn 
what happened on 26th. We share 
their grief and sorrow and we are 
hopeful that their wounds will heal 
and that it will not leave any scar for 
the antiusocial elements wh~ want to 
capitalis~ on this situation. We all 
must warn them that they will ,not 
be allowed to do So and that India 
is one and will remain united to 
fight indiscipline or any breakage of 
law. 

SHRI K. P. UNNIKRISHNAN 
(Badagara): Sir, there is no quo-
rum in the House. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): I think 50 members 
are there. 

SHRI ATAL BIHARI VAJPAYEE: 
[ 

(New Delhi): I hope you have gone 
through the statement .made by Mr. 
Abdullah .... 

SHRI K. P. UNNIKRlSHNAN: 
There is no quorum. The House can-
not go on. 

MR. DEPUTY-SPEAKER: Let the 
quorum bell be rUn ... 

Now there is quorum. 

12.40 brs. 

FINANCE (NO.2) roLL, 1980-
Contd. 

MR. DEPUTY SPEAKER: \Ve now 
take up further consIderation of Fin-
ance (No.2) Bill. 

Shri Sam in uddin. 

~ w .. i .. ",.. (~): ~ rnCf,"{ 
~, ;f- f~g~') ~ art CSf){ ~ ~ 
fcfi \ilT fJOi ffj ffi ~ I ~ ~ Gfm1 r 
~~~I, ~~CfGRi"it~~( I 
"f[- ~ -~ l'ffcrl o;:r S eh'f'4 t1 f ;nr 
~ ~ Gf){ ~ ~ I ~ CfCfj ~.r 
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~ ( I \'E1f{1t( ~ ~ ~ ~ (I 
~{'{ ~ 'R ~ ~"',.,. fat.l~l ~ ~ 
( , m-CfiI1r\14d ~ Ci)T ~ ~ , 15 
TfRf W \jj~~I~q '( ~ 3Th ~ lGn~ 
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~c:tilCfid ( ~ S Of)'Pd ~ 1 0fiT ~ hr11-
,~C6tr ~ ~ 3th ~ati~I'11 ~ar;f 
~~(~mn-m~~ I 

~ cfi atfafv:fd ~ (:(r4f~l;j afi ~ 
.~ ~ n ~ (I ~ ~ ttCifi ~ 
nr (\j(f fCfi ~, ~, ~ qi 
qr.fT ~ ( I ~ ~ ~ Cfi1 en«fT 
~ ~ ~ Cfi trt;ft Inr cn1 t ~ 
~ ~ ;f ~ ~ Gt)~ lij~ ~ ~ 
~ ~ ( I ",~f~l( ~ qr;ft ~ ~ 
q-my ( I 'i ~ * 3fh ;; '00 Gfft 
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'wcfi tGfi fGfi~ I'll Gfif ~ ~ ~ (I 
~~~(tan~~~lf 
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~ ~ qi CfQ ~ qmr;r If- 31h 
m qrm;r *" q-r;ft if ~ I 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is no quo-
rum, Sir. 

MR. DEPUTY-SPEAKER: The 
bell is being rung .... 

Now there is quorum. The hon'ble 
_ Member may please continue. 

~1f~~~efi~lf-~ 
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~ {T 1fi"1.: ~ '" ~ ?fi l[fi-
~ '1fi ~ ;f fit ('bat ( ~ atf1.: 
~faF;"~;f~~~(1 
atrorf J ~ atf1.: .. )44.9\' cnT m 1i'TU' 

~1"l'Iq(, ~ m ~ ~ 'If- rl 
0.:1 ~ c;fi 

~ $q)'fd4i ~ (I ~ "1 ~ • 

~ q"{ (t "~ f'il;f ati~ J!Cfi Fa til 
if tfr I Cf{t ~ " q; (Gt141 I ~ 
~ Cfft ~f'a'l;rt ¥t itt;fffe1 df);ttf;fa1 eli 
mt.f~~~ I w:fm~(~~ 
~ ~ ~ lfT \ilIPd41 cnT ~ ~ lIT 
~rr~, ~ ~ ~ ~ l!1:~(f{c1 
~ Cfi ~ 3th q('q((., ~ ~ I ~ 

~ (f;rr 'Etlf(4' I ~ ~ t 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): Mr. Deputy-Speaker, 
Sir, while participating in this dis-
,~ussion on the Finance Bill, it is my 
'privilege to remind myself and Mr. 
Venkataraman that we were the col-
leagues in the First Lok Sa bha of 
this country; and it is my proud pri-
vilege much more today, Sir, to con-
gratulate him on his achievements as 
Finance Minister in a very .. hort pe-
riod indeed. 

This Budget is a Budget of posi-
tive achievements if I may say so, 
and therefore, Sir, the Finance Bill 
naturally reflects the various relief 
measures and the other measures that 
are necessary. It is a Budget Vv'hkh 
gives relief middle classes to 
workers.. both skilled and unskilled, 
farmers and artisans. There are seve-
ral provisions in this Budget which 
give relief to the above classes \vhich 
I have mentioned. The first one 
among them is the raising of the ex-
emption limit for Income-tax from 
Rs. 10,000 to Rs. 12000. Before this 
even a skilled worker in a factory had 
to pay income-tax. With this raising 
of the exemption limit for In comc-tax, 
they will be exempted to that extent. 
This will benefit about six lakh peo-' 
pIe, as the Finance Minister himself 
.has pointed out. 
13 Iu1L 

The wl'harge which ... been redu-
ced Will brtnc dO,.. .. mau.UID 

marginal rate from 70 per cent to 66 
per cent I had the privilege to save on 
a Committee when Mr. Chavan was 
the Finance Minister when we sug-
gested relier and that itself had' 
brought down the tax limit. from the 
highest tax limit to 66 per cent. It is 
now agreed that that would really 
help. I for one have always been ad-
vocating that for direct taxes there 
should be the highest limit which 
would help to a great extent SO far as 
our country is concerned. In India 
direct taxes would yield much more 
than what they are today. I have 
come to the conclusion after an inten-
sive study that there is a case for 
bringing down the highest tax level to 
66 per cent. It will be brought down 
now by way of gIvIng surcharge 
relief. But I feel that it should be 
brought down still so that it would 
take the pressure off from the Income-
tax officers for investigating small 
cases. large number of cases who are 
small fish. whereas the big fish go un-
hurt. Theref~re I feel that it will be 
advisable for the Finane Minister to 
concentrate his action on tbe highest 
tax slab where they will get much 
more than what they are getting today 
by catching the small fish. The reduc-
tion in ~urcharge will also help in the 
direction of Wealth Tax where the 
limit has been raised from Rs. 1 lakh 
to Rs. 1.11 lakhs. The Finance Mi!lis-
ter has claimed simplification in the 
procedure that is, giving time fOr 15 
days. Co·ngratulations. But I would 
say that it will not go to that extent 
that we feel it necessary. It is a c-ry-
ing need of the country that ti. ~,:e 
must be simplification in the proceduJ:e 
of the tax-system in this country. 
Every year. second year. t'hird year, 
we get the amendment notice. That 
does not make it easier to deal with 
the law of the jungle whiCh the 
Income-tax Act is at present. I will 
congratulate the Finance Minister for 
the modifications made. Today an 
ordinary man who is subject to 
income-tax, because his eamine Is 
more than Rs. 10,000 or RIJ. 11,ftOI/-
per annum, cannot tile tile i~ 
fax seturn without the IIeJp Gf a. ... 
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yer or the pleader. Let there be a
clear simplification So that an ordinary
man can understand it well. But that
is not possible today. Anybody who
has to file income-tax return today
must take the help of a lawyer, that
too an income-tax lawyer by paying cl
handsome fee. Therefore, what you
have initiated fOr the simplification of
the procediire is a welcome step. But,
everybody will tell you please simplify
the procedure So that he can file the
return without the help of anybody.

SHRI JYOTIRMOY BOSU: I agree.

SHRI BHAGWAT JHA AZAD: It is
good that this gentleman has also
agreed to this. Sir, this budget pro-
motes long term savings. It also gives
incentive in the case of LIC premiums
and provident funds that are detailed
in the budget. I need not go into that.
This budget also, gives incentive for
investment in industry by way of
giving tax holiday. The tax holiday
which was to expire on 31st March,
1981 will be continued, of course, in
a modified form. That is necessary.

Now, earlier there were loopholes
fOr the avoidance of tax, for examble,
in the case of Hindu Undivided Fami-
ly, there are persons who used to say
that Hindu Undivided Famiiy is a
sacred one and it is a joint family sys-
tem and So On and so forth. These
are all jUst to avoid taxation. But
,after 31st March 1979 this would not
be admitted. It is p~rfectly all right.
r think there are Palkhiwalas in other
parties also and there is one here.
But I will tell other Palkhiwaias while
they speak for the big people,' kindly
do not vitiate the sanctity of the Hindu
Undivided Family for -this purpose.
I was a member of the Committee
which looked into the cases of how
Hindu Undivided Family and the pri-
vate trusts were being used fOr tax
avoidance. I know a firm in this
country, a big man in this country,
who .with one thousand rupees as
corp:y.ft of a trust has. wade hundreds

,
of trusts in this countrv-and he would
keep to himself the right to distribute"
the money. He has ten members in.
his family he will calculate -how much
each me~bel' has to pay the income"
tax and at that particular time, he will _
divide the money to the individuals.
We have big fishes in this country,
they have got approaches to the
throne, to you, to Shri Jyotirmoy Bosu
and many others, I am told, even in
Kerala and West Bengal Govern~"
ments ....

SHRI JYOTIRMOY BOSU: I could'
not catch you. What trust? I am a
man full of distrust and mistrust, no.
trust.

SHRI. BHAGWAT JHA AZAD: A-
man' must have some trust somewhere,
here is a man full 0.£ distrust. That is
why everyday We find that the House
is b~ing disrupted by him. I would
request you not to follow the rules;
kindly take him to a psychiatrist so'
that he can be helped at least to have'
some trust somewhere. Criticism is
even now being levelled about the tax
holiday, specially the 80'J provision--
Why should it be aPplied restrospec-
tively? It is very simple. The pC-o--
pie, the big tax consultants of the big.
houses, who have refused to pay
taxes are now making a big hue and
cry that the Financ~ Minister is .a?ply-· ..•
ing the 80J provision retrospecti ve~y..
.What is there in this 80J? Certam
concessions are given on the capital'
that vou employ for your industry. It
was being done since 1947. This 80J-
relating to tax holiday is being applied
from ist April 1972. Canital employ~·
ed means that it was not to include-
borrowings. This is what- this simple'
19A rule says. Big businessmen and
other tax consultants-there are many
on this side and that side also-may'
or may not speak here, but they
plead outside. This rule say~ that for-
tax holiday itWIlI be yo--ur own capi-:
tal not the' borrowed capital, they say
that the borrowed capital . should also
be 1!here. FOr -long:.term borrowed!"
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capital you pay the interest and on 
tbet interest yoU jlet the concession 
from \be Government. They say that 
because there We get the concession, 
hei-e also we must ,et it. That is 
double benefit. Now it has been said tl., it will not be that. From 1968- to 
1972 it 'was there, but in 1971, the Gov-
e~nt ot India, throul'h the mouth 
ot the Al!n Fin a nee Minlster. Rhri 
Ye.sllwantrao Chavan made it clear 
that the capital emploYed would not 
include the bOrrowed capital and I 
can;got do better than quote what Shri 
Yeshwantrao Chavan said at that 
time: 

"I now proPOse that in calculating 
tile limit of 6 per cent of capital for 
u.e pUrpose of tax exemption, de-
I!8ttures and long-term borrowings 
win be excluded." 

This is what the then Finance Minister, 
san Yeshwantrao Ohavan said very 
cleuiy, and on the day of preaenta-
tiOB Of budret this was done through , 
Rule 19A, it took effect from 1-4-1972 
Nqw, tlt.ere are big persona and wise 
pe'J8o .. in this country. We haYe got 
olU Hlp Courts, all respect to them. 
Tile moment Rule 19A was broUlkt in, 
the big tax: dodgers would not ray. 
~ Bald: "What I have borrr.>wed tor 
long-term will get me the conceasion; 
h~ also, I will eet concession4" Lo 
and behold! The Calcutta Higb Court 
said-followed by Kadras and Allaha-
bad High Court!t-"No; no. 19-A is 
ultra vires of the Income Tax Act" 
But tllere was one Hiah Court, viz the 
ADdllra Pradesh Higb Court which 
said: "No. It is vallid, it is not uttrQ 
vi1'~." But all these things are being 
doee in this country by the hI" per-
SQD8. the big money people and by all 
thare dodgers Of taxes. Therefore. 
the fthance Minister said: "All riiht, 
hereafter, rule I9-A will fonn part of 
the Income Tax Act itself." There-
fore. it is not ulltra vires. Now, on 
this, a hUe and cry is being made by 
those big-not the bootleggers but - . 
1711 L.S.-I! 

tax evaders. There are two big com-
panies in this country, and there are 
the' multi-nationals. They are tr;ring 
to avoid it. So, the Finance Minister 
wants to plUg that hole and sa.v: "It 
will from part of the Income Tax Act. rt 

I think he has got our tull supPOrt on 
this. Why should 4he be made to 
pay-from the point of view of the law 
of equity also? If this is not allowed 
now to those who were honest and 
sinc~re citizens ~nd paid the taxes, 
that many sholld be refunded, and 
they should be told: "You ~ foolish 
fellows. Why did you pay?" Those-
who did not pay should be told: "You 
were the wise persons, because the 
High Court has told you." Therefore, 
I fully support what the Finance 
Minister proposes to do by this. 

I would now say that the Minister 
is trying to include18-1 also. For this, 
he is criticized. 18-1 is simple. It 
says that tax holiday will be given to 
those industries whieh are set uP alter 
31st March. 1981. They say: "You 
must give me on the capital employed. 
Why do you want to link it with the 
proftt?" I will tell the Finance Minis--
ter: "You are right" In this country, 
the ~ has come when you must tell 
the Industry that right from the start, 
they must· be ~ving profits. They do 
not show profit; but only for con0e8-
siona. They manipulate their balance 
sheets, and for years and yearS, thfI'Y 
take the beneft t and get tax conces-
sions trom. Government. TbeI'etore .. 
it is good that Ie-I is being Included 
in this. I fully support this amend-
ment. 

So much about direct taxes. I qUP-
port an his measures and the a_end" 
mente It is good that 18-.1 and 18-1 
are being made a part of the Income 
Tax Act, so that these big tycoons do 

\ not eeeape with a big motely money 
that thIty have in their ldttiee. 

About Indirect tax, I must coogra-
tulate the Finance Minister for the 
things that he is doing. He bas taken 
some burden off certain commoditi.eS-
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from eeseDtial commodities poOr , i t man s to let soap, oheap variety of 
soap, tooth paste and from the house-
wives' pressure cookers. In the case 
of many items, either duties have been 
reduced, or they haVe been complete-
ly waived. I remember that every 
Finance Minister has the ~mpation to 
put something on tooth paste some ... 
thing on toilet soap and so~ething 
here and there. Therefore the mo-, 
ment you are out, the comment from 
the OPpOSi!ion Member is: "Now the 
people will remain dirtier in ihis 
country." I remember Kripalani said 
tbis once. Others will say: "Now 
there will be darkness in the house. 
Now there will be no food because the 
duty on the pressure cooker has gone 
up." Luckily this time. this is one 
Finanee Minister-I am proud to be a 
friend of the Finance Minister since 
1952--who has completely silenced cri-
ticism on the indirect taxes affect! ng 
the common man in this country. I 
have bad very few occasions, YOll 

know. in my speeches, to compliment 
a Minister. Luckily I am compliment-
ing a Minister w·ho is alSO my frietnd. 
Therefore, in the case of both direC"'t 
and indirect taxes, he has done ~ood 
justice. (!interruPtions) I am lucky, 
and my friend the Finance Minister 
is very lucky_ The hon. Members 
should also feel themselves lucky that 
they don't have to pay more for their 
tooth paste, soap and for other things 
al90. All of us are luCky in that sen~e. 
He could have done that very easily. 

I am also hapPy that the Finance 
Minister has lUCkily a voided his temp-
tation for taxing bidis and matches. I 
feel that on all counts he deserves 
congratulations. and this Bill should 
be passed. Before I conclude I will , 
take advantage of this occasion, to S~ly 
something to the Finance Minister: 
"Mr. Minister. you have your taxes. 
YOU give a part of them to the State 
Governments. and a part to the Minis-
ter of Shipping. If you give a part of 
these tmtes to the Minister of Shipnln~, 
please tell that Minister Mr. A. P. , 
Sharma, that he must _ .. . 1nU?r'Mlp-

tions.) No, he woulld understand 
what I say. I woulll say that he 
must consider favourably a bridge' OIl 
Ganges at Bhagalpur. After Moka-
mah, it is Farakka. In between, in 
this case, he will support me that we 
need .a brJdce in Bhagalpur. That 
shoulci be done. 

... SHRl JYOTIORMOY BOSU: Aad 
feeder services. 

SHRI BHAGWAT JHA AZAD: That 
also. FOr that I would recommend , 
that a national highway starting at 
Burdwan on a national highway should 
be linked with the other side ot the 
}anges, via Dumka-Bbagalpur on Ute 

other side at Kursila. That will also 
be important. One more point anL! 
that is about the Super Thermal Power 
Station at Kahalgaon. Mr. Minister, 
after a long struggle it has realised 
that the principle of 'having a thermal 
power station at the pit head is the 
rIght course. But, unfortunately coal 
is avaifable at 12 km. from Kahalgoan 
but Kahalpaon will not have the right 
of priority. It will be taken to Mr. 
Jyotirmoy Bous's constituency. I do not 
know which consitituency _ 100 km. rail-
way line will be constructed. Will 
they also construct a coach and wagon 
factory from that? What happens to the 
transport bottleneck? I would saY Qne 
thing. This is not a threat. (Inter-
ruptions) Chaudhurisaheb's constitu-
ency. That is right. Mr. Chaudbri 
must have gone to Farakka. because it 
belongs to his constituency. But he 
'belongs to this country as aMinister. 
Therefore, there must be 
another 1000 'MW of thermal 
station at Kahalgaon. Let it he 
known to the FinanCe Minister and the 
Prime Minister a]so-1 am telling you 
that I am a plain speaking man-that 
no coal shall be allowed to be moved 
frOm Lalmatj a unless we have a ther-
mal station at Kahalgaon. Let the 
Minister inaugurate in the morni~g at 
Kahalgaon and in the afternoon at 
Farakka. Is India not one' Yes. 
India is one. Farakka is also in India 
and so also Kahalgaon is in India. So, 
let that cheap power generation site 
get the priority. I am in experts • 
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hands.. Where the cheapesfi will 
come? What is the principle? OP!M 
partY, CP;t party, Mr. Yadav of Cong-
ress(U), aU of them are threatening 
in my constituency. I am not threat-
ening. I know they want to take wind 
out of the salle I would not permIt 
them. If they want to start the move-
ment first I will be the faster. Tbere-, 
fore, I am tellina my friends that let 
.at Kahalgaon a thermal power station 
be completed along with Farakka 
'Simultaneously. Otherwise, it will be 
difficult because it is such indiscrete 
decision of the government and the 
leaders that allow the peOl)le in the 
area to protest and rise in revolt. It 
is such a kind of indecision and wrong 
decision which permits the people to 
do it; and you have made my life diffi-
cult in my constituency because these 
lriends here say, no, no, you must 
have it, but there they say, look what 
('ould I do; they have taken away. 
Thoug}} it will light their house more 
CPI(M) houSe more than my house, 
still they would not speak. Therefol e, 
I am making it very clear. Mr. Minis-
ter, please convey to yOur government 
and to the Prime Minister also and to 
Shri Choudhuri that we certainly wel-
come the Super Power Station at 
Farakka, but, at the same time you 
also welcome that on a point of pit 
head, the point of cheap generation, 
less costly, and KahaIgaon should get 
the priority: You have 1000 MW but 
the rest thousands must COme to K~hal
gaon. Who are you, Mr. Chaudhuri, 
t.1 announce it in the House-"'I have 
increased it to 2000 MW."? Are you 
an expert? Do yOU understand it? 
On what basis, you increase it? Let 
the increaSe come to Kabalgaon. 
Please keep it in mind. -

With these words, I support this 
Finance Bill and I expect the su pport 
from the Finance Minister also on 
theSe points of justice which I hed 
referred to. 

MR. DEPUTY-SPEAKER: Shri 
Jyotirmoy Bosu. Your party has been 
aUotted 38 minutes and there is an-
other spe~er. Shri Niren Ghosh, This 
is for YOUr Informatron:--

SHRI JYOTIBMOY BOSU (Dia-
mond Harbour): Bihar is one of the 
states whiCh is rich in mineral and 
forest resources and excellent lnan-
power, they have been going out, not 
only inside the country but outside 
also because of their ability to" do 
hard work. Mr. Bhagwat Jha Azad 
had been a Minister for years. Dur.h1g 
33 years rule of his party that state 
had been made one of the poorest in 
the country. The per capita income of 
Orissa is the lowest; Bihar, I suppose .. 
is nearing that. Making speeches and 
catching the eye will not work. I 
would like to ask what this govera-
ment will do to increase the per capita 
income of J)Oor Bihar! friends-that Is 
the crux of the matter. 

This is the budget of. Mr. Venkatara-
man. We take him as a good man al-
though we know his affiliations, philo-
sophY, likings and dislikes. The budget 
has made people like Tatas happy who 
openly expressed their jubilat!bD 
through the Press the FlCCI also. 
Then there is the 'promise and perfo~ 
Mance of the new industrial poliCY .. 
You read what you said in 1948 when 
you were bubbling with energy, at that 
time, to catch the eye, and in 1956 
after that. Even pOwer generation 
whiCh is the" most important and vital 
sector, coal sector--yOu are nOW 
giving it to the private sector, may be 
multinationals. When you come to 
low priority highly profitable areas , 
like the production of blades, you 
want Gillette to come and drown aU 
your small scale industries. Mr. Ven-
katarman I am chariing your govem-
ment that this is beiDi' done for consi-
deration. Y ou d~rove and satisfy 
the people of this country. 

The growth of multinationals has 
been phenomenal. Kindly see Mr. 
Goel's findings; he has done a very 
precious job oIt'lhis. WhaT about pro-
duction in excess of lice~sed capacity? 
Why do yOU have industrial Licensing 
Act? Is it fOr extracting money for 
convenience? HaVe you not seen Datta 
Committee"s report~ Larsen and 
Toubro have produced 950 per cent ot 
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their llicensed capacity. Have you 
touched them? You allowed them to 
pow. If so for what consideration? . , 

Then the Britannia Biscuit Com-
pany in your Madras. Kindly be 
truthful in this House. You are a 
.000 man, you believe in reli~ion, re", 
ligion should be: the good of the peo-
ple. Britannia have been producing 
ten times more than their licensed 
capacity as a result the Indian entre-
preneurs have gone out of existence. 
I do not-hold. brief for Indian capita-
lists but certainly when the choice is 
ltetween Indians and multinationals, I 
am an Indian there. You are allowing 
Britannia Biscuits to buy flour at the 
rate of Rs. 1.80 or RS. 1.90 per kilo and 
ae11 theIr biscuit after adding a little 
saccharin synthetic flavouring matter 
and .a little sugar at B.s. 15-20 a kilo. 
Bs. 1.90 and B.s. I5-that is what they 
are doing, tbey are indispensible. I 
would like to know from him how 
lllaUy times the company wbom I call 
a congregation of scoundrels have been 
_ught for adulteration, for violation 
of the MRTP Act? 

What are they doing? You enquire 
into their Practices, how they are get-
ting thtngs made by others and nut-
ting their stamp? I.lo you know what 
they did? I dO not find my friend 
Musheer Ahmed Khan here, who was 
chairman of Modern Bakaries for 
sometime. They bought Modern 
Bakery bread and they allowed it to 
become stale; kept it for 24-36 hours 
and then they allowed it to go into the 
market. People bought Modem 
Bakery bread in bags and they found 
It was stale and fungus infested and it 
elDuld not be eaten. They got them a 
bad name. 

This i! what India Tobacco did with 
Panama cigarettes. They bought mil-
Jlons ot Panama cigarettes, kept them 
in moist, damp godown and the ciga-
teUes went bad and then they dumped 
thoee cigarettes into the market 
throUgh retail dealers. The Panama 

cigarette got a bad name. This Is 
what multinationals are doing. This 
government, I am charging again, is 
downgrading the pu blic sector indus-
tries and many, I apprehend, ~y, 
change hands. Are you now alloWlng 
that once again, as You have done in 
33 years: while talking, talk abOut 
socialism and while practising, prac-
tise capitalism. You are allowing 
capitalism to grow, while you are blu-
ffing people 'for getting votes and you 
are talking about socialism. 

You talked about relief announced 
the other day. (Interruptions.) 

You must do your duty, Mr. Bha,-
wat Jha Azad-You must oppose. 

SHRI BHAGWAT JHA AZAD: I 
shall do mY duty, not at the behest of 
people like you. 

SHRI JYOTIRMOY BOSU: Certain-
ly. 

You announed relief about tax mat-
ters. If Y\)U do clear analysis, yOU will 
See that it is benefiting the wealthier 
and the wealthiest class. Have rou 
got any scientific method of working? 
I have been the Chairman of the Pub-
lie Accounts committee for two terrI's. 
I have been a Member of the Public 
Accounts Committee. I have seen the 
whole direct and indirect taxes struc-
ture. That is for the rich man and 
nothing except that. Have you got 
priorities? Have yoU analysed what is 
the cost of collection of small asses-
sees? Where the ultimate deposit is 
Rs. 625 yOur exerciSe is costing 
Rs. 6,000 and the man who is to pay 
Rs. 10,000 you have no orioritv for 
him. 

What happened to National Grindlay 
Bank's case? We had calculated theY 
were to pay af least Rs. 18 crores to 
the exchequer which they had swindl-
ed in this country and nothing has 
been done. This is what is happen-
ning. 
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Income Tax laws are jU1lile of con-
tradictory rules and laws and the 
middlemen are thrivin~ touts. Those 
who are mostly called consultants are 
touts. 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARA..MAN): May 
1 ask the names of those who have 
swindled the amounts in the Grindlays 
Bank, because I want .... 

SHRI JYOTIRMOY BOSU: You 
consult the Pub~ic Accounts Committee 
Report of 1974-75 On Grindlays Bank. 

The biggest looters are multi-
nationals who looted the country 
unabated-India Tobacco Co., Hindu-

. stan Lever, 8rooke Bond, Britannia. 
Even they have been allowed to sell 

«;akes--the Britannia Biscuits Co. We 
cannot even produce cakes in the 
country! For that you rc#..}uire n'lulti-
nationals. Snrimati Gandhi once gave 
customs exemption to I. C.I. and 
Kila Chand to the tune of Rs. 232 
crores. Shri Venkataraman can look 
into the Public Accounts Committee 
Heport On that and IncOr:t~ Tax eX-
emption in 1976-77 amounted to 
Rs. 600 crores. Is it not a fact, at 
the present moment one Congress (1) 
M.P. has got 52 cases of Income Tax 
prosecution against him as has come 
out in the press? Still h~ is a man in 

-the ruling party. Are t he~e Cas(~s not 
bdng withdrawn becaUse he is from 
"he Ruling Party? roes It rtot 
denigrate the whole House and all of 
Us? We would like to know clearly 
~1l these things. 

I wou1d also like to know Mr. 
Y<.'nkataraman, how much did you 
T€fund after y'ou took office to the 
beverage manufacturers-may be 
Campa Cola and Coca C')la? Now 
You had four days to find (;ut. I fun 
~orry to say. you evaded this thel'} as 
you said you cannot tell off hand. 
To~day you have to tell us. 

~HRI R. VENKATARAMAN: You 
. st make a specific mention. Say, 
It is Campa Cola or Thums Up. You 
~'annot say somebody has been given. 
find out and tell me. I have been 

searching for three days and I have 
not been able to find out. You may 
please make a specific mention. 

SHRI BHAGWAT JHA AZAD: It 
is not there. How can you find out? 

SHRI R. VENKATARAMAN: You 
give a specific case and I will enquire 
into it for giving informatiOn to this 
House. I will not hold back any in-
formation. But you must help me to 
give the information. 

SHRI JYOTIRMOY BOSU: ! am 
enquiring from you how much excise 
concession you have given to Campa 
Cola since you assumed office? 

( [nterr-uptiOns) 

SHRI JYOTIRMOY BOSU: It is 
Campa Cola. 

I would like to ask, we are paying 
Rs. 9/ - per kilo for sugar in this 
country. The international t>rice is 
about $ 600. .That comes to Rs. 480 
a kilo and here We are paying Rs. 9/-. 
The international price of Edible Oils 
is about Rs. 450/- per quintal and here 
we are paying Rs. 1.500 per quintal 
Wha t is the protest riot in Dhar'War 
Hubli Area for? It is th~ protest 
against the nrice rise nothing else. 
The news is being suppressed 
ruthlessly aI'd the House D.lUst discuss 
that. Higher ~ost of petrol and diesel 
means wh2t? It is a spiral down on 
everYbody an-l everything because 
everything r..e~ds to be transpOrted to 
reach the consumer. In 1979 the sugar 
export was Rs. 95.85 crores. In 1980) 
there is famine and yOu want to Import 
sugar. I would like to know this. 
How are you dealing with Tate Lyal 
Co. Ltd., London, one of the biggest 
and richest Of sugar tycoons in the 
world? Kindlv let the House know 
whether any time before you had any 
dealings with Tate Lyal Co. Ltd., and 
what role Mr. Swaraj Pal is playing 
lin this and w}1at 1S the cat. The 
jnternational price of sugar today is 
about 595 dollaTs with a polarisation 
of 99.7 per cent per tonne. Why is it 
that we are buying sugar at 660.25 
dollars per tonne with a lower 
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polarisation of 99.5 per cent? The 
STC file will show that there were a 
JlUJDber of oifera for supplying sugar 
at 595 dollars with 99.7 per cent 
polarisation. I~ tJhere a condition also 
that when your neW sugar crop comes, 
it jS to be exported at th€ lower value 
to the suppliet'? Kindly enlighten the 
House. This is the whole thing. 

I will nOw come to ii subject about 
which I have given notices -the re~ent 
tr.gedy of the air crash tlhat took a 
toll of a young married man's life, a 
father of a babY1 a sad incident 
indeed. I anl talking about the Pitts-
SA2 crash in which Shri Sanjay 
Gandhi, a member of tbis House, a 
young man, died leaving behind his 
young widow and a child. This is a 
serioUs case WhICh requires investiga-
tion by RAW. t1be Intellingence Bureau 
and Interpol, whether it was a victiDl 
of international espiona~(" or doubl~ 
agents acting '\tigorously. This country 
has become a playground and our 
intelligence !'OOple have not given a 
gOOd account of themselves. I shall 
state the reasons just nOW. I was 
startled to 3ee one name in the news-
paper-Joe Kozzarek a Polish Jew, an 
American citizen now residing in 
Juhu, Bombay'. His ostensible means 
of living--cover job as we call it-
is importation of aircraft, spare parts 
and chartering planes. I woula also 
like Mr. Venkataraman tn enquire and 
tell us: Is it a fact that he came with 
this deal because he is connected with 
Lycoming Engine of Pitts or is it 
something else? It is a very mysterious 
matter, becaU3~ I have received 
eertain correspondence from abroad 
and locally a130 I have conect~d some. 
He is a Direck,r of Indamer and Co. 
Ltd. Did not two of his aircraft crash 
only in recent times, one in Rajasthan 
and the other jn Lucknow~ How do 
you justify the same l'I' •. :ln? I am 
putting it, is this Joe KOZ7arek not a 
CU!D. runner? Around. 1957, the 
~rek. Brimad and Peter Baldwin 

racket was: given Government eon-
tract-ciVll and military-for droPPing 
of foodstu1fs in the no!ih .. eastern 
regioo. Were they also not dropping 
arms with the foodstuffs to the rebels 
who ware ereattng trouDle in th~ 
remote inacecssible areas in the north-
eastern region? You are paying the 
premi\lm today. But you did. not 
realise becaustt you are not capable of 
holding office. Is it not II fact that 
the Intelligenre Bureau got very 
worried and they have 9 fat file on 
Kozzarek? Were they not ,,·orking on 
behalf of foreign imperialist powers? 
Did not one 01 his aircraft crash in 
the north-eastern region killi.ng 12 
1ndian citizens? Is it not a fact that. 
it was done deliberately? They knew 
that the aircraft will crash.. Because 
the crew came to know about hrS'~ 
nefarlous activities, they wanted to 
destroy the crew. That was how the 
crash took p1ace. You kindly read 
the debate dated 11th September, 
1957 -Mrs. Rf'nu Chakravartty's 
speech-and it will give you some idea 
of what they did. He bas ~ big brother 
elsewhere, big~er in his activities-
Frank Kozzarek. He is also a Director 
at the same Indamer en. He is a 
retired US Air Force Colonel, now 
working for the NATO. maintenance 
contractor Of US jet fighter squadron 
in West Germany. He is 8 man who is 
openly connected with the US agency.-
He hosted a ho Hd:\y for top brass of 
Air India in his luxuriou~ S'panisK~ 
Villa, Yr. Sethi. 

On what pretext the rlane was 
imported?-executives travelling be-
tween Calcutta and Dungppur. It was~ 
imported by Thomas Mouget & Co. 
What is the Pitt S-2A aircraft for? I 
have a photostat cOPy from a verY 
voluminous dnd expensive book, Jane 
International Calender for AircraftS. 
It says that this aircraft i~ meant for 
aerobatics. It repeated this thing in 
two pages. It says: ''high perfor-
mance sporting aircraft". It f\P1h. 
says: 
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"The increased lize and power, 
coqpled with aerodyn'a.mic ehan,es, 
iive the twf)-se~ter imp~Ve<f aero-
~~tfc < and' land~r cl!arac1~1It1cs, 
and make it e~ernely stable in 
rough air conditiO.Ll:s. Control res-
ponses are better than on the S-l." 
etc. etc. 

This aircraft is meant ter sporting in 
1=lle air. 'l'hi,:i is not m,ant fOr traftlc. 

SHRI BHAGWAT JHA AZAD: 
What do you VI/ant to E'stablish by this? 

SHRI JYOTIRMOY BOSU: I am 
saying that a great intflWrnational 
racket is apprehended. It has Slot only 
one passenge ... · seat and one pilot. How 
can it be a commercial aircraft? How 
was Thomas Mouget & Co., Aminchand 
pyarelal & Co. could be given a licence 
on the same day On which it was 
put on board of the scr! steamer in 
USA? It was for one who wanted to 
learn aerobatics. The value is $ 40,000. 
Strangely, the d8te of bill of lading at 
New Orleans, USA and the issue of 
licence by the Chief Controller of 
Imports & Exports in India is the 
.-arne i.e., 7th January, 1977. The 
liC'ence shows the elF value::.lS 
Rs. 4,50.000/- and not transferable. 
I would like to ask the hon. Minister 
\Vhere the DGCA was consulted, cn 
the safety aspect of the aircraftJ suita-
bility or otherwise of the aircraft? The 
plane arrived, the bill of entry shows, 
on 14flt March, 1977. It w~s a viola-
tion under section 124 an-d it was de-
1ected. And the Collector of Customs, 
Bombay, gave the fcllowing order: 

"I therflrure, order that the goods 
in question shall bp confiscated 
under section 111 (d) of the CUstoms 
Act, 1962, read with s.c. 3 of the 
Customs Act, 1962, read with section 
3 of the Import and Export Control 
Act, 1947. It however, alIa-A" an 
option to re-ship the plane on pay-
ment of re-shipment fine of 
Rs. 40,000/-. This optiOn should be 
exercised "'ithin threA month!! trom 
the 4ate of this order of within such 
extended period as may bp allowed 
on gOOd and sufficient C:luse being 

shown I to the satisfaction 0' the 
adjudication authority." 

'!be Bombay P,ort Trust even listed 
the plane tor auction foz colleeting 
deDlllUage charges. Who had pre-
vented this auction? Thiq was the 
Janata Government time. That is the 
unseen hand I am trying to declare. 

I will quote from the judgment of 
the High Court. This is riated 14.3 .. '7'1. 
It says: 

"Please note that until writing 
this letter the re~shipment of the 
eonsignment has not taken place 
since the matter is under further 
consideration of the Customs autho-
rityand we would, therefore, request 
you not to relist for sale the above 
consignment until such time the 
Customs authority haVe given their 
decision in the matter." 

Why was the re-Slhipment not done? 
That was part of the conspiracy or 
the misdeeds, whatever you may call 
it. 

Here the questIon arises: In spite 
of the order of the Customs Collector 
for re-shipment, ,\\rhy was this death-
trap kept? Why I call it ·death trap' 
15 that it 'has been clearly stated by 
an authority L., London: 

"We would request you to please 
impress on those at the Government 
of India that thi~ aeroplane is likely 
to be damaged if left lyiP" too long 
especially the insulation parts which 
get unusable in damp ",.eather." 

When ,\\7as the damp wPflther? -1978. 
After two years, you haVe allOWed the 
aircraft to 'be assembled and you have 
i<lllowed it to fly and created this 
'death tra P'. This aircraft was 
unusable due to very long exposure 
for two years of insulated components. 
Why did Jeena & Company, the Clear-
ing Agents, ssy that they are unable 
to reship'? Why the Customs Collec-
tor's Order was not complied with? 
Why was the penalty not realised? 
why the plane was not .old in 
auction when it was due for auet1on? 
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The question is why this death trap 
W88 kept. How was the letter ot 
cOnfiscation by-passed and how this 
ficUtioua stCM'y of wronc shi}:,ment was 
planteci Ave months after the shipment. 
The Collector Bl\d the Central Board 
of Excise and Customs detected it, 
but who oveT-rul"d it? The Central 
Board of Excise and Customs clearly 
quoted. Thomas Mouget, SeJ'lnore 
Shipping and APJ, but who are 
Kelly Aeroplane Limited, London? 
We wani to know all these details. 

The Collector's order was "Re-export 
and a penalty of Rs. 4Al,OOO/ _". The 
clearing agents have deposited the 
money, but not re-exported it; why? 
The Centra} Board of Excise and 
Customs On 14th March 1978 gave a 
$how-cause Dt'tice in which it said = 

'The B03rd is tentatively of the 
view that the Collector' 3 order was 
not proper to the extent that (i) 
instead Of ordering a!Jsolute con-
fiscation of the ,goods it gave an 
operation fOr reshipment of the 
same On payment of a fine of 
Rs. 40,000; and (ii) no penal action 
was taken under section 112(a) of 
the Customs Act, 1962. The Board, 
therefore proposes subject to the 
submissions that may b~ made by 
MIs. Seymour Shipping Ltd. and 
MIs. Thoma~ Mouget &. Co., Calcutta 
to confi.3cate the subject goods 
absolutely "'ithout any optiC'n for 
re-shipment .... " 

What has happened to that order? 

Then I would lIke to say th~ t Th<'mas 
Mouget and APJ went on Writ Petition 
No. 5305 (W) Of 1978 before the 
Calcutta High Court against the 
Central Board of Excise and Customs 
Order. On th~ 8th April 1980 you, the 
Finance Minister, asked your people 
to join the petitioners before the High 
Court and Bay 4lwe do not want to 
,proceed wlth this case". How this 
plane came out in spite of the con-
fiscation order is a matter Which the 
HOuse should know? What was the 
advice which the Ministry of Finance 
gave to the Government lawyer? 

Under what law this dangeroul p1Ame 
was released for use in tlUs COUlltrr, 
by exempting financially or other-
wise' What is the unseell band aaI 
who are 1Ihe peopl''',? 

:VR. DEPUTY-SPEAKER: 
plane? 

Which 

SBRI JYOTIRKoY BOSU: The 
Pit~ plane, thfl acrobatic plane used. 
by Shti Sanj ay Gandhi which craslaed. 

So tar as the notorious firrl"1 of 
Aminchand Py.arelal, or Jeet Pal ~ 
~oncernedp 1 will just refer to t)ae 
Fiftieth Report of PAC of 1965-61 .1 
the Third Lok Sa,blha, which says: 

C'!n all these cases the parties 
failed to export either the tull 
quantity contracted for or at all. 
The Sub-Committee regret t. 
observe that even this simple 
stipulation of the cOntract regarding 
stopping of dealings was not carried 
out. For the various reasons, no 
action has been taken so far by the 
Iron & Ste-el Contra] ler or the 
Ministry against these parties. In 
view of the fact that the Govern-
ment were obliged to blacklist them 
or suspend the business on a num-
ber Of occasions, the Sub-Committee 
feel. ... " 

This bunch of crooks, Thomas Mouget, 
Seymour Shipping Comoany and 
Aminchand Pyarelal, sudd~nly they 
have become the godfathers of the 
ruling party. 

Therefore, I am sorry for yOU, the 
Finance Minister. In by-passing the 
law to please somebody, you create« 
a death trap and that has br<"ught 
this situation. 

r-
SHRI R. VENKATARAMAN: Sir, 

since this is a matter of some impor-
tance, may I have your permLSSlon 
to clarify one or two things. I will 
reply to the whole debate later, when. 
I will give all the details. But I do 
not want my friend or the country to 
be under any wrong impres!'IiOll. 
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!Ibn JyoUrmoy Bosu in the course 
01 the diseuasion on the Appropriation 
Bill ehar~d me earlier that I have 
waived the customs duty on this air-
craft. I 9I&nt to tell him that the 
customs duty was not waived, it was 

~ paid and RI. 61,000 and odd was paid. 

SJUl,I JYOO1RMOY BOSU: You are 
distorting, !\tr ,Tankataraman. There 
was a conftscation order, show cause 
for confiscation. What made you 
withdraw that confiscation order? 'J."'he 
Collector's order was over· ruled. Shri 
Sahnay, 1 cOngratulate him, he was 
strong enough to say: imposition has 
been weak therefore, confiscation and , 
penalty. Who h~d rescuf:d them from 
this? How the confiscated aircraft 
came out ar.t.d was handed over? 

SHRI R. VENKATARAMAN: Mr. 
Deputy-Speaker. whE"D my esteemed 
friend, Mr. Jyotirmoy Bosu wa..c; in-
dulging in a lot Of terminological in· 
exactitudes and fac tual inaccuracies, 
I just kept quiet. I never intervened. 
'I want him to extend the same 
courtesy to Inc and if he has any other 
point, I will a1ways meet it. 

At this time, Shri Jyotirmoy Bos1/, 
handed over som.e papers personallll 

to th e Chat')" 
(Interruptions) . 

MR. DEPUTY-SPEAKER: Are yOu 
placing it on th~ Table rf the Ho~se? 

SHRI JYOTIRMOY BOSU: I \\Till 
give a certified coPY·, Sir. 

SHRI BHAGWAT JI-IA AZAD: 
Under the r1.l1e~ he ,~an ask your 
permission to lay it on the Table. 

SHRI R. VENKATARAM.AN= After 
1 bave explained. 

MR. DEPUTY-SPEAKER: That is 
the usual way of behaviour of Mr. 
,Jyotirmoy Bosu. You ("'an't avoid it. 
(Interruptions). He has placed 
certain documents before me and they 
will be examined. 

SHRI R. VENKATARAMAN· Mr. 
Deputy-Speaker, alter I have explain-

ed, Mr. Jyotirmoy Bosu, the gentle ... 
man that he is, \I,·j11 bill)self withdraw 
all these papers. 

SHRI JYOTI:aMOY BOSU: No. Let 
Mr. Deputy-Speaker say what these 
papers are .. -entire 80 pages of Calcutta 
High Court proceedings. 

SHRI R. VENKATARAMAN. I said 
"after I have explained." I said 
yoU are a gentleman and you will 
withdraw.., what you have said. The 
first point wtUCh I have made is-if I 
don't reply to that, it will go on record 
uncontradicted. Therefore, I am mak-
ing fhe points clear. He said in the 
course of the debate On Appropriation 
Bill that I have waived duty and the 
charged me like this twice or thrlce. 
I have carefully looked into the papers 
and I find that the duty of Rs. 61,000 
and odd payable on that aircraft has 
been paid and therefore, the charge is 
based on wrone information. 

SHRI JYOTIRMOY BOSU: No. The 
charge is not based on wrong informa .. 
tion. It was confiscated. u •• (Inter ... 
ruptions). He distorted it, Sir. 

MR. DEPUTY-SPEAKER: If for 
what all you have said vau take res-
VOnsibility. why do ¥OU get perturbed? 

SHRI .IYOTIRMOy BOSU: Full 
responsibility. 

SHRI R. VENKATARAMAN: Sir, I 
will briefly mention the history of 
this case. Then it will be clear agaIn 
that Mr. Jyotirmoy Bosu has been red 
on incorrect al1d half truth. 

Sir. at the beginning of March 1977. 
an aircraft was received In ~mb3y 
and at that time the person in whose 
name it was received refused to clear 
it saying that it has been sent in his 
name by mistake. 

SHRI G. M. BANATWALI,A (PO" 
nnain): Sirt has he withdrawn them? 

,---------- ------- -----
-The Speaker not having subsequ ently accorded the necessary permis-

ai<)n, the documents were not treated as laid On the Table. 
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SRRI JYOTIRMOY BOSU: NO. 
( , 

'MR~' DEPllTY-SPEAKER: He cannot 
do it. 

A~ HON. MEMBER: Can there be 
a borrowing? 

(I nternA.ptions) 

SHRl MALIK M. M. A. KHAN 
(Etah): Sir, I am on a point of order. 

R tmf ~ ~ q"'{ m ~ ~ arrq-;f 
atfGlGtc(QI'f ~ tCfi arN ~ t(h lltf+l" 
~ , ifltT arar ltl'f;ftll ~ \R ~ 
CfiT ~-~ ~ ~ (.JiROI~ff!W; ~ ? ~ 
~~~t 

SHRI BHAGWAT JHA AZAD: No, 
be cannot do that. 

M'R. DEPUTY-SPEAK.E!R: He has 
taken it on loan from me. 

SHRI MALIK M. M. A. KHAN: ~ou 
observed that you will examine them. 

SHRI BHAGW AT JHA AZAD: He 
can change the papers now. 

( Interruptions) 

SHRI MALIK M. M. A. KHAN: It is 
not an ordinary thing, Sir. 

SHRI BHAGWAT JHA AZAD: He 
must put it on the Table. 

SHRI R. VENKATARAMAN: There 
is nothing in this transaction. There-
fore you don't have to .... 

(1 nteT:r'Up'bions) 

MR. DEPUTY-SPEAKER: !vIr. 
Jyotirmoy Bosu, Please put it here. 

SHRI BHAGWAT JHA AZAD: It 
is because Mr. Jyotirmoy Bosu can do 
anything. He can change the papers 
also. Therefore he should put it on , 
the Table ... 

Mll. DEPlJITY-SPEAKER: Because 
it is "Jyoti'. he ean do anytln-rlk, good 
and bad. 

J?ROF. MADHU DANDAVAT:I: 
(~~pur): There shpuld 'be ,exemptiot'l. 
ot, ~terest OIl the loan! 

SHRI R. VENKATARAKAN: Sir, 
the- Collector of Cttstoms t passed aa 
order confiscating this particular air-
craft and im.posing a fine of ~, 40,QO': 
And. he said. . . . . . . . 

SltRI JYOTIRM01' BOSU: For his. 
Shipment. Wlttch sh1pment? 

( In ter.ru.pPions ) 

SHRI R. VENKAT:ARAMAN: DidI 
say a word when YOu were talking? If 
I withhold a bit of information, you 
can accuse me. I was Baing to say 
that. 

The Collector ot Customs said th~t 
the amount ot Rs. 40,000 is the fine 
and On payment or this Rs. 40,000 
the aircrarft can be re-shippeci to the-
place from which it came. The fin~ 
was paid- by the party. I do not know 
what happened later. Perhaps some 
interested persons at that time in that 
Government-I do not know if Mr. 
Jyotirmoy Bosu himself ..... . 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Coming 
from your mouth? 

SHRI R. VENKATARAMAN: No, no. 
I did not Say that. Excuse'me. I did 
not mean it. (InteTrUptiOnS). This is 
an order passed by the Collector in thp. 
normal course. Possibly some pe()ple 
wanted to rake it UP because it was 
the other Government, as I ~aid. And 
then, after an order was passed, some 
development took place and the Board 
then issued a show..cause notice that 
this kind of paying Rs. 40,000 and re-
shipping is not right, the aircraft 
should not be allowed to be re-ship-
ped it mu~t be confiscated. But fhey 
could not do it. They have got to 
issue a show-cause notice. So. they 
issued a show-cauge notice. (Inter-
ruptions) . I am giving 'lnformatloR 
in a much better way than you have 
d.cm.e. I do Dot tblnk people have 
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understood what you said. (Inter_
ruptions). I am giving you all the in-
formation .

MR. DEPUTY-SPEAK~: When you
mention if you mention the dates
also, it ~ill be very jiood for_ him be-
cause then he will know that it is not
your Government which did it.

SHRI R. VENKATARAMAN: Then
the revision was initiated in 1978.
This notice to show cause was given,
The notice to show cause said, 'why
should not the aircraft be confiscated
and why should not the' fine be en-
hanced' apparently at the inspiration
of somebody. When this notice was
given, the party went to Calcutta
High Court and then· filed a writ peti-
tion and obtained stay ot, the proceed-
ings of the Board, saying that they
cannot take up this question of en-
hancinng the penalty or confiscating.
It Was at this stage that a stay was
given. They moved the Calcutta High
Court a little later saying that the air-
craft if 't was not in use for a long
time. would become unusable and
th~ore thev wanted permission from
the ("alcutta Hii;h Court'-to reship the
aircraft back to tbe country from
which it was imported

SHRI JYOTlRMOy P'O~p: On what

date?

SHRI RI. VE...~KATARA:v1A1'o fhe
Writ petition was ~n ,.Oth J •.•J, ~:'78
and the order for re-shipment y me
Calcutta Iri'gli Court was on zt,th
April- 1979.

The Calcutta High Court said that
subject to the conditions that the
Board might impose the aircraft
might be reshiped. Therefore, what
the Calcutta High Court gave was
only a permission to reship. It was not
an order compelling them to reship
the aircraft, (Interruptions) .

.l ,.." •

Shri Jyotirmoy Bosu was asserting
that the Calcutta High Court said tha~

Bill, 1981)

it must be reshipped. On the con-
trary, what the Calcutta High Court
said was. that permission was given to
reship. .the aircraft on their satisfying
certain conditions that might be im-
posed by- the Board.' (Interruptions)

All the side remarks of Shri Jyotir-
moy Bosu must not go into the
records bec~;uselt'J:~ not rep I»: to,
them, it will give a wrong Impression.

MR. DEPUTY-SPEAKER:
marks made in this House,
ting, shall not go on record.

Any re-'
while sit-

SHRI JYOTIRMOY BOSU: I am
standing and talking.

On a point of order. I have pro-
duced certified copies from the Cal-
cutta High Court of all the proceedings
reating to this case. 1 am asking the
Minister specifically this question.
when the plane was under order of
confiscation by the Central Board of
Excise and Customs! how did they go
with the petitioner to the Calcutta
High Court in April 1980 so that the

, t ''1'plane came out and it s arted flymg,
Let him answer that.

MR. DEPUTY-SPEAKER: There is-
no point of order. He- is asking Jor a
clarffication.

SHRI R. VENKATARAMA,N: There
is no case at a1~. He is making much
a do about nothing.

I am saying that on the 25th -:\pril,
1979, when the Calcutta High Court
passed the order, the order ,,:,~s not, I
repeat not that the aircra1t snould be
reshipped 'but. a permission was given
that on satisfying the conditions that
may be imposed by the Board, the
aircraft will be permitted to l?e re-
shipped. The Board imposed the condi-
tion that the party must give a bank
guarantee or other guarantee to the
tune of Rs. 4 lakhs. The, party did not
find it possible to give this guarantee
and therefore, did not re~hip. No
action was- taken. The aircraft was
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(Shri R. Ven.katram~] 

still there. Now this takes us to the 
..end of 1979. In 1980, the sh!per, cal-
led Se7mour ~ipPlnir Um1ted .... 
(In:t:e'Nuptiotts) 

14 ... 

MR. DEPUTY-SPEAKER: Mr. Bosu, 
1,0r every word of the Minister if you 
are interrupting, it is not good, it will 
not help the House. You must help 
us. The Minister was good enough to 
give the reply immediately. He is not 
replying to you only, but to the entire 
House .... ' 

SHRI R- VENKATARAMAN; and to 
the nation. 

:MB. DEPUTY-SPEAKER: Mr. Bosu, 
being a very senior parliamentarian, 
you should not do like this. 

SHRI R. VENKA TARAMAN: 
.Around March, 1980, the Seymour 
Shippin" Limited asked their associa-
tes in London, called M/ s. Thomas 
Mouget Limited, London to take this 
aircraft and instructed MI s. Thomas 
Mouget Company, London to instruct 
MIs. Thomas Mouget Company. India 
to take this aircraft on their behalf. 
because the shipper is the Seymou 1" 

Shipping Limited. They gaVe !t to the 
Thomas Mouget (London) Liml ted and 
JILl s. Thomas Mouget Co.. Londoll 
asked MIs. Thomas Mouget Co., India 
to take it in India and use it for seve-
ral purpose~ like going from Calcutta 
to Durgapur, where they have bran-
ches of their company and so on. 
When this application came, the qUEs_ 
tion was: "I-lave you an import peI-
mit?" The original import permit 
which was given to Mis. Thomas 
Mouget, India was brought to the 
Boald and they wanted that on that 
permit, this aircraft should be allo:v~d 
to be cleared. The Board went into 
this question and said, whether it could 
be permitted. Now the Board came to 
the conclusion after the matter had 
been examined by the Chief Control-
ler of Imports and Exports and on get-
ting his certificate 1ili.at this aircraft 

could be transferred under the old 
licence and said it could be now 
transferred to MIS. Thomas ~fouget 
Co., India. This is a very simple 
thing. 

Now there is nothing hanky-panky 
about It. 

SImI JYOTIRMOY BOSU: Every-
thing is hanky-panky about it. Every-
thing is fishy. It is a confiscated air-
ocaft ..... . 

MR. DEPUTY-SPEAKER: You have 
repeated it so many times. 

SHRl R. VENKATARAMAN: It W8i1 
not a confiscated aircraft. The order 
of 1977 said that on payment ot 
Rs. 40,000, it could be re-shipped. The 
latter oreier of the Board only issued. a 
show cause notice. 

-a show cauSe notice is not a jud&re-
ment, is not a decision-they merely 
gave a notice sayine why this should 
not be confiscated and why the penalty 
should not be ·increased. Thereafter 
the Calcutta High Court stayed th~ 
proceedings and then in ~arch, 1980 
when they found that tms aircraft 
could not be re-shipped oecause the 
shipping cost and all that is greater 
than the value of the aircraft, pro-
bably the shipper asked their associate 
company to take it. They asked for 
permission from the Goverllment of 
India. whether they can be permitted 
to take. Then, the Government of 
India permi tted them. The Govern-
mpnt of India got Rs. 60,000 by way of 
Customs duty v.rhich we v.rould not 
have got if they had shipped back. .. 

SHRI JYOTIRMOY BOSU: Why 
Mr. Dutta did not realise it earlier? 
Why just now? Why only when you 
came to power that yOU realised it? 
Earlier it was a fit case of confisca-
tion. When you came to power, you 
realised your duty. YOu released the 
confiscated aircraft for your political 
purposes. 
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SHRl 8. VENXATARAMAN: By House. The Finance Bill include. 

repeating a falsehood, it does not two parts, the collection ot funds and 
beCome truth. the use of those funds. We have lot 

SHRI JYOTIRMOY BOSU: Why did 
yOU go to Calcutta High Court on 8th 
April, 1980 to withdraw the case? 
That shows they joined hands th9 

..... .:JIII'f......,.,- , 
aircraft was orouaht out and it was 
given to somebody. 

SHRl R. VENKA'tARAMAN: It is 
an alleeation which is unfounded. 

SHRl JYOTIRMOY 
the responsibility. 

BOSU: I take 

MR. DEPUTY-SPEAKER; You take 
responsibility for everYthing. 

SH1M R. VENKATARAMAN: I have 
only to say one more thing. This air-
craft was cleared by the D.G., Civil 
Aviation as fit for flying 1n June, 1980. 

SHRI JYOTIRMOY BOSU: Not at 
the time Of grantini the Import 
licence. 

SHRI R. VENKATARAMAN: He 
does not know how these things come, 
they come in crates and they have to 
be assembled. 

MR. DEPUTY-SPEAKER: Order 
please. It is not a confrontinir inquiry 
with the Minister. It is the Parlia-
ment. As a senior parliamentarian, 
yoU must help us and teach all ox. us. 
You have to be tau &,b t now .. I' am. 
very sorry to say that. 

SHRI R. VENKATARAMAN: Mr. 
Bosu does not know that this does not 
come as an aJ.rcraft. This comes in 
crates, in parts, and this is assembled 
then. It Is only after the Customs 
duty Is paid w1ifCb ~as paid in May, 
1980 that they could assemble it ann 
then get the D.G. "s certificate which 
they got in June. A certificate of air-
worthiness was ISSued on 21st June 
1980. Therefore. all this tuss is uluch 
ado about nothJnl. 

SHRI B. R. NAHATA (Mandsaur): 
Mr. Deputy-Speaker, Sir, we are con-
sidering the Finance Bill which the 
Finance Minister has moved. before the 

two parts of it. The first part of it ;s 
that we must be able to maintain law 
and order and spend the amount in 
such a manner that the economy of the 
country progresses. 

In this respect, I would like to say 
that this House lS also bound to abide-
by rules and regulations. I have heard 
persons, the House has heard them,. 
for days together saying about the non-
maintenance ot law and order in the 
country. But this right can be exer-
cised by only those persons who abide 
by rules and regulations ot the House. 
The ~ed stal,warts-senior Mem-

bers of Parliament-are not permitting 
the Parliament to function properly. 
This is very important: is it not abuse 
of the exchequer when we see that the 
money that is being collected from the 
people is not being utilised for the wel-
fare of the people? Are we utilising 
that money? I say this because the 
money which is being spent on Parlia-
ment also comes from the exchequer 
and trom the people. Every day, there· 
is absolutely no respect for law anri 
order: no,body bothers about it. Man"J 
persons get up at one time. When the 
Hon. Speaker is on his legs, then also 
they get UP and go on shouting as if 
everybody else here -is a deaf man. r 
cannot understand how the economy of 
this country can be improved with this 
type of performance from them. I 
would like to tell Mr. Jyotirmoy Bosu 
that this will not help him. It we 
want the people of this country to abide 
by rules and regulations and to main-
tain law and order, we must maintain 
the dignity ot the House; we must 
have respect for rules. It we have no 
respect lor rules, then I would certainly 
say that our being here would be mean .. 
ingless. It would mean that we are 
interested only in wasting the money 
ot the people-not in utilising it for the 
welfare of the people. Therefore, I 
would request the Hon. House through 
you .... (Interruptions). 

MR. DEPUTY-SPEAKER: He is 
speaking about the Finance Bill be-
cause he says the finances are being 
wasted. 
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SHRI B. R. NAHATA: I would IllY 
that every paisa that is heini collected 
by way of taxes is to be accounted for. 
to the people of this country, and it 
cannot be permitted to be abused. But 
here, is it not beiDi abused? Every 
minute of this Parliament is precious 
.and every secQnd of Parliament means 
expenaes-wmch comes from the public 
exchequenr-and if we are not prepared 
to utilise it properly, then we can do 
nothing. 

Another thina' I want to say is that 
we want an ideal to be set up for the 
nation. It is only the performance of 
this august body which can set an ideal 
-or an example for the people to fol-
low. I do not say that people who 
have no respect for law and those who 
bave committed any offence should be 
saved or protected. But then., it can 
be done only by utilising the funds o;f 
the people, collected from the people, in 
a proper manner so that we can posi-
tively make progress. 

For this purpose, I would request 
the Hon. House that if some amend-
ments to the Rules 01 Procedure are 
necessary, we must think of it and we 
must make the principles and the rules 
such that the House is not disturbed, 
or 110 disturbances: are created every 
day and our time is not wasted. 

Another aspect to whiClh I would 
draw the attention of the Hon. House 
thrOUgh you is that eCOn{)my is one 

-of the most important factors, and 
,economy has to be effected by us also. 
I was reading the Comptroller and 
Auditor General's Report for the year 
1979-80, Part IV (Commerce). I find that 
crores cf rupees have not been utilised 
for years together. During the period 
Mr. George Fernandes, a leader of the 
Janata Party, was Minister of Indus-
tries, what was done has to be looked 
into. I would draw the attention of 
ihe Hon. House to the fact that if you 
read the whole book, you will find no 
manual 01 accounts, no statements and 
no. doc:uments reconciling the actual 
expenditure made-and nothing could 
be done. 

11 you refer to, p.58 of this book.-
the -Comptroller and Auditor-GeneraPs 
Report, Union Gove.rcment (Com-
merce), 1979, Part IV-you will. find 
that crares of rupees have not been 
utilised for years together. Then, please 
refer to p. 65. I will not take up much 
of. your time by reading it, but a refer-
ence has to be made because the 
anxiety of the House is to briIli down 
prices, the spiral of risin.g prices bas 
created a great prbbiem for us, but I 
would say that - the foundation of the 
rising prices has been laid three years 
back, and its effects are to be borne by 
us today. They want that the spiral 
of riSe in prices should go up further 
by these actions by not permitting 
people to fUnction. That is making 
the economy of this country still 
worse. I would submit that it is 
about Rs. 6,000 lakhs. This item is 
6.2.2.: 

"6.2.2. In the following companies, 
the stores and spares of the values 
mentioned there against each had 
not moved for two to three 
years: ... " 

You will find that in item (iv), that 
is, IHindustan Steel Limited (Bhilai 
Steel Plant), it is Rs. 155.95 lakhs, 
Rourkela Steel Plant Rs. 1,689,03 
lakhs, Alloy Steel Plant Rs. 455 lakhs .. 
Again you will find in item (xvii), 
Heavy Engineering Corporation Limi-
ted Rs. 1191.00 lakhs, and so on and 
so forth. 

You will find in this a large num-
ber of such items involving crores uf 
rupees. This has affected the economy 
of this country. What has been done 
about it? I would make a submis-
sion that, wherever you find weh 
wastages of money, in those cases, a 
very stringent view has to be taken 
and thOse persons who are guilty Qif 
it must be punished, individual res-
ponsibilities must be fixed. That is 
why every time We are finding this 
criticism in this august House that the 
public enterprises are not making any 
profit, they are running in loss. It 
is a must-the guilty must be punish-
ed-because we are wedded, to the 
principle of socialism and we want 



349 ',.'i ill .. 8>i SRAt'A:RA 8, 190Z (SAKA) BU1., 1980 

the pooJ'er people of this country to 
come \q). a.ut with this sort of per-
fohhance, it is impossible. The high. 
upS or }OW-ups,-I do not know-
whoever is responsible, action 
m\lSt be taken against them~ 
~erwise, the economy will not im-
pro;ve. 

Another faclor to which I would 
draw your attention is this. I was 
reading another report of the Com-
troHer and Auditor General-Bhara.-
tiyo Nivantra7l M4h(dekha P4rikaha ka 
Prativedan, 1978-79. The ball-bearings 
of axles are being purchased from 
only one company. You will find that 
we had to pay Rs. 77.39 lakhs more to 
a company because of certain lapses 
or acts of omissions on the part of 
certain authorities. If on one single 
item there is so much of loss of na-
tional wealth-crores of rupees-do 
We not think in terms of plugging 
these leakages or inefficiency? The 
whole malady in this nation is that 
people are not prepared to plug these 
leakages; they are not prepared to 
take or accept personal responsibili-
ties. NO'budy is bothered about thes~ 
thmgs. Even in those three years, 
nothing was done on this. Therefore, 
I would submit that these are the 
various factors which We have to 
cons.ider. 

The economy of the eountry has to 
be deveroped in such a manner that 
all parts of the country develop. 
Every thing has to be geen in terms of 
national interest. My friend, Mr. 
Bhagwat Jha Azad, was raising a 
controversy-between Farakka and { 
some other place. He Was mentioning 
about a super thermal plant. I also 
know that coal is produced in abund-
ance in Madhya Pradesh, but the ther-
mal plant is installed in U.P. Whu 
is paying for transport? It is public 
and public alone. Therefore, this 
principle which has been assured by 
the hon. Finance Minister has to be 
fo11owed, namely, that only in places 
Where we find that the raw material 
is available and which will result in 
the COst of production being the chea-
pest, there alone this should be done 
-and at Ilt) other place should this be 

done for other consideratiQns. It is 
tu eeonomy of the COUntry whicll 
sh'Ctuld 'be the only consideration for 
establishing big industries and super 
thermal plants" I would submit that 
we have got another part of it. Ulti-
mately the industry of the country 
has been brought to such a level today 
that durIng the last three years the 
prices of cement have gone uP so 
high that the reasons for it cannot 
be explained. Yau may attribute any 
reasOn or anything, but I would say 
that in my district we have ~t about 
1000 million tonnes of limestone, but 
because of the railway difficulties, 
licences are not being granted. I do 
not know for what reasons. I expect 
that whatever actions they have takea 
in the previous three years, they win 
not be repeated and this government 
and the Finance Minister should +.ake 
proper steps to chek all these things 
and see that the wastages of the pt¥J-
lie money are not committed in future. 

Another thing to which 1 would 
draw yOur attention is the price .;piral 
rising every day which is caUSing 
concern to all of us. We have to find 
out a policy whereby the prices go 
down. The prices of everything 
needed by the agriculturists are going 
up and as a result, the prices of agri-
cultural produces have to be sold at 
a higher priCe which the poor people 
cannot afford. So, yOu will have tD 
find out ways and means whereby 
the necessities of life are sold at prices 
which the p{)or people can attord. 

Coming to COal production, I w6ul4 
say that no explanation is sufficient to 
say that the coal could not be moved 
or it could not be lifted ~r that prO-
duction is less. There is no point in 
your saying that the cement cannot he 
moved becaUSe the railWay wagons 
are not there. Sir, YOU will l'ecall 
there was a discussion here in this 
House two days back about two 
wagons of sugar lost in transit on the 
railways. God knows where it has 
gone and different stories have come 
before the House .... 

PROF. MADHU DANDAVATE: 
There is a privilege motion pending. 
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SHBI B. R. NAHATA: I am sorry .. . 
SHRI !.fOOL CHAND DAGA (PaU): 

So what? You ~n have YOUr Say. 

SHRI B. R, NAHATA: The pOint is 
that 66,000 tonnes of sugar a t a mon-
thly quota of 20,841 tonnes--3 months' 

. quota of sugar has been supplied and 
the Food Corporation of India wants 
to find out excuses here and there. 
They say it is in the pipeline. Sir, 
I have taken up this matter in my 
State Advisory Council of which 1 
am a member and We were informed 
that in three months the shortage will 
be made goOd but it has not yet been 
distributed. For 3 months We have 
not received any sugar. Sir, such 
things come in the way of our placing 
trust in the public sector by which 
OUr leader wants to implement our 
programmes and policies and bring 
about socialism, progress and pros-
perity in the country. These are small 
things but are crucial to our p1"Ogress. 

Another instance I would bring to 
your notice. My district is a mOno-
pOly producer of opium. The Nar-
cotics Department purchase it. Here, 
the husk is being wasted and thrown 
away. Before the Janata government 
came On the scene, the Congress gov-
ernment had decided to establish an 
industry utilising the husk with the 
collaboration of Czechoslovakia. The 
Janata government came and it v~ni
shed in tc thin alr. I would request you 
and I have written to the hon. Fin. 
ance Minister ·lis also to the Prime 
Minister. Dontt wait for foreign 
technology or goreign collaboration. 
Here in this country, in my own dis-
trict a person has come forW'8rd 
with certain suggestions and your 
officers haVe gone and discussed the 
matter and have prima facie agreed 
to have further examination and 
research on the lines suggested by 
him. They say the cost of the unit 
would be Rs. 60 crores but I say 
positively it can be established with 
a capital of Rs. 5 crores. So, please 
go ahead with all expedition and see 
that the croreg ot rupees which are 
wasted in terms of opium husks are 
utilised. 

ADd we are in a poaitiOD. to earn 
more of foreign exchange by export-
in, the alkbalide aDd other tbiDls. 
One more aspect to which I waat to 
draw your attention is this. The rail-
ways are playing a very prominent-, 
part in developing the country. With 
respect, I would say, that a cerilin 
survey had been done about laying 
new llnes of B.n. on t!!e Western Rail-
ways but in the survey the industrial 
development, the betterment ot the 
area and the profitability of it is not 
being considerec:i in many cues. 

I come from that area in which, 
during the last My years, I have C)een 
only three passenger train services on 
the meter gauge of W.K. between 
Ajmer and Khandwa section. I said ear-
lier, we have got the prospect of )aav- ' 
ing more than a thousand million 
tonnes of limestone in that district. 
Because of railway difticulty ceID8Ilt 
industries are not coming up. Appli-
cations are not being considered or the 
clearance is not being given.. I W'rot~ 
a letter to Sftri Kamlapati Tripathl Jl 
but he said that it would cost us Bs. 
99 crores. If you calculate on 1he 
basis of facts and tigure&, you will 
be convinced about its economy. Tbe 

" Industries Department have allttWed 
the CCI to raise the capacity of 
N eemuch Cement Factory from 4: lakhs 
tonnes to 10 lakhs tonne8 but with 
a rider that you will be able to pl'O-
duce only up to the stage of clinker 
and clinkers will have to be trens-
ported to Delhi, to Haryana and 
,HisS8r where it would be pOwdered 
and bagged and transported to variCMlS 
parts of the country. Why thia be 
not in my area? Why not in that part 
of the area? The cost of production 
will increase. You want to concentrate 
the industries in thOse areas which 
are already having suiRcient number 
'Of industries and the backward elis-
tricts like ours where We ha'f'e raw 
materials, will not «et anJthinc QUt-
of it. Why! Consider this. The coat 
of transport from one single cement 
factory by way of rail transport will 
be not less than Rs. 6 to 7 crores eYeI"y' 
year. If y-ou establisli five or six 
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cement factories there you will earn 
Rs. 30 crores in one year. If you 
connect as I have said, the areas of 
Godhra and Kota by the route Singol, 
M:andsaur, Neemuch and Banswara of 
Madhya Pradesh and Rajasthan, you 
can reduce the distance thereby bet-
ween Bombay and Delhi by 60 K.M. 
Sir, is it not economical? Is it not in 
the national interest? Why not put up 
cement factories in that part of the 
area. The Banswara District of 
Rajasthan has got absolutely nO rail 
link. If you provide a link, that area 
will be benefited and the people of 
that area will also be benefited and 
the country will improve its economic 
position. The national income will 
improve not only in that part but 
also the whole of the country. In 
spite of that, because ot lack of in-
terest on the part of certain officials, 
they do not want certain things to be 
done there. If they cannot be con-
vinced, they can sit with us and ~onsi
der It. If I am convinced that it is 
not in the national interest, I would 
be th~ fir'5t person who will say 'don't 
give that to my ronstitutency.' If 
they consider that to be against the 
national interest then, don't do that 
for my constituency. But if it is in 
national interest and it is economic, 
then I ~ay yoU cannot ignore it. If 
it increases the national income, why 
sh'Ould this not be considered? We, 
people. had been lagging behind for 
y~arS together. Should we not also he 
accommodated? Let it be considered. 
Or is this because we have no big 
leaders here that it is nOt considered? 
That should not stand in the way of 
doing a thing. 

I find that the comprehensive Fin-
ance Bill that has come before us i~ 

moving in that direction of progress, 
economy and I efficiency. Whatever 
wrong had been dono. during the last 
three yearS has to be wiped out. I 
have also a word of caution. I re-
quest the Finance Minister and the 
Government to see that such mistaki:'s 
are not repeated and see that deve-
lopment of industries is not done on a 
1711 LS-12 

partisan basis. It should be based on 
national interest. Then and then only,. 
we will be able to achieve the goal 
for which We are struggling here iQ. 
this country, in these hard times. 

With these words, I support the 
Finance Bill. 

MR. DEPUTY-SPEAKER: SHRI 
Balasaheb Vikhe Patil. 

PROF. MADHU DANDAVATE: Be .. 
fore yOU call the next speaker I have 
to raise one procedural point. Shri 
Jyotirmoy Bosu physically laid cer-
tain papers on your Table. The pro-
cedure is that whenever papers are to 
be laid on the table, the Speaker goes 
through them first and, after going 
through them, he gives the permission 
to lay them on the Table. Before that , 
the procedure is that those papers are 
to be authenticated by the Member. 

I want to know whether those 
papers have been authenticated by 
him or they have just been put on 
your table. They have to be authen-
ticated. Otherwise, they !ihould be 
handed back to the hon'ble Member 
for beIng authenticated. 

IVrr. Deputy Speaker: He has handed 
over to me. It is subject to examina-
tion. Ii will be examined. We are 
going to examine it. 

PROF. MADHU DANDAVATE:. 
Even for examination purpose authen-
tication is necessaQ'. 

SHRI R. VENKATARAMAN: Sir, 1 
thank the hon'ble Member fOr bring-
ing up this point. If any Member 
places any paper On the Table of the 
House, he must authenticate it say-
ing that this is authenticated Even 
when we Ministers file varIous re-
ports we authenticate the same. ~'), 
first he mUst authenticate and then 
Speaker must examine whether they 
should form part of the record and 
allowed to be laid on the Table. 

MR. DEPUTY-SPEAKER: We will 
see whether it is authenticated. 
~ SHRr G. M. BANATWALLA: Sir,. 
we should be very careful about 
these layings on the Table. 
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SHRI S. B. eHA VAN (Nanded) : 
Mr. Deputy Speaker, ~ir, I .rise to 
support the Finance BIll wlllc!) bas 
been presented oy the hon'blp Flnance 
Minister. 

Sir thereafter he was also ple~sed 
t a~nounce some mOre concessIons 
o d those c'Vncessions were also al1-
~~W1ced on the Floor of th.e House. 
I have heard with great patlence ,the 
different points which the hon ble 
Members from Opposition were 9na~-
. here The main thrust of thi!]r lng . 1"'" 
criticism was that the hon'hie · 111-
ance Minister hac; left a very huge 
deficit uncovered-almost Rs. 1,432 
crores. This has been left uncovered 
and they themselves were sU~gC~t.i!1g
if I mistake not, it was Prof. Danda-
vate--just three days before the Sud-
get the Petroleum Minister was 
pleased to announCe some price hike 
in petroleum products. I do not know 
whether Prof. Dandavate thereby 
wants to say ihat this i~ one of the 
means of resource mcbilisation. If 
he is fully convinced that this is re-
source mobilisation in which Finance 
Minister through the Petroleum Minis-
ter has done this then, of cuurse, he 
will be perfectly justified in raislng 
that point but everyone of US is aware 
of the fact that there is still an ele-
ment of subsidy in oil. We have not 
completely cleared the entire thing. 
So, any question of resource mobili-
sation normally will not arise. 

Thereafter, there are only two 
eourses left. One course is to reduce 
the developmental expenditure, the 
Finance Minister has been pleased to 
say that he has raised the develop-
mental expenditure corresponding to 
the last year by 16 per cent and the 
hon'ble Members themselves have 
criticised this by saying that the prIce 
Tise has been of the order Of 20 per 
-cent and ~ur step-up is just 16 per 
cent. That clearly shows that there 
is hardly any scope of reducing the 
developmental expenditure. On the 
.other hand, everyone of us in one 

sector Or the other has been request-
ing the Minister concerned that he 
should do this and do that and try 
t,o step up the developmental expendi-
ture. So. that nspect is also not 
there .... 

PROF. MADHU DANDAVATE: To 
n1y knowledge, during the diSCUssion, 
nobody ever suggested that the deve-
lopmental expenditure should be re-
duced. Actually. on the contrary tl'at 
IS the one expend:ture that is alvlays 
productive and that is also nOI1-ln-

fiati'Onary, in a sense, if I may say SO. 

Nobody suggested that the develop-
mental expenditure should be red\lc-
ed. If it comes to a ratio of non-
developmental and developmental 
expenditure, I would say. We v.rould 
be happy if th~ developmental ex-
pend1ture is increased. That "","ould 
res111t in more producti'On. That v;ould 
re~ult in reducing the inflationary 
burden on the economy of our -::oun-
try. 

SHRI S. B. CHAVAN: I :ould 
concede your point. You never meant 
it. But what else can it mean? That 
is my point. If Rs. 1432 crores of 
deficit has been practically left un-
covered. what are the means avail-
able? One, to reduce developmeutal 
expenditure, which, according to hone 
Members, is irreducible, yOU cannot 
do it. Now the other thing or the 
other means w'hich is available is this. 
The hon. Finance Minister should 
have gone in for increased and hea-
vier doses Of taxation. I was also 
one of them, as the hon. Members of 
the Opposition, who were just waiting 
till the last sentence of the hon. 
Minister's speech, expecting something 
t>r the other to come out, by which 
they will be aile to harass the Fin-
ance Minister, saying, you have in-
creased this tax or that tax. His an-
nouncement that there is no tax came 
to everyone's surprise even on thi! 
side also. I must frankly admit this. 
We were also expecting that he is 
going in fOr heavier does of taxation .. 
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DR. SUBRAMANIAM SWAMY 
(Bombay North East): He has raised 
it · and then he came to the House. 

SHRl S. B. CHA VAN: Probably 
You were not in the House, that is 
what I, have already said. He has 
used another method which according 
to nle is a cautious approach. I ~on"l

pliment hin1 for this. I congratulate 
him for his ilnagination, bohlness' and 
taking very calculated step. Deficit 
financing is a very effective instru-
ment in the hands of the Finance 
Minbtcr which has to be used in a 
very calculated and selective manner, 
otherwise undesirable consequences 
are bound to follow, but here the 
Finance Minister has weighed every 
step, and taken calculated risk. We 
c.an ver~ well analyse the assump-
tIOns WhICh he was having in his mincl 
when he to'ok this step, where he did 
not levy any additional tax, and left 
such big deficit uncovered. According 
t? him, he had two or three assump-
tIons: One is that monsoon is going 
to be good; we will have normal agri-
<'ultural production and with the 
stocks at our disposa1, with normal 
mons~on, with good agricultural pro-
duce In our hands, there will not be 
any big problem. 'That is one 
assumption. Another assumption is 
~hat he has clearly enunciated 
In his Budget speech. An-
~ouncing a number of concessions 
In the case of Direct Taxes, he ex-
pects that everyone will behave pro-
perly. Exemption limit was raised 
from Rs. 10,000 to Rs. 12,000; sur-
-charge reduced from 20 to 10 per cent. 
lIe expects better tax: returns to be 
'filed so that he will be able tb con-
'centrate on major parnes, leaving 
out t~e smaller one as far as possible. 
And hIS third assumption, according 
10 me, is the incentive which he has 
-afforded to the industrial sector there-
by expecting that a proper atmos-
phere of investment and growth will 
be created. 

. Now, these are the 3 or 4 assunlp-
tions on which he seems to have fram-
ed his budget proposal. Now, it is 
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the people who have got the benefit. 
got all the concessions that the Finance 
Minister himself has offered without 
anything asking tor the same. I do 
not thing that any pressUre was bro-
ught on the Finance Minister for these 
concessions. lie on his own, knO\N:ng 
the working of the Industry Depart-
ment, knowing also the working of 
the Finance Deparin1ent, has' an-
nounced ~"O many concessions with a 
\ iew to creating' U proper ain10sphere 
of growth and production. He ex:-
p~cts that his budget proposals win 
ultimately lead to greater production 
both in the industrial sector as well 
as in the agrirultural sector. How 
best we respond is now left to the 
common people for whom he ha~ 

announced so many concessions. As 
a matter of abundant precaution I 
have one 'Or t,,/o suggestions merely 
for his consideration. 

The first point which I w'ould Hke 
to suggest will be a l-)out appreciable 
reduction in the non-developmental 
and non-plan €xpenditure. If this 
can be resorted to, I feel that there 
is a tremendous am'ount of scope sO 
that :i large number of schemes can be 
transferred to the state Governments. 
Thereafter there is no justification for 
having this kind of expenditure at the 
Government of India levels. 

The second point which is very' 
much emphasised is about very close 

\ monitoring of the fiscal targets set 
for each Ministry both at the Central 
Governments level as well as at the 
State Government's level and for 
creating a kind of senSe of urgency and 
awareness in the officers who are wor-
king in the field. I think this is where 
we have been falling short badly of 
our physical targets. Thr, the finan-
cial targets have been achieved but 
physical targets have always eluded 
us. We have to have some sort of a 
very close mon-:toring of all the acti-
vities. 

Sir, I have had the opportunity ot 
gOing through the performance bud. 
gets which was presented to the House 
by differen t Ministries. May I r8-
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[Shri S. B. ChavanI 
quest the Finance Minister kindly to 
go through at least one perform':lnce 
budget? If yoU want, you can go 
through the entire thing and see 
whether in the cas& of at 
least one Ministry the performance 
budget has been really fulfilled or not. 
He must first satisfy himself. I for 
one at least can say that it does not 
give any correct idea as to what are 
the physical targets which they have 
se~ fOr themselves and how they are 
gOing to be answerable to the Parlia-
ment next year when the budget is 
presented. If we have to compare the 
performance budget of next year with 
last years budget, the Members of 
Parliament should be in a position to 
find out as to whether they have been 
able to achieve the targets that they 
have set for themselves and if they 
have not, they should find out woich 
department has failed, where the 
things have gone wrong. At least we 
should be able to find out these things. 

Sir, the third pOint which we may 
bring to the notice of hone Finance 
MInister, as a matter of abundant 
precaution is about the infrastructural 
facilities which are very badly requir-
ed, if we really believe in industrial 
and agricultural growth. ' IHere the 
State Electricity Boards, the Coal 
Ministry and the Railway MInistry 
have a co-ordination Committee. But 
at the same time, greater attention will 
have to be paid to see that our pro-
ducti'on does not suffer because of the 
infrastructural facilities which are not 
coming up to the mark. That is (he 
only apprehension left. If we are able 
to fulfil this expectation, if electricity 
becomes available to all the indus-
tries whiCh are either there or which 
are newly set up-agriculturistc; 
should also get power which is verv 
badly required-I am sure the pr~
duction oriented budget which the 
hon. Finance Minister presented to 
the ~House will be completely fulfilled 
and there should be no difficulty about 
it. 

One or two more points which I 
have to bring to the notice of this 

House are about the incentives which,.. 
in fa~t are ve~ badly required ~n 
the agricultural sector. It is not 
sufficient to give incentives only for 
the growth of industry, these are also 
essential for the agriculttlral se~tor 
which, in fact, has been very badly 
requiring some kind of incentives. 
from the Government. 

The support price sugested by the 
Agricultural Prices Cu,mmissi<>n nor-
mally is very much below the market 
p.rice. Agriculturists instead of get-
tIng remunerative price are not able 
to recover even the cost of produc-
tion. I wOUld suggest that the Agri-
cultural Prices Commission should be 
an independent body and it should 
be a statuory ~dy created by a Sta-
tute of this Parliament so that they 
are able to correctly find out and as-
sess the cost of production and then 
suggest what should be the price 
which should be payable even as a 
sUpport price to the agriculturist'S. 

The second point is aoout the 19t"i-
cultural credIt line which has got 
choked up in a large number of States 
and It has got tf() be cleared. Shri 
Niren Ghosh is not here. but I was 
amused to find that every noW and 
then, whenever the the question of 
Maharashtra scheme was being raised 
here, he always used to ~aY 

that there are some fictitious transac-
tions and fictitious loans were given .. 
I do not know 'On what basis he has 
been saying- that. Even if there are 
some fictitious transactions, those 
could be found out and the persons 
cOncerned punished for that. Why 
should every cultivator be punished 
for that? They are not able to utilise 
the Reserve Bank credit limit because 
a large number of defaulters are 
there. The Maharashtra Government 
has taken a bold and realistic step 
in this connection and they wanted 
to provide Rs. 45 crores for wiping out 
the loan of these small and marginal 
farmers. I would request the Fin-
ance Minister to see that at least the 
Reserve Bank does not come in the 
way. The Reserve Bank should not 
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ereate any difficulty if the credit line 
_,gets cleared and they are able to 
-utilise the agricultural credit in full, 
which, in tact, they very badly re-
.quire. 

SHRI R. K. MHALGI (Thani) : 
What exactly should this Government 
.do? Give a concrete proposal. 

SHRI S. B. CHAVAN: I could make 
the Finance Minister get my point, 
at least, he is sure, of what we ex-
pect. I do not want the Reserve Bank 
.to rome in the way of the Mahar~shtra 
Government, that is the only thing. 

14.49 brs. 

{SHRI GULSHER AHMED in the chair] 

There is one more point. Some kind 
.cf adjustment in the price of 1.1rea 
.and other chemical fertilisers which 
the cultivators have to Use is neC'es-
sary. The price of all petroleum pro-
ducts has gone up, thereby urea has 
becume a prohibitive item for agri-
culture. Some kin.d of adjustment 
effected by which urea should be 
easily available to the cultivat~rs is 
one of the points which the FInance 
Minister may kindly consider, 

My next point is a bout the natural 
calamities and the scheme of re-s(;he-
duling of loan. The Finance Minister 
is aware of the fact that re-schedul-
ing is not a concession to the culti-
vator at all. He is not only required 
to pay one instalment, but one and 
"One-third instalment. If a man who 
is not in a position to pay one instal-
m.ent, is required to pay one and one-
third, I think, it is too much. And 
if ht' were to fail in payment of one 
instalment, the entire amount is being 
recovered Or a very heavy penalty is 
bein~ levied. That is how many culti-
vators have become defaulters. Some 
kind of a realistic scheme will have 
to be adopted by the Reserve Bank 
in ol-der to see that for those who 
'Suffer dUe to drou(ht or floods or any 
other natural calamities. re-schedul-
ing of the bank loan should not create 
'nlor~ diftlculties. 

There is one more point about the 
participation bv Government and the 
Reserve Bank in creating a credit 
stabilization fund. 

That is a scheme which has already 
been accepted. That scheme is in 
operation, but it is only on paper. 
My submission will be that all the 3, 
viz. the State Government, the Re-
serve Bank of India and the Govern-
ment of India should participate in a 
big way, S'O that in times of calamity, 
we are able to help the cultivators 
who in fact, need our help very , 
badly. I wanted to bring these sug-
gestions to his notice, in order to see 
that the agriculturist also feels satic;-
fled that the .new Government takes 
care of the problems of agriculturists, 
and sees that the real bottlenecks and 
difficulties are being properly tackled . 

There are 1 or 2 points which I have 
to mention-about the dispersal of in-
dustry Mr Chanana is here. When 
a question was raised here some days 
back, he was pleased to say that he 
would lay the information on the 
Table of the House. The point was 
this: in spite 'Of a clear decision by 
the Government of India~ in spite of 
a clear decision by the Metropolitan 
authorities and in spite of the policy 
of the State Government not to locate 
big industrial units in already con-
gested localities-and when we are 
talking in terms of dispersal of indus-
tries with a view to seeing that condi-
tions are created by which mofussil 
areas also get the benefit of industrial 
development-we find that all these 
decisions are being violated. The 
same areas again get congested. More 
units, either in the name of new !.lnits, 
small scale units or expansion of the 
units are again located in the ~ame, 
old areas. It is only the Bombay-
Pune-Thana range in Maharashtra 
which is, in fact, having all the con-
gestion of industry. The rest of Maha-
rashtra, especially the ex-Hyderabad 
part of J4aharashtra and the ex-
Madhya Pradesh part of it-Vidarbha 
and Marathwada as thev are popularly 
known-are lagging behind. There is 
hardlv any industry there. We give 
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all cOtacessions and we make policy 
pronouncements (Interruptions) About 
Konkan, with the petrochemical ':om-
plex coming in, I think there is tre-
Dlendous scoPe there. That is why I 
did not menti'On it. 

I request the Finance Minister 
kindly to look into this and see that 
this policy is translated into action, 
and that backward areas are, in 'act, 
given some industries in the joint sec-
tor, or some more concessions may be 
given, S'O that these backward areas 
are brought on par with the uther 
areas of the State. 

Now about national highways. In 
the ex-Hyderabad part of Maharashtra, 
there is not even one mile of national 
highway. We are consistently told 
that the Government has taken a deci-
sion n'Ot to go in for any new na-
tional highway. My on1y request to 
him will be this: the Transport '\1inis-
try did not come up for discussIon 
here. I, therefore, t8ke this oppor-
tunity to tell the Finance Minister 
that the ex-hyderabad part of 1\~aha-
rashtra did not haYe even a single 
mile of natrona1 highway. except per-
hap"5 a part of Osmanahad, Le. the 
Solapur-Hyderabad national h'ghway. 
That is the only highway passing 
through the fringe of that area. My 
request to him is to join a]1 these 
areas in such a manner that the agri-
cultural produce .... 

SHRI R. VENI{ATARAMAN: You 
get the support from the Chief Minis-
ter. 

SHRY S. B. CHAVAN: T hope that 
all these points will b p tnk0n care 'l)f, 
and the respective Ministl~v will be 
.. formed of thp. action taken. I ~1ave 

great J'~_'ure in supporting the Fin-
aa.tIe4t1 Bill 

S~.I T. DTiANDAPANI (Pol-
lachi ~t:~ Mr Ch~irman. ~t the outset~ 
I welctpne th.o proposalS'. the new pro-
posalc: ins~f'ti in the Finance Bin. 
namely, tt)e~ tax hoUday extended tr\)m . ., 

7 yea:rs to 8 ~ars in the caa~ 0' 1AM~
S"8. In the same znannet, in the ~ 
'Of new plants, the concession is alAo 
extended fOr the purchase of machi-
nery. Some incentive is also extended 
to the transport industry which is a 
vital industry in the matter of QCOIl.(.).. 
mic activities. It deserves that incen-
tive which the hon. Minister is kina 
enough to rive. In the same way, 
exemption is also made available to 
the business of live-stock, poultry, 
dairy farming. These proposals follow 
the previous budget proposals. These 
proposals will certainly help in ! he 
development of this country. 

Son1eth1ng was mentioned here 
about the price rise. Even after this 

· bud~ct, prices have risen tQ a consi-
dert1 ble cxte .. lt. Complaint has been 
made about it here. As far as this 
House is concerned,-lnembers be-
longing to various political parties~ 
Vv"hether they are in the Ruling Party 
or in the opposition, whether they are 
in the Centre OJ: in the States,-every 
polihcal party has got its r esponsibi-
lit~r in dealing with this problem. They 
mu~t have some suggesti'Ons to make 
to th(> government how to curb price 
rise I am happy that the hon Fin-
ance MinIster has come out with a 
proposal to establish a cell in che 
Ministry of Finance to make available 
supplies to the scarcity ar~as so that 
the vu]nerabe sections can purchase 
these things at reasonable rates. This 
action of creating a cell may minimise 
the price level. After the Bud~et, 
though it was welcomed by all, I anl 
sorry tl.') sa)' that certain departmpnts 
are in col1usion with some business 
people and they go against the interest 
of the government. I would like the 
government to take stern actiOn 
against those officerc; as well as persons 
involved in this matter. For example, 
in my neighbouring district, Nil giri , 
thel'e is a public undertaking unit, 
that is, Hindustan Photo Film. Soon 
aft~ the budget proposals were an-
nounCed saying that they will 'be 
effective from 1st July this 'Year, SOUle 
bftleials came in collusion With 9f)D1.e 

persons in South India l'ihft Cbamber 
tn( Madras. They smug.led. about: 



Ar&OOD tolls of colQ~ ~ valued 
at Rs. If lakb.a from the ,odOW1l of 
a firm. 90, this is the gross standel 
committed by the otftcials who were in 
eollusion with some people in South 
-J:ndia Film Chamber Association. I 
would like the government tt5' take 
stern action against those persons 
I am glad that the CBr is enquiring 
into the matter. In this connection I 
would request the hon. Minister to 
see that :iO culprit is free from punish-
ment. 
15 hrs. 

About allegations made about the 
departments, we have been noticing 
in respect of expenditure, that as 
soon as amounts are allocated to the 
respective departments of the -'I~ate 
government, they are not at all taking 
any interest whether a partlcl1lnr 
amount allotted to a particular de-
pat tmcnt ~~ properly uhHsed or not. 
It is done only after the entire amount 
is spent It is time to have 
a mechanism to find vlhether 
the ~mount allocated to the 
department:; Of the state government 
are properly utilised for the particu-
lar purpose for which they were -ear_ 
markeq, So that the departments of 
the state as well as the Central G'Ov--
ernments do not spend all their amount 
at the end of the the financial year. 
For example, it coome amount is alJot-
ted to a particular department, they 
sleep over that amount and then they 
spen,; tl-J;:}t amount hurrierllv at the 
end of March with thf' result that the 
amount '1s not utilised properlv, there 
is sC'One for waste, corruption nnd 
maJnracti('~s Therefore, it is the duty 
of the p,overnment to ~ome fOM\1ard 
with propo~als to check these Il"al-
practic~s and inefficiencv prevailing 
in th~ rien3rtments. The report of 
the CnTY1'Otroller and Auditor General 
for 1978 .. 79 shows bow the depart-
ment~ ",.e not utilising the amounts 
pro}')erly. 

Governm.ent i~ committed to certain 
Pl'hv·inlA~. to Rive to tbe people every-
thin, they nee4~ BJ,J.t at th~ same 
time the 4epartmentQl executives do 

-flot U1tdfrstab4 the .realities or ~he 
~r1n~I'9~ ~ lbe ~bDJ~ of 
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the government. In thO$e case. I 
would like to ask the gQVernment tQ 
fix responsibility on a p~rticular oftl", 
cer. What happens? SUppose some 
officer commits a mistake and .. the 
audit report finds som1ething, a rep it 
is given by the government and it is 
treated as if his responsibility is over. 
Nu action is taken against him. qe 
may be transferred from one depart-
ment to another. He bas made some 
mistake or mischief at the cost of the 
exchequer, at the cost of public weL-
fare. Government should fix res-
ponsibility on the officer and then 
only thi'3 tYPe of .lethargy in the de-
partments will go. 

We are getting assistance .from 
foreign countries-the World Bank 
and the International Monetarv Fund 
and other agencies and the funds are-
utilised by our government. As f~t' 
as India is concerned, I am happy that 
most of the funds are properly utilis'" 
ed. But at the same time, there may 
be some lacuna or shortcoming in 'he 
execution of proj ects. If the World 
Bank prepares an audit report, it 
should be placed on the Table of tbe 
House So that we know what is hap .. 
pening, what difficulties are pointed 
out by the World Bank. Just as the 
CAG's national audit report is placed 
on the Table of the House, the '"-ludit 
report of the World Bank and the 
lMF should also be laid on the Table 
ot the House. Then only we will know 
what is our performance. 

I welcome the fUnctiuning of Income 
Tax Denartment. Of course, there are 
some loopholes also in this matter. The 
Department should come forward Nlth 
many an'lcndments. For example I 
came across a judgment of the Sup-
reme Court of 8th May, 1980. l'here 
is a per~on Shri Piara Singh. His 
jub is smuggling gold from Pakis!an 
to India. ,H e was carrying money to 
Pakistan so as to buv gold and gmug ... 
g}e gold tram Pakistan to India. He 
wanted to sell the smuggl~.gold at a 
higher price. On the ~l' he was 
arrested by the Customs'fi Authotltles. 
Th~ the a~ount was conftecated. 

J ~er s~e tjrne bis assets wee "'ases ... 
eel. ~e WIll e.l'ry{ng Bs. • .... 
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Then the Assessee Shri Piara Singh 
went to the Income Tax Officer stat-
ing that the amount which was ",011-
&cated by the Customs Authorities 
shoud be allowed to be deducted trom 
the income as expenditure. This was 
his contention. The Appellate Com-
missioner rejected his application. 
Again he went in for appeal. In ap-
peal to the Income Tax Appellate 
Tribunal the contention of the asses-
see was that if he was regarded as 
engaged in business of smuggling, he 
was entitled to deductions of the 
entire sum of Rs. 65,500 as a loss In-
curred in the confiscation of the cur-
rency notes. That was also rejected. 
On the reference, at the instance of 
Ctlnunissioner of the question-was 
the amount of Rs. 65,500 allowable 
for deduction under Section 10(1) of 
the Income Tax Act, 1922 the High 
Court answered the question in aft\r-
mative against the Commissioner. On 
appeal made by the Commissioner 
of Income Tax, the Supreme ~urt 
while affirming the decision of the 
High Court said: 

"The currency notes carried by 
the assessee across the border consti_ 
tuted the means for acquiring gold 
in Pakistan which gold he c;ubse-
quently sold in India at a profit. The 
,currencV notes were necessary for 
acquiring the gold. The carriage of 
currency notes across the border 
was an essential part of smuggling 
operation. If the activity of smug-
gling can be regarded as a business, 

those who are carrying on that 
business. those who are carrying on 
that business must be deeme to be 
aware that a necessary incident in-
volved in that business is detection 
by the customs authorities and con-
sequent confiscation of currency 
notes. It is an incident as predict-
able in the course of carrying on 

the activity as any other feature of 
it. Having regard to the nature of 
the activity, possible detection by 
the customs $uthorities constitutes 
a normal feature integrated into all 
that i. implied and involved, in it. 
~e confiscation of the currency 

notes is a loss in the same way as 
if the notes had been stolen or 
dropped On the way. It is a loss 
which springs directly from the 
carrying on of the business and Ie 
incigental to it." 

This is the judgement of the Supreme 
Court. The person is committing an 
offence. Cognisable oftence can be 
taken as a business under the In-
eome Tax Act 1976 Section 2 (13). 
It says-

"Business include. any trade, com-
merce or manufacture Or anv ad-
venture or concern in the nature of 
trade commerce Or manufacture." 

So this Section says 'any adventure'. 
So, smuggling is an adventure. In 
the future, even pick pocketing and 
stealing currency notes will be legalis-
ed. This is the question. Whatever 
may be deductable or not, please 5ee 
this type of judgment. Of Course, I 
am not a legal luminary. The De-
partment should know all these things 
and bring a suitable amendment. 
Therefore, I request the Government 
to go into this matter. 

Cuming to plan allocations to the 
States, some States like Kerala and 
West Bengal fight with the Central 
Government and get more funds for 
their respective States. Ours is a 
poor State and the people in power 
d" ~ot know where to approach tor 
funds. Whether they sho(lld fight 
with the Central Government or not is 
not the question. But they do not 
know whom to approach for funds. 
(Interruptions). I am talking about 
the Finance Minister of Tamilnadu. 

AN HON. MEMBER: He is not so 
innocent. 

SHRI C. T. DHANDAPANI:· He is 
not so innocent, but he does not know 
whom to approach for funds. So, 
the Central Government should make 
a survey. Of course, the Planning 
Commission is there and they do vIsit 
the States. They call for the vIews 
and recommendations Of the State 
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Governments. But the Central GOv-
ernment must ID)lke an independeut 
survey, so that where a backward 
area needs certain help and be11efits 
from the Central Government, that 
could be given to them. So, I request 
the Government to look into that mat. 
ter also. 

Many hone members talked about 
_railways. We have been demanding 
a particular line right from 1932. That 
scheme was approved and a survey 
was also made. I am referring to the 
railway line from Samarajnagar to 
Palani, the pilgrim centre, via Tirup-
pur and Dharapuram. Dharapuram is 
a very backward area. There are no 
water resources aIld no industries. 
When we approach the Railway Minis. 
ter he Says that because there is no 
industry, railway line is not neces-
sary as there are no goods to be car-
ried. When we approach the Indus-
try Minister, he says, when there is 
no railwayline, how can we give you 
industries? This is the position. 1 
want the Government to see that this 
railWay line is constructed aI\d also 
some major industry is put UP in 
backward areas like Dharapuram. 
Coimbatore District has been bifurca-
ted into Periyar District and Coimba-
toI'le District. The entire Periyar 
District is a backward area and it 
should be declared as an industrially 
backward district. Then only they 
will get m~re industries from the 
Centre and even the private people 
will invest money there. Thereby the 
;area may become prosperous. 

The previous speakers have spoken 
• about agriculturists. The Agricul-

tural Prices Commission has said that 
Only Rs. 100 will be given per quintal 
as far as Tamil N adu is concerned. The 
agriculturists' associations demand 
Rs. 150. My personal view is that it 
is a just demand and Rs. 150 should 
be given to the agricultUrists. Of 
course, the State Government is say-
ing that Rs. 130 will be enough for 
them. Even otherwise, the state Gov-
ernment is ready to give more funds. 
Already the Chief Minister bas as-
sured the alricU].turists that they will 

get more money. Even the Agricul--
tural Prices Commission or the Cen-
tral Government do not give more 
money to the farmers. The Chief 
Minister has given a promise to, the 
agriculturists that they will be given 
higher price of paddy. I request the 
Government that the price of paddy 
shOuld be fixed at the rate of Rs. 150 
per bag. 

By saying this, I welcome the }.c"in-
ance Bill. I congratulate the Finance 
Minister for having given some ~on
cessions in some fields which I have 
already mentioned. 

SHRI ANANO SINGH (Gonda): 1 
am grateful to you for allowing me 
to rise and support this Bill. I ~on· 
gratulate and compliment our Fin-
ance Minister fur presenting the Bill. 

I I was here on the day when the 
Bill was presented and the disappoint-
ment in the opposition was SO univer-
sal, so complete and so evident that 
I will not hesitate in saying that It 
was the dynamic leadership of Shri. 
mati Indira Gandhi that sent the 
Janata Party to the opposition, then 
our Minister's careful planning and 
presentation had provided the cO'Up-
de-grace whereas the search for a new 
rallying the point was concerned. 

As far as taxation goes, there -y,rill 
always be taxation if the society has 
to progress. But it is the concern of 
the commOn man. Even those who 
do not read newspapers, they look 
around and see as to what is haJ)pen-
ing to the taxed amount, whether it 
is being utilised or not. If the taxed 
amount is utilised properly, they pay 
it willingly, if they feel it is net being 
utilised properly, they grumble. Even 
tt.day the vast amount of taxes that 
We c~llect or have collected, are being 
utilised in big financing agencies like 
LIC, UTI, IDBI. Whetker the taxed 
amount is of today or yesterday or 
day before yesterday. this is aU tax-
payers' money and they keep an eye 
on it and treep looking at it with a 
hOPe that it will bring retums ~nd 
then We will be having less taxation 
in the country. 
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Today, the tax evasion is of the 
order of RI. 400 to Rs. 500 crores. The 
black-money has gone upto Rs. 20,000 
crores. The parallel economy is the 
word they have started using, Here, 
I am sure, the hone Finance Minister 
is going to take very stringent and 
strong steps to curb this black-money 
so that this parallel economy is de-
pleted if not completely destroyed. 

The financing agencies are supposed 
to bring us returns. But what is ac-
tually happening? You take the ca<;;e 
of automobile industry. These finan-
cing agencies have invested 1'Ot of 
mOney in the automobile industry. As 
you know, a dl€Sel Ambassador car 
costs Rs. 84,000, an ordinary Amba':)sa-
dor car costs Rs. 60,000, a Fiat cost~ 
Rs. 64,000. If I. ask you. Mr. C:hair-
man, about the price. you win say 
that it is phenomenally high and S'O, 
the consumers like you and I are 
suffering. What is actually happen-
ing in this? If you look at the ba-
lance-sheets, YOu will find that they 
are running on marginal profit and 
in some year, it is a marginal loss. 
With Rs 84,000 for a diesel Ambas-
sador car, the Birlas are running their 
unit on a marginal profit ur loss. With 
Rs. 64.000 for a Fiat car, the Premier 
people are running the unit on a 
marginal profit and loss. So is the 
case 'With Standard Motors What 
they have actually done is that they 
captured ancillaries a1so. Their nn-
cillaries are rUn by the same people, 
their family members or their direc-
tors. The profits are diverted there 
and it does not come back to the 
moth er firm for distribution to the 
share-holders. 

To cite an example, take the Pre-
mier Motors. The radiators are made 
by Bharat Radiators Private Lirttited 
at a J;lluch inflated price. The result 
is th~t the price tlf the car becomeS 
higher. Who runs the Bharat Radia. 
tors Private Limited? It is run by the 
daughter of Walchand Hirachand. 
lrrom where do they buy the other 
eomponants? Tbey buy them from 

Acme, at a much infiated price. Who 
are the owners of Acme? The .,ame 
Walchand Hirachand people. So, by 
the tIme the car is assembied, the 
price is much inflated and the con-
sumar, you and I, have to pay more. 

Take the case of on~ Birla concel'n. 
I am Just citIng One component, the 
bearings A Birla concern cnl1ed Na-
tionol Bearing sells them to Hindus-
tan Motors. This National Bearing 
does not produce the bearing, tt is 
-on ly a so Ie selling agent. It buys it 
froln National Engineering Industries 
Lim;ted, \vhich is another Birla com-
pany So, it ftarts from National 
EnginC0ring Industries, goe'; to Na-
tional Bearing and then goes to Birla.:i. 

The result is that when Un article 
cm'tUn g Rs. 10 goes to the m'0ther 
plant, the cost inOates to R<;,. 30. Who 
suffers? We are the sufferers. An 
unlitn ted nunlbcr of ~hareholders 
suffer, institutions like LIe, UTI and 
IDB!. suffer because they get less re-
turn. I say this b(\cause J ~trongly 

feel that if Vi,'e get a bigger retUrn from 
Our investn1ent in the publIC' sector. 
if instead of getting a loss of Rs 3,400 
crorec; 'We f~et a profit of Rs. 3,400 
cra! es the tClxation structur(' ;'Quld 
have b(\cn different and \\7r, could b~ 
more liheral in OUr taxation policy. 
Whv do \Ve not consider th;, aspect 
s'O that i'l1 future vv? can nut lesser 
taxes on people and save thf'm from 
mic;ery? 

It ic:; good that our pre~eT(t F 1nancc 
Minic::tE'r hac:; taken th(? right <:;t0n~ nnd 
saved us from some misprv Earl iel' 
We harl a Fina'1ce Minister VlTho clAim-
ed to be a ~On of n ff-lrmnrc; T "'on-
gratulnte th~ pre~ent Finance Minis-
ter for saving minions an~ m nU('Inc;; 
'Of fnrmPr~ from the misde~d~ of that 
"farmer's son". 

I can understand your flY;n'l a tar-
get for collec'tion of in~omptax but 
not for est~te duty. bec~H~~ ~hat 
paS~(3q ",v U'1dprsta."riin~. T ~"' ta,lk-
ing 0" the distriM lev~' 0,. 7t1l"\al and 
I say this becaUSe T ba,'e suffered.; I 
have gone through the mUl. When my 
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father died. I went to the _tate duty 
oftlce. It was in the mt>nth of March. 
He said ··look here, 1 wish .t could 
help you, because you are such a 
youngster -it was way back in 
1964-but what can I do? Nobody is 
dying an'd we have a target to fulfil." 
Then I asked him what am I to tio. 
He ~aid "pray". After a month it so 
happene(l that a big member of tine 
of the leading business families living 
in Banaras died. So, when I called 
on him next month, he was very 
happy. He said he will do a little 
good to me and as someone else is . 
also there. So, I was very happy. 
Then he gave another date after a 
month. When I went to him that day, 
he ~aid: "L'ook here, I doubt if I can 
help you. The gentleman who died, 
even though he belongs to one ~f the 
big fanlilies, his estate is not ~oing 
to pay any tnx0S, because he has 
manipulated the accounts in such a 
way that, brother, you are the only 
One again'. So, he said: 'Anything 
I can d'O?' I asked: 'What am I 
supposed to do'. He said 'Pray hard'. 
I did pray hard. Later on, no one 
d:ed and r had to take the brunt. So 
fal' as the targets in respect of 1.eath 
duty are concerned, there is nO Act, 
it 1S just a Government order, znd 
I request the Minister to inform in 
turn the Estate Duty Officers to go 
slow so far as this taxation is con-
cerned. 

I was talking about taxation. I 
want to bring in another topic and 
that is about sick units. In the last 
3--4 years whenever \ve read a paper, 
specially the Economic Times, there 
you see the word 'sick'. This '"tas 
become so common. What happened 
to YOUr mini steC"l plants? They are 
sick. What happened to textile indus-
try? It is sick. Jute industry is 
sick, hand]oom sick, powerloom sick, 
leather in Kal'lpur again is sick. The 
diesel manufacturers in Gaziabad ore 
sick too. Su~aT' in U.p. is sick. The 
SUe-aT mnl~ in UP which bave been 
b .... "tltt~+ in to this state 30 rears ago 
and -ete covered with a speeial Act, 
proter-t-", from a 11 calamities l)ollibly 
so much so th~t farmers have been 

su1!ering till now, are also sick. If 
you lOOk at them what do you fmd? 
They do not pay the arrears. I want to 
bring to your notice two things. 
Firstly, the payment system. It saySt", 
that there is a basic price plus you 
get something on the recovery. If the 
recovery is higher, the farmer gets a 
higher price. Every one is suffering 
because of the high price of sugar at 
the rate of Rs. 8 per Kg. 22 lakhs of 
families that are dependent on sugar .. 
cane cultivation in U.p. are suffering 
on two counts. Firstly, they do not 
get the payment and secundly, they 
buy sugar at Rs. 8 a kilo. The re-
covery process is a very tricky pro-
cess. Maybe the sugarcane is good. 
If the sugarcane is bad, then the :ar-
mel's will get a lower price fOr it. 
But what is the justification? If the 
factory had not been modernised, if 
the plants arc old and they have not 
been renovated, then the recovery is 
l'Ow. Why should the farmer is made 
to suffer because of this and the Sugar 
Act an Act that Was made in 1934? 
Th~ Constitution could be amended 
to suit the needs of the people, but 
then, a 34-year old Act till today has 
not undergone even a single change 
because the money barons are sitting 
on it. So, I request you firstly to 
see to this. 

The second thing. the most impor-
tant point, is the method Of payment. 
When the farmer providec;; sugar cane 
to the mills, it is the Government who 
fix the price. the runt the date, the 
place for supply etc. So, when it 
comes to the payment, why this aloof-
ness? Why this cold attitude towards 
the farmer from the Government. So, 
my suggestion would be just about 
the way the Government takes in-
terest in supplying su~ar cane to the 
sue:ar mills. The Government should 
take interest in c:eeil1.g that the pay-

. ments are made to the sugar growers. 
In fact, what We need today is a small 
fUnd that 'WUuld £p've the money to 
thp ~t1~at Q;roW'~~ --trail>!ht from the 
Government and Government would 
recover the money from tbe mJU 

'ow"enr So that theY come into direct 
~ontact with the mill owners. You 
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-should have a small fund. The mo· 
ment you get the supply of the cane, 
you make the payment from the tloea-
'$ury and you collect this money fr~m 
the mills. You can be harsh Wlth 
t.h.em, you can twist their ann, we 
cannot. Today more than Rs. 60 
-crores ~f dues are lying with them. 
What can we do? My own mill has 
not paid Rs. 40 lakhs. What am 1 
suppOsed, to do? Where can I go? So, 
Government must take up this res-
J)Onsibillty . 

The Planning Commissioa makes 
allotments for industrial development, 
but once the money reaches there, 
what happens? The way it is distri-
buted in the districts is an old story. 
There are many districts like mi.ne, 
Gonda where in the last 30 years not , 
one single penny has been spent on 
-setting up the smallest industry to 
help the people there. So, a compre-
hensiv~ chart should be prepared dis-
trict-wise, showing the districts which 
are industrially backward, So that 
m'Oney may be invested there for pro-
moting industries. The whole problem 
is this. The money sanctioned goes 
where? -where the Minister belongs, 
becaUSe there is a saying: 

MR. CHAIRMAN: That is why most 
of the Members want to become 
Ministers. 

SHRI ANAND SINGH: If there is 
11 Minister from a district in the Con-
-gress (1) Government, when the 
opposition comes to power they see 
to it that there is a Minister from the 
same district to counter him in their 
Government, so that the benefits again 
go to the same districts, while the 
other districts are starved. t:t 18 
therefore very necessary to have a 
comprehensive district-wise chart 
fOr ind.ustrial development. 

There was a scheme under the lea-
dership of Nanajf Deshmukh which 

was taken up in Gonda, wheft, he be. 
came Member of ParUaIDent from 
Balrampur. It was a fUnny scheme. 
Rs. 17 lakhs were given to tbia 
scheme. Nanaji Deshmukh was the 
Chairman, and there were three or 
four of his party Members and Gov-
ernment officials. It was said that 
this agency would help the growers 
there to instal 20,000 tubewells. It 
ran for two years, and then the com-
pletion report showed that 20,600 
borings had been done, but what was 
overlooked is that We haVe otber 
agencies, Government agencies, which 
also do these borings. We have the 
minOr irrigation schemes, block 
schemes etc. In fact, Nananji did not 
bore a single tubewell. The figures 
quoted were simply the district's 
figures. And what happened to the 
money? Sixty people were employed 
as promotors on Rs. 500 per month. 
All of them belonged to one political 
party, and they were given 12 m.otor 
cycles. What they did was not to 
instal tubeweIls, but to go round the 
block and organise drills. So, I 
would like the Minister to look into 
this and see what happened to this 
money. 

They had done blunders. The otaer 
day, I was reading the Economic 
'times dated 18th September 1979. I 
will read out what has appeared in 
this paper: "The faulty and unimagl-
native steel distribution policy led 
to the generation of black money to 
the tune of Rs. l~OOO crores in the 
economy over the last one year." It 
was a question of one Minister~ ace 
Minlstry, one order. They had 80 
many Ministers equally efficient and 
we know what they did to the ec0.-
nomy. The economy was ruined. 

I must congratulate the Minister 
once again for presenting this bud-
get at a time when the country is 
cotning out from the dark era, from 
a dilapidated economic condItion. 

I must say that the Minister should 
not go on like this for another 
four years. It will. ruin. demoerac7, 
becaUSe it is said that if d.emocracy 
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fa to be safe, the Opposition hal to 
be kept alive and this kind of budget 
can destroy them un popularity 
front. 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands) : 
.Mr. Chairman,. Sir, today we are in 
Vle last phase of the Budget discus.. 
sion, which started just ~ter the 
presentation of the Budget for the 
year 1980-81. A large number of 
members from this side and the other 
slde spoke about it, some were criti_ 
Gal about it and some of the very 
senior members of the House even 
staged a drama and made a number 
of allegations and cast aspersions on 
the Finance Minister. 

In fact, this is not a very happy or 
ideal Budget in the normal conditions. 
But this Budget, wliich has been pre-
sented in this House, was not present-
ed in normal conditions or normal 
circumstaces. One has to understand 
that. There was perhaps no alterna-
tive to the Finance Minister in the 
present circum.~tances to present. a 
better budget than this. The condi-
tions were such, on the one side 
there was a deteriorating law and 
order situation and on the other, he 
inherited a deficit of about Rs. 3000 
crores. There was abnormally low 
prod uction in key sectors like steel, 
coal, cement and aluminIum, which 
are the main fabrics of our economy 
and there was also a ten per cent 
decline in the agricultural production. 
Under these circumst.ances, what 
other options, did the Finance Minis-
ter have to present a better Budget 
than ,this? We want to mmirnise de_ 
ficit, we want that there should be 
no taxation, we want that the rise in 
prices should be curbed, we want in-
dustrial peace and we want higher 
wages for the working class. We 
want everything. . Of course, it is 
all necessary for the amelioratIon of 
the conditions ot the poor and the 
weaker sections. Now,. ",vhat was the 
scope for the Finance Minister for 
resources mobilisation to achieve 
this? As such, whatever constraints 

or undesirability is there in the Bud.. 
get is all due to the circumstances 
which have been created by the pre-
vious regiml and this was bound to. 
happen. 

I support this Finance Bill because 
it is growth-oriented. In the present 
circumstances, we reqwre a growth-
oriented Budget, which would help-
us to increase the savings and these 
savings must be ploughed baCk for-
investment. Now, if we are to make 
large savings, vlhat ~s required is 
creation of an atmosphere and con.. 
dit'lons for such savings and these 
savings should be ploughed back t01 
investment in core I sectors having 
adequate incentives. One will like 
the present Budget which has arrang-
ed for desirable savin~s and invest.. 
ment,. particularly in t:'le Small Scale 
Industries Corporatl .>n, Handloom 
Corporation. All these are the at-
tempts made by the ~"inance Minister. 

The present taxation propLcsa1s be_ 
fore us are reduced ones, but it is 
not enough in this sort of economy, 
which requires a further reductIon in 
taxes. We have ·seen that dUIJng 
1972-73, there was a heavy dose of 
taxation and only in 1976 .. 77, the 
taxes were reduced. The result ,vas 
that there was mOTe net realisation 
in 1976 .. 77 than in 1972-73. 

In economic theory, before determi-
ning tax rates, the fundamentals are 
to be looked at, the capability of 
paYIng and desirability of paying. 
The tax-payers must have the c-aps-
city to pay and, at +,be same time" 
they should have the desire also to 
pay. This is the striking balance and 
here the fixing of practical striking 
point at 66 per cent is a very practi_ 
cable one and by thIs net realisation 
will be much more. 

In the matter ot inflation which is 
one of the very important aspects, 
there are textbook methods" that 
is, contraction of money supply, high 
rate of interest and dear money 
pollcy. But there should be a limit 
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to ~t. W~ have tollo,\\rcd all these 
textbook methods but ult'lmateJy the 
solution lies with the augmentation 
of production. Steel, coal, power, 
aluminium, cement, machine build-
ing are the sectors \vhere w"e must 
make qualitatIve change and improve 
the production to the maX1mum In-
~tal1ed capacity. These are the key 
Industrial sectors which have got the 
thread. of our economic strength. 
Yet, the country has got enough 
strength to bear the economic crises 
if these sectors are properly manned 
and looked after and production is 
improved. For full utilisation' the 
conditions havt: \0 be created: The 
supply of rav.r materials and inputs 
has to be assured. There is no pro-
blem of market. India is a vast coun_ 
try. We have a very big domestic 
market. The responsibilIty of the 
Government will be to ensnre the 
supply of raw materials and Inputs. 
I am happy that the Finance Minister 
in his Budget speech has spoken 
about it also and that he is the Chair-
man of the Cabinet COmmlttee on 
Industrial Infrastructure. As such, 
more results are ~xpected. That is 
why I say that this is one of the best 
budgets arising out of the present 
circumstances which will undoubted-
ly lead the country to a higher 
growth of G.N.P. 

There is another important point 
which has to be looked into. We have 
certain areas, 1.Ulexplored areas, 
where exploration is necessary. We 
have got union territories. We have 
got two kinds of union territories. 
One kind of union territory is having 
the legislature. The people there 
elect their representatives and they 
constitute the Assembly antI they try 
to fulfU the aspirations of the people 
,of that region. There is another kind 
.of union terr'ltory which is fully gov-
erned by the Central Government by 
the Home Ministry, through a Chief 
Commiasioner. Andaman and Nico-
bar Islands is a union territory of 

-that type. It is one of the union ter-

ritones whieh is a God..glfted Ohe to 
our nation because woe have got such 
a vast coa$tline tbat can be deve-
loped for fisheries; we have got greta. 
areas for the development of fores-
try. We have got now the availabili- " 
ty of natural gas and bright prospect 
of petroleurn products. That too adds 
to the importance of the union terri.. 
tory. It is one of the strategically 
located unIon territories. What is the 
position? How we try to extract 
more wealth from unexplored union 
territory. I would hke to give you 
some account of theat. 

Firstly, there is no public opID10n 
in the union territory. There are no 
elections; there is no Assembly. 
There was only one AdVISOry CODl-
tnittee under the Home Ministry 
during the Janata regilne. That has 
also been discontinued. Then, the 
Municipality is a simple Municipal 
Board. The Deputy Comrn'lssioner 4s 
there s& Chainnan of the Muni(:ipal 
Board and the members selected from 
the public have no say because all 
power is vested in the Deputy Corn-
missioner and the Chief CommiSS10n()T. 

l\tH C'HAIRMA!'-o: YO'Jr tiTHe JS up. 

SHRI MANORANJAN BHAKTA: 
Sir, I come from a UnIon Territory; 
please be considerate. 

Now, what are the developmental 
activities? There is only the district 
development process: that will not 
help us. As you know, even after 32 
years of Independence, we do not 
have roads in the island and people 
from 20 miles away have carry head-
loads ot their product. and come here 
to sell them in the market. There 18 
no adequate conveyance. There is 
no public conveyance system; buses 
are not there. Again, for transpor-
tation from one island to another 
island. there is inadequate shipping 
facility. In spite of our best efforts, 
we could not Improve the shipping 
facilities all these years. 

Now, in certain areas, ex..servlee-
men resettlement 1& .-oing on very 
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ne*r Indon.ta; every now and then 
their grievances are being put up but .' 
are not solved. Unemployment is in-
creas'Ing day by day in that part. AiJ 
for educational facilities, W~ do not 
have a medical college, an engineering 
college or an ITI: we do not have any_ 
thing. In the mainland, seats are not 
availa bIe ann students from that part 
of the territory cannot get admission 
:tor higher studles. These are the diffi-
culties ther~. That is why I say that 
if the Government of India tries to 
have a special development program. 
me in such areas, it can fetch more 
money and can also develop the terri-
tory. It can help the Finance Minister 
in mobrlising more wealth. 

In this connection, 1 would like to 
cite an example. There is a FClrest 
Developlnent Corporation of ,"vhich 
~ither officers from Delhi or those who 
go on deputation constitute the Board 
I()f Director~. There is not a SIngle 
person from the territory on the Board 
of Directors. Do you think those peo-
ple will be able to do justice to our 
people? 

I would like to make another sug-
gestion to the Hon. b"inan~e Minister. 
There should bP.' a plantation based 
Corporation and there should be much 
stress gIven to it. We import Rs. ISO 
.crore worth of red oil Palm. While 
this paim can grow very well in the 
Andamlln and Nicol>ar Islands. If the 
Government provides more funds, 
'this can be done, and the import of 
this palm can be stopped. 

At the same time. one of our islands. 
which is double the area of Singapore, 
has all: the facilities for having a free 
trade zone. I would like to request 
the Hon. Finance Minister to consider 
the suggestion to have a free trade 
zone in that island, which could be 
:a window to the world trade community 
and in which tourist infrastructure 
~an be --developed-which also can 
earn a lot of foreign exchange. 

MR. CHAIRMAN: Now, please ~nn
elude. 

. SHRI MANORANJAN BHAKTA: 
I will take another minute. 

Ma. CHAIRMAN: Please now; you 
have said so much about your island. 
Don't think he will give everything 
to you! Don't ask so much that you 
don't get anything! 

SHRI MANORANJAN BHAltTA: 
Now, about the Impression of the 
people who go to the island .... 
(Interruptions) . 

There is a news item with the 
caption 'Andamans Still a. Penal Colo-
ny'. They say that In the island of 
Andamans and Nicobar, the 'emerald 
in the deep blue'. "'there is a deep 
undercurrent of disatisfaction, resen'L 
ment and tension among the people". 
In fact, I \vould like to request the 
Hon. Finance Minister to bear in 
mim, while implementing all these 
things, that there is a lot of dlsastis-
faction among the GOTJernment em.. 
ployees there because the Andamans 
and Nicobar Islands Special Allow-
ance was not paid to all. Dis~rimjna.. .. 
tion is there .... 

MR. CHAIRMAN: Why cIontt you .... 
take him to your island? Request him 
to pay a v'lsit to the island so that he 
will know the problems there. Why 
don't you request him to pay a visit to 
the island so that he can see things 
wih)his own eyes and help you? 

SHRI MANORANJAN BHAKTA: 
I invite you also,. not only him but also 
you and the entire House. 

MR. CHAIRMAN: If the Finance 
Minlster goes, I do not mind going 
with him. 

SHRI MANORAN.JAN BHAKTA: 
While concluding, I would like to re-
quest the hon. Finance Minister to 
consider those far..fiung, remote, back-
ward and also isolated terrntories and. 
in his budget proposals he should lIve 
more money for the developmental 
activities and also to remove the ano-



"' .. fIe. (No.2) JULy 28, 1980 

(Sh!'i Kanoranjan Bhakta] 

malbis in special p.y allowed to gOY. 
ernment employees. 
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SHRI R. L. BHATIA (Amritsar): 
Mr. Chairman, at 5 O'Clock We are 
discussing the Calling Attention mo-
tion. Only five minutes are left. I 
hope YOu will give me time again 
tomorrow. 

MR. CHAIRMAN: I ~hall have no 
objection, if time is available. He 
can continue his speech tomorrow. 

SHBI R. L. BHATIA: Sir, the hone 
Member, Shri Yadav was saying that 
the Congress Party is not strengthen-
ing the public sector. So tar as that 
is concerned, we have already natio-
nalised six banks and taken over Hind 
Cycles and Sen Raleigh. But if we 
have to ensure that the public sec-tor 
fUnctions better, then We need your 
co-operation, because your unions are 
also functioning there. Because of 
economicism and rivalry between 
unions, and that they are treating the 
public sector like an ordinary private 
industry Or factory, it is ~reating pro-
blems for us. So, while we are al1 
unanimous in this House that the pub-
lic sector should be strengthened. you 
are not contributing your share, rather 
you are putting impediments in the 
functioning of the public sector. That 
is why we are getting a bad name. 

Shri Harikesh Bahadur said that 
the price of sugar is already very 
high and tomorrow it will be more. I 
would remind him that during their 
regime also--I would not use the term 
'Janata' because Shri Swamy would 
object; so I would simply say 'pre-
vious regime'-during the urevious 
regime also the same trend was con-
tinuing that while the price of sugar-
eane was very low, the price Of sugar 
was high; while the price of cotton 
was very low, the price of cloth was 
very high. It will take some time to 
stop this trend but we are aJre that 
with OUr polley we will be: 8bl~ to 
stop this trend. 

SHill JYOTIRMOY BOSt]: YeN.-
want the sugar prices to be high so 
that you can get honey. 1 

SHRI ElL. BHATIA: In this House 
if anybody gets honey, it is 8hri 
Jycti ~·moy Bosu, because he gets the 
maximum time. 

With regard to our policy, I must 
say that we have two fundamental 
principles, namely, democratic value 
and distributive justice. We want that 
these two thrusts to somehow fuse 
into meaningful action. Whether it is. 
the industrial policy Finance Bill or , 
the budget, it is our endeavour to 
give the same direction. to give social 
justice to our people. 

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, the Calling 
Attention Motion is scheduled to be-
taken up at 5 O'Clock. We have not 
received any statement from the Law 
Ministry. Then how can we partici-
pate in the Calling Attention motion! 
We gave an adjournment motion 
notice becaUSe we wanted to censure 
the Government. But the Speaker-
in his wisdom admitted a Calliag 
Attention Notice. 

MR. CHAIRMAN: We will wait for 
another two Or three mioutes. 

SHRI JYOTIRMOY BOSU: SK-', 
they have to formulate questions. 

AN HON. MEMBER: Usually the 
statement is supplied to the Members 
sufficiently in advance. 

MR. CHAIRMAN: I am told that 
notice of this Call Attention motion 
was given today only and :>robably 
they are collecting the necessary in-
formation. It will come, and if you 
require some more time for studying 
the statement and then putting the 
questions .... 

r (Interruptions)", 

SRBI JYOTIBMOY BOSU: This ii 
so crystal 91ear, Sir \ 
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~R. CHAIRMAN': Supposing we 
_ ,et the statement now and if you re-
quire some more time for atudying 

. 'the statement, it will be given to you. 

SHRI KRISHNA CHANDRA HAL· 
DEll: We do not seek the time .... 

(InterruPtions) 

MR. CHAIRMAN: Because it was 
. given today only. 

SHRI KRISHNA CHANDRA HAL-
DER: Government should be pulled 
up for not supplying the statement 
in advance. 

(lnterrupttons) 

SHRI R. L. BHATIA. It is a 
good policy and I am sure that t y 
working on this, we will be able to 
help the economic situation at pre-
sent. But in this connection I \vould 
like to tell our Finance Minister ~hat 
the other Ministries, the Ministry of 
Energy, the Ministry of Coal and 
Mines, as also the Ministry of Rail-
ways, must work hard because unless 
all those Ministries work togetl'er 
u.nitedly, we are not going to achieve 
our objective. I am glad to say that 
the Minister of Energy has reported 
that there has been 10 per cent in-
crease in coal production. sImilarly in 
the case of energy also there has been 
sOtme increase. All these things put 
together are likely to give us help 
But I would also like our Flnance 
Minister to identify certain essential 
articles in which production i~ re-
quired in this country and h~ must 
emphasise on those areas so that we 
are able to get our desired objectives 
fulfilled. 

Coming to the black money .... 
(InterruPtions) 

DR. SUBRAMANIAM SWAMY 
Sir, a~cording to the A~e,cta, at 
5 P.M we have to discuss thC' Call 
Attention and nO further busi.ne~~. 

17.08 hI'S. 

SHRt BAPUSAHEB PARULEKAR 
"(Ratnagiri): Mr. Chairman, it is 5P.M. 

I call the attention of the _Minister 
of Law, Justice and Company A«atr. 
to the folloWing matter of' lr,ent 
public importance and request that he 
may make a statement thereon .... 

It is 5 O'Clock nOw. 

MR. CHAIRMAN: Mr. Parulekar, 
you will do it after obtaining the 
permission of the Chair. 

(I nterrupti0n8) 

SHRI JYOTIRMOY BOSU: Where 
is the Law Minister? 

I 

I\<1R. CHAIRMAN: Please take your 
seat. 

(Interruptions) 

SHRI BAPUSAHEB PARULEKAR. 
Then he should come and ~ell us. It 
is for the Government and not for 
you to tell us. 

(I nterruphons) 

MR. CHAIRMAN: You will raise 
this issue after obtaining the permis-
5100 of the Chair. 

SO:VIE HO~. ME:\'IBERS: No, no. 
(Interru.Ptions) 

SOME HON. MEMBERS Tose-

MR. CHAIRMAN: I will hear Mr. 
Dandavate. 

. (Interruptions) 

MR. CHAIRMAN: I will allow yOU 
to raiSe this point of order, but please 
take your seat. Mr. Dandavate want-
ed to say something. Mr. VaJpayee 
wants to say something. 

( In terT'lL ptions ) 

,.,-
PROF. MADHU DANDAVATE 

(Rajpur): It was already announced 
by the Speaker that at 5 O'Clock the 
caffing attention would be taken up. 
We are pressing for an ad'ournnlent 
motion. If t'1e Law Minister is there; 
as an alternative why don't you ad-
mit the adjournment motion? 

(Interruptions) 
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.M8. CB.AlRM.4N: I will .. ak the 
Government why the statement has 
not come. If they have any explana-
tion. they will give. 

SHKI ATAL BIHARI VAJPAYEE 
(New Delhi): The Law ~!inister 
should have been here to respond to 
our calling attention motion. Has he 
written to you asking your !}etmlS-
sian and iIlforming you that he will 
be late? If not, he is guilty \.If com-
mitting a breach of promise. This is 
a clear case of contempt of the House. 

I 

MR. CHAIRlVIAN: Your point of 
order is that if the Minister has not 
Informed .... 

SHRI ATAL BIHARl VAJPAYEE 
He should have informed you before 
5 O'Clock. I do not know if you have 
received any communication !rom the 
Minister. 

MR. CHAIRMAN: I am i·nformed 
t1-}at the Minister has informed the 
Speaker. Your point of order is that 
the Minister should have informed 
the Speaker, is it not? What is ycur 
point of order? 

SHRI ATAL BIHARI VAJPAYEE: 
~'i)ld you receive f!ny comrnu!"lknticn 
before 5 O'Clock? 

MR. CHAIRMAN: I am told that a 
communication has been received in 
the oUke of the Speaker. 

SHRI ATAL BIHARI VAJPAYEE: 
Who told you? The p0sition is not 
cleClr. You cannot defend the Minls-

,ic>:-- on this point. This is a serious 
matter. 

MR. CHAIRMAN· May I say that 
h~re the Chairman' or the Deputy-
Speaker or the Speaker are not sit-

I
ting continuously? and if the iwnfor-
tnation is received by the Secretariat 
and if'1 am informed by the Secretary 
1~at t~at kind of information has been 
received, I can pAss it On to the House. 
That is what exactly I am doing. I 
am not defendiag the Government or 

anybody here. Please, do not misun-
derstand. 

SHRI KRISHNA CHANDRA HAL-
DER: I am on a point of order. You 
said that you were informed by the 
Secretariat that the Minister had in-
formed. But you said that after 5. 
My point of order is, now it is seven 
minutes past five. According to the 
rules and custom he has to take the , 
permission of the HOuse so that he 
may reach .... 

MR. CHAIRMAN: Are you refer': 
ring to any rule? I will abide by the 
rules. But show me the rule. 

Even before 5 O'clock, I had in-
formed the House that probably the 
statement has not come and- that lve 
may take it up at 5.30. Now the state-
ment has come. I was informed by 
the Legislature Secretariat jhat the 
hone Minister's office and department 
had informed that they were trans-
I ati.ng that statement into Hindi and 
probably because of that. they took 
sometime. It is not a question of 
defending anybody. Now, the state-
ment is here, the hOD. Minlstcr is 
here. 

SHRI JYOTIRMOY BOSU: I want 
to say something on the procedure. 

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS' (SHRl P. 
SHIV SHANKAR) rose. 

MR. CHAIRMAN: I will pHow the 
hon. Minister to say somethin~, after 
Mr. Bosu says what he wants to say 
within a mi.nute. 

SHRI JYOTIRMOY BOSU: As far 
as the laying of paJ!ers are concerned, 
the Minister can write to the Speaker 
and obtain his permission so that 
somebody else can do it. But as far as 
replying to questions are concerned.: 

MR. CHAIRMAN: Are you on a 
point of order? 

SHRI JYOTlRMOY BOSU: Please, 
do il'lot interrupt me so much. The 
question is ..... (Irtterruptio1'ls) 
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SHRl K. LAltKAPP A (Tulftkur) : 
Let hbn quote the rule. Under wllat 
rule is he holding the floor? (Inter. 
niptiOft.a ) 

SBBI JYOTIBMOY BOSU: If they 
wanted to shift the call attention mo. 
tion to 5.30 p.m., it was to be con-
veyed to the Chair, whose duty it was 
to take the sense of the House and 
inform the House in adv8llce that the 
call attention motion would be taken 
up at 5.30 and not at 5 O'clock. The 
Minister is late by seven minutes, it 
is a clear case of contempt. Nothing 
more I want to say. 

MR. CHAIRMAN: It is not a point 
·of order. 

8HRI P. SHIV SHANKAR rose 

MR. CHARMAN: Do you waot to 
say something on this Or shall I a~k 

the member concerned to call the 
.attention? 

SHRI P. SHIV SHANKAR: I would 
like to say something on this. Mr. 
Chairman, Sir, it was decided at 
11 O'clock that the call attention 
motion would be taken up at 5 
O'clock. After that, I had been try" 
ing to get the papers so that I could 
prepare the statement and after pre-
paring the statement, I had to ,et it 
translated into Hindi. I was trying 
my best to see that I am ready with 
the .... (l11.terntpti0n8) I had been 
trying my level best to see that the 
Hindi translation is also ready by 
5 O'clock. But it has taken a little 
time and I had to seek the permission 
Of the Speaker that the matter may 
be taken up at 5.30 instead of 5. It is 
none Of my intention to slur this hone 
House or any of the members., ... 

SHRI JYOTIRMOY BOSU: The 
Rouse had to be informed. 

SHRI P. SHIV SHANKAR: If riny-
-body has felt slurred, I am really very 
ttOrry for it. Sy virtue of all these 
-circumstances, it has been delayed and 
I am conJ'ldent that by a.so, I will be 

before you so that this caU" -attentioo 
motion could be taken up. 

SHRI R. L. BHATIA: On a :JOint 
of order. You have not given me any 
o.rder. Can I contInue my ~? 

MR. CHAIRMAN: I think, the 
members would like to have some 
ti,me for studying the statement and 
they would like to continue with this 
at 5.30 P.M. if the House 10 desires. 
(I n te TTU ptions) 

DR. SUBRAMANIAM SWAMY: No, 
Sir. We appreciate the Minister's 
humility in saying what he said. But 
this item is before the House. The 
Agenda is before the House. The 
Agenda says, 5 O'Clock. Unless you 
inform us in advance that this Agenda 
is going to be changed, you have 
no right to change it. 

, 
MR. CHAmMAN: I had informed 

the House before 5 O'Clock that this 
would take some time. I am not in-
sisting on that kind of formality. It 
is none of my business to protect any-
body here. But to facilitate the mem-
bers to get Hindi version Of the state-
ment, I was told, some time was re-
quired. Weare more interested. 'in 
getting the statement rather than 
discussing this thing in this 'nanner. 
So, we will take it up at 5.30 p.rn, 
Shri R. L. Bhatia to continue his 
speech on tlte Finance But 

SHRI R. L. BHATIA: Sir, I was 
explaining the new strategy of the 
Finance Minister in this regard .... 
(1nteN"tLptions) 

SHRI K. P. UNNIKRISHNAN 
(Badagara): You cannot do that. It is 
a different issue. You cannot quietly 
change it. It has never been done in 
this House. W'"e 'shall not be a party 
to it. 

SHRI EDUARDO FALmRO (Mor-
mugao)! On a point of order, Sir. It 
has been the constant practice of this· 
House that Calling Attention notices 
are seleeted on the previous MY and 
the Go"f'eftlment is informed on the 
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previous-day what CtMijn, Att.entj.qn 
Notices are taken, up on the next day. 
It is In. very exceptional cases that a 
Calling Attention is selected on O"Oie 
same day ,and taken up tor discussion 
on the same day~ Even when a Call-
ing Attention is selected on the day 
on which it is taken up, it is the 
ruling Of the Speaker. the precedent 
<>f this House and also it is laid down 
in Kaul and Shakdher that a Calling 
AttentiOn is taken up at the end of 
the day, that is, at 6 O'Clock. What I 
would ]ike to submit is that it is in 
the interest not merely of the Govern-
ment but of this House for the proper 
<conduct of the business of the House 
and the precedent to be followed. In 
future, this tYPe Of timingS may not 
be given lor a Calling Attention. If a 
matter is very extraordinary. let it be 
taken up at the eRd of the day. that is. 
at e O'Clock .... (Internc.pticms) 

SHRI HARlKESH BAHADUR: Is it 
a point of order? Under what rUle is 
it! 

MR. CHAIRMAN: You cannot ques-
tion me. I will decide whether it 1S a 
point or order Or not. 

SHRI HARIKESH BAHADUR: I 
I am on a point ot order, under rule 
376. 

MR. CHAIRMAN: I will hear your 
'POint of order only after hearing him. 

SlIBI HARIKESH BAHADt1R: 
Under what rule is he raising the 
J)oint of order? 

MR. CHAIRMAN: Mr. Faleiro 
I will take his seat please. 

Now, points of order are raised with 
respect to rules and conventions. 
Please be clear in your minds that 
pOints of order are not raised only 
With respect to rules but they relate 

, to conventions also. 

,. Now, Mr. Faleiro. 
I 

SHRr -=DUARDO FALEIBO: In 
the first portion, I haVe referred to 
What is expressly laid down: I donct 

have the book with me, here, but it 
is' e&presaly laid down in Vol. I of. 
Kaul and Shakdher, in the 2ni1 Edi-
tion. ~ 

The second aspect, on Rule 197, is 
this. Rule 197 says: 

CIA member may, with the PIe-
vious permission of the Speaker, 
call the attention of a Minister to 
any matter of urgent public im-
portance" 

Now, this gentleman, Mr. Srivastava, 
was to retire on the 30th. He has 
retired now only to give a handle to 
the situation. This tYPe of a calling 
attention motion is not worlfty of 
accommodation. (Interrupti0'n8) 

MR. CHAIRMAN: I will give you 
time. 

What Mr. Faleiro is saying may be 
a point of order or may not be a 
point of order: I am not gi-.nng any 
decision on that. 

Now, have you to say something 
here, Mr. Stephen? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
My point is that the Opposition are 
pleading as if something set down in 
the List of Business is absolutely in-
variable. That is the basis on which 
they are pleading. But Parliament is 
not conducted. that way; the rule does 
not stipulate that way_ The relevant 
rule is that the Speaker has got the 
authority to vary the timing and to 
take it up at such time as the Speaker 
stipulates. 

• 
MR. CHAIRMAN: Exactly. 

• SHRI C. M-4fSTEPHEN: Rul~ 25 
seys: 

"On days allotted for the transac-
tion of Government blIainess, such 
business shall have precedence!' 

SHRI JYOTIRMOY BOSU: It i. not 
Government's business. 



Fift(ltlce (No.2) I ' mLY 21, 1180 

SHlU c. 14. STEPHEN: It ia not 
Government's business, but it covers 
that. 

The proviso says: 
'~ovided that such order of busi-

ness shall not be varied on the day 
that busness is set down for dispo-

sal unless the Speaker is satisfied 
that there is sufficient ground for 

such variation .. " 

My submission is that it is set down, 
but a situation can arise when, if it 
cannot be taken up at a particular 
hour, it has got to be changed. It 
can be cba.nged to another hour; it 
can be changed to another day. The 
setting of business is according to t!'le 
directions of the Speaker, clnd Inhe-
rently the Speaker has got ~.he juris-
diction to vary the setting of the 
timings. Therefore, t!1e proviso has 
set down here what is applicable to 
what is known as Government busi-
ness and that sort of thing: it 15 appli-
cable everywhere else also. My ~ub
mission IS that the Speaker :r. as got 
the inherent jurisdiction to ordeL1 that 
a particular procedure which is set 
down can be varied. When the Sp€'a-
ker is satisfied that this statement 
cannot be given exactly at five 
O'Clock the Speaker can direct, ion 
this particular case. because the HIndi 
translation is also going to come} t~at 
it may be taken up at 5.30. The La\V' 
Minister has submitted to you that he 
has made a representation to the 
Speaker and the Speaker has given 
the permIssIon. Therefore, to make 
a mountain out cf a mOlehill is 
not correct. It is not as if you 
do not have the jurisdiction to 
do that.. The Speaker not being 
in the Chamber, the moment you are 
sitting there, you are the Speaker, 
and you can give perljjssion that the 
matter may be taken trp at 5.30 You 
have given permission that the matter 
may be taken up at 5.30. The matter 
may be treated as closed. which IS 
according to the rules, Sir. (Inter-
ruptions). '" ~ ~""": (~) 
~~CfiT~t ... 

'''i~'' """" ! Ii'N ~ 8I'N 'fiT '4t 1f-~ I 
MR. CHAIRMAN: I will hear yo~ 

point of order. · 

SHRI JYOTIRMOY BOSU: We will 
cooperate with you. You want time; 
we will cooperate with you, with more-
pOInts of order. 

SHRI G. M. BANATWALLA: And 
you can give your ruling just before 
5.301 

MR. CHAIRMAN: What the Hon .. 
Minister has said here is in accord-
ance with the rules and conventlons. 
Moreover, I will read out froDl Rule 
197 which says: 

"A member maY"i with thE' pre-
vious permission of the Speaker t 
ca 11 the attention Of a Minister to 
any matter of urgent public impor-
tance and the Minister may make a 
brIef statement or ask for time to 
make a statement at a la'~r hour 
Or date." 

So, It 1<; explicitly provIded in the 
rul(}s. Now, I will hear Mr Jyotirmoy 
Bosu. 

SHRI JyOTIRMOY BOSU: Mr 
Faleiro has cited certaIn Instances. I 
can point out that ther~ have been 
numerous instances when not only we 
have had Call Attenticns in the after-
noon but we had even two Call-Atten-
tions. 

MR. CIIAIRMAN: I have read out 
the rules. 

SHRI JYOTIRMOY BOSU: The 
Minister had agreed. That is how the 
Speaker had listed that business to be 
transacted On tne floor of the House 
at 5.00 p tn. If the Minister wanted 
more tIme, certainly he was within his 
powers to ask for time and the Chair 
was within its powers tc grant the .. 
time. The only obligation the Chair ihaS 
is to tell the Honse prior to 5.00 p.m. 
that such and such business will be 
taken up at such and such time and 
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not infomt the HQuse just when the 
Minl.ter stands up_ (Intef'ry.ptionB) The 
Law Minister showed his face .... 

MR. CH'AIRMAN: That is not a point 
of order. 

SHRI JYOTIRl\1:0i' JlOSU: .... and 
requested, 'Please give me some more 
time\ all.fi then he disappeared. 

MR. CHAIRMAN: There is no point 
ot order. What Mr. Jyotirmoy Bosu 
has said is partly correct. The hon. 
Speaker or the Presiding Officer or the 
Presiding Member here has the 
authority to clylnge the time-and that 
was shown by Mr. Stephen-according 
to rules, according tel conventions and 
according to the residuary powers avail-
able. Partly I agree with Mr. Jyotirmoy 
Bosu that the Douse should be inform-
ed. It is not that the Presiding Officer 
has no right. The Presiding Officer has 
the right, the inherent right and the 
right given by t'he rules to change th~ 
time. But what is required and which 
would be in conscnance with the dignity 
of the House is to inform the House 
that this is done. I think, in this case, 
before 5.00 p.m.. the House was in-
formed. 

DR. SUBRAMANIAM SWAMY: SIr, 
I draw your atten.tion to Rule 31 (1) and 
Direction 2. 

Rule 31 (1) says: 

·'A list of Ibusiness for the day 
shall be prepared by the Secretary-
General and a copy thereof shall be 
made available for the use of every 
member." 

A list of husiness has been prepared 
and submitted to us. 

Direction 2 tells us about the relative 
precedenc~ of different classes of busi. 
ness: it says that: "unless the Speaker 
otherwise directs on any particular 
occasion, the relative precedence of the 
classes of business before the House 
specit1ed below .... " etc. Nt'tw, the 
Speaker did not direct otherwise; after 
haYing directed that the Call Attention 
OODles at 5 p.m. there has been no 
1711 LS-14. 

"further direction. This is a HOUle of 
Parliament and not a bazaar that can 
be closed. o~ opened at eny time. We 
haVe P'l"liamentary Con;unitte.. we 
have important meetioas to attend to, 
and when you say '5 p.m.', we have 80 
scheduled our appointments for being 
here at this time. The ;aouae should 
ha ve been told well in advan.ce, aua 
the Speaker has not don~ fOe You 
should have started the business at 
5.00 p.m. (Interruptions) 

MR. CHAIRMAN: I have replied to 
the pomt you have raised here while 
replying to the point raised by ~r. 
JyC'tirrnoy Bosu. I have said that the 
Presiding Officer has the inherent power 
or the jurisdiction to change the time 
if it is necessary to make it convenient 
for all the Members in the House to 
carryon with the business. What is 
required here is that the House shou,ld 
be kept informed before time. 

SHRI K. P. UNNIKRISHNAN: Sir, I 
want a clarification. A little while 
ago, Mr. Parulekar called the attention 
c;f the Minister concerned. Has it gone 
on record or have you expunged it? 
Where are we now, I would like to 
know. 

MR. CHAIRMAN: Are yoU raiSing a 
pOint ot order or are you asking what 
is the record? 

SHRI K. P. UNNIKRISHNAN: Have 
you expunged whatever Mr. Parulekar 
said or has it gone on record? 
(Interruptions). 

AN HON. MEMBER: The Minister 
has come. 

SHRI JYOTIRMOY BOSU: Let the 
copies of statement be distributed to 
the Members for putting questiolll. 

SHRr HARIKESH BAHADUR: Every 
minute of Parliament costs Rs. 900 and 
Government has wasted 15 x 900 rupees 
of the country. 

.M.ll CHAIRMAN: It is not a point 
of order •. 



A,.,.e,.t GtJ4 
Co.vlcUon Of Me.bet" 

JULY Je, 1180 ReaifnGtiOft btl 

-tt '1fIr'I """ nw : tf'-~ 25 
.- q <'\. 16 ~ 1f- Ifi{'lT ...-r 
r I II"'1tV C6T q"f iii ~ I'r.' '. ~ .q. 
tfiT ~ (' ~ \flf ~ ~ 
1'M'IIIi1 ~ {t ~ t(- ~ ~ 
tl ~ fi:t4fa at lit (t ~"( ~ 
If'1AT ~ 1f1fr 14{ f!Q ;f ~ ~ Cfft 
." ~ iA9ITT ~ ~ ~ ~ 
(I'~~{tf16~qT~~ 
R~qNf~~( I ~qf
~qt~-':~~~~~ 
aqtft ~ ~ fa6 q ~ 'f{r ( , 
~ ~ 'El1f(4' ~ ~ ~'ffa 1f- \V[' 

l&i~hlrr'U~( I ~~<ri 
~ £1 *'" ~dOf~4 cfi dl1,<ftf 
'R: ~ ~ ~ ~~rt:4 ~ ~
fT'1r ~ ~ ~~'" .(~) 
1fN~~(I~~~ 
~.(' I I ~~ ~~~ 
arro; ~ I tr ~ U ~ (ht; 1i'" 
~q11IT~~( I 

~ "ilflA : arrcr;f ~ ar;gr 
~qj"~£ I ~~~( 
fc6 1(- ~ ~'fT q;r ~ ;r{t" lfT'f 
Rm ~ ~ am; ~ ~ JlIri4dl 

""" ~ ~ C" I ~ qft ~t:fT ~ 
h1t 1f ~D' ill ~ t:tC6 ~ ~ q-{ 

~~ifi~~~u"ato 
~....r~~ijf~mnr~ 
~~(I 

MR. CHAIRMAN: Mr. Parulekar. 

SHRI BAPUSAHEB PARULEKAR-
~e. 

1'.28 hra. 

ARREST AND CONVICTION OF 
MEMBER 

MR. CHAIRMAN: Just a minute, 
Mr. Parulekar. Before you speak, I 
have certain. announcements to make. 
One announcement i~: 

'I bave to inform the lIouse that 
the lo11owinR wireless meSS8ae dated 

Justice Srl"CUtat.'4 
Of AllAhAbad High Cou'1 (CA) 

25th July, 1980, from tne City Magist-
rate, Etawah (U.P.) addressed to the 
Speaker, Lok Sabha, has been Teceived: 

"I have the honour to inform y~u 
that Sbri Ram Singh Shaky a, M.P., 
ot. Etawah District, was tried on 
25-7-80 in my Court before me on 
a charge of contempt of my Court, 
Allahabad for obstructing in the 
discharge of duties, by laising slo-
gans etc.. in connection with Bagh-
pat agitation. On 25-'1-80, niter a 
trial lasting today, I found him 
guilty of offences U/S 228 IPC, read 
with Section 345, Cr.P.e" and sen-
tenced him to pay a fine of Rs. 50, 
and, in efault, of payment of fine, 
to undergo simple imprisonment for 
7 days. The aforesaid M.P. did not 
pay fine and as such he had been 
sent to Central Jail, Fatehgarh. to 
undergo S.l., for want of accom-
modation in District Jail, Etawah', 

iii 

RESIGNATION BY MEMBEat 

MR. CHAIRMAN: There is second 
announcement. I have to intonn the 
House that to-day the Speaker received 
a letter from Shri Visbwanath Pratap 
Singh, an elected Member of Lok Sabha 
from Allahabad Constituency of Uttar 
Pradesh resigning his seat in Lok 
Sabha. He has accepted the resigna-
tion from 28th July, 1980. 

» 

17.3t bra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBUC IMPORTANCE 

REPORTED RESIGNATION OF JUSTICE 
RAMESH CHANDRA SRIVASTAVA OF 
ALLAHABAD HIGH COURT. 

SHRI BAPUSAHED PABULJPCAR, 
(Ratnagiri): Sir, I call ~the a'ttention of 
tbe Minister of Law, Justice and Com-
pany Affairs, to the following mat~r 
ot. ureent public importance and reque.t 
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, that be may make a statement tbere-
on:-

"The reported resi8nation o~ Jus-
tice Ramesh Chandra Srivastava of 
Allahabad Hi£h Court." 

SlIRI R. L. BHATIA (Amrltsar): 
What about my speech on Finance Bill? 

MR. CHAIRMAN: You may continue 
tomorrow. Now, the hoo. Minister. 

THE ~INISTER <W LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR) : Shri Ramesh 
Chandra Srivastava commenced his 
practice in the Allahabad High Court 
from July 1964. He was recommended 
by the state authorities ot U.P. for 
appointment as Additional Judge of the 
Allahabad High Court in 1977. He was 
thereafter appointed as Additional 
Judge of the Allahabad High Court for 
a period of two years and he assumed 
the charge of office with effect from 
30th March, 1978. As his term of ap-
pointment was due tOI expire on 29-3-80, 
and as there was no permanent vacancy 
available against which Shri Justice 
R. C. Srivastava could be confirmed, 
the then Chief Minister, U.P. addressed 
me a letter dated February 7, 1980. Ac-
cording to the established procedure, 
Dn receipt of the proposal of the Chief 
Justice ot. the High Court, the Chief 
Minister consults' the Governor in 
wri ting and after receiving his views 
sends his recc,mmendation to the Gov-
ernment of India with copies ot the 
correspondence exchanged by him with 
Ohe Chief Justice of the High Court 
and the Governor. In this case, the 
Chief Minister sent his recommenda-
tion for extending the term of Shri 
Justice R. C. Srivastava without com-
plying with these requirements of the 
procedure laid dolwn and without send-
lng copies of the communications of the 
Chief Justice ot the Hiah Court or the 
Governor, if any, and without even 
rnentionin,r {heir views. On the 1st of 
Marc~. 1980, I wrote to the Govp.mcr 
:-;questing him to sena his views. The 
.n)vernor In his communications dated 
16-3-1980 and 18-3-1980 recommended 
:hat in the totality of the circumstances 
It 'Would Aot be dea1rable to extend the 

term of Shri Justice R. C. Srivaltava. 
He pointed out discrepancies between. 
the inco.m,e ll,ures furnished to Gov-
ernment at the time of the appointment 
of Shri Justice R" C. Srivastava and 
the net figures of income as ascertamed 
from the Income Tax authorities. Tile 
Governor felt that these discrepancle. 
cast a doubt about the correctness ot 
the information regarding the tDCODll# 
furnished by Shri Justice Srivastava. 
He also, felt that Shri Justice Srivaa-
tava might be susceptible to political 
bias and pressure. 

While the matter was beiDi processed 
a s~ned complaint was also received 
from some lawyers InteT alia allegin, 
that Shri Justice R. C. Srivastava had 
been in actiVe politics before appoint-
ment as Judge, had raised large fun.<:b; 
for the Janata Party and had utilised 
a considerble portion of these for him.-
self. The complaint also. mentioned 
that he had managed to create an im .. 
pression on a former Chief Just1~ 

that his net income was about 
&S. 25.000 although this was Dot SO 8S 
his assessments were based. on beat 
judgment. The complaint further al-
le2ed that shortly before his name was 
sent up he had filed returns showinl 
an incorrfe 01 less than Rs. 25,000 but 
as assessments had nolt been completed 
he filed revised returns slhowln~ ~x
aggerated income. The complaint 
further alleged that he surreptitiously 
canvassed for Lok Dal in the 1980 
elections. 

(Interruptions). 

AN HON. MEMBER: Who flIed this 
complaint? 

SHRI P. SHIV SHANKAR: Some 
lawyers of the Allahabad Hi,ah Court. 

BRRI ATAL BIHARI VAJPAYEE 
(New Delhi): Let a copy of the com-
plaint be placed on the Table of IW 
Ho,u_. 

THE MINISTER OF STATE IN THE 
MINISTRV OF HOME AFl'AIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRs (SHRI P. VENKATASUB-
BAIAH): You cannot interrupt the 
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Minister wlhile be is making the state .. 
mente 

MR. CHAIRMAN: This is a Calling 
Attention motion and there are live 
names before the House. Every Mem-
ber can raise the issue, can ask the 
question and get the explanation. That 
opportunity is available. I think, let 
the hon. Minister put the statement 
before the House. After that if you 
want to, ask any question you are at 
Uberty to do so. 

SHRI M. SATYANARAYAN RAD 
(Karimnagar): How can they ask, Sir? 

Only 5 members are there. They only 
can participate. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): In 
respect of a recent Calling Attention 
Notice, somebody raised a point and an 
explanation was given by mc. And then 
the whole thing was expunged. The 
portions were expunged saying that no-
body is permitted e,ther than those 
whose names are there for the Calling 
Attention. This is the precedent. This 
happened some three days back. 

SHRI K. P. UNNIKRISHNAN (Bada-
gara): I am on a point of order. . 

SHRI K. LAKKAPPA (Tumkur): 
Tbere are rules, Sir. There cannot be 
a point of order on everything. 

SHRI K. P. UNNIKRISHNAN: May 
I state my point of order? Under 
Article .... 

SHRI K. LAKKAPPA: Ho,w you 
allow him? You must quote the rule. 
It cannot be done like this. 

MR. CHAIRMAN: Please sit down. 
Wbich Article are you quoting? 

SHRI K. P. UNNIKRISHNAN: ArtJ.-
cle ~2.\'. In the statement which he is 
readlng out, the hone Law Minister 
made a charge of political bias and 
pressure based on some a Uoce<l infor-
mation that be has received. 
·(Inten'uJ)tlons, . 

MR. CHAIRMAN: I will decide it. 
I wil Idecide it. 
(InterruptiON). 

MR. CHAIRMAN: I will decide it 
a'fter his point of Order. 

SHRI K. P. UNNIKRISHNAN: From 
the statement it is very clear .... 

MR. CHAIRMAN: I hope you will be 
precise. 

SHRI K. P. UNNIKRlSHNAN: I will, 
Sir. It is very clear that the Minister 
has made such a statement on the basis 
of some alleged complaints,-he says, 
political bias and pressure. Accordingly 
he has cast aspersions on the conduct 
of a sitting Judge of the High Court ... 
(In terruptions). 

MH. CHAIRMAN: I will deal with 
the matter. Nobody should interrupt. 

SHRI K. P. UNNIKRISHNAN: Under 
Article 121 the position is this. 

I quote this Article: 

"No discussion shall take place in 
Parliament with respect to the con~ 
duct of any Judge of the Supreme 
Court or of a High Court in thp 
discharge of his duties except upon J 

motion .... ' 

MR. CHAIRMAN' Yes, It says 'in 
the disciharge ci his duties'.. . 

SHRI K. P. UNNIKRISHNAN: He IS 

casting aspersions on the way he is 
discharging his duties. And then it 
says; 

., ... except upon a motion for pre-
senting an Address to the President 
praying for the removal of the Judge 
as hereinafter provided .. " 

Sir. this has been the practice of the 
House. There have been several such 
prece-dentg and rulings from the Chai r. 
F.v'cu when names were mentioned, Sir, • 
they were not permitted in the House. 
Are ycu tor the ftrst time going to al .. 
low it. Are you going to lay down 
such a precedent? 
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MR. CHAIID4AN: I will only hear 
your sllbm1B.loD with respect to point 
of otder.-Artlcle 121. I will not allow 
you to say anythln, about the Calling 
Attention Motion. Because, other mem-
bers are all objecting. This is the 
ruling given by the Speaker which 
says that 'Members who are not sig-
natories to the Calling Attention 
Notice are not permitted to ask 
any queatlon.' So, Mr. Unnikrish-
nan .. 

SHRI K. P. UNNIKRlSHNAN: This 
only is my point of order. r have not 
said a word abOJut the substance of the 
Calling Attention Motion. I have been 
r&1S1ng only a point of order. 
Therefore, Sir, Article 121 clear-
ly stipulates this and prohibits 
any discussion by anyone, by why 
Member or any Minister. That is why 
I clearly say that you will have either 
to expunge such references or you 
shall have to prc-hibit them. That is 
my submission. 

MR. CHAIRMAN: I will decide it. If 
yoU just keep quiet, we will be able to 
finish it within no time. Now, you 
have referred to ~rticle 121. Article 121 
speaks about a discussion in the 
House. It reads like this: 

"121. No discussion shall take place 
in Parliament with respect to the 
the removal of the Judge as herein-
Supreme Court or of a High Court 
1n the discharge of his duties except 
upon a motion for presenting an 
address to the President praying for 
the removal of the Judge as herein-
after provided." (Interruptions 

If you just keep quiet, I \vill be 
able to dispose of this point. 

SHRI K. P. UNNIKRISHNAN: You 
expunge those portions. 

MR. CHAIRMAN: My point is that 
this is not in the discharge of his duties 
and, therefore, the point of order is 
disallowed. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): SI, under Rule 2, 
page-2, ot the Rules of procedure, a 
aetlnition is, It says-

"member" means a member of the 
House of the People (Lok Sabha);" 

of Alk&h4bad 1-1 igh Court (CA) 

Now come to J:'tule 353. It says-
"353. No allegation of a defamatol)' 

or incriminatory nature shall be 
made by a member against any per .. 
son unless the member has lIven 
previous intimation to the Speacer 
and also to the Minister cOjIlcemed so 
that the Minister may be able to 
make an investigation into the matter 
for the purpose of a reply;" 

Here the Minister is also a Member of 
the House and if he does not give 
earlier lntimation that these are the 
allegatlons .... He has not bothered to 
give copies of the statements to those 
whose names have been in the list of 
Calling Attention Notice. Therefore, he 
ha s not acted according to the rules of 
this House. Therefore, what he has said 
... (Interruptions) 

MR. CHAIRMAN: Which rule are 
you quoting? 

SHRI JYOTIRMOY BOSU Rule 
No. 2 and Rule No. 353 (Inte1TUp-
tions) Rule 2 says: "member" means a 
member of the House of the Lok 
Sabha. Rule 353 says-

"353. No allegation of a defama-
tory or incriminatory nature shall 
be made by a member .... " 

which includes Mr. Shiv Shankar and 
it further says-

"unless 
previous 
ker .... " 

the member has given 
intimation to the Spea-

N ow, has he given previous intima-
tion to the Speaker? To my 
knowledge no previous intimation was 
given. Now, Sir, he has said 
that the money was collected for the 
J'anata Party and a portion of it was 
misappropriated. It is a very serious 
charge. He has to take the responsi-
bility of this statement. He has to pro-
duce evidence for this statement. It Is 
a very dangerous statement he has 
made. Unless he is able to prove it, 
we shall bring a charge of cont4fupt 
against him. (lntemt.pti07Ps' 
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SHm C. M. STEPHEN: Sir, • stat. 
ment in answer to the Calling Atten-
tion Notice is given to the Speaker 
and the Speaker goes through it. 
After that, that statement is read in 
the House and therefore that point is 
met. And the proviso .... 

(In.ternt.ptiom ) 

MR. CHAIRMAN: You are refer-
ring to, the proviso .... 

(lft.terruptiom) 

SHRI C. M. STEPHEN: 
proviso says like this-

And the 

"Provided that the Speaker lnay 
at any time prohibit any member 
from making any such allegation if 
he is of opinion that such all€ga-
tion is derogatory to the dignity of 
the House Or that no public interest 
is served by making such aUega-
tion." 

This is a negative part Of it. But my 
point is whether public interest as 
such is served and whether the Spea-
ker had a sufficient notice. The State-
ment is given in reply to the Calling 
Attention Notice. Only the statement 
i~ read in the House. The Speaker 
has full knowledge about the State-
ment. Now, OIlce you ask for a state-
ment of fact with reference to a par-
ticular incident, the Minister has got 
to be truthful to the Ilouse and the 
Minister has got to lav before the 
House all that is pertaini~g to the par-
ticular incident. The Minister cannot 
withhold anything from it. He is giv-
ing every statement before the House. 
(lnterru.ptiom) 

MR. CHAIRMAN: Mr. Pandey. 
Please keep quiet. I will just finish 
this. 

(Interruptions) 

MR. 4~RMAN: He has raised a 
very iN portant point. 

(Interruptions ) 

SRRI K. LAKKAPPA: Sir, duriaC 
Calling Attention Motion no Mem-, 
ber should be allowed to raise any 
point of order. It, is a wrong proce-
dure that you are adopting ......... . 
(I nte1'TUpticm&) 

MR. CHAIRMAN: I would say that 
Mr. Bosu has raised a very important 
issue and I must reply to the impor-
tant issue raised by him. We are dia-
cussing an important matter an dhis 
point of order is a10 very important 
and my complment to Mr. Bosu. But 
at the same time, I would say that 
the proviso under Rule 353 reads like 
this: 

"Provided that the Speaker may 
at any time prohibit any merJlber 
from making any such allegations if 
he is of opinion that such allega-
tion . is derogatory to the dignity of 
the House or that no public interest 
is served by making such allega-
tion." 

This proviso is important. If you 
read rule 353, th~ are two provi-
sions, and Shri ~arwa I was very 
erudite in interpreting this provision 
once in this HOUSe and be said that 
this prviso is important. Ordinarily, 
w hen the matter is broui(ht before 
the House, it is brought before the 
HOUSe after informing the Speaker, 
and the Speaker would apply his 
judgement and then allow the matter 
to come before the House or disallow 
the matter. If the presiding officer 
?as not said that you cannot }:\ring 
It before the House, that will come 
before the House. The interpretation 
of that proviso is correct. At that 
time also r said that this interpreta-
tiOn is correct. Here what is important 
is this. If the Speaker is of opinion 
that such allegation is derogatory to 
the dignity of the House or that no 
public interest is served by making 
such allegations, that will be disal-
lowed. But, here is 8. calling atten-
tion before the House. The hone 
Members are interested in knowing 
as to W?y the hone High Court judge 
hat!! resigned. and here is the hon. 
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IISnlat.. ~vm. the l'eaIODa 1ha~ be-
CAUH 01 this, ibJJ thia. hal happen-
ed. In my judgement, this is a matter 
which is Of public importance and I 
am. allowing the hone Minister ...... . 
(Inter1"Upti0n8) . 

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, it would have been better 
if I would have been allowed to say 
what I wanted to say earlier before 
you announced. your judgement. Ac-
tu ally , I will request the Chair to 
interpret Rule 353 again. There are 
two thing .... (Interruptions). The 
point is that if there is any allega-
tion against any person, may be a 
Big}} Court judge. or he may not be 
a High Court judge, if he is not pre-
sent here in that case there are two , 
requirements. One, the Speaker has 
to be informed earlier, and two, the 
Minister has also to be informed. The 
purpose is that the Minister may veri-
fy as to whether the allegation is 
correct or not. What I want to say 
is this. In the statement which the 
hone Minister has made, he only says 
that there is a complaint. What I say 
is that before making a statement, he 
should verify/and take to himself 
whether the complaint is correct or 
not ... _ (Interrupttom). He should 
take the responsibility, not merely 
pass on the statement that there 18 
a com"..int .... (Interruptiom). My 
submission is that the purpose of this 
rule is that before the Minister makes 
a statement, he must make an enqui-
ry and he must be a contributor to 
the view. It is not merely enough 
to say that there is a complaint. These 
two requisites are to be fulfilled and 
only then, one can ,make a statement 
here. 

MR. CHAIRMAN: After this, on 
this point. I am not going to hear 8I'ly 
point of order. I am giving my final 
decision on this. The hone Member 
says that the hon. Minister should 
llaVe enquired into the matter and 
come to a certain conclusion and then 
state here. What the hon. Minister is 
saying is that there is a complaint 
a.ainl. the Higb Court Judge. Whal 

the hone Minister ia •• yin, f. that 
those complaints were considered by 
the hon. Governor; and then he lays 
.... (Interruption) He is not saying 
whether what he said is correct or 
incorrect. He is not saying that. And 
there is a difterence between a state-
ment made by a Member and a state-
ment made by an hon. Mioister is res ... 
ponse to a Calling Attention. He is 
making a statement in response to a 
Calling Attention. He is not simply 
cOming before this august House and 
making the statement. Hon. Member 
wanted to know as to why that has 
taken place; and he has replied. And 
there is nothing wrong in doing that. 
I am allowing the hone Minister to 
make the statement. (Interruptionsf 

SHRI P. SHIV SHANKAR: Sir, I 
read further: 

The case regarding the extension of 
Shri Justice R. C. Srivastava along 
with the complaint received was sent 
to the Chief Justice of India for 
advice. The Chief Justice Of India 
felt that in the short time available, it 
was not possible for him to tender any 
advice immediately; he would like to 
verify for himself whether there was 
any foundation tor the allegations 
against Shri Justice R. C. Srivastava, 
if necessary by visiting Allahabad 
himself. Since it would not be possible 
to make inquiries into the matter in 
the few days that were left before 
the expiry of his term, he suggested 
that Shri Justice Srivastava should 
be appointed for a further period. 
Accordingly the caSe for giving ex-
tension to Shri Justice Srivastava was 
processed in the light of the views of. 
the Chief. Justice of India and his 
term was extended for a further 
period of four months on the basis of 
the available precedents. 

The period of four months was to 
expire on 29th July, 1980. (Interup-
tiona) 

AN HON. MEMBmR: That ia the 
reason .... 
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chle( Minister. U. p ., in his recom-
mendation to the Government of 
India ~lso expressed the same doubts 
a't>out the correctness 01 the figures 
of Ulcome furnished by Shri Justice 
R. C. Srivastava before his appoint-
ment as the Governor had earlier ex-
pressed. The matter was still under 
process when Shri Justice Srivastava 
tendered his resignation. 

Shti Justice R. C. Srivastava's let-
ter of resignation dated 25-7-1980 was 
received in President's Secretariat on 
26-7-1980 and before its receipt here, 
the text had already appeared in 
certain newspapers. 

(Interruptions) 

SHRI P. SHIV SHANKAR: Shri 
Justice R. C. Srivastava has l:11ention-
ed in his letter of resignation that 
queries were made by the Chief Jus-
tice of India from the Chief Justice 
of Allahabad High Court to find out: 

(a) whether he was ever a mem-
ber of the Socialist Party of India; 

(b) whether Shri Raj N arain had 
any telephonic talk with him even 
after his elevation :0 the Bench; 

(c) whether he worked in the 
general elections of 1980. (Inter-

ruptions) 

MR. CHAIRMAN: Mr. Pandey, 
please keep quiet. (Interruptions) . 

SHRI SATISH AGARWAL (Jai-
pur): Let us hear Mr. Pandev. This 
is fantastic non-sense. (I';tcrrup-
tions) Let us hear Mr. Bhagwan Dev. 
(lnteruptions) I would humbly re-

quest you, Sir, kindly to let us hear 
Mr. Bhagwan Dev. Let us hear him. 

~ ~ n (~~) : 3fTtr # -stu 
'iT'r ~ mr ? 

... (~) ... 
MR. CHAIRMAN ~ Mr P d . an ey, 

please keep quiet. 

SHRI P. SHIV SHANKAR: Shri 
Srivastava considers that the first two 

Clueries were irrelevant while the 
third was "absolutely ltl1s~' as he d14 
not go even to cast his vote in that 
election. He has expressed the view 
that the reason tor the queries was 
that he had appeared as a counsel it\ 
the election petition case ot Shri Raj 
Narain VB. Smt. Indira Gandhi. It is 
unfortunate that he chose to impute 
motives to the Chief Justice of India. 
He has finally mentioned that he is 
unable to reconcile himself with the 
policy of Government in respect of 
transfer Of Chief Justices and Judges 
Of the High Court. 

Regarding the queries stated to haVe 
been made by Chief Justice of India 
it may be ment.ioned that Govern-
ment did not at any stage request the 
Chief Justice of India to make these 
queries. 

Regarding the policy of the Gov-
ernment on the transfer of Chief Jus-
tices of the High Courts, to which 
referenCe has been made by Shri R. 
C. Srivastava, the matter has already 
been discussed in the House in res-
ponse to a Calling Attention Motion 
On 24-7-1980. The discussions were 
r€'ported in the newspapers on 
25-7-1980 and it is surprising that any 
such report should cause a Judge to 
resign the very day. 

According to press reports Shri R. C. 
Srivastava appears 'to haVe told the 
U. N . r. that he was being harassed 
by the Government agencies. It has 
not been mentioned in thE press =e-
ports "which agencies harassed him 
and how. There is no mention about 
such harassment by Government agen-
cies in his letter Of resignation and I 
state that no harassment of Shri Sri-
vastava by our GovElrnment agencies 
has taken place. 

SHRI BAPUSAHEB PARULEKAR: 
Mr. Chairman, the resignation of Jus-
tice Shri SrivastaVa ;-s a very serious 
matter: (InteTTUption3) and it has 
been made more serious by the state-
ment given by the hone Minister of 

Law, Justice and Company Aft'airs. 
The -statement given is not only irre-
levant but it consist;e of many extra-
neous things, and there are many 
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thmts which are not true. This mat-
ter beil1r very important, it \vould 
hive been better if the adjournment 
motion would have been allowed so 
that all persons could have taken part· 
in this particular debate 9,11 shades 
elf opihion could have been represent-
ed. But the Speaker, in his wisdom) 
thought fit to allow only a Calling 
Attention nl()ti~. I would like \to 
bring to your kind notlce that the 
Speaker observed that though a Call-
ing Attention notice is being allowed, 
there would be a long debate and 
discussion over this; and therefore I 
would request you not to tell me to 
ask only two question£. These are 
observations of the Speaker when he 
gave his ruling about the adjourn-
ment motion. This particular state-
ment has to, read very carefully. 
Fortunately, the hon. Minister has ad-
mitted that Ju.stice Srivastava did re-
sign. He did send a letter to the 
hon. President wherein hE had men-
tionfd 1hese -t"]r~e t"'lings. He has given 
a very long statemellt~ but in his 
statement, he has for refrerred as to 
why our hon. Chief Justice of India 
felt it necessary· to ask Justice Sri-
vastava through the Chief Justice of 
the Allahabad High Court as to whe-
ther Slu'i Raj Narain had any tele-
pQ_onic talk with him after his 
elevation to th~ Bench. No answer is 
given. Is it the say of the government 
that a High Court Judge, after his 
elevation to the Bench, is not sup-
posed to have a tplephoni~ call with 
any person, with any political leader, 
political leader of the Ooposition and 
more so in this case, when Mr. Raj 
Narain happoos to be his client, when 
he was practising. I would like to ask 
the hon. Minister.... (Interruptions) 
I am asking him. You are not a proxy 
Minister for Law. Mr. Stephen. 

SHRI C. M. STEPHEN: Does that 
, relationship conti!lue? 

AN HON. MEMBER: Who are you 
to ask? 

SHRI BAPUSAHEB PARULEKAR: 
My question is why the hon. Law 
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Minister did not aive a reply to this 
particular point which is mentioned 
in this particular case? 

18 hrs. 

I would like to know from the hon. 
Minister as to whether any investi-
gation has been made to find out as 
to what was this telephone call, be-
caUSe this reply would be a guide to 
all the Judges of the Supreme Court 
and the High Court as to how they 
should behave in future. Tomorrow 
if I ring up a friend of mine who has 
been elevated to the Bench, he would 
immediately put down the phone and 
say: it has been told by the Law ~{in
ister on the floor of the House that 
Judges are not supposed to talk with 
any of you. Is that what you mean 
hon. Law Minister I would like to , 
know with reference to this pEarticu-
lar point. 

Coming to point No.2, you have 
admitted tbat Justice Srivastava men-
tioned in his letter to the hon. Presi-
dent that a query was made as to 
\vhether he was evej' a Member of 
the Socialist Party of India. I would 
like to know as to why a query was 
not made with reference to all those 
allegations which you have made in 
this particular statement. It was for 
the Chief Justice to \vhom the com ... 
plaint was sent for i.,vestigation, to 
ask Justice Srivastava whether he 
did any bungling in submitting the 
income-tax returns, whether he col-
lected funds for the .Janata Party. 
Not a single question has been put. 
I would show that all those dates 
\vhich you have given are fake dates. 
There are contradictions. -tou are not 
in a position to lay 011 the Table of 
the House all this correspondence. I 
will refer to that when I will go to 
point No. 1 to which you have made 
detailed reference. 

COming to the ponit as to "Nhether 
a High Court Judge can have politi-
cal affiliations before he is elevated 
to the Bench, I would request the 
hon. La""' l\fjnister to give SOlne 
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.mdelines so that advocates who are 
practising should know if they \vish 
to be elevated to the Bench, whether 
they should be aftlliated only to Congo 
(I); otherwise they wculd not be 
elevated to the Bench? .. (In.termp-
tions). 

I would also like to know: as there 
are many instances in the past, whe-
ther the advocates affiliated to poli-
tical parties, who contested elections, 
on party tickets were not ~levated 
to the Beneh, when Congo (1) was 
ruling? If any instance is neces-
sary, I would quote the instance of 
the Chief .Justice of Calcutta High 
Court who retired very recently, Mr. 
Shankar Prasad Mitra who \vas the 
Chief Justice. He was a Member of 
Congo (I); he was elected as an MLA 
on Congo (I) ticket... (Interrupt'ons). 
I would like to knoVl from Mr. Shi v 
Shankar, whether your Chief Justice 
or the Law Minister had at any time 
felt it necessary to ask through the 
Chief Justice, as to whether he was 
in any way concerned with any po-
litical party. 

This is not the solitary instance. 
There is the instance of your ex-Law 
Minister who was in . your seat, the 
late Mr. H. R. Gokhale, who was 
elevated to the Bench of the Bombay 
High Court. He contested elections 
to the Legislative Assembly from 
Baroda on Socialist Party ticket. 
y;ou-accepted him as the ~gh C-ourt 
Judge. At that time Mr. Y. \ B. 
Chavan was the Chief Minister. 
Many persons objected to that but 
he took the right line and said that we 
should take him; we do not take that 
into consideration .. (Interruptions). 

As far as one more instance is con-
cerned .... 

MR. CHAIRMAN: I do not mean 
to obstruct you but you would be 
making your points cogently, if you 
c;t\lck to ,be points .... (11".,.rvP'101ls). 
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SHBI B.APtJSAHEB PABULL 
:KAB: I would relpeetfull:r lubmi' 
that I would be relevant ... (Inte"",,,.. 
tions). May I ask S'hri Shiv Shan .. 
kar about Justice Hegde who was the 
Speaker? When he was a Member 
of Rajya Sabha on behalf of Cong .. 
ress, he was elevated to the Mysore 
High Court. Again a sitting Judge-
who earlier happened to be a Mini. 
ter in the Kerala Government-was 
elevated to the Supreme Court. When 
all these things are there, I would 
like to kndW'... (Interruptions). 

PROF. K. K. TEW ARY (Buxar): I 
rise on a point of order. A Member 
speaking on the Calling Attention 
Motion cannot speak for more than 
three minutes. He has already spoken 
for five minutes and he is making ex-
traneous references which are irrele-
vant. 

..n 8"'(4) ¥til"'" 'It (CfiI91 , <): 'IfT'T-
;ft1r ~ ~~~q, ~ ~1~;ftl4 ~ 
CflT ;mr ~ 1 '1' Cfitifl'Of sr«nCf rn: ~, \;.f 
~~~ ......,) '" ~ fli ~ '114 ~ ~ ~ClR't ({1" ~I ;if +t,., ~ CfCf(f 

~ ~ Cfii ~ ~ fa:i1i'1l '( ~ 
~ fll'1~"'4 ~ \(r cti C4CR104 tf ~ 
If'lIl t l ~ ~ ~ ~¥>¥1\"" 1f-
W ~ ~~, arJ1f ~ IDTT If ihf 
~ r l ~flf{1~ ~ ~ ~ cflf\1lt( I 
~ ~ ~ CfIT ~ ;r(r (, ~ 
~ mn (I ~ ;nfr ~ ~, 
\Lt(I:f)I( ~ ~~, ~ ~ 

~ ~''1' Cfit{Of sr«nCf qi f;nnr qi aNr.r 
~ armT ( I ~ ~ ~'3ll'l1ld ~ 
~I 

~ iC@ '-14 : ct'f\4l4', If em.; 
W ~ I (~) ~ dflqGf)1 ~ 
:oq I~.: 411 f(f) q-r(e anq; ~ " ~ 
ltl ~ ~ \(T Cfl1: eft, ~ ~ ~ 
~~~~~?f1~ ~ 
~ ~ I ~ 'IT ~ arNi ann: 
'( qg: ~tT.T qrr sm- ~ ~ ~ 
of, 1(-~ ~ ~ ~ ~C\"II ~ 
~ urr;r *'" "(1!f, .".. ~ eo n.s't I ~ 
:;mm, ~~~ *~t 
ifliNtf iil' .... '9t ~ ~ ""' ;pr ~ 

.~ 
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MR. CHAIRMAN: We have extended 
the time. 

SHRI BAPUSAHEB PARULEKAR: 
Therefore, at the commencement I said 
what the hon. Speaker said. 

MR. CHAIRMAN: I was not obstruct-
ing .... (Interruptions). 

SHRI BAPUSAHEB PARULEKAR: 
Shri Shiv Shankap: I would like to 
invite your attention to one more in-
stance. Justice Paranjpe of the Bombay 
High Court immediately after his de-
feat as a Conga (1) candidate at the 
hands of Mrinal Gore was elevated to 
the Bench. Last, but not the least, 
with all humility. Shri Shiv Shankar, 
may I ask you a question? Before you 
were elevated to the Bench, will you 
swear that yoU were not affiliated and 
concerned with any pOlitical party? 
(Interruptions)'. I would reQ.U( st you 
to give this particular answer. 

I come to the third point. This is 
again an important point and that is 
\vith reference to the complaint receiv-
t'd; the dates given, speak volumes. In 
the reply the hon. Minister has said 
that the Chief Minister sent a letter 
to him on 7th of February, 1980 and 
he had not complied with the neces-
sary procedure and the conventions 
were not followed. The Law Ministry 
and the hone Minister had to wait upto 
4th of March to give a reply. I \vould 
like to aSk the question-why? My 
charge is that yc,u wanted to prepare 
certain documents in the meantime. If. 
according to you, the reference made 
by the Chief Minister was not correct, 
why did you not send that back to 
the chief Minister, but instead wrote 
a letter to the Governor? Are you ready 
to lay on the Table of the Ho.use the 
let ter which you wrote to the Govemor 
asking him to send his views? 
(Interruptions). 

You have mentioned 1hat tro. 
16 .. 3-80 to 18-8-80 you received the 
recommendations ol the Go~nor, but 
from 18-3-80 onwards up to this date 
you have not given any dates of any 
correspondence. I would like to know 
these dates: When did you get the 
alleged complaint? What is the date 
of the complaint? Are yo.u ready to 
lay on the Table of the House the 
particular complaint? Secondly, when 
was this complaint forwarded to the 
Chief Justice? You have not mentioned 
the date of that. When did the Chief 
Justice pass the final orders? That date 
is not there. All these series of docu-
ments connected with each other, I 
demand, should be placed on the Table 
of the House, so that the inconsistencies 
and falsities in your statement will be 
exposed. 

It is my say that in the month of 
March, his period was to expire and 
he was to vacate. In fact, the Govern. 
ment did not want him to continue as 
a Judge. But immediately after as-
sumption of office, within two months, 
to ask a Judge to go back would not 
have looked proper. Therefore, they 
took fOur months' tin1e to get this com-
plaint and this small complaint has 
been taken. These charges which are 
levelled are not correct. 

Under these circumstances, 1 ask the 
following questions: (1) Whether the 
Chief Justice sent a letter to the 
Allahabad Chief Justice and if so, what 
is the date and what are the conteo.ts 
and whether there is a reference made 
about the bungling of income-tax, col-
lection of fund and misappropriation, 
whether any investigation has been 
made and whether he will lay it on 
the Table of the House; 

2. Whether it is going to be the policy 
of the Government to elevate only those 
persons to the Bench who would be 
favourable to the ruling party; 

3. Whether the Judges are to be pre-
cluded from having telephonic talks 
with political leaders, what was the 
occasion to make enquiries and if the 
answer to queries 1 and 2 mentioned 
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in that letter would have been 'yes', 
whether the Judge, Justice Srivastava, 
would have been continued in this 
particular office 

Sir, all this shows that there is 
threat to the independence of the judi-
ciary. I would like to know whether 
you would like to induct the kumara-
mangalam do£trine of committed judi-
ciary into our judiciary and whether 
you want only judges who would fol-
low your advice or orders and who will 
interpret your policies in your favour. 
These are the questions I would like 
to ask. 

SHRI P. SHIV SHANKAR: The qU€;,-
tions were preceded by a considerably 
long speech. 

AN HON. MEMBER: He is also a 
lawyer! (Interruptions). 

SHRI P. SHIV SHANKAR: You 
should credit me with that much know-
ledge at least because lie is a member 
of my consultativp committee also. Sir. 
actually those who have tabled this 
calling attention notice, and particular-
ly Mr. Paruiekar, seem to have thought 
fit to have a Pyrrhic victory by raising 
this calling attention. which has really 
distressed me. But since the calling 
attention notice was admitted, I had 
no other option but to bring forth the 
facts before this House. I am only 
serry that he should say that what I 
have statf"Cl in the statemen~ is irrele-
vant because I am now constrained to 
come to this conclusion that he feels 
it irrelevant because the whole state-
ment is not platitudineous to them. It is 
totally, in my submission, a very rele-
vant statE ment which has to be brought 
to the notice of the IIouse, having re-
gard to the calling attention motion 
itself. 

He asked the question as to why the 
Chief Justice of India had asked and 
what wele these Questions about the 
telephonjc talk. I have made mY5elf 
absolutely clear in my statement that 
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so far as the Government of Iftdia. is 
concerned, at no point of tbne, we 
req uested the Chief Justice of India to 
put any questions and what questions 
have been put by the Chief Justice of 
India to the Chief Justice of the Allaha-
bad High Court is a matter on which 
neither I thought it fit to investigate 
nOr the Chief Justice of India has ever 
informed the Government of India 
about the questions that he has put or 
what talk transpired between them. 

AN HON. MEMBER: Then how did 
you say this? 

SHRI P. SHIV SHANKAR: I have 
said it on the basis of the letter of Mr. 
Srivastava and based on the informa-
tion that I could gather from the tHe. 
That is how I have put forth before 
you. There is not a sin~e letter from 
the Chief Justice c! India say that he 
bas put this Or that question. (IntoTru,p-
t'ions). Mr. Basu, I am at least happy 
that you ha\'e started having some fa;th 
in our judicial system, 

The manner of questions, the con-
tent of the questions are the matters 
where the Government of India does 
not come into the picture. Therefore. 
I cannot vouchsafe either to the truth 
of those questions having been put or 
what were the exact questions that 
were put and what answers were ob-
tained. 

A very vehement contention was 
raised asking me the guidelines :for the 
appointment of the judges. I should 
very frankly say-my friend, Mr. 
Parulekar must know it much better-. 
bee a use aft~r we took over, constantly 
I had been receiving complaints from 
various quarters that many a RSS per-
sonnel have been appointed as judges 
of the High Courts. (Interntl-t7ons). 
THerefore, in the position that has 
emerged, it is meaningless for US to 
talk in terms of the guidelines. I have 
a total faith and I have asserted it only 
about a week back in this House that 
a judge should only have the commit-
ment to the constitutional goals and r 
repeat it again. 
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AN HON. MEMBER: As interpreted 
by the Government? 

eHRI c. M. STEPHEN: As interpret .. 
ed by the Marxist bo.oks?, 

SHRI P. SHIV SHANKAR: What 
your Government interpreted also we 
are aware of. 

I do not. deny that there are instances 
where those who werp. connected with 
a political party in one forrr. or an-
other have been elevated to the 
Bench. I have never said, neither I 
opposed that persons having back-
ground of politics should not be ap-
pointed, or should never be appoint-
ed .... (Interruptions). If some of 
our friends can meet me in private, 
I can bring to their notice i.nstances 
where persons who belong to the op-
positiOn parties were also confirmed 
by us and we did not take any 
vindictive action in any manner \vhat-
soever .... (Interruptoins). So far as 
the Government of India is concerned, 
it does not come into the picture at all. 

AN HON. M£MBER: Covertly if not 
overtly .... (Interrnptions). 

SHRI 1). SHIV SHANKAR: If you 
wc,uld like to say something against 
the Chief Justice. it would he a vcr:: 
bad day lor us. 

SHRI C. M. STEPHEN: Sir, he is cast-
ing an aspersion on the Chief JusticP. 
and flot om us. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTUIENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Sir, aspersions against the 
Chief Justice should not be allowed. 

MR. CHAIRMAN: If there is any-
thing objectionable in the record, it 
would be expunged after examination. 

SHRI SATISH AGARWAL: Will 
you cw·ify whether the political 
bal'kground .... (interruptions) 

MR. CHAIRMAN; The hon. Minis-
ter may answer the questions put by 
Shri Parulekar. . 

SHRI P. SHIV SHANKAR. He 
asked me a pointed question ~bout 
tile letter dated 7th Febr~ary 1986. 
; D18y bring it to the nohce of the 
House that this letter reached me on 
the 14th February 1980. Immediately 
after that, on the sam~ day, I ~end 
it to the Section for the purpose of 
processing. If two weeks are taken in 
between for the purpose of my ad-
dressing a letter on the 1st March, 
there is nothing wrong in it be('ause, 
aftp..l all ,in governmental action tne 
\\ heels do move slowly. Therefore, it 
did take two weeks time and nobody 
CDn find fault merely because I had 
addressed the letter on the 1st March. 

I n this background, the first q u('s-
tion which was asked was whether 
th(: Chief Justice of India has sent the 
letter to t,e Chief Justice of Allaha-
bad. This is beyond my knowledge. 
ThE' Chief Justice 'Jf India has nor 
addressed me, saying that he has 
ci ther addressed a letter to the Chief 
Justice of Allahabad or that !1e had 
a tel ephonic talk wi th him. N one of 
these things he has menilolled to Inc. 

Sc. far as the question of the com-
mitment of the Judges is concerned, 
it has necessarily to be to the consti-
tutional goals .... (Inter7..,,£ption~ff _) 

Vlhat you are doinG in West Ben-
ga I .... you alone MOW much better. 
Therefore, in this background the 
questions that have bee.l raised by 
my hon. friend stand answered. 

SHRI BAPUSAHEB PARULEKAR: 
W ill he lay the letter on the Table 
of the House? (Interruptions) Would 
he lay the documents on the Table 
of the House? I would like to know 
\vhether he would lay on the Table 
tht documents referred to in his state-
r~'!ent. That has not been answerEd. I 
want an answer. 

SHRl P. SHIV SHANKAR: I can-
not. I have On the 21st March, 1980 
made it available to the Chief Jus-
tice. The question of placing it on 
the Table Of the House d.oes not arise. 
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MR. CHAIRMAN: Before I call 
upon the other MembeL' to speak I 
will just say tor your information 
that no debate is permitte:i OIl such 
a statement at the tiUte it is :nade, 
but each Member in whosoa narne the 
item stallds in the List of Busioess 
may, with the permisslon of the 
Speaker, ask a specific and brief cla-
riticatory question. The total time 
taken on the Calling Att~ntion on a 
day should not be more than half· 
an-hour. For asking clarificatory 
questions, the Member who calls at-
tention should not take more than 
three minutes and the other four Mem-
bers not more than two nunutes each. 

SHRI P. VENKAT.ASUBBAIAH: 
Sir, On the running commentary of 
Mr. Jyotirmoy Bosu, yOU have not 
said anything. 

MR. CHAIRMAN: I will take an 
opportunity at some other tilne to 
tell something about it. 

SHRI MUKUNDA ~lANDAL {Ma-
thurapur): I have gone through the 
statement of the hon. Minlst.e:!" and it 
is surprising that after Mr. Parulekar's 
questiOils there are .... 

(Interruptions) . 

SHRI J'YOTIRMOY BOSU: Don't 
interrupt him Sir. He is a young , 
man. 

MR. CHAIRMAN: I have been 
saying this. I am not that restrictive. 
But at the same time you should bear 
these rules in mind. 

SHRI MUKUNDA MANDAL: Just 
I want to say that the measures that 
have been taken again:.;t the hOllour-
able Judges are against the Constitu-
tion and it is on polit:cal and per-
sonal grounds. Clauses (4) and (5) 
of Article 124 .... 

(InterruptiOns) 

SHRI K. P. UNNIKRISHNAN: 
What does Article 218 say] 

(Interruptions) 
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SHRI MUKUNDA MANDAL: It is 
said that no executive has the autho-
rity to constitute an inquiry into the 
conduct of the Judges of the High 
Court or the Supreme Court. (Inter-
ruptions) . But in his statement the 
Minister has given some illusion in 
that regard and it is not clarified in 
a better way. 

Sir, I want to come to my question. 
Is it not a fact that Chief Justice 
Mathur in the year 1975 or so, when 
the election caSe of Shrimati Indira 
Gandhi was with Justice Jagmohan-
la] Sinha, the then Judge of the 
Allahabad High Court, ~ • 

(I nternc.ptions) 

SHRI JYOTIRMOY BOSU· No, no. 
Persons were sent from here. 

SHRI MUKUNDA Ml\NDAL: Ir ir 

SHRI P. SHIV SHANKAR: Can ally 
Member prompt any oth~r Member"! 

(Interruptions ., 

SHRI MUUNDA MANDAL: •• 
(InterrKptions) 

PROF. K. K. TEWARY: Sir, on the 
Call AttentiOn you .Jaid that subse-
quent speakers will not speak for 
more than two minutes and they 
should put only poin1:.ed qu€.stioos. 

(Interruptions) 

SHRI MUKUNDA MANDAL*· 

I would like to know \vhether the 
Government would institute an inqui-
ry to that effect. 

MR. CHAIRMAN: Which effect? 

SHRI JYOTIRMOY BOSU:· * 

MR. CHAIRMAN: That has no re-
relavance to this. 

(Interruptions) 

SHRI HARIKESH BAHADUR: •• 

MR. CHAIRMAN: This will not 
form part of the record. 

SHBI MUKUNDA MANDAL: •••• 
--_.---- --._--

**Expunged as ordered by the Chair. 
•••• Not recorded. 
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PROF. K. K. TEWARY: I want a 
ruli.ng on my point of order. 

MR. CHAIRMAN: You are hun-
dred, per cent right. I am asking the 
hone Member to be brie.f and to come 
out with his question. 

SHRI MUKUNDA MANDAL: I 
want to knOw from ~ hone Minis-
ter whether in this country demo-
cracy will prevail, whether, dictatorial 
trends will come to an end, whether 
there will be rUle of law. and whe-
ther the Minister is going to mdiutain 
the respective powers of the judici-
ary and the executive. 

MR. CHAIRMAN: You lnay answer 
whatever is relevant. 

SHRI P. SHIV SHANXAR; A lot 
of things which have no relevance 
have been said, and I do not think it 
proper to answer them, but the last 
question which he put was whether 
democracy will prevail and dicator-
ship will not be there. So lar as I am 
concerned, I have grave doubts bout 
democracy prevailing in this country 
if his party comes to power, but so 
far as We are concerned, we have 
been working within the provisions of 
the Coostitution and we will conti-
nue ta do so. ' 

( I ntern£ptions ) 

AN HON. MEMBER: The hon. 
Minister should know ,c.'mething 
about Communist democracy. He 

. should try to learn it. 

MR. CHAIRMAN: Mr Vijay Kumar 
Yadav. 
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SHRI P. SHIV SHANKAR: The 
fitst question that has been asked is 
about the questions asked by the 
Chief Justice of India to the Chief 
Justice Of Allahabad High ~ourt, do 
they or do they not violate the ap-
proach that I have taken in my state· 
ment. As I said earlier, it is not 
Mown, firstly, ,"rhethpr these ques-
tions were asked and secondly, if they 
were asked, what were the contents. 
Abobt these matters, so far as We are 
concerned, We do not kno\v. How far 
Mr. Srivastava himself is true and 
correct in his statement is also a mat-
ter about which nothing can be said 
at this stage. Therefore, it is not 
possible for me to di1atc on these 
questions. I am not prepared to ac-
cept that these questions have been 
ndted by the Chief Justice of India. 
which matter is beyond my jnforma-
tion. 

So far as the second question is 
concerned, in fact, no such investiga-
tion was made, whether they beloog 
to any party, and I yassed it on to 
the Chief Justice of India for his en 
quiry and comments. This is the po-
sition. Therefore ,it cannot be snid 
as to which party they belong to 01' 
whether they have an.,,' party affilia-
tions. 

SHRI ZAINUL BASHER (Ghazi· 
pur): Mr. Chairman, Sir, it ic; very 
umortunate that we are discussIng 
something that concerns OUr judiciary. 
But sinCe Justice Ranlesh Chandra 
Srivastava has chosen to resign and 
has politicalised the whole issue by 
issuing a statement, we have nothing 
but to discuss the matter 1n this 
HOU8e. 

-: The Allahabad High Court has al-
ways a fair record in the hi story ,of 

of AU~habl1.d Hiflh Cou1't (C ... 4.) 

our judicial system and the j udge-
ment pa$sed by that lUg}l Court !las 
aJways been respected throughout the 
country in every court of law. 

The Congress Party and its Govern-
ment, since Independence, has al-
ways respected the independence of 
judiciary. When the Judges were ap-
poinetd, I understand, a thorough 
r·rob(' v,,'as made in respect of their 
views, in respect of their independence 
and also in respect of their craracter 
S(J that when they ar~ elevated to 
the Bench, they can prove to be 
independent judges who cannot be 
influenced by any political thought or 
by any political leader or by any 
Government and so on. But we find 
that during three years of Janata re-
gjrne, the Judges were ~ppointed only 
a~ a political reward. The Advoca-
te~ who \vere holding anti-Congress 
ideas over the years, those who were 
fighting the cases of the leaders of 
the Opposition parties, those who 
v. ere committed either t\' a political 
party Or to a political ideology or 
thOSe \vho werp committed to a parti-
cular leader or to a particular perSQfl 
\vere favoured. When Justice Sri-
vastava was appointed as a Judge, 
there were only four vacancif:ls in the 
Allahabad High Court but !lve pe:9sons 
VJere appointed as .Judges only to 
fdvour Justice Srivast~va. tv appoint 
him as a Judge, and nothing cise. 

A large number of persons belong-
j ng to RSS were appoll'lted as Judges 
in various High Courts in the country. 
Not only that. A large number of 
persons who were committed to va-
rious political parties throughout their 
lives were apPointed as Judges in 
various High Courts of the country. I 
would like to know from the hon. 
Minister as to whether four vacancies 
existed at the time of the ~ppointment 
of Justice Srivastava and fiVe Judges 
were appointed and I would also Uk.? 
to know whether, before the appoint-
nlent of High Court Judges, any en-
quiry is being made about persons 
Who are being considered for the post 
and, if so, whether Elny enquiry in 
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respect of Justice Srivastava was 
made or not. 

I would also like to know whether, 
in view of your statement, you would 
like to pursue t~e matter against him. 
Charges have been levelled against 
him in your statement. Will you 
pursue the matter against him 
-on different grounds on which the 
State authorities have objected to his 
continuance? Mr. Srivastava's state-
ment reveals that he had directly a 
political background. We have also 
been informed by the Minister that 
a large number of RSS people have 
been appointed as ·judge~ in the Ja-
nata regime. What action is Govern-
ment taking about them? Waht is the 
number of RSS judges that had been 
appointed during the Janata regime? 
Is it correct that one Shri Virendra 
Gupta, an RSS person, has been ap-
pointed as a judge rec~nt1 y? 

Lastly, after the Allahabad Judge 
ha~ observC'd that he iJ against ap-
pointment of Chief Justice from out-
s~de and also transfer of judges and 
after the Calling Attention discussion 
in this House regardi.ng the Bar 
Council Resolution on 24th July, 1980, 
is there any chatlge in the attitude 
of the Government? 

SHRI C. M. STEPHEN: Well put. 

SHRI N. K. SHEJWALKAR: Being 
S . S. he is two-third of t.h~ RSS him-
self. ' His case should be considered 
first. (Interruptions) 

SHRI P. SHIV SHANK4~R' Mr. 
Shejwalkar. I am P.S . S . and not 
R.S.S. 

~N HON. MEMBER: Not ASS, I 
bE'lieve. 

SHRr P. SHIV SHANKAR: That, 
you are. 

Three questions have been asked. 
The first question that has been asked 
is about various persons having been 
appointed having ~fftliation~ with 
political parties and RSS, whether 
'there were ,",csneies at the ",ime when 

Mr. Srivastava was aPPOInted and 
\\'hether inquiries ... were made 
about his antecedents and what action 
~s to be taken against this person 
having - regard to the complaints. 
Well, Sir, -I can assure this House that, 
if information is brought to the noti-ce 
of the Govenunent about wrong per .. 
sons having been appointed as judges, 
the matter can be looked into. But a 
wholesome answer to such a question 
is not possible. Though, of course, it 
is a very pointed question which has 
been put to me, I presume that, when 
Mr. Srivastava was appointed as a 
judge, there was a vacancy. It is no 
doubt true that no inquiries were 
made about his antecedents, and after 
his resignation, I do not think It 
would be proper far the ~vernment 
to institute inquiries at this stage .... 

1\N HON. MEMBER: Any intention 
to review? (Interru.ptions) 

SHRr P. SHIV SHANJ{AR: You 
have done much worse to Mr. ~firdu1 
-if I remacmber-Jjudge of Bombay 
HIgh Court. 

My friend has asked another ques_ 
tion about a gentleman by name, 
Mr. V. Gupta. I can bring to his 
notice that his appointment had 
taken place much before our coming 
to power in January 1980. Therefore, 
I cannot say about his antecedents 
and other things. 

He has asked one more question, 
the last question, about the chooge in 
the policy of the Government after 
Mr. Srivastava's reference to tran~.rer 
of judges and his resigning based 
thereon and after what has happened 
in this House with reference to the 
Calling Attention Motion. In fact, I" 
have already made my submission in 
this HOuse at the time of Calling At-
tention that the Resolution of the Bar 
Council of I'ndia Was without any 
basis. " 

In fact, Sir, I take this opportunity 
to bring to the notice of the House 
that Od tQat occasion certain factS' 
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were not within my notice. In fact, 
immediately after that, I came to 
know of some further facts which, in 
this context, I feel that I smould bring 
to the notice of this hon. House. The 
Members Of the Bar Council of India 

. are very responsible persons. They 
are the representatives in the Bar 
Council of India representing their 
various Bar Councils. May I bring to 
the notice of this House and take this 
opportunity to submit that the Law 
Commission, in March 1978, circulat-
ed a questionnaire on the issue of the 
transfer of judges? I read two ques-
tions which were circulated by the 
Law Commission in March 1978 to all 
the responsible legal bodies in this 
coUtntry--Question No. 11 (e)-"What 
is your view with regard to the sug-
gestion that we should frequently ap-
point a judge from outside the State 
as Chief Justice of the High Court?" 

Now, to this question, the Bar 
Council of India, as late as in Septem-
ber, 1979, the very same Bar Council, 
except a change in one Or tWQ 
persons who got in a little later be-
cause of the elections of some of the 
Bar Councils or because a person died, 
the same gentleman, as late as in 
September 1979,-has given the ans-
wer in the affirmative saying that the 
Chief Justice should be from outside. 
And, Sir, within a short span of eight 
to nine Ir..onths their reversal of this 
attitude appears to be merely baspd 
on the change in the Government. 
Otherwise, I am not able to see any 
reason as to why they should change 
their view which they expressed-
why the Council, consisting of the 
same and similar persons excepting 
change of one or two persons, should 
change their own view which they 
expresied eight to nine months ear-
lier? (Interruptions) I am saying the 
Bar Council of India, not you; if you 
had not followed me I cannot teach 
you (Interruptions): Sir. the Bar 
Council of India whiCh met on Satur-
day and Sunday, that is, 19th ana 
20th-I have a clear information that 
this matter was not in the agenda; 
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it was never ~entioned in the meet-
ing on the 19th and, it was only on 
the 20th that they seemed to have-
many a member had left-passed the 
Resolutioc and it is also unfortunate , 
that this was not communicated to 
me on the same day when the Chair-
man, Bar Council met me in the 
afternoon. 

Th~ other question which was put 
by the Law Commission and circulat-
ed to all the responsible' bodies in· 
eluding the Bar Council of India, was 
Question No. 12 which reads like this: 

"What is your view with regard 
to the suggestion that We should 
have a convention according to 
which, one-third of the judges in 
each High Court should be from 
another State." 

The Bar Council of India, again, in 
September, 1979, has answered this 
question ill the affirmative, I fail to 
understand practically the self-same 
pers·.)n. . .. (Interruptions) . Because 
the question Of transfer had been 
asked, I aim answering that. What I 
fail to understand is .... (Interrup-
tions) . 

MR. CHAIRMAN: You answer his 
question. 

SHRI P. SHIV SHANKAR: That the 
very Bar Council, consisting of, prac-
tically, the same p€rsons, who have 
taken this view in September, 1979 
should totally have a voZte face is 
absolutely un-understandable to me. I 
take this opportunity to also bring 
to the notice of the House that one 
of the greatest legal luminaries of 
the country who happened to be the 
Attorney-General during the tenure 
of Janata party government, Mr. 
s. V. Gupte, while answering to 
question No. 11, viz., having a Chief 
Justice from outside said~ "I agree." 
While answering to question No. 12, 
viz., at least one-third judges should 
be from outside his answer was-and 
I quote-

"I am wholly in favour of that 
as that alone may secure some kind 
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of freedom from bias, on the 
grounds of caste and class consider-
ations or any close association with 
local people; a tetun ot office not 
more than five years as Chief Jus-
tice of a High Court should be con-
sidered." 

Sir, I would not like to go deeper 
into others, that is, the High Courts, 
the State Governments and the various 
judges and the Chief Justices who 
have supported the idea of transfer of 
the judges. 

In this background I may, Sir, on 
the question that has been posed by 
my friend I stand by what I have 
already said on the Calling Attention 
motion and there is no change in the 
attitude of the Government. 

SHRI KRISHNA CHANDBA HAL-
DER: Mr. Chairman, Sir, I gave no-
tice of adjournment motion and in the 
list my name was first but the Hon. 
Speaker in his wisdom has admitted 
Calling Attention motion and now 
my name is at the end. So, kindly 
don't ring the bell. r will try my 
best to be brief. 

Sir, this is a very serious matter if 
a High Court judge like Mr. Ramesh 
Chandra Srivastava is harassed and 
humiliated and such conditions are 
created that he is in fear, and instabi-
lity is in his mind. Sir. then no High 
Court judge can function indepen-
dently. 

Sir, before I go to other points the 
hon'ble Minister has said what demo-
cracy will it be in our regime. We 
must say tkat our democracy will be 
peoples' democracy and not like bour-
geois democracy here. Even if inde-
pendent judges are maligned and false 
allegations are brought in a politically 
motivated wav which the Minister's 
statement doe~ .... (Interruptions). 

MR. CHAIRMAN· That is answer-
ing the question. . 

SHRI KRISHNA CHANDRA HAL-
DER: Mr. R. C. Srivastava in his 

statement has said that it is deroga-
tory to extend the tenure of High 
Court judges piece-meal like any 
other temporary government servants 
and also queries were made by the 
Hon'ble Chief Justice etc. So, here , 
actually you want a committed judi-
ciary. For that reason, you treat the 
independent judges like temporary 
government servants. Sir, you know 
what happened. This Srivastava was 
a counsel of Mr. Raj Narain in the 
petition against Mrs. Indira Gandhi, 
the then Prime Minister. He was his 
counsel in that Election case. At that 
time, the Allahabad High Court Judge 
was Mr Jagmohan Lal Sinha, who in 
his judgment unseated Mrs. Indira 
Gandhi. 

19 hrs. 

MR. CHAIRMAN; Mr. Halder, we 
have already taken 1-1/2 hours .... 

SHRr KRISHNA CHANDRA HAL .. 
DER: Sir, kindly hear me. What has 
happened after the judgment then? 
Emergency was promulgated. There 
were attacks on freedom of speech 
and freedom of parliamentary sys-
tems. Parliament became a rubber-
stamp actually Of the ruling party. 
Judiciary \vas crippled. What has hap-
pened today? Today, this Allahabad 
High Court Judge, Srivastava has 
b'2en unseated, :r."rced to resign. f That 
~eans, he has been unseated. Sir, it 
IS a prelude to emergency. I presume, 
sooner Or later, OUr country will have 
to face the dark days of emergency. 
I wonder whether in the near future 
Parliamentary Democracy is gOing to 
pnd and oone day We are going to see 
a Presidential form of Government. 

~R. CHAIRMAN: This does not 
arlSe out Of this Calling Attention. 
Please don't gO on talking about 
other points which relate to the Con-
stitution. 

SHR! JYOTIRMOY BOSU: Sir, you 
can regulate Prof. Madhu D8I1davate. , 
you can regulate Mr. Swamy; you can 
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. regulate me, but Mease don't interrupt 
this young man. 

MR. CHAIRMAN: He is a pretty 
senior member. You should help the 
Chair and the House by putting a 
brjef and a precise question. 

SHRI KRISHNA CHANDRA HAL-
tiER: Allahabad High Court unseated 
Mrs. Indira Gandhi. 

MR. CHAIRMAN: It has nothiog to 
do with Presidential form of Gov· 
emment and so on. 

SHRI KRISHNA CHANDRA HAL-
DER: Emergency was promulgated. 
They want a committed judiciary. 
Please See the politically motivated 
way in which this statement has been 
made here. In his statement the 
Minister has stated that this Judge 
has given false accounts relating to 
his earnings. So, these are serIOUS 
allegations which have been made 
against Srivastava. There are doubts 
amongst Parliament Members and 
outsiders also. To remove tl1ese doubts 
I am asiti.t'lB whether Government will 
institute an all-party Parliamentary 
Committee, to probe about this poh-
tically .. motivated statement, and the 
allegationS made against Justice Sri-
vastava. This is my question. So, 
what is the truth? We want to know 
that. Another point to which I wish 
to draw your kind attentk)n is this. 
In the statement Mr. Srivastava has 
said. 'The policy seems to be parti-
cula~lY fOr the purpose of putting 
fear and ,a.ense of instability in their 
minds so that they may not be able 
to administer justice f€ar lessly and 
independently. " 
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MR. CHAIRMAN: Mr. Halder, it 
really hurts me to interrupt you . 
Please help the Chair by putting a 
precise and a brief question. It is 
not necessary for you to read the ~ 
whole thing. It is taken for granted 
that all Members have read that 
paper. 

SHRI KRISHNA CHANDRA HAL-
DER: Sir, this is a vecy important 
point which Justice Srivastava has 
made in his statement. You want to 
bully the judges. They cannot act in-
dependently and fearlessly_ So, I want 
that an all-party Parliamentary Com-
mittee be instituted to go into this 
serious matter. I want to know whe-
ther the Government would agree to 
the appointm.ent of an all-party Par-
liamentary Committee or not. I want 
a \ categorical answer from the Minis-
ter. 

SHRI P. SHIV SHANKAR: Mr. 
Chairman, I do not think that many 
presumptions of the hone Member I 
should answer because his presump-
tions cannot be answered. This short 
question that he has put is regarding 
the appointment of an all-party par-
liamentary Commitee. As I said, 
whatever facts have gone on record, 
we have placed them at the disposal 
of the Chief Justice. I have said that 
we did mot indulge in the investiga-
tion part of it and it is not possible 
for me to oblige my friend to agree 
for an appointment of an all-party 
Parliamentary Committee to inquire 
into this matter. 

19.0'7 hrs. 
~ 

The Lok Sabha then adjourned tilA 
Eleven of the Clock on Tuesday, Jutg 
29, 1980/Sl'avana 7, 1902, (Saka). 




